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LOK SABHA DEBATES

LOK SABHA

Tuesday, February 25, 1992/Phalguna 6, 
1913 (Saka)

The Lok Sabha met at Eleven of the 
Clock

[MR. SPEAKER in the Chair] 

[English]

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Speaker, it is a very serious 
matter which has just come to our notice. I 
have also sent a notice with regard to this. 
This is a matter of breach of privilgege.

Mr.*Speaker, Sir, this is a Budget Ses­
sion. Budget is yet to come but it appears 
that the Budget proposals are known to the 
world Bank and known to the people of this 
country. Before it is placed beforethe House, 
it has been made known to the World Bank. 
Our Government, the Finance Minister, has 
made commitments on very serious issues 
to the World Bank on the basis of which the 
Budget is prepared here. What is being 
known as a Letter of Development Policy 
has been written to the World Bank by our 
Finance Minister.

SHRI INDRAJIT GUPTA (Midnapore): 
There is an allegation in this Press report 
that the Finance Minister has made commit­
ments, assurances on the basis which the 
World Bank has laid dowa We would like to 
have a Statement on \bte.(lntemptiond]. .

SHRI SOMIMATH.CHATTERJEE: The 
Budget proposals have gone to the foreign 
PIB88. Are we a sovereign nation pr not? 
Have we tost our sovereignty? The whole

conditionalities have been published. Why 
they are not here today? (Interruption^.

[Translation

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, I have written 
a letter to you. (Interruption^.

[English]

SHRI SOMNATH CHATTERJEE: What 
is the Prime Minister's reaction to this? Is 
Shri Manmohan Singh still the Finance Min­
ister of this country? They have surrendered 
the economic sovereignty and there is no 
response even to the Parliament. Isthisthe 
way a Government should behave? Parlia­
ment is not taken into confidence. Will the 
World Bank decide our budgetary propos­
als? (Interruptions).

SHRI SAIFUDDIN CHOUDHURY 
(Katwa): Have you received the notice or 
not?

SHRI SOMNATH CHATTERJEE: I have 
given a notice of the Privilege Motion.
(Interruptions

SHRI INDRAJIT GUPTA: Sir. for the 
time being we can conclude this matter if you 
kindly ask the Finance Minister to make a 
statement verifying whether he gave these 
assurances and commitments or not. if he 
did not give then this will be halted and if he 
gave these commitments then he has to 
answer to the whole country. (Interruptions^

MR. SPEAKER: Please take your seat.
I am standing in response to it.

( Interruption^

MR. SPEAKER: Whatyou had to say 
you ham saM. Now, before we proceed, \ 

« haveoneMemberefededlrom Punjab who



has to take the Oath. I hope you will allow 
him to take the oath and after that we wHI 
take up the matter in whatever fashion you 
would like.

11j05hrs.

[Engtisti

MEMBER SWORN

SHRI YASH (Jalandhar)

[English]

(interruptions)

SHRI SOMNATH CHATTERJEE 
(Bolpur): What is your reaction? Have you 
seen this? (Interruptions)

[Translation

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, did you call my 
name (Interruptions). I am also constrained 
to make noise now (Interruptions). Sir, It is 
very difficult for a Member to speak after 
taking your permission.

MR. SPEAKER: I called you, but I had 
already called him.

SHRI ATALBIHARI VAJPAYEE:! have 
already written to you.

SHRI INDRAJIT GUPTA (Midnapore):
I had also written.

SHRI ATAL BIHARI VAJPAYEE: But 
you had not written that you should make a 
noise before the start of the Question 
Hour, (iInterruptions).

MR SPEAKER : No Member had writ­
ten so. ,

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Speaker, Sir, let us take up the newspaper

reports<ln(empfllitxri4. Sir, 1 had written that 
the reports published in the Indian Express 
would bediscussed after the Question Hour 
and the crux of the matter is that the World 
Bank has improved certain terms and con­
ditions us. So far, there used to be adiscus- 
siononthetarmsandGoridilkxisimpoeedby 
the I.M.F. and now terms end conditions 
imposed by the World Bank have also come 
to light. They have laid down certain condi­
tionalities and our Finance Minister has 
given some assurance to the World Bank.

SHRI INDRAJIT GUPTA: I would like to 
know whether he was given some assur­
ances or not.

SHRI ATAL BIHARI VAJPAYEE: What 
letter has he written and what were its 
contents? When it has been discussed thor­
oughly in the House, you might remember, 
the Finance Minister and taken the House 
into confidence about the conditionalities of
I.M.F. Then why was the Finance Minister 
silent about the World Bank? The report 
published today is causing concern. It is not 
good if we discuss things on the basis of 
newspaper reports. But have we any other 
source? Therefore, I had written to you to 
accord permission to take up this matter. If 
you wish, you may call the Finance Minister 
to make a statement after the Question 
Hour, because the facts should come to 
light What I feel is that it is not a party matter. 
Even the Members of the Congress Party 
would liketobeassuredthat no compromise 
was being made with the economical sover­
eignty of the country. If there will be a 
compromise, the House would condemn it.

[Englisn

SHRI CHITTA BASU (Barasat): I have 
also written to you. (Interruptions!).

SHRI INDER JIT (Darjeeling): Sir, one 
sitting Member Shri Senapathi Gounder has 
passed away . It is only right and appropriate 
that the House should pay its condolence in 
the matter and it should take up the matter 
straightaway. 1 appeal to the Opposition not 
to indulge in politicaandallow this to happen 
first. (Interruption )̂.



(TrauM brt

MR SPEAKER: Please be seated when 
I am standing oft my legs .

(kmrmptiond).

[EngSsQ

MR. SPEAKER: We are always very 
sorry when some of our friends depart from 
us Bur. thspioesdure followed by us is this. 
Unless, weget authentic information, we do 
not rush to that conclusion.

(Interruptions)

MR. SPEAKER: The Ministers have 
said from the treasury benches and the 
news has come on to us also. Please do not 
take that responsibility. You allow us to carry 
on the business. Please help us.

[Translation

SHRI VISHWANATH PRATAP SINGH 
(Fatehpur): Mr. Speaker, Sir, I had the 
opportunity of participating in World Bank 
and I.M.F. Conferences. At that time, when 
we discussed about this practice followed in 
African countries, their representatives used 
to say that they first show their Budgets to 
the World Bank before implementing the 
same in their respective countries.

I was surprised whether it could also be 
possible, but I am distressed to see the 
same practice being followed in our own 
country. All the people, not only from this 
side, but from the other side also, are ques­
tioning the state of our economic sover­
eignty.

Sir, the Members from the opposition 
have been demanding a white paper since 
the present Government came to power. 
They have always been saying that what­
ever bsthe economic condition of the coun­
try, they are ready to extend all support to 
improve ft. In order to do so, the Govenv 
ment has to take the country and the oppo­
sition into confidence and everythingshould 
be made known to them. BU in total disre­

gard of the same, if the Government shows 
all its Budget proposals to World Bank and 
takes the opposition into confidence there­
after, it would not do.

Sir, it is a matter of privilege and I have 
also given a Motion of Privilege to you. It is 
a very serious matter. We cannot boost the 
self-respect of the country when we are at 
the mercy of I.M.F. We oppose the artificial 
situation being created in this regard and 
also surrendering of an the values and our 
freedom before it. It is a very serious matter, 
Therefore, we hope that it would be taken 
into consideration.

[Englisn

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): I 
had already brought to the notice of the hon. 
Finance Minister the sentiments expressed 
by our hon. friends Just now before I came 
here. And the hon. Finance Minister is ready 
to answer the queries made by our hon. 
friends.

At the moment, he is busy in the Ques­
tion Hour in the Rajya Sabha He is ready to 
answer the queries made either immedi­
ately after the Question Hour is over or 
immediately after the presentation of the 
Railways Budget. So, he has already agreed.
I donl think there Is any necessity for pro­
longing it further (Interruptions).

SHRI SOMNATH CHATTERJEE: He 
had not taken you into confidence uptill now. 
They are the Cabinet Ministers. Do you 
know what is the position? Is this th». Jabi- 
net? Is this the Parliament of India? You do 
not know anything. Is this the Government 
of India? (Interruptions!).

SHRI GHULAM NABI AZAD: Why are 
you dragging it unnecessarily? I am sosry.
(Interruptions)-

SHRI CHITTA BASU (Barasat): The 
House has got the right to know»what has 
happened?



ORAL ANSWERS TO QUESTIONS

[Engtisn

Reinstatement of Railway 
Employees

*1. SHRI TARITBARAN TOPDAR:
SHRI BASUDEB ACHARIA

Will the Minister of RAILWAYS be 
pleased to state:

(a) the present position regarding the 
reinstatement of the railway employees dis­
missed from service after 1980 under Rule 
14 (ii) of the Railway Servatps (Discipline A 
Appeal) Rules; and

(b) the time by which the remaining 
such employees are likely to be reinstated?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) : (a) and (b). Out of the 
Railway employees who were dismissed/ 
removed from service under rule 14 (ii) of 
the Railway Servants (Discipline & Appeal) 
Rules from 01.04.1980and onwards In con­
nection with trade Union activities, those 
whose appeals were decided favourably 
and those who were required to be taken 
back as per Court directions have been 
reinstated, it is not proposed to reinstate the 
remaining employees. However, it is pro­
pose' to give them some monetary relief.

SHRI TARIT BARAN TOPDAR: After 
swearing in by the Railway Officials in favour 
of the Railway Organissation, it is staled in 
the affidavit as follows:

"It is submitted that in the context of the 
damaged for rotstetomenf of the cfis- 
missed employees during 1961 strike 

* raised in the Perflement and outside, 
the entire issue reiatingto the dis­
missed employees is under active con­
sideration of the Government" (Infer- 
optima).

“It is under active consideration of the 
Government at the highest level and 
the decision is awaftod.”

MR. SPEAKER: Please ask the ques­
tion; do not read it.

SHRI TARIT BARAN TOPDAR: When 
this is the statement given in an affidavit, 
how have the Government decided to give 
simply monetary relief and what prompted 
the Government to appeal before the Su­
preme Court in this matter?(/nfamiptibri9).

SHRI MALLIKARJUN: The matter oT 
reinstatement of the dismissed or removed 
employees under Rule 14(2) had been ac­
tively considered by the highest authority,
i.e. the Cabinet and the Cabinet has taken a 
decision that there is no question of rein­
statement. However, for giving the pension­
ary benefits of the removed staff necessary 
steps will be taken under the 
rules. (Interruption )̂.

MR. SPEAKER: Please, aHow him to 
answer.

SHRI TARIT BARAN TOPDAR: Why 
has the Cabinet decided not to lake the 
railway employees back whan two succes­
sive Governments had passed the order 
which was awaiting a Cabinet approval to 
reinstate all the employees? And this Gov­
ernment also, in the previous session, the 
first session earlier, committed before the 
House that they would take e decision in 
favour of taking them. It was only a matter of 
fomaiity. Then, what was the reason?

SHRI MALLIKARJUN: So far as the 
decision of the previous two Governments is 
concerned, for example, the NationaJ Front 
Government on 6th November 1990 had 
taken a decision. But, however, the decision 
of the Cabinet was rescinded. It has been 
resdneded.

SHRI TARIT BARAN TOPDAR: Who 
rescinded it?

SHRI MALLIKARJUN: Then the next 
Government we, have just committed to 
Parliament that we would take it before the 
Cabinet and the present Minister of Rail­
ways on 25-7-1991 had informedtheaugust 
House that asympathstic view w«  betaken. 
Since the SMpreme Court Itself had upheld



the action taken under rule 14(2) of the 
Railway Services (Discipline and Appeal) 
Rules, this is the present position and once 
they have decided, in the interest of national 
discipline, a decision has been taken not to 
reinstate them. (Interruptions).

SHRI BASU DEB ACHARIA This is a 
retrograde step taken by this Government.

SHRI SOMNATH CHATTERJEE: Itisa 
betrayal.

SHRI BASU DEB ACHARIA Yes, it is a 
betrayal. These employees were dismissed 
in the year 1981 for participating in a strike. 
The employees went on strike because 
there was a betrayal on the part of the 
railway administration. There was an agree­
ment in 1973 to reduce the duty hours of 
locomen to ten hours. But this decision was 
not implemented. In this House, in 1973 the 
then Railway Minister, Shri Lalit Narain 
Mishra made a statement that it would be 
implemented. But it was not implemented 
though a Grievances Committee was 
formed.

Then, in 1990 the then Railway Minis­
ter, Shri George Fernandes, who is present 
here, rejected the proposal, which now the 
present Cabinet has approved earlier to give 
monetary relief to those dismissed railways 
employees.

MR. SPEAKER: What are you doing?

SHRI BASU DEB ACHARIA: Our de­
mand was not for giving monetary relief. Our 
demand was to reinstate those employees 
because they were dismissed; they were 
victimised their services were terminated; 
their right to goon stune was withdrawn Our 
demand was not merely for paying them 
money. Our demand was to reinstate them 
(Interruptions)

MR SPFKAER: Mr Acharia. please 
ask your question.

SHRI BASU DEB ACHARIA: At no point 
^pf time, neither in the Railway Consultative 
Committee meeting nor on the floor of the

House, this impression - instead of reinstat­
ing them, some monetary relief win begiven- 
was given. All these Central Administrative 
Tribunals have given judgement in favour of 
reinstatement(//?femsptfons). And what the 
M inister has said is not true because still 284 
employees (Interruptions).

MR. SPEAKER: Mr. Acharia, I am warn­
ing you that I will disallow your question 
unless you come to the point.

SHRI BASU DEB ACHARIA: About 
who r.. the reinstatement order has been 
given by the Central Administrative Tribu­
nal But the Railway Administration has not 
taken them back Sir. may I know from the 
Railway Minister whether he will honour the 
sentiments of the House, the sentiments 
expressed by the entires section of this 
House, from the ruling party to the opposi­
tion? Sir, this is an unanimous demand. 
Arjun Singhji is here. He has also assured 
the H ouse that they would be reinstated. Sir,
I want to know from the Minister whether he 
would honour the sentiments expressed in 
this House and reinstate them (/ntem/ptions).

MR. SPEAKER: Mr. Acharia. I am go­
ing to disallow your question if you do not sit 
down now.

SHRI BASU DEB ACi mi i»n. v/ui u^“ 
rnand was to reinstate the dismissed em­
ployees and not for paying them mere mon­
etary relief

SHRI MALLIKARJUN: I would like to 
make the position crystal clear. Our of 611 
(tnten options)

SHRI I3ASUDEB ACHARIA: Not 611, it 
is 822 (Interruptions).

SHRI MALLIKARJUN: I have to inform 
the House that after the removal of these 
employees, some of them have gone on 
appeals and some of them have gone to 
courts (Interruptions).

SHRI BASU DEB ACHARIA: All ofthem 
have gone to courts.



SHRI MALLIKARJUN: Al right. AD of 
thorn hanre gorfe to courts.

Sjr, In whichever case the Court has 
given the order that they should be rain- 
slated, we have reinstated them [Interrupt
*i----1OOflS).

SHRI BASU DEB ACHARIA: Pleasetell 
the House as to what the Court has 
ewci(lnterruptions).

SHRI MALLIKARJUN: Under appeals, 
20 people ware reinstated Under the court 
direction, 293 employees have been rein­
stated. So, 313 employees were reinstated 
out of the loco staff. And other than LRSA, 
there were 56 cases. Out of which, five were 
reinstated under the direction of the court. 
That is now, out of the total, the number of 
remaining employees is349 (Interruption^).

SHRI BASU DEB ACHARIA: Your fig­
ure is not corrBc&(1ntemjptions) .

SHRI MALLIKARJUN: Among these 
349 also, 66 employees have already at­
tained the age of superannuation and about 
14 employees have died. In regard to the 
remaining cases, as my Minister has in­
formed the House, we have taken a sympa­
thetic view in order to protect their pension­
ary benefits. We have a manual of Railway 
Pension Rules. We are looking as to how 
best we can give the pensionary benefits to 
the rest of the staff and they will not be 
reinstated. This is a decision of the 
Cabinet(Jnfemjption .̂

SHRI SOMNATH CHATTERJEE: Why 
not? They have to be (Interruptions).

SHRI MALLIKARJUN: ft is not a retro­
grade step. It is a prospective step in the
national interest.« ■

SHRI MANORANJAN BHAKTA: Mr. 
Speaker, Sir, I would like to ask a biref and 
pointed question to the hon. Minister be­
cause ail sections in this House have, time 
and again, demanded for reinstatement of 
the Railway employees. In that respect; the 
Minister has replied that some of the Mem­

bers have been reinstated and some are 
not. I would like to know whether these 
include the members of theRailway Protec­
tion Force and whether some of them have 
been reinstated and if not what action the 
Government is contemplating to take for 
their reinstatement? This was a categorical 
assurancewe have received from the Leader 
of the House that the matter will betaken up 
with the Government and with the Railway 
Minister. I would like to know the latest 
position from the hon. Minister.

SHRI GEORGE FERNANDES: Sir, 
neither is this a question of sentiments ofthe 
House nor is it a question of public opinion 
It is a question of promises made by the 
Government. Several Ministers have made 
promises in this House. This Resolution has 
been passed by this august House. The 
Government issued a formal order regard­
ing its implementation. The hon. Minister 
said that the order was rescinded. Who 
rescinded it? The order was issued in the 
first week of September 1990 as to how 
such people could be reinstated. Who re­
scinded that order? We were part of the 
Government which unanimously supported 
this order. The points mentioned by the hon. 
Minister are not correct. Is it not true that the 
hon. Minister has a file with a noting that 
those employees were dismissed on im­
proper grounds and that they should be 
reinstated.

SHRI MALLIKARJUN: The hon. Mem­
ber has said that the decision to rescinded 
the order was taken by the National Front 
Government on 6.11.90.

[English]

The then Prime Minister , Shri V.P. 
Singh had done this and not by this Govern­
ment, not any other Government including 
ShriChandraShekhar'sGovernment. It was 
rescinded by the same Cabinet which had 
taken the decision.

[Translation

SHRI GEORGE FERNANDES: Isthere 
a noting on the file that these employees



should be reinstated, and that there is no 
allegation on them.

[Engtisn

I am on a very specific issue. Is there 
any official noting on the file There are two 
issues. One issue is about the decision and 
this talks about the rescinding of the deci­
sion , which is absolutely rubbish. The sec­
ond and more important issue is this. Is 
there a noting on the file that these employ­
ees shall be taken back?

SHRI MALLIKARJUN: I will read out 
what has been communicated.

MR. SPEAKER: No. (Interruptions).

[Translation

MR. SPEAKER: The first question is as 
to how this order was rescinded and the 
second question is regarding who made the 
nothing on the file. Such nothings should be 
placed before the House

SHRI MALLIKARJUN That cannot be 
done. (Interruptions).

[English]

We only give the decisions. We are not 
supposed to bring out the entire file-the 
notings and everything. We are only sup­
posed to tell the decisions taken. The deci­
sion is this. (Interruptions) The Cabinet de­
cision of 6 11.1990 was rescinded by the 
then Prime Minister hon. Shri V.P. 
Singh (Interruptions)

SHRI V.ISHWANATH PRATAP SINGH: 
Sir. he should give the date He is wrong He 
is quoting the date of 15th. Our Government 
fell on 7th. It is totally wrong (Interruptionj)

SHRI MALLIKARJUN . You have to 
recollect I am not wrong (Interruptions)

SHRI TARIT BARAN TOPDAR You 
may never said it earlier You are misleading 
the House. You may expel us from the 
House. (Interruptions)

MR. SPEAKER: Please take your seat. 
(Interruptions)

MR. SPEAKER: Mr. Minister, Please 
take yout seat.

(Interruptions)

MR. SPEAKER Please understand 
Do not interrupt likethat. Please understand 
what I am telling. This does not lead you 
anywhere.

(Interruptions)

MR. SPEAKER: Why are you shout­
ing? There is a Minister who is making a 
statement. The former Prime Minister is 
here. He is very well within his right to ask the 
date on which that signature was put. He has 
put the question. Let the Minister answer. 
Everything will comeout. Why are you shout­
ing unnecessarily?

(Interruptions)

SHRI MALLIKARJUN: Sir, the whole 
world knows; the whole country knows (In­
terruptions) that on 6.11.1990 the Cabinet 
met under the Presidentship of the then 
Prime Minister and the decision was taken 
to reinstate them. But the same night when 
the National Front Government lost the 
confidence of this House, the President of 
the Republic of India has instructed that 
such important decisions cannot be carried 
out. That was how it has been rescinded. 
(Interruption )̂

11.33 hrs.

At this stage Shri Anil Basu and several 
other hon. Members came and stood on • 

the floor near the Table

MR. SPEAKER: The House stands 
adjourned to reassamble after 15 minutes.

11.35 hrs.

The Lok Sabha than adjourned titi fifty 
minutes past Fleven oi the Clock.



11J56 hours.

The Lok Sabha re-assembled at fifty-tive 
minutes past Eleven of the Clock.

(SHRI P.M.SAYEED in the Chart]

SHRI BASU DEB ACHARIA (Bankura): 
Sir, where is the Railway Minister? (Inter- 
ruptiond)

[Translation]

SHRI MADAN LAL KHURANA (South 
Delhi) : Sir, 1 would like to know the outcome 
of the statement made by the hon. Minister 
thisfnoming in reply to Question Number 1. 
Where is the hon. Railway Minister right 
now? (Interruptions)

[Engtish]

SHRI BASU DEB ACHARIA: Where is 
the Railway M\nisXer7(lnterruptions) .

MR. CHAIRMAN: The House stands 
adjourned to meet again at five minutes past 
Twelve of the Clock.

11.57 hours

(The Lok Sabha then adjourned till five 
minutes past Twelve of the Clock).

WRITTEN ANSWER TO QUESTIONS 

[Translator)

Railway projects in Seventh Plan

*2. SHRIMATI BHAVNA
CHIKHAUA:

DR. RAMESH CHAND 
TOMAR:

WiUtheMinister of RAILWAY be pleased 
to state:

(a) the details of the railway project 
taken up in Gujarat, Rajasthan and Uttar 
Pradesh during the Seventh Plan;

(b) the targets fixed for completion of 
each of these projects and the progress 
made so far; and

(c) the details of the projects likely to be 
completed during the Eighth Plan?

THE MINISTER OF RAILWAYS (SHRI 
’ JAFFER SHARIEF) (a) and (b). A state­

ment is attached.

(c) Eighth Plan has not been finalised.



STATEMENT

(Only major projects coating o m  Rs. lOCroms have been Ksted)

S. No. State Description of th* Project Year in 
which 
inouoea 
in the 
Budget

Estimated/ 
Anticipated 
cost of the 
Project

Target date for completion 
of the Project

Present status of 
the Project

1 2 3 4 5 6 7

I. GUJARAT

1. New Lines Godhra-lndore & Dewas- 
Maksi (216 km) 100km in 
Gujarat

1989*90 Rs. 297.14 Cr. Progress & completion will 
depend on the availity of 
resources.

Work Is in progress

Z Computerisation Computerised reservation 
system, Ahmedabad.

1987-88 Rs. 10.4 Cr. March 31.1990 Completed.

II. RAJASTHAN

1. ■i.InE.ailnnemcincncsMon Aulenda-Bayana (Part of 
Tundia-Agra-Bsyana 
Electrification project)

1985-86 Rs. 10.87 Cr. Work has been completed Work has been 
completed

III. UTTAR PRADESH

1. New Line Construction of new tine 
between Guna-Etawah 
via Shivpuri-Gwalior- 
Bhind. (348 Kms)

1985-86 Rs. 248.00 Cr. Progress A completion would Work is in progress 
depend on availability of 
resources, and the line wHI 
be opened in phases.



S. No. State Description of the Project Yearin 
which 
Included 
in the 
Budget

Estimated/ 
Anticipated 
cost of the 
Project

Target date for completion 
of the Project

Present status of 
the Project

1 2 3 4 5 6 7

2. Gauge Conversion 

Doublings

Gauge Conversion of 
Chhapra-Aunrihar 
(171 Kms)

1989-90 Rs. 85.13 Cr. March 31.1984 Work is in progress

3. Moradabad-Rampur 
(27.41 Kms)

1987-88 Rs. 20.27 Cr. March 31. 1993 Part of the section 
(19 kms) completed.

4. Jfiltpur-Manlkpur 
(57.51 kms)

1987-88 Rs. 28.29 Cr. March 31. 1992 Work is nearing 
completion.

5. Lucknow-Unnao and * 
over Tanga Bridge and 
extending BG from 
Kanpur Central to 
KanpurAnwarganj 
(56 kms)

1987-88 Rs. 52.38 Cr. March 31.1993 Work is in progress.

6.

Electrification

Rampur-Bareilty 
(Phase-ll) (63.07 kms)

1989-90 Rs. 58.40 Cr. March 31, 1994 Work Is in progress.

7. Tundla-Aulenda (part of 
Tundla-Agra Bayana
Electrification project)

1985-86 Rs. 22.63 Cr. Work has been 
completed.

Work has been 
completed.



S. No. State Description of the Project Year In 
which 
Included 
In the 
Budget

Estimated/
Anticipated
costofthe
Project

Target date for completion 
of the Project

Present status of 
the Project

1 2 3 4 5 6 7

Workshop & Sheds

8.

Signalling & Telecom

D.L.W./Varanasl (Augmen­
tations production capacity 
at LOW to 155 Loco/170 
Engines)

1989-90 Rs. 15.50 Cr. March 31, 1994 Work Is in progress

9. Train to control Mobile Radio 
Communication on Delhi- 
Mughalsarai section

1987-88 Rs. 15.35 Cr. March 31,1993 Work Is in progress

10. Replacement of existing MW 
link by 34 Mbit digital MW 
System on tundla Mughal- 
sarai section.

1989-90 Rs. 82.92 Cr. March 31,1994 Work is in progress

11. Route Relay Interlocking at 
Varanasi.

1987-88 Rs. 8.74 Cr. March 31,1993 Work is In progress



[EngMsti\

Prevention off Water Pollution In Delhi

*3. SHRI TARA CHAND 
KHANDELWAL: 

SHRIMATI VASUNDHARA 
RAJE:

Will the Minister of ENVIORONMENT 
AND FORESTS be pleased to state:

(a) whether Government have drawn 
up a multi- pronged strategy to ensure sludge 
free discharge into the river Yamuna from 
the Najafgarh drain to check the problem of 
increasing water pollution in the Capital;

(b) if so, the details thereof and any 
further steps proposed to be taken in this 
regard; and ..

(c) the time by which these are likely are 
to be implemented?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) to (cj A 
plan for trapping sewage discharging into 
the Najafgarh drain, extention of the sewer­
age system and pollution abatement of river 
Yamuna has been drawn up by the Delhi 
Administration. Out of the 38 drains outfaliing 
into the Najafgarh drain, dry weather dis­
charge of 31 drains has been trapped and 
action is being taken to trap the remaining 7 
drains in a phased manner. Another scheme

has been drawn up to extend the sewerage 
system from the present level of about 60% 
to about 80%. In addition, a scheme for 
pollution abatement of river Yumna has 
been formulated which includes pollution 
abatement of Najafgarh drain also in the 
Delhi segment These schemes are ex­
pected to be implemented during the Eighth 
Five Year Plan period.

Production and Consumption off Sugar

*4. SHRI SHANKARRAO KALE: Will 
the Minister of FOOD be pleased to state:

(a) the position of sugar stock and the 
level of its consumption during the last year 
in the country;

(b) the estimated production and con­
sumption of sugar during the current year;

(c) whether the Government have any 
plan to keep the before stocks of sugar for 
consumption in the country and export to 
other countries; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD(SHRI TARUN 
GOGOI: (a) and (b). The position regarding 
sugar production, opening stock and con­
sumption for 1990-91 season and the esti- 

, mates for the current 1991-92 season are 
given below:-

(figures In lakh tonnes)

Sugar production Internal Consumption Opening stock as on
1st October

1990-91 
(Provisional)t

1991-92 
(Estimated)

119.05

120.00

105.92

114.54

21.78

32.84



* (c) and (d). There is no proposal under
consideration at present to build up any 
separate buffer stock of sugar. The stock 
are being maintained by the sugar factories 
themselves in their godowns. During the last
1990-91 season, a quantity of 5.61 fakh 
tonnes was earmarked for export. As soon 
as the export of the aforesaid quantity is 
completed, further Quantities would be made 
available for export keeping in view the 
production trends for this season.

[Translation

Treatment of Cancer Patients

*5 SHRI B L  SHARMA PREM: 
SHRI PHOOLCHANDVERMA

Willthe Minister of HEALTH AND FAM­
ILY WELFARE be pleased to state:

(a) the estimated number of cancer 
patients during the last three years, State- 
wise;

(b) the places where hospital are situ­
ated for specialised treatment of such can­
cer patients;

(c) the number of patientstreated cured 
and died in each of these hospitals during 
the last three years, State-wise; and

(d) the steps taken by the Government 
for better treatment of cancer patients dur­
ing the Eighth plan period?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L FOTEDAR):

(a) It is estimates that at any point of time 
there are about 1.5 to 2 million cancer 
patients inthe country The State-wise num­
ber of cancer atients in the country is not 
available. .

(b) The facilities for Surgical interven­
tion and chemotherapy for treatment of 
cancer are available in almost all major 
hospitals in the country. The radio-therapy 
facilities fortreatment of cancer patients are 
available at 77 places in the country as per 
the end set Statement-I. Central Govern­
ment has recognised ten institution located 
at Ahmedabad, Banglore, Bombay, Calcutta, 
Cuttack. Delhi, Guwahati, Gwalior, Madras 
and Trivandrum as Regional Cancer Cen­
tres which provide comprehensive diagnos­
tic and treatment facilities for cancer.

(c) Statement-ll showing the number of 
patients admitted and deaths in the Re­
gional Cancer Centres is enclosed.

(d) A scheme for developmet of 
Oncology Wings of Government Medical 
Colleges/hospitals has been introduced 
during 1990-91 under the national Cancer 
Control Programme with a view to strength­
ening the cancer treatment facilities in the 
country. Simultaneously, a scheme for dis­
trict projects for health education and early 
detection of cancer and pain relief mea­
sures has been taken up. Under these 
schemes, financial assistance is provided to 
the institutions/ State Governments. The 
scheme for financial assitance to Regional 
Cancer Centres and for setting up of Cobalt 
therapy units have been continued under 
the Programme.

STATEMENT-1

Ust of places where Radio- Therapy facilities for treatment of cancer are available in India
State/U.T^wise

State/U.T Piacefs)

"“Andhra Pradesh Gunur. Hyderabad, Kakinanad,Kumool,Warangal,
Tirupati, Visakhapatnam
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State/UT. n*ce(3)

Assam . Dibrugarh, Guwahati.

Bihar Bokaro. Jamshedpur, Patna. .

Chandigarh Chandigarh

Delhi Delhi

Guqrat Ahmedabad Baroda, Jamnagar, Rajkot, Surat.

Haryana Rohtak

Himachal Pradesh Shimla

Jammu and Kashmir Srinagar, Jammu

Karnataka Bangiore, Gulbarga, Hubli, Mysore, Manlpal.

Kerala Trichur, Calicut, Kottayam, Trivandrum.

Madhya Pradesh Bhopal, Gwalior,Indore, Jabalpur, Padhar, Raipur.

Maharashtra Bombay, Nagpur, Solapur, Akola, Pune, 
Aurangabad, Miraj, Samgli

Manipur Imphal

Meghalaya Shillong

Orissa Berhampur, Burla, Cuttack

Pondicherry Pondicherry

Punjab Amritsar, Ludhiana, Patiala

Rajasthan Bikaner, Jodhpur.Udaipur

Tamil Nadu Ambilikkai, Kancheepuram, Neyyoor, 
Thiruchcirapalli, Coimbatore, Madurai. Madras,

c Vellore.

Tripura Agartala

Uttar Pradesh Agra, Aligarh, Gorakhpur, Allahabad, Bareilly, 
Kanpur, Lucknow, Varanasi.

West Bengal Bankura. Calcutta



STATEMENT.il

Statement showing the number of Patients Admitted and Deaths in the Regional Cancer Centres

StateAJ. T. Institution 1988 1989 1990
*

Admitted Deaths Admitted Deaths Admitted Deaths

1 2 3 4 5 6 7

ASSAM

Dr. B. Barooah Cancer Inatttute, Guwahati. 615 20 577 23 655 28

DELHI

Institute Rotary Cancer Hospital, 
New Delhi.

3482 99 3745 73 4087 67

•»
GUJARAT

Gujarat Cancer and Reaearch Institute, 
Ahmedabad.

6594 584 6554 520 5868 528

KARNATAKA

Kktwal Memorial Institute of Oncology, 
Biangalore.

3117 290 3041 247 3226 180

KERALA

Regional Cancer Centre, Trivandrum
t

3072 152 2877 174 3045 181



State/U.T. Institution 1988 1989 1990

• Admitted Deaths Admitted Deaths Admitted Deaths

1 2 3 4 5 6 7

MAHARASHTRA

Tato Memorial Hospital, Bombay 9846 293 11015 355 11617 383

MADHYA PRADESH

Cancer Hospital and Research Institute, 
Gwalior.

1590 36 2347 50 2931 66

ORISSA

Regional Centre for Cancer Research and 
Treatment Society, Cuttack.

1932 65 m 66 1627 70

TAMIL NADU

Cancer Institute, Madras 4704 59 2723 42 4933 88

WEST BENGAL

Chktaranjan National Cancer Institute, Calcutta 1342* 214* 1456® 262® 1469£ 230£

* Figures tor 1988-89 
@ Figures tor 1989-90 
£ figures for 1990-91



33 Written Arm*** PHALGUNA 6,

Priority to Cooperatfvs/Publlc Sector In 
Sugar Industry

*6. SHRI PRABHU DAYAL 
KATHERIA:

SHRI PANKAJ CHOWDHRY:

Will the Minister of FOOD be pieasedto 
state: •

(a) whether in view of scarcity of re­
sources more emphasis is being given to the 
private sector in the new industrial policy;

(b) if so, the reasons for giving priority 
to the cooperative/public sector over the 
private sector in the revised guidelines is­
sued for sugar industry recently;

(c) whether the production capacity of 
sugar mills in private sector is more than that 
of the mills in cooperative and public sec­
tors;

(d) if so, whether the Government 
propose to review their policy in this regard; 
and

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TAR UN 
GOGOI): (a) In the new Industrial Policy, 
the requirement of various types of indus­
trial approvals has been substantially re­
duced with a view to encourage aN sectors 
of the industry, whether public, private or 
cooperative.

(b) In the sugar Industry, preference 
has been given to the cooperative sector in 
licensing of new sugar factories In order to 
improve productivity by associatingthe farm­
ers, whosupply the basic raw material, in the 
management of thefactory. Further, the Co­
operative and Public Sectors have often to 
step In to set up factories in certain new 
ifereas and thereby promote the overall de-
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veiopmervt of such areas.

(c) No, Sir.

(d) and (e). No change in policy is 
contemplated at present in view of (b) above.

[Engttsty

‘Substitutes of Timber Fuel1

*7. SHRIMATI D.K. BHANDARI: Will 
the Minister of ENVIRONMENT AND FOR­
ESTS be pleased to state:

(a) whether various substitutes of tim­
ber have been developed in the country;

(b) if so, the details thereof;

(c) whether the Government propose 
to popularise the substitutes of timber to 
discourage deforestation;

(d) if so, the details of the proposals 
drawn up in this regard; and

(e) if not, the reason therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) Yes, Sir.

(b) Among various substitutes of timber 
developed in the country, are products of 
PVC Steel, Aluminium, Reinforced Cement 
Concrete (RCC) and Medium Density Fibre 
Board (MDF) out of agricultural wastes.

(c) Yes, Sir.

(d) In order of popularise the use^f 
wood substitutes, following stops have, been 
taken.

Excise duty on Medium Density 
Fibre Boards (MDF) has been 
reduced;

(e) if not, the reasons therefore?



-  Kraft paper used for packaging 
horticultural products are com­

, pletely exempted from excise
duty;

- Excise duty on plastic products 
has been reduced;

- Excise duty on Door-Window 
Frames & panel boards of Alu­
minium is also reduced;

- Phasing-out of Raiway wooden 
track Sleepers, and their replace­
ment by Reinforced Cement 
Concrete Sleepers.

(e) Does not arise.

 — <■[ iranstsnorvj

Damage to Crops by Wild Animals

*a SHRI RAJENDRA
AGNIHOTRI:

SHRI DHARMANNA
MONDAYYASADUL

Will the Minister of ENVIRONMENT 
AND FORESTS be ptoaood to state:

(a) Whether the Government are aware 
of the problem of damage caused to the 
crops and to the human Hfe by the protected 
wild animals like Neelgais and deer in vari­
ous parts of the country;

(b) If so, the details thereof;

(c) the detafls of the remecM mea­
sures taken by the Government in this re­
gard; arid

(d) the details of the financial assis­
tance provided to the States for the same?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­

ESTS (SHRI KAMAL NATH): (a) Reports 
regardktg damage caused to crops by deer 
and antelope species Including neelgMsare 
received from time to time. No report re­
garding kiBng of human beings by these 
animals has been received *

(fa) The damage tocrops by blackbuck 
and deer Is mostly localised in nature butthe 
damage by noolgai is more serious In sev­
eral States. Quantitative estimates of the 
damage are, However, not available.

(c) and (d). The main responsibility of 
implementing the Wild Life (Protection) Act, 
1972 is that of the State Governments who 
have been taking several measures for con­
torting of the menace of crop damage, 
ranging from erection offences along some 
of the boundaries of National Parks and 
Sanctuariest authorisation of District Magis­
trates for Issuing of hunting Usances to kill 
the neelgais. Assistance is also being pro­
vided to State Governments under the Cen- 
tralty Sponsored Schemes, "Assistance for 
development of National Parks and Sanctu­
aries ‘and ‘ Eco-development of areas 
around National Parks and Sanctuaries”. 
One of the components in both the Scheme 
is reduction of man and animal conflict. It is 
not, however, possible to precisely indicate 
the expendkure incurred by the State Gov­
ernments out of such assistance which may 
have contributed to preventing of crop dam­
age by deer and antelope species including 
noolgai.

Districts under Literacy Campaign

*9. SHRI RUPCHAND PAL’
SHRI DATTARAYA

BANDARU:

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

I



(a) the number of dtetric&taken under 
total literacy campaign in the country at 
present;

(b) the number of districts which have 
achieved cent percent literacy;

(c) the details ofthe funds given for the 
purpose during |991, State-wise; and

(d) the stepshaken by the Government 
to cover the remaining under the cam paign?

THE MINISTER OF HUMAN RE­
SOURCE DEVLOPMENT (SHRI ARJUN 
SINGH): (a) 79 total literacy campaigns 
(TLCs) have been launched in the country. 
Some of these TLCs have partial district 
coverage. The entire States of Kerala, Goa 
and the Union Territory of Pondicherry have 
also been covered.

(b) The States of fferala, the Union 
Territory of Poncficherry and the districts of 
Burdwan (West Benoal), Sindhu Durg 
(Maharashtra) and 'Dakshin Kannada 
(Karnataka) have completed their literacy 
campaignB and have started postliteracy 
programmes.

(c) Out of the on-going 79 project in the 
StatasAJT$/District&, grants for 68 projects 
were released in the years 1990-91 and 
1991-92. A statement is attached.

(d) Depending upon the mobisation on 
the ground and the willingness of the State 
Governments to participate in the 
programme, ft is expected that approxi­
mately three-fourths of the districts in the 
country would be covered by total literacy 
campaigns by the end of the Eighth Five 
Year Plan.

STATEMENT 

Grants paid for total literacy campaigns

(Rs. in lakhs)

St. No. Project Area 
(Distt. etc.) 1990-91 1991-92

1. 2. 3. 4.

State Level

1. Kerala 292.15 - .

2. Gujrat 375.00 -

3. Pondicherry 36.00 11.00

District level

ANDHRA PRADESH

4. CNttoor 300.00 50'00

5. Cuddappah 290.00 _
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(Rein lakhs)

SI. No. Prefect Am*
(Distt. Wc.J 1990-91 1991-92

1. 2. 3. 4.

6.

7.

8.

9.

101

11.

12.

13.

14.

15.

16.

17.

18.

19. 

BIHAR

20. 

‘ 21.

22.

23.

DELHI

24.

HydrabadDtost.

Nallora

Visakhapatnam

Kumool

Mahbubnagar(6 mandate and 
2 municipalities)

Khammam

Nizamabad

West Godavari

Karimnagar

Nalgonda

9 Mandate In 9 Districts

Warangal

Srikakulam

Muzaffarpur

Jamshedpur

Ranchi

Madhepura

AmbedkarNager

200.00

200.00

150.00

150.00 

38.00

184.81

100.00

240.00

100.00

171.601

49.22]

127.56]

45.00

132.00

75.00

40.00

30.00

66.00

Grants 

paid by 

UNICEF

50.00

16.00
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(Rs. In lakhs;

SI. No. Project Ares ' - .

(Distt. etc.) - 1990-91 1991-92

1. 2. 3. 4.

HARYANA

25. Sonipat 

HIMACHAL PRADESH

26. Sirmour 

KARNATAKA

27. Bijapur

28. Dakshin Kannada

29. Mandya

30. Raichur

31. Tumkur

32. Bidar

33. Shimoga

MADHAYA PRADESH
« .

34. Durg

35. Narsingpur

36. Indore

37. Raipur (8 Blocks)

38. Bilaspur (6 Blocks)

39. Ratlam

40. Bstul(1 Block)

41. Raigarh (7Blocks)

81.50

300.40

200.00

100.00

150.00

200.00

20.00

130.00

148.86

25.00

30.00

40.00

71.00

65.00

75.00

55.00

90.00

00.65

30.70

100.00

10.00

15.00

70.00
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(Ra. in lakhs)

SI. No. Protect Aran
(Dfett etc.) 1990-91 1991-92

1- 2. 3. 4.

MAHARASHTRA

42. Sindhudurg 66.09 -

43. Wardha 92.36 -

44. Bombay city ■ - 21.00

45. Pune Distt. - 100.00

46. Latur - 43.00

ORISSA

47. Sundargarh
*

111.64 28.36

48. RourkelaCity 55.80 -

49. Ganjam 50.00 122.37

50. Keonjhar - 55.00

PUNJAB

51. 7 Blocks in 7 Distts. . - 65.00

RAJASTHAN

52. Dungarpur ' - • 139.30

53. Bharatpur - 20.00

TAMIL NADU

54. Kamrajar 20.00 70.00

55. PTT Sivaganga 20.00 23.19

56. Pudukkottai . 75.00

57. Kenyakumari - . 25.00
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(FIs. in lakhs)

31. No. Project Area 
(Distt. etc.)

s

1990-91 1991-92

1. 2. 3. 4.

58. Madurs.’ - 75.00

59. North Arcot ■ - 85.00

60. Tirunelveli - 50.00

UTTAR PRADESH

61. Fatehpur 170.00 -

WEST BENGAL

62. Midnapur 500.00 33.00

63. Burdwan 300.00 160.00

64.- Hooghly 200.00 -

65. Birbhum 150 -

66. Cooch Bihar 150 -

67. Bankura 100.00 192.00

68. North-24 Parganas 100.00 272.46

Propagation of Elementary Education

*10 , SHRI R. SURENDER REDDY
. SHRI R. DHANUSKODl 

ATHITHAN:

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether the Government propose' 
fb increase the plan outlay for elementary 
education giving It precedence over higher 
education during the Eighth Five Year Plan;

(b) If so, the details thereof alongwith 
the allegation likely to be earmarked for the 
purpose; and .

(c) the steps taken to propogate and 
unhrersalisethe elementary education in the 
country?

THE MINISTER OF HUMAN* RE­
SOURCE DEVELOPMENT(SHRI ARJUN 
SINGH): (a) and (b). The approach paper 
on objectives thrusts and macrocfimension* 
of the eighth Plan whRe stating that human 
Development will be the main focus of the



Eighth Plan and development of Human 
capital win remain the primary responsibility 
of the Government, gives priority to 
uiversalieation of elementary education in 
its three fold dimensions of enrolment, par­
ticipation and achievement, with special 
emphasis on girls of weaker sections and 
working children.

The allocation for the Eighth Plan, how­
ever, has not been finalised. .

(c) Some of the main steps taken to 
universalise elementary education are:

I) The provision of education upio 
elementary stage free of tuition 
fee in all Government school in 
the country;

ii) The provisionof primary schools 
within 1 km. walking distance of 
all habitations with a population 
of 300. In the case of SC/ST 
habitation, the norm is relaxed to 
include habitations with popula­
tion of 200:

Hi) Provision of incentives such as 
free uniform, free text-books, 
attendance scholarship for girts, 
mid-day meals to SC/ST chil­
dren and girls.

iv) improvement of physical facilt- 
ties in primary schools under the 
centrally sponsored scheme of 
Operation Blackboard:

mv) Establishment of district Insti­
tutes of Education and training 
for improving teacher effective- 
new*: and ’

vQ Provision of part-time non-for- 
mal education to school drop­
outs, girls and working children.

Wheat Procurement

m Y SHRI BHAGEY GOBAR- 
DHAN:WWthe Minister ofFOODbe pleased 
to state:

(a) whether there is a decline in wheat 
procurement during 1991-91;

(b) If so, the reasons therefor;

(c) the steps taken to improve procure­
ment for establishing prices of wheat; and

(d) how the nations self-reliance in food 
is proposed to be ensured in the mid-nine­
ties?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD(SHRI TARUN 
GOGOI): (a) Yes, Sir.

(b) Wheat is procured on voluntary 
basis as a minimum support price operation:' 
During 1991-92 market arrivals were low 
ancf there was comparatively higher per­
centage of purchases by private trade.

(c) By increased allocations of wheat 
for sale through Public Distribution System 
as well as market intervention by way of 
open safe.

(d) By increasing production of 
foodgrains for which Ministry of Agriculture 
has been taking up Scheme for improving 
production and productivity.

Bill to Amend U.G.C ACT, 1956

* 12. SHRI K.H. MUNIYAPPA:
SHRI A  K. PATEL:

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to

(a) Whether the attention of the Gov-



emment has been drawn to the newsitem 
captioned "DU teachers flay UGC amend­
ment biir appearing in the Indian Express; 
dated January 15,1992;

(b) If so, the reaction of the Govern­
ment thereto;

(c) the details of amendments soughtto 
be carried out; and

(d) the steps taken by the Government 
to ensure the autonomy of the Universities?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d) Yes, Sir. The (Amend­
ment) BIN, 1991 provided that the pay scales 
and service conditions of employees of 
Central Universities may be pre&xibed by 
U GC with the prior approvel of Central Gov­
ernment The Bill also proposed enhanced 
penalty for using the word "University" and 
awarding degrees by institutions other than 
those recognised under the UGC Act Tak­
ing into account the reactions of the teach­
ing and non-technical staff of Central Uni­
versities, Government has decided to ask 
UGC to look into all aspects of the matter 
conditions of employees consistent with the 
autonomy of Universities.

[TranstatlorU

National Sports Policy

*13. SHRI RAM BADAN: Will the Minis­
ter of HUMAN RESOURCE DEVELOP­
MENT be pleased to state:

(a) whether the Government propose 
to formulate a National Sports Policy with a 
view to improve the standard of sports in the 
country;

(fa) If so, the details thereof; and

(c) If so, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) TheNationalSports Policy has 
already been formulated In 1964. and was 
laid in both House of Parliament on 21 
August 1984.

(b) and (c). Salient features of the 
Policy are as under:

(0 Promotion of sports infrastruc­
ture and preservation of play 
fields and open spaces.

*14. SHRI C.K. KUPPUSWAMY: Will 
the Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether the Government are con­
sidering to have the slogan of 'One Fapiily 
One Child* in order to control the growing 
population in the country;

(c) the steps proposed to be taken to 
propagate the same?

(ii) Promotion of Sports and Physi­
cal Education in Educational in­
stitutions and in non-government 
institutions.

(ill) Establishment of sports Institu­
tions of various kinds and enlist­
ing the cooperation of voluntary 
sports bodies.

(tv) Indentificationoftalentatanearly 
age with a view to nurture them 
towards sports excellence.

(v) Providing incentives and employ- 
mentto those who excel in sports.

(vi) International Exposures to Na­
tional Teams.

One Family One Child

(b) if so, when; and



THE MINISTER OF HEALTH AND Mao tatted court cases against some Instttu-
FAMILY WELFARE (SHRI M.L. FOTEDAR): lions. Central Government has requested
(a) No Sir. Not practical at present

(b) and (c). Do not arise. But Govern­
ment would appreciate If such a small family 
norm is adopted by the people.

[Translation]

Fake Degrees by Universities and 
Training Institutes

*15. SHRI CHINMAYANAND SWAMI: 
SHRI SIMON MARANDI:

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether the University Grams Com­
mission has unearthed universities and col­
leges which distributee lake degrees;

(b) is so, the names of such institutions 
unearthed during each of the last three 
years, State-wise and the action taken 
against them; and

(c) If no action has been taken, the 
reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c) According to die informa­
tion furnished by the UGC. the commission 
is aware of the extstance of 27 institutions 
awarding degrees In contravention's of the 
UGC Act. Namesofinstkutionsunearthedin 
the last 3 years are given In the enclosed 
Statement.

•

The commission has issued press notes, 
from time to time warning students and 
general public against these institutions. 
Notice have been Issued to these institu­
tions to desist from catting themselves as 
universities and award degrsos. UGC has

State QovemmentaAJnionTeiThoryAdmin- 
istrations to maintain a strict vigil and pros­
ecute such institutions for violation of the 
UGC Act and other panel laws.

To check the growth of fake universi­
ties, Government has already introduced an 
amendment BIN to UGC Act, 1956 in the 
Parliament providing for imprisonment and 
enhanced line. . .

STATEMENT 

1989: KERALA

1. Sree Narayan Open University, 
Quilon: June, 1989

2. University New Jerusalem, 
Kuthuparambe, Cannore: 1989

3. Work Social Work University, 
Perunguzhl: Nov.,1989

TAMIL NADU

1. Testator Research University, 
Bodinaya-Kanur: March: 1989

UTTER PRADESH

1. Gandhi Hindi Vidyapith, Prayag, 
Allahabad: July, 89

2. Netaji Subhash Chandra Bose 
University(Open University), 
Achaltal, Aligarh: Novem­
ber,1989.

1990: JAMMU & KASHMIR

1. Arya University, Srinagar: 1990

MAHARASHTRA
1. National University, Nagpur: 

1990
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TAMIL NADU

1. BJbal University, Ambur North 
Arcot(T.N.):1990

2. Eastern Orthodox University, 
Ambur(North ArcoQ: 1990

3. Globe University of Science, 
Kumbakonam(T.N.) 1990

4. St. John's University, 
Kizhanattam(T.N.): 1990

5. Self-Culture University, 
Kizhanattam(T.N.):1S90

UTTAR PRADESH

1. ShrimatiMahadeviVermaOpen 
University, Mughal sarai Uttar 
Pradesh: May, 1990.

2. Uttar Pradesh Vishwavidyapith,
. Koshi Kalan (U.P.): 90

DELHI

1. United Nations University, Delhi.

2. Vocational University, Delhi. 

PUNJAB

1. Amritsar University; Amritsar: 
1990

2. Vocational University, Amritsar: 
1990*

3. Western University, Kapurthala:
1990

1991: UTTAR PRADESH

1. Sant Ravidas vishwsvkfyMaya, 
Mumiejpur,Bu8andsahar(U.P.):
1991
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2  M/s Uttarkhand Vishwavidya- 
peeth, Dehradun: 1991

MAHARASHTRA

1. Arabic Raza University, 
Nagpur(Maharashtra): Aug, 91

[EngKsti

Strike by C.G.H.S. Doctors

*16 SHRI PROBIN DEKA:
SHRI B.N. REDDY:

Wttithe Minister of HEALTH AND FAM­
ILY WALFARE be pleased to state:

(a) whether the doctors in the hospitals 
and dispensaries under the Union Govern­
ment had gone on Strike throughout the 
country recently: -

(b) if so, the reasons therefor;

(c) the details of their demands; and

(d) the steps contemplated in this re­
gard to avert such strikes in future?

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M.L FOTEDAR):
(a) A majurity of the General Duty Medical 
Officers of the Central Health Service as 
well as those in MCD, NDMC, ESIC and 
Railways wanttostrikefrom the mid-night of 
11-12th November, 1991. The specialists, 
resident doctors and the physicians of In­
dian SystemsofMedcine and Homoeopathy 
did not |oin the strike.

(b) and (c). The strike was in response 
to the call given by the Joint Action Council 
of service Doctors' Organisations (JACSDO) 
who demanded acceptance of the report of 
the High Powered Committee chaired by 
Shri R.K. Tikku, in toto.



(d) The Government has. agreed to 
II legitimate grievances of the 

doctors with an open mind. A Committee of 
officers is examining their demands.

Promotion of Sanskrit Official and 
* Regional Languages

*17. SHRI KRISHAN D U TT 
SULTAN PURI: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased
to!

(a) the steps taken by the Government

for promotion of Sanskrit, official and re­
gional languages; and

(b) the expenditure incurred for promo­
tion of each of these languages during the 
last three years, year-wise? -

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) A statement is laid on the table 
of the House.

(b) The expenditure Incurred for pro­
motion of each of these languages during 
the last three years is as under:-

(Rs. in lakhs)

Sanskrit language 
(IncukMng Hindi)

Official language 
language

Regional

1988-89 552.68 1008.68 376.06

1989-90 624.40 890.68 564.69

1990-91 829.73 968.63 397.89

STATEMENT

For promotion of Sanskrit official lan­
guages and Regional languages Inthe coun­
try, following Schemes/Programmes have 
been undertaken:-

A. SANSKRIT

(iv) Financial assistance to States/ 
U.Ts. for the Development of San­
skrit education.

(v) Financial assistance for the pro­
duction of Sanskrit literature, be­
sides purchase and publication of 
rare manuscripts.

(i) Financial grants to Voluntary 
Organisations working in the Held 
of Sanskrit.

(IQ Financial grants to Adarash San­
skrit Pathshaias.

(Hi) Financial assistance for eminent 
elderly Sanskrit scholars in Adarah 
Sanskrit Pathshaias and other 
Voluntary organisations.

(vi) Special Orientation Courses to 
post-graduate students in voca­
tional disciplines like Epigraphy, 
loonography etc.

(vii) Preservation of Oral Tradition of 
Vedic Reoitation.

(viii) Holding of All India Elocution Con­
test and Vedic Convention.



(bO Vedic Endowment.

(x) Award of Certificate of Honour by 
the President of India to eminent 
scholars of Sanskrit.

(xi) The Rashtriya Sanskrit Sansthan 
an autonomus body established

. under the Ministry conducts ex­
amination for various courses.

(xii) The Rashtriya Veda Vidya 
Pratishthan has also been estab­
lished as an autonomous body 
under the Ministry for the develop­
ment of traditional and Vedic edu­
cation.

(xiii) The Central Sanskrit Board under 
the Chairmanship of Vice-Presi­
dent of India has been set up to 
advise the Government of India on 
policy matter pertaining to the 
developmentof Sanskrit education.

Official Languages:

B. I. For promotion of official language, 
radio Spots have been prepared 
which have been broadcast from 
All India Radio and films e.g. 'Hind 
Ki Van!' 'Desh Ki Van!' etc. are 
telecast from Television. Besies 
this, many postern have been got 
prepared by DAVP which have 
been sent to various Ministries/ 
deptts./Undertaking of Govern­
ment of India.

B. II. ’ 1. Appointment of Hindi teach­
ers in Non Hindi speaking 
States/UTs. and their training.

2. Grantto voluntary organisation 
working in the field of Hindi 
including Dakshin Bharat Hindi 
Prachar Sabha

3. Besides, Central Hindi cjira^, 
torate, Commission for scien- 
tific&Technical Terminology 
8 Kendriya Hindi Sansthan, 
Agra have bden set up, which 
run various schemes for pro­
motion of Hindi and other 

. Modem Indian Languages.

C. Regional Languages.

1. Central Institute of Indian lan­
guages & its Regional Language 
centres including Tribal Language 
Development. •

2. Taraqqi-e-Urdu Board including 
Gujral Committee.

3. Financial assistance to NGCs 
(otherthanSindhi, Urdu, and Hindi)

4. Finclal assistance to NGCs for 
Sindhi indudingSindhiVikas Board, 
financing.of book production in 
Sindhi.

National Movement for Population 
Control

*18 SHRI GEORGEFERNANDES: 
SHRI M.V. CHANDRA­

SEKHARA MURTHY:

Will the Minister of HEALTH AND FAM­
ILY WELFARE be pleased to state:

(a) whether the Government propose 
to set upatechnology mission on population 
and also launch a national movement for 
population control;

a '

(b) If not, the reasons therefor, and

(c) the details of steps taken by the 
Government to Involve the State Govern­
ments, local bodies and ether voluntary 
organisations in this regard?



THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI M JL FOTEDAR):
(a)to(c) There is no proposal to set up a 
mission on Population Control. It is felt that 
considering the multidimensional and com­
plex nature of the population problem, In­
volving deep rooted personal beliefs, attitu- 
dinal and sociocultural factors, a Technol­
ogy Mission approach to the problem would 
not be feasible.

2. For the success of the Population 
Control, active involvement of all sections of 
the people in the programme is of vital 
importance. Transforming the population 
control programme into a national move­
ment requires a broad national consensus 
and commitment of people in all strata of the 
society. During the past few months, con­
crete steps have been taken to have a 
national consensus to meet the challenge of 
stabilizing the population growth in the coun­
try. These are summarised below:-

(a) The population problem was dis­
cussed in the last meeting of the National 
developmentCouncil (NDC) where there 
was unanimity that population control should 
be kept above party politics and should 
receive the highest national priority. A com­
mittee of the NDC has been set up to 
oversee population issues and evolve a 
National Population Policy.

(b) In the Conference of Ministers in 
charge of Health and family Welfare of 
States/Union Territories held in January , 
1992, there was unanimity that population 
control is of urgent national importance. The 
Action Plan formulated by the Government, 
in plose consultation with the state Govern­
ment/ Union Territories Administration for 
giving a new thrust and 'dynamism to the 
Family Welfare Programme was unani­
mously endorsed for Implementation.

(c) Population* Control has been 
indentified as one of the thrusLareas in the 
Eighth Five Year Plan.

3. Active involvement of State Govern­
ments, local bodies and non-governmental 
organisations is one if the key elements of 
the before-mantioned Action plan. The fol­
lowing steps have been taken to secure 
such involvement:-

(a) State Governments and UTs Ad­
ministration have been requested to stream­
line the mechanism so as to ensure close 
monitoring of the implementation of the 
programme. Chief Secretaries have been 
requested to review the progress of the 
Family Welfare Programme every month. 
Similarly mechanism for involving the dis­
trict collectors and other district level officers 
in implementation of the programme at the 
grass-root level has also been envisaged. 
The proves of close and constant interaction 
with the State/UTs in implementation of the 
programme has been initiated.

(b) The State Governments have been 
requested to secure greater involvement of 
localbodiesandPanchyatiRajinstitutionsin 
Family welfare Programme and to under­
take necessary amendment of the relevant 
Acts and Rules relating to these bodies and 
institutions to assign the duty of "promoting 
population control, family welfare and small 
family norm” to these bodies/institutions, If 
no such provision already exists.

. (c) With a view to securing ahigher level 
of participation of voluntary organisations in 
the Family Welfare programme, a number 
of regional workshop with a view to interact 
with these organisations have been held in 
different parts of the country to appreciate 
their points of view for giving an impetus to 
the Population Control Programme. Besides, 
rules and procedures for assisting such 
organisations have Streamlined. Nodal of­
ficers have been appointed in the State/ 
UnionTerritories to coordinate the schemes 
being implemented through these 
organisations.
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•19. SHftIM ATI MARAGATHAM 
CHANDRASEKHAR: WH the Minister of 
RAILWAYS be phased to state:

(a) the measures being taken by the 
railway undertakings to effect the required 

. reduction In expenditure In view of the direc­
tives issued from the Finance Ministry;

(b) whettier the necessary precautions 
have been taken to protect the required 
strength of Scheduled Castes and Sched­
uled Tribes in various cadres of services 
while abolishing a large number of posts in 
railways to reduce administrative expendi­
ture; and

(c) if so, the details thereof ?

THE MINISTER OF RAJLWAYS(SHRI
C.K. JAFFER SHARIEF): (a) In accor­
dance with the directives of the Ministry of 
Finance in January ,1992, the measures for 
reduction in expenditure being taken by the 
five Public Sector Undertakings of the Min­
istry of Raihnays, namely. Rail India Tech­
nology and Economic Services Ltd. (RITES), 
Indian Railway Construction Company Ltd. 
(IRCON), Container Corporation Ltd. 
(CONCOR), Indian Raflway Finance Corpo­
ration (IRFC) and Konkan RaHway Corpora­
tion (KRC)> are: (i) Surrender of 10% of 
telephone connections; (ii) Reduction of 
20% in Travelling Allowance and OaHy Al­
lowances in respect of both domestic and 
fnetmational travel in 1992-93; and (Ml) A 
revt,.w at staffing requirements with a view 
to identify and surrendering of poets.

(b) No reduction in or reversion of per­
sonnel belonging to Scheduled Castes/ 
Scheduled Tribes has been effected.

(c) Does not ariae.

[Translation

Closure of Sugar Mills In U R  arid 
Bihar

*20 SHRI RAJESH KUMAR;
SHRIMAT1SHEELAGAUTAM:

Will the Minister of FOOD be pleased to 
state:

(a) the total number of sugar miBa in 
Uttar Pradesh and Bihar which havestarted 
producing sugar during the current season;

(b) the total number of sugar mills lying 
in closed in these States at present and 
remedial steps taken to reopen these mHfe;
and

(c) the target of sugar production fixed 
for the current crushing season in the coun­
try and the targets fixed tor Uttar Pradesh 
and Bihar separately?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD(SHRI TARUN 
GOGQi): (a) and (b). Out of 105 insttftod 
sugar factories in Uttar Pradesh and 30 
sugar factories in Bihar, 104 sugar factories 
in Uttar Pradesh and 25 sugar factories in 
Bihar as per available information, have 
commenced crushing operations during 
1991-92season so far. Onesugar factory In 
Uttar Pr«tesh and 5 in Bihar have not yet 
commenced production. The State Govern­
ments have been requested to take appro­
priate remedial steps to ensure eeny re­
opening of these factories.

(c) The Committee constituted tu tor? 
mulafte development programme for sugar 
industries fixed the target of ft* sugar pro­
duction tor 1991-92 season at 120.66 Mkh 
tonnesforthecountry. No State-wise break­
up of this target was fixed.
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Closing of Nivodiya VUyaliyai

1. SHRI GOPI NATH 
GAJAPATHI:

SHRIMATI VASUNDHARA 
RAJE:

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

\a) • whether the Government have 
'dosed down a few Navodaya VkJyalayaa;

(b) If so, the details thereof, district- 
wise, and reasons for such closure;

(c) whethertheGovernment propose to 
re-open such Vidyaiayas;

(d) If so, the time by which these are 
likely to be opened; and

(e) If not, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No,Sir.

(b) to (e). Do net arise.

Hoatafa for Women In Kerala

2. SHRI P.C. THOMAS: Will the Minis­
ter of HUMAN RESOURCE DEVELOP­
MENT be pleasod to state:

(a) the number of proposals received 
from the Government of Kerala for alloca­
tion of funds for the hostels for woman 

. during the last three years; and

' (b) the number of proposals approved 
so far and number of them still under consid­
eration?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE 
DEVELOPM ENT(DEPARTM ENT OF 
YOUTH AFFAIRS ANDSPORTS AND THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT): (KUMAR1 MAMATA 
BANERJEE): (a) and (b). The Position of 
proposals received and sanctioned for the 
Construction of Hostel Buildings for Work­
ing Women with Day -Care Centre tor ChU- 
dren in Kerala during the proceeding three 
years is as under:-

SI.ND.Yaar No.of
Proposal*
wcflted

No. Of 
Prefects 

sanctioned.

1. 1988-89 7 7 '

2. 1989-90 8 8

3. 1990-91 3 1

Injection for curing Heart and Blood 
Pressure

3. SHRI JEEWAN SHARMA: WiN the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether an (reaction had been de­
veloped which dears the cholesterol in the 
blocked capillaries helping in the cure of 
heart and blood pressure;

(b) if ao, the details thereof, and

(c) whether it has been introduced in 
Government hospitals and C.G.H.S. dis­
pensaries?

THE MINISTRY OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
S1DDHARTHA): (a) and (b). The Indian 
council of Medical Reserch has informed 
that no injection has been developed ao tar 
which clears cholostrol from the arteries of
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heart to hs|p cun heart attacks and high 
blood praaaura. ,

However, injections to dissolve blood 
dot* in the arteries of the Heart (while the 
heart attack is occurring) hao been devel­
oped. Three such compounds, viz. Strap* 
toldnaM, Urokinase and Tlaauo plasm ino- 
gan activator ara available in India The Drat 
two ara being uaed routinely in several 
hospftals, eg. All India I nett, of Medical 
Sciences, and GLB. Pant Hospital, New 
Delhi.

(c) These Infections cannot be used 
dispensaries bsceise the patents need 
spocialisod core while the Injections is bdhg 
administered and for afsw days afterwards. 
However; they are routinely being uaed in 
G.B. Pant Hospitals and All India Instt. of 
Medical Sciences, New Delhi.

Computerised Reservation In 
Humnabad

4. SHRI RAMCHANDRA VEERAPPA: 
WIN the Minister of RAILWAYS be pleased
to state:

(a) whether the Government are aware 
that people residing in Humnabad in 
Karnataka have to travel considerable die-

1313 (SAM ) WrimnAnmmn M  

tancefor booking of tickstraswel as freight;

(t4 If m, the action being taken to 
nfnylrif bOOkinG fOT thO MODIb in
Humnabad?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a)and(b). No request 
hes bean received to provide booking facM* 
ties at Humnabad.

Hospitals

5. SHRI DEVARAJAN: WM the Minis­
ter of HEALTH AND FAMILY WELFARE be 
pleased to state the delate of the hospitala 
in the country which are controtod by the 
Union Government at present?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): As per the Information 
available with the Cental Bureau of Haafth 
InteMgence, Directorate General of Health 
Services, the details of the hospitals in the 
country which are controtod by the Union 
Government, as on 1.1.87. are given in the 
Statement attached.



STATEMENT

8L No. Mams of Stata/UT Total Hospital In State/UT Nama/Daacription of Hospital and num/bar (In brackets*}

1 2 3 4

1. Andhra Pradaeh 13 ESI Hospital (6)
.Railway Hospital (7)

2. Assam 13 Coal India Hospital (1)
Railway Hospital »
Oil India Hospital (9
Assam Oil India Company Hospital (1)
Namrup HFC Hospital, Namrup (1)
Rsfynsry Hospital, Noonmatl <1)
N.E.E.P.C.I. Hospital, Kapllio Hydro Project (1)

3. Bihar 17 Railway Hospital (•)
K.S.I. Hospital, Dhanbad (1)
CantonmsnVMilltary/Army Hospital (3)
Koilari Hospital (9
Konarl Hospital (1)
Tata main Railway Hospital, Bhurkhundy (1)

4. Qoa 1 Military Hospital, Panajl (1)

5. Haiyana 3 ESI Hospital (3)

S. Himachal Pradaah a Qsnsral Hospital (8)
i.T.B.P. Hospital, Reckonpeo (1)



81 Ho. Namoo(Stato/UT Tolatl Hoaptol In SUta/UT NamaAlodcriptton of Hospital and number (In brackotoo)

i  i  3 4

7. Karnataka 18 E.8.I. Hospital (8)
WhMl and Axle Plant HoapRal, Bangalore W
Military HoapKal (1)
I.T.I. HoapKal (1)
HAL, Hospital, Bangalore d )
H.M.T. HoapKal, Bangalore (1)
Mine* HoapKal, Hoapat (1)
KudremukhQeneral HoapKal, Chlkmangtoor (1)
Railway HoapKal (4)
Champion Reef HoapKal, Bangarpet (1)

8. Maharaehtra 37 Military HoapKal (7)
Ordnance Factory HoapKal (8)
Dr. B. Ambedkar Memorial HoapKal, Bombay (1)
Railway HoapKal (10)
I.N.H. AahwM HoapKal, Bombay (1)
Bombay Port Trust HoapKal, Wadala (t)
8ectlon HoapKal, Military Camp Compound, Bombay (1)
I.I.T. HoapKal, Bombay (1)
B.A. R.C. HoapKal, Bombay (1)
Godfrey HoapKal, Bombay (1)
Indian Security Praee HoapKal, Naslk (1)
H A L  HoapKal Ozar (1)
Armed Forces Medical Collage, Pune (1)
Nnduatan antibiotic hospital, Pimped (1)
Dakshtn Command Hospital, Pune (1)
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Nm M OfSM W ToM HotpM lnSlatoflJT Num/D— crpfon of Hospital and number (In brackets) ■

1 2 3 . 4

9. Orissa 12 E8I Hospital (2>
Para Daep Port HoapKal |1)
Mission HoapKal, DepU Pur (1)
Railway Hospital (1)
FsrtMzsr Hospital, Rourksla (1)
Iron Mines HoapKal, Bersuan (1)
LD.Q. Hospital, Purunspanl (1)
B.S.L Company HoapKal, Blramitrapur (1)
O.C.L Hospital, Langaberana (1)
Tlsco Hospital, Hatlbarl (1)

10. Punjab 10 ESI Hospital (3)
Railway Hospital. (5)
Cantonment Central HoapKal, Fsrozpur (1)
Cantonment General Hospital, Jalandar (1)

11. flsliithsnv nyvw  ms v 17 MKKary HoapKal («)
Railway Hospital »
12th B.8.F. A.A.C. Hospital, Bikaner (1)
E8I HoapKal, Kota (1)
Marwar BhN Corp. HoapKal (1)

1* TamlNadu 14 ESI Hospital (5)
Port Trust Hospital, Madras (1)
RaKway Hospital («>



&  No. NamtofSlaMflJT Total Hospital in StattAJT Nam^Dw crption of Hospital and number (In brackttw)
—  a

•
1 2 3 4

NeyveD Lignite Corp. Hospital (1)
BHEL Hospital, TMruverabur (1)

13. Uttar Pradesh 30 ESlHospM (8)
Railway .Hospital 0 D
Military Hospital (5)
Contonment'Gsneral Hospital (4)
Dek Grove School Hospital, Dehradun (1)
Indian Ordnance Factory Hospital, Dehradun 0 )

14. West Bengal 34 Railway Hospital (18)
K.O. Hospital, Orittaranjan 0 )
ESI Hospital (12)
Kharagpore, EFR Hospital, Midnapur (1)
Farakka Barrage Prefect Hospital 0 )
Barrackpore Cantonmont Hospital (1)

UNION TERRITORIES .

1. Andaman & Nicobar Islands 10 CMI HoapKal (8)
Dr. R.P. Hospital Mayabunder (1)
Q.B. Pant hoapftai, Port Blair (1)

2. Delhi •12 Dr. R.M.L Hospital (1)
Base Hospital, DaN Canlt. (1)

PHALGUNA 
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Si No. N M fofSUW UT Tot* Hosptotl In St*ta/UT Namn/Dnacription otHoepltal and number (In brackets)

1 2 3 4

CGHS Hospital (2)
CGHS Matsrnity Hospital (2)
Cantonment Board General Hospital d )
Railway Hospital (2)
ESI Hospital (1)
Smt. S X  Hospital (1)-
SaMarjang Hospital (1)

3. Pondicherry 2 JIPMER (U
ESI Hospital, Indira Nagar <1)

cn

in
w

Not*: Thar* ar* no Central Government Ho*pltals in Arunachal Pradesh, Gujarati Jammu & Kashmir, Kerala, Madhya Pradesh, Manipur,
Meghalaya, Mizoram, Nagaland, Sikkim, Tripura and the Union Territories of Chandigarh, Dadra and Nagar Haveli, Daman DkJ and a
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6. SHRIBABUHARICHAURE:WIRthe 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a} whether Medic at Scientists in the 
Institute of Immuno-haamatdogy, Bombay 
havwdevBtopod a Hood aubetjtute that can 
be given to pat ientsof any blood group in an 
emergency; and

(b) if so, the details thereof alongwtth its 
flkaiy time ef avaBabWy?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K THARADEVI 
SIDDHARTHA): (a) The Indian counci of 
Medical Research has informed that abtood 
substitute called Storma Free 
Haemogtobin(SrH) solution is being devel­
oped Mttolnsttuteoflmmunohaematotogy 
(ICMR), Bombay. This substitute can be 
used during emergency situation when ei­
ther a group eopatfoie blood or matching 
facilities is not avaiiabie. in other words, this 
can be given without blood group matcMng.

(b) The project work is planned to be 
undertaken in three phases, as shown be­
low. Currently, Phase I to in operation.

Phase-1

Periliminary experiments on 
prepraricn of SFH from out dated blood are 
being carried out

Phase 8*111

Various experiments Ike prepara­
tion of pyridaxltaled SFH and atoo prepare-
tfon of polymerised pyridoodfetedSFH solu­
tion wB be carried oU.

Animal immunlsatton experiments to 
see if IheSFH has any snMganiolty wM be 
done before and after the chromatography

and centrifugation procedures for remo/ei 
of al stroma SterUty, sheV Me and animal 
infusion experiments are Mao pianned to be 
carried out Alter permission from the ethi­
cal committee, human trials may be em­
barked upon.

Assistance for setting up ofAlredemi 
for Martial Art

7. SHRI SHIVAJI PATNAHC W » the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) whether Paka dance of Orisea, the 
bacfttona} Martial art Is not getting due 
encouragement tor Its preservations, pro- 
motior. and enrichment; ■

09 K so, the steps proposed by dm 
Government for promotion of this art; *

(c) whether the Government propose 
to provide financial assistance for eatabish- 
ing an Academy for Martial art of Oriaea at 
Khunda;and

09 8 so, the dataBs thereof?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and 09. ThePakadancahaa 
bean presented at the national laval by the 
Sangoat Natak Akadami In the 7th Lok 
UtsavorganteedbythemtoNceamberlWa 
The Altademl proposes to conduct aautvey 
of Chau dances and thair rotated forma 
inducing the Paka dance.

(c) and 09. Noatich propoeat toestab* 
fish an Academy fkltafiaf art ofOrtosaat

Karate

8. PROF. K V . THOMAS: WB the Min- 
Wer of HEALTH AND FAMHJY WELFARE 
be pleased to stale:



(a) whether any assistance is given by 
the Union Government to various institu­
tions in Kerala for the treatment of cancer; 
and

09 It so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D. K. THARADEVI 
SID0HARTHA): (a) and 09. Government 
of India provides financial assistance to 
Regional Centra, Trivandrum In Kerala 
During the year 1990-91 an amount of Re 
20.00 lakhs was provided to the Centra at 
Trivandrum for purchase of equipments. 
Besides, an amount of Ra 15.00 lakhs was 
provided to the Government of Kerala for 
cfistrict project in Emakulam tor health edu­
cation and early detection erf cancer.

Use of Anti-Ulcer Drug

9. SHRI ARJUN CHARAN SETHI:
SHRI PARAS RAM 

BHARDWAJ:

WffltheMinialer of HEALTH AND FAM­
ILY WELFARE be pleaaed to state:

(a) whether American doctor* taw* 
warned users of anti-uicer drugs about their' 
potential dangerous side effects;

(b) whether these drugs ara being used 
in India; and

(c) if ao, the reaction of Government 
thereto? ‘

THE MINISTER GF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHFfiMAp-ttK THARADEVI 
SJDDHARTHA): (a) to (c). Though the 
Government is not aware of any such warn-
big, pMPMfijî fti arMtMiMn ThOW
aradWarent rlaesas of anti-ulcer druga viz. 
antacids; anti-secre-tary agents (trie.

dmetadins, ranickfins, etc. atropine dess of 
drugs) cytoprotecth/e (viz sucralfate, colloi­
dal bismuth, etc.) and anti-secretary as wad 
as cytoprteactive-(proatoglandin E1E2atc.) 
In indte, afi thaae ctaasea erf drugs ara 
raquirad to be dispensed against prescrip­
tion erf e doctor. The indications, contra­
indications and recommended daily dose of 
these drugs ara given in the package insert 
of these drugs.

Ban on Use of Fluoridated Toothpastes

10. SHRI SYED SHAHABUDDIN: WIN 
the Minister of HEALTH AND FAMILYWEL- 
FARE be pleased to stats:

(a) whether any study has been made 
on the use of fluoridated toothpastes in the 
country, with reference to high incidance of 
flouroais;

(b) whether the Government propose 
to ban the use of fluoridated toothpatees; 
and

(c) the other measures envisaged to 
reduce the incidence of fluorosis?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHAHTHA): (a) As per information 
available, no such study has bean con­
ducted in the country.

(b) A committee has been consNtuled 
urKter the chairmanship ofDirector Gsnsral, 
Indten Council of Medical Research to have 
a frash look at aH the issues involved in the 
light of the scientific and other relevant data 
available on the use of fluoride in tooth 
pasta, particularly for the children below the 
age of 7 years.

(c) Defluoridation of drinking water is 
being carried out in the country by the Sub- 
Mieaian on ‘council of Fluorosis' under the
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Technology Mission on safe drinking water.

Self-Employment Opportunities for 
Women

11. DR. DEBI PRASAD PAL WM the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to etats; the detate of 
the steps being taken by the Government to 
provide suitable aetf-employment opportu­
nities to women?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD DE­
VELOPM ENT): (KUMARI MAMATA
BANERJEE): The Information is being col­
lected and wll be placed on the table of the 
House.

Conversion of Delhi-Ahmedabed Line

12. SHRI HARISINH CHAVDA : WiO 
the Minister of RAILWAYS be pleased to 
stale:

(a) whether there Is any proposal to 
convert the Ahmedabad-Delhi Me Jaipur) 
metre-gauge railway Ine broad-gauge in 
near future;

(b) if ao, the details thereof, and

(c) If not, the reasons therefor?

TFfE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, Sir.

fojThecxxiversionoffAhmedabad-Delhi 
(via Jaipur) section to proposed to be taken 
up during the VIII plan.

(c) Does not arise.

Upgradatlon of Services In Safdarjung 
Hospital, New Delhi

13. SHRI K.V. THANGKA BALU: Will 
the MMtfer of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the details off the facilities/ sendees 
available in Safdarjung Hospital, New Delhi;

(b) whether the existing facilities have 
become inadequate; and

(c) if so, the proposals under consider­
ation of the Government for upgradatlon 
and expansion of these facilities/services?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA) (a) to (c). The Safdarjung 
Hospital Is providing Out Patient servicesfor 
more than 5,000 patients per day. Speciali­
ties like Surgery, Radiotheraphy, Cancer 
Services, Neuro-Surgery, Cardio-thoracic 
Surgery, Orthopaedics, Rehabittation, Bums 
and Plastic and Maxillofacial Surgery. ENT. 
Eye, Obsteteics and Gynaecology, Medi­
cine, Haematology and Neuctoar Medicine, 
Neurology, Dermatology, Paediatrics, Neo­
Natology and Anesthesiology exist in this 
Hospital.

Modem investigative facilities like
C.T.Scan, Ultrasound, X-Ray, Chemo­
therapy, Endoscopy are also available in the 
Hospital. Many sophisticated laboratory in­
vestigative facilities like Haematology, 
Histopathology, Biochemistry, Micro-biofogy, 
Clinical Pathology and Bio-physics exist in 
this Hospital.

constant efforts are made toupdate the 
facilities of this Hospital for providing better 
services to the patients. * '
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{Tflm M tai (bj fso, whstherwWiavtewtoeimt-

Unm n Supply of pood ttsms Uroai 
afsynsgsr

14. SHRI BHOGENDRA JHA: WNttw 
Minister of FOOD be pteoaod to stale:

(a) whether supply of food tarns tam 
the Jaynagar warehouse of tfie Food Cor­
poration of India ha« bean err Wir tor the teat 
aovarel months;

(jb) 8 ao, the ra w m  end aatuHana 
thereof;

(c) whether the toodgralnsgoos waste 
due to non-Brrfdng of Jaynagar stores w*h 
rai n y Ins; and

. (4  8 so, theslepeliy the Government 
in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (BHRi TARUN 
GOQOl): (<9and(b). Due to lower procure­
ment in Uttar Pradeahnoraks movement on 
Meter Guege coutd take piece reauMng in 
kreoutareuppflesto iiygw .Tiieaippllna 
havebean organised kern NarainpurAnBnt 
Depot of Medhubenl dtebtclwNch Issitu- 
ated on Bread Quags. 

(<9 No, Sk.

(4  Dose notaries.

IP * * *

“ f l f c i s s  n , i l f c A i n a "  -
. - ■ n lW  rOanswwe
: •

' IS. SHRI SANAT KUMAR MANOAL:
! WB dm MWatsr of BtVtROHMPfT AND 
| FORESTS be planed to data:

[ ' fs| whether indhst itosis sie gsttng
; odM M iiarhrdBr

vmbb w m  nong pension, mo q o v b rv iw i  
have at any stage considered -the 
expendtoncyofaettingupofaomesoitofan 
environmental protection agency; and

(c) tfnoLttm roasoris therefor and how 
8 proposes to countenanoe 34a dsMforit- 
ingsituationi?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRIKAMALNATH): (a) R iver 
stretches downstream of urban sewage 
outfia&s are generally polluted Industrial 
aMunstsMsoaffoda the river water quMHy.

(b) and (c|. To reduce river poluHon, 
Government have MUatad action for draw­
ing up ■ national River Action Plan to cower 
thirteen groeMy potiutad stretches of major 
rtesra and six leas polluted strotchod of other 
itvers in the counby. The identification and 
technical back up for this ia from IheCertral 
Pollution Control Board.

(rnnatBory

Modernisation of Coaches

16. SHRI ViSHWANATH SHASTRI: 
WB the Mtntetar of RAILWAYS be pleased 
to state ;

(a) whether 1hego*emmont propose to 
improve and modernise the ok! ra in y  
coaches;

(b) If ao, the details of the scheme 
praparedfor thts pwpooo; end

(9  If net. the roaeons therefor?

• THE MMSTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b(. The rtaiwaya 
hwre an eetaMshed oyelom tor Inspection 
widmaMsnwtceofMI coaches. Coachss



ara tnapactod to a aat schedule, starting 
from inspection altemaryMpfoffowed by 
other peffrxltcd  grhorTifkii A concept offnid 
Me requiring of coachre tm jdso bean 
intraduoad at nominated wntaHbpsfbr bn- 
proving toe condWon of lha old ooacfwo 
during which modfficaUons to up date the 
coaches to abo carroid put

(c) Dose not arise.

Modernisation c? 3ixtton> in Bihar

17. SHRI LAUTORAON:W9 the Min­
ister of RAILWAY be pleased to state:

(a) whether the Goverrimer* have any 
proposal for the modernisation of Lohar- 
dagge and Torychsndwa R a in y Stations 
In Bihar; and

99 If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI 
MALLIKARJUN) : (*) No, Sir.

(b) Does not arise.

Regularisalton of Angamncl Workers

18, PROF. MAUNIBHATTACHARYA: 
WB the Minister of HUMAN RESOURCE 
DEVELOPMENT be ptertsed to stale:

(s? whether tha government has any 
plan to regularise the Angarwadi workers;

(b) whether there is any proposal to 
minimun wages for them;

(c) V so, details thereof; and .

'(d) IT not, the ranons thereof?

THE M98STER OF STATE IN THE 
MWISTHY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTS O F

YOUTH AFFAIRS AND SPORTS AND THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVLOPMENT): (KUMAR! MAMATA 
BM ERJEE): (a) to (d). The Government 
has no plantngNethostaSus of Government
su nimiSRiia WiffklWifMiHrtnfflll ITftnfll
their honorsria on the faoois of minimum 
wages re *wy ate honorary, part-rime (41/ 
2 hra. defy) voluntary workars taken from 
the locai oommunky. To treat then woturt- 
tary workers re Ooysfnmsntamptoreaawi 
negatothe concept of community participa­
tion which is basic to tha ICDS programme.

Medical Treatment of Trlbals in Orissa

19. SHRI PIUS RHKEY:W3i toeMHs- 
torof HEALTH AND FAMILY WELFARE to 
pi sea «d to state:

(a) whether thousands of tribats in and 
around Rajgangpur in Orissa era suftarfng 
from.T.Bdustothecsment dust coming out 
from the cement factory In Rajgengpur,

99 whatoar the gcnmmenf haMS ar­
ranged medfoal treatraent for too vBagars 
suffering from T.B. irv thet locality; '

(c) 8 so. tha detala thereof;

99 V not, the reasons therefor,

(a) whether the Guvemmert propose 
to dkectthe oemant carrpany to pay com­
pensation and coat of medical treatment;

9) 9 afy the dstols thereof; and

99 if not, toe reasons therefor?

THE MINISTER OF STATE* IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRMAT1 O.K. THARADEVI 
SCOHARTHA): AapsrthaktfamiaMon
furnished fay the Stale Qcwemmant, at 
present In Ra|ganapur. 654 TB ceen ers 
under treatment end ffteproeenlpmniertoe



rateofTBis2.5%.. According to the expert 
opinion, workers who ere exposed to ce­
ment dust are liable to develop mucous 
hyper-secretion and obstructive air-wpy 
disease as cement dust contains hazardous 
sWcetas which cause silicosis.

(b) and (c). For the control of 
Tuberrculosis, 10 T.B beds are available 
with one T.B clinic and facilities of X-ray are 
also available in the sub-divisional hospital, 
Rajgangpur. In addition to this, 16 beds for 
T.B patients are available at ESI Hospital, 
Rajgangpur.

(d) Question does not arise.

(e) to (g).The Pollution control Board, 
Orissa has suggested for change of protec­
tive devices as well asto put pollution control 
devices. The cement factory has not com­
plied with the directives for which a case has 
been logged by the Pollution Control Board, 
Qrissa before the Sub-divisional Judicial 
Magistrates, Sundergarh. The case is sub- 
Judice.

N.G. Line from Joglnder Nagar to Kulu

20. SHRI D.D. KHANORIA: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether there is a proposal to con­
struct a narrow-gauge rail Unefrom Joginder 
Nagar to Kulu (H.P.):

(b) whether any survey has been con­
ducted in this regard; and

. (c) if so, the action taken so far on the 
survey report?

Rell Tariff Enquiry Committee

21. SHRI RAM NAIK: Will the Minister 
of RAILWAYS be pleased to state:

(a) whether the Government has set up 
the Rail Tariff Enquiry Committee;

(b) if ao, the terms of reference, the 
names of the members and the period for 
submitting the report;

(c) whether the Committee includes 
representatives of the suburban commut­
ers; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) The Government has 
set up the Railway fore and freight commit­
tee.

(b) A statement is attached.

(c) No, Sir.

(d) The Committee comprises of ex­
perts on transport economics, railway fi­
nances and railway taffies, it will interact 
with representatives of rail users including 
commuters. It has already invited sugges­
tions from the public. The expert Comm ittee 
will finalise their recommendations after 
considering the suggestions and views of 
the users.

TheTerms of Reference of the commit­
tee are given below in a summarised form:-

1. Terms of Reference

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a)and(b). No, Sir.

(c) Doos not arise.

To examine the entire gamut of present 
fare and freight structure and other ancillary 
matters, keeping in viswthe increase In cost 
of operations; qudhtum and pattern of traffic 
expected to be carried by the Railways,
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changes in technology, national transport 
policy and overall economic development of 
the country and to particularly study, review 
and examine the following:

(i) Passenger Fares

(ii) Goods Rates

(iii) Siding Charges

(iv) Parcel Rates

(v) Rates and Miscellaneous Charges 
for Military traffic and Postal traffic.

(vi) Integrated Intermodal Services

(vfl) Traffic Coeting

(vW) Railway Rates Tribunal; and to 
make interim recommendations on 
any one or more subjects men­
tioned above as may be required 
by the Ministry of Railways.

2. The committee will interact with 
various Chambers of Commerce, Associa­
tions of Industries and ether representative 
bodies f the users to give them adequate 
opportunity to represent their views.

3. The Committee shall consist of the 
following :-

1) Dr. D.M. Nanjundappa : Chairman

2) Shri A.V. Poulose, .
Retd. Financial Commissioner
(Railways) : Vice-Chairman

3) Shri M.S. Bhandari 
Retd. Adviser (Commercial),
Railway Board. : Member

4. The tenure of the Committee will 
be two years.

Leakage of Law Papers

22. SHRI GURUDAS KAMAT: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH) (a) According to the information 
furnished by the University of Delhi It is not 
true that the question papers of the Law 
Examination of the University of Delhi held 
in January, 1992 were leaked. Allegations 
regarding leakage of question papers were 
not substantiated on verification .

(a) whetherihe of the Law examination 
of the Delhi University held in January, 92 
were leaked;

(b) if so, the details therefor; and

(c) action taken by the Government in 
this regard.

(b) and (c). Do not arise.

Allotment of Stalls at Dsdar Station

23. KUMARI UMA BHARTI: Will the 
Minister of RAILWAYS pleased to state:

(a) the number of applications for allot-



mentaTaaiablaaAaeateteMDadarCenbral (4  the delate of the arrangements
Railway Station to handicapped and edo» madetoeReureftiaftmotecrffhewoifciBdone 
cated urmmploysd^ in Hindi as per Government poicy; and

(b) since whfenthek requests for alot- 
marft me pending;

<c) the number of cases finalised but 
allotment inters not issued; and

(d) the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN). (a) ABoiment of state is 
done by Zonal Railways by caffing appfica- 
lions and after following the prescribed pro­
cedure. Applications were not called tor 
afotmerttof any stall at Dadar Station. How­
ever. some requests were received by the 
Ministry of Rajhveys directly for allotment of 
state, which nave not been agreed to.

(b) to (d). Do not arise.

Uss of Hindi in Fateabed Division

24. SHRI VI NAY KA71YAR: Win the 
MirMer of RAILWAYS be pleased to stale:

. (a) the RaHway Oflicee in Fateabad 
Division on Northern Railway and the*PubBc 
sector Undertakings attached to It where 
except Group *0* employees, the number of 
employees Is 25 or more;

(b) the names of the offices out of them 
where Official Language Implementation 
Committees have not been constituted;

(c) the number of such offices as men- 
ttonsdinpart (a) above whereftO percent or 
more emptayeos have the working knowF 
edge of Hindi and the number of employees 
out of them doing SB percent or mem work 
In H M ; '

(e) the extent to which the said system 
' has been effective there?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Thete is no division by 
the name of Faizabad or. Northern Railway. 
However. Fateabad is a Railway Station in 
Lucknow division and there is not Public 
sector undertaking attached to it. The num­
ber of employees working at Fatedb&d Rail­
way Station and offices attached to it, ts 
* Mity 395 excluding group4 D’ employees.

(b) Considering station and other of­
fices as one unit. Official Language imple­
mentation Committee Vies been constituted 
si this station.

(c) More then 30 percent employees at 
thteStadonhsvswofktngknen^edgeefHindi 
and out of theseapprcxifnatcly 30C emptoy- 
ees are doing more than 50 par sent of their 
official work in Hindi.

(d) in order to ensure the progressive 
use of Kindi at this station, review is under­
taken by conducting quarterly meetings of 
Official language imptomefation Committee 
and inspections arecarrted out from timeto 
time.

(a) This system has proved very effec­
tive end with these measures, the use of 
Hindi in the Official work of this *teT«on has 
been progreesfceiy increasing.

Modernisation of Shsrstpur Station

25. SHRtelAH KRiSHNEDRA KAUR:
 ̂ W » the MMster of RAILWAYS be pleased . 

to state:

ia ) the amount altoeatad for



modernisation of Bharatpur station in 
Rajasthan during each of the last three 
years;

(b) the details of work in progress and 
the time by which it Is likely to be completed;

(c) the amount spent out of the allo­
cated funds during each of last three years;

(d) whether computer services are 
proposed to be introduced at the station; 
and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI 
MALLIKARJUN): (a) Following yearwise al­
location was made for modernisation of 
Bharatpur Station during last three years
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1990-91

1989-90 - Rs.19.92 lac

1990-91 - Rs.8,62 11

1991-92 - Rs.4.81 1

Rs.33.35

(b) These are works relating to im­
provement to M.G. station building, face 
lifting, concourse hall and development of 
circulating area and are expected to be 
completed during 1992.

(C) AMOUNT SPENT DURIng the last 
three years is:-

1989-90 Rs. 19.92 lakh

1991-92

WHtten Answers 94 

Ra.8.82"

Rs. 4.81”

Rs.33.3511

(d) No, Sir.
(e) Does not arise. . 

[English

Assistance to Kerali for National 
Health Programme

26. SHRI T.J. ANJALOSE: WUI the 
Minister of HEALTH AND FAMILY WEL­
FARE be leased to state:

(a) the amount of assistance provided 
by the Union Government to Kerala Govern­
ment under the National Health Programme 
during each of the last three years.

(b) whether this amount has been fully 
utilized; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND WELFARE 
(SHRI D.R. THARADEVI SIDDHARATHA):
(a) Under the constitution, Health a is a 
Statesubject.Howeverwlthavlewtofurther 
augmenting the efforts of the State Govern­
ments for control/eradication of certain spe­
cific diseases, the Centre is providing assis­
tance to them through Centrally Sponsored 
Schemes. A statement showing Central 
Assistance released to State of Kerala for 
major schemes duringthe last three years Is 
as under-

(Rs. in lakhs)

Name of Programme Central Assistance

1988-89 1989-90 1990-91

1. National Malaria Eradication 4.64
Programme

40.03 14.18
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(Rs. iniakhs)

Name of Programme Central Assistance

1988-89 1989-90 1990-91

2. National Leprosy Eradication 
* Programme

65.00 72.87 80.31

3. National TB Control 
Programme 23.01 35.94 48.39

4. National Programme for 
Control of Blindness 23.88 27.41 12.52

(b) Yes, Sir.

(c) Does not arise.

Contract with Saudi Arabia

27. SHRI SRIBALLAV PANIGRAHI: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Government have 
signed any contract with the Saudi Arabia 
lor design , supply and commissioning of 
heavy machinery equipment for a major 
workshop of Saudi Railway Organisation at 
Dammam; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a)and (b). The Govern­
ment has net signed any contract. The 
iqdian Railway Construction Company 
(IRCON) has however signed a contract 
with Saudi Railway Organisation for design, 
supply and commissioning of machinery 
and equipment for their major maintenance 
workshop at Dammam. The value of the 
contract is 21.85 million Saudi Riyals and 
the period of is 18 months followed by

maintenance period of 12 months.

[Translation
New train for Karnataka and 
. Maharashtra

28. SHRI GOVINDRAO NIKAM: Will 
the Minister of Railways be please to state:

(a) whether a new tourist train is pro­
posed to be introduced for Karnataka and 
Goa;

(b) if so, whether the Government pro- 
poseto introduce atourist trainfbrthe tourist 
spots of Aurangabad, Nasik, Ahmednagar, 
Pune and Kolhapur of Maharashtra;

(c) if so, the details thereof; and

(d) If riot, the reason therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (s$ Yes. Sir.

(b) No, Sir.

(c) Does not arise.

(d) The Railways are afrpresent tnhib-



wkI by sow n iwouRii cnaich and con* 
’ strainta of manufacturing capacity for 

coachaa coupled wth heavy demand for 
their induction on regular services.

\Enaksft

Rasarvation ayatem at Kharagpur 
Station

30. SHRI STYAGOPAL MISRA: will the 
Minister of RAILWAYS pleased to state:

(a) whether there ia any proposal to 
upgradethe reservation system at Kharagpur 
Station;

(b) If so, the details thereof; and

(c) If not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN.): (a) No, Sir.

(b) Does not arise.

(c) The existing arrangements are con­
sidered adequate. The passenger reserva­
tion workload does not Justify provision of 
computerized reservation system at this 
station.

Whales and Ssa Mammals

31SHRIBHUPINDERSINGHHOODA: 
WUI the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether any data has been col­
lected on the population/migration patterns 
of whata and other such big sea mammals 
in the territorial waters and exclusive eco­
nomic zone of the country;

(b) If so, the details thereof, and

(c) whether India ispartidpating ln any

International effort to ovwerve the popula­
tion of suchspodas?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMALNATH):(a) and(b). The 
information is being collected and will be laid 
on the Table of the House.

(c) India Is a member of the interna­
tional Whaling Commission and the Con­
vention on Conservation of Migratory spa­
des, which are responsible for organizing 
international efffbcts to conserve whales 
and other marine mammals. Under the Con­
vention on International Trade In Endan­
gered Species of Wild Flora and Fauna 
(CITES), of which India is a signatory, there 
Is a ban on International trade in the endan­
gered species of marine mam mala and their 
products.

Freight rates

32. SHRI ARVIND TRIVEDI: Will the 
Minister of RAILWAYS be pleased to state:

(a) the rate of increase in freight rate 
and luggage charges and the effective date 
thereof;

(b) whether the second class passen­
gers are the most hard hit as a result of such 
increase;

(c) If so, whether the Government pro­
pose to withdraw this increase by reviewing 
its decision;

(d) if so, when; and

(e) If not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) There has been no 
increase in freight charges for goods and 
parcel services alter 16-8-1991. Only the



luggagermeshavebeenfixedfliao* higher 
than the General Parcel rates with effect 
from 16-1-1992 as against 10% ealier.

(e) The enhancement of luggage rate 
was considered necessary in order to dis­
courage booking of merchandise as lug­
gage thereby causing inconvenience to co­
passengers and taking away the limited 
space available in the brakevans.

33. SHRI NARAIN SINGH 
CHAUDHARY: Will the Minister of FOOD 
be pleased to state:

(a) the details of the foodgrains in re­
spect of which the country is self-sufficient;

(b) whether foodgrains are imported 
from abroad inspite of the country being 
self-sufficient in it; and

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOi): (a) to (c). The country is normally 
self-sufficient in foodgrains except pulses 
but has resorted to imports occasionally 
depending upon monsoons and its effect on 
foodgrain production, need to augment 
Buffer Stocks, etc.

WUI tha Minister of RAILWAYS be pleased 
to state:

(a) whether the Government propose 
to lay a branch line from Delhi/New Delhi to 
Jhajjar in Rohtak via Bahadur Garh or Najaf 
Garh. New Delhi;

(b) if so, the details of the scheme; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) Constraint of resources. 

{Translation

Overbridge at Sitamarhi

35 SHRI NAWAL KISHORE RAI: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether there istraffic jam for hours 
daily ateastem level crossing in Sitamarhi of 
Bihar due to the movement of trains on this 
line;

(b) whether the Government propose 
to construct an overbridge there;

(c) if so, the details thereof, and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a)and (b). No, Sir.IG nsm

04 No, Sir,

(c) No, Sir,

(d) Does not arise.

[Transiatjoti

SeV-sufflciency In Foodgrains

(c) if ao, the reasons therefor?

Rail line from Delhi to Jhafar (c) Does not arise.

34SHRI DHARAMPALSiNGHMALIK; (<4 Ute State Government has not so



far sponsored and firm proposal for the 
facility, duly consoling to bear the cost, as 
per rules.

lEngtisti

Commercial Exploitation of railway 
property

36 SHRI SHANKERSINGH 
VAGHELA:

KUMARI UMA BHAFVTI:
SHRI ATAL BIHARI 

VAJPAYEE:
SHRI SANTOSH KUMAR 

GANGWAR:

WHI the Minister of RAILWAYS be 
pleased to state:

whether the Railways have pre­
pared a scheme to commercially exploit 
railway properties in the country which are 
either lying idle or occupied by encroachers;

(b) the main outline alongwith the time- 
schedule of the scheme;

(c) the estimated amount to be 
mobilised; and

(d) the zone-wise break-up ofthe prop­
erty and the estimate thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a)to (d). The railway land 
laying vacant or encroached upon at present 
is required for railways'fiiture developmen­
tal works. It is proposed to explore the 
feasibility of commercially exploiting space 
over railway land and land presently lying 
vacant or encroached upon, without ob­
structing the seu of the land by Railways 
when required, with a view to generating 
additional resources tor railways* deveiop-
mertatpro|ects.Themattarisimnite stages

' ■

[Translation

Passenger Trains on Gonda-Mallanl 
SecUon

37. SHRI LAKSHMI NARAIN MANI 
TRIPATHI: Will the Minister of RAILWAYS 
be pleased to state: '

(a) whether the passenger trains on 
Gonda-mailani section are always behind 
their scheduled time;

(b) the number of times these trains 
have been derailed since July last and the 
total number of coaches damaged and loss 
suffered as a result thereof;

(c) the number of times the engines of 
these trains detached from their coaches;

(d) whether there is any scheme to 
introduce mail or express trains on this 
section;

(e) if so, the details thereof, and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir.

(b) From July, 1991 to January, 1992 
one train derailed but no coaches were 
damaged.

(c) 9 Engines detached from the train 
luring July. 1991 to January, 1992.

(d) No, Sir.

(e) Does not arise.

(f) Resource constraints.



f r n rtBn fJicngawe

Funds for Konkan R ik n y  Project

3& SHRI V. OHANANJAYA 
KUMAR:

SHRI K.P. UNNIKRISHANAN:

WII the Minister of RAILWAYS be 
pleased to state:

(a) whether the Konkan Ralway Cor­
poration has been parmMed to raise funds 
by issuing pubic bonds tor the Konkan 
RaBway Project;

(b) if ao, the detals thereof and the 
amount reqitired for the project during1992- 
93;

(c) the progress made in the project so 
tor; and

(d) whether the project is IBcely to be 
completed as per schedule?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b)..MMatry of 
Fiancee have parmMed Indtan Railway Fi­
ance (IRFC) to issue 8% tax free bonds of 
Rs. 150 crores and Jo transfers the amount 
to Konkan Ralway Corporation. Konkan 
Ralway Corporation has separately put in 
an application for another Rs 100 crates. 
Total requirement of funds during 1892-93 
is estimated at Rs. 438crores (ExpendHure 
Rs. 400 crates and Interest Rs. 38 crores)

(c) and (d). Work is in progress on the 
entire length of the project. Work on 
Mangalore-Udupi (70 Km) and Roha- 
Daagaon (4$ Km) is in advanced stage of 
completion and is sapected to be commia- 
aionedin Apr! and June, 1882respectively. 
The Konkan flal way Corporation who la 
enlruitod with the m n iio n  of this project 
has reported thM the entire project is an-

pected to be ooetptsted 410 tter echedule 
subject however, to stearly flow of tunds as 
required.

... t
Own your emgenacheaw

38. SHRI BARELAL JATAV: i
SHRIMATI BASAVA

RAHJESWAH:

WII the MWstor of RAILWAYS be 
ptonaod to state:

(a) whether foe Government are con­
sidering the introduction of‘own your wagon* 
scheme with private participation to meet 
the gap between the demand and supplr of 
wagons; .

(b)if so, the main features thereof and 
whether it also include leasing of wagons; 
and

(c) the total requirement of wagons in 
the country and to what extent the require­
ment is being fulfilled?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes. Sir.

(b) The main features and terms and 
conditions of the Scheme including leasing 
arrangements are under finalisation.

(c) Requirement of wagons in the VIII 
Five Year Plan has been protected at, 
1,50,000 wagons. Actual procurement wUI 
depond on plan aNocatton.

[Translation]

T.V. Seta MHoepttsle

. 4a SHRI MUMTAZ ANSARI WSthe 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to M e :



(a) whether T.V. sets have been in- 
rtaHed in some hospitals of Delhi for the 
eitertainment of nurses, doctors and other 
stdf members;

(b) if so, the names of such hospitals 
and tie number of T.V. sets installed therein;

(^ whether the patients are being ne­
glected during T.V. programme hours; and

(d) f so, the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI THARADEVI 
SIDDMARATHA): (a) to (d). No T.V. set has 
been installed in any Hospital of Delhi under 
the control ofMinistry of Health and Family 
Welfare and Delhi Administration for the 
entertainment if nurses, doctors and other 
staff members, However, some T.V. sets 
which have been donated by public are 
installed in some Hospitals at different places, 
primarily for the comfort of patients and 
others.

[English

“Clearance upper Wardha Project”

41. SHRI RAM KAPSE: Will the Minis­
ter of ENVIRONMENT AND FORESTS be 
pleased to state:

M  whether the Government have 
cleared the Upper Wardha Project in 
Maharashtra from environmental angle:

(b) If so, the details thereof, and

(c) If not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
No, Sir. Upper Wardha Project was rejected

in July, 1990 due to non-submission of 
requisite environmental data and action 
plans.

(c) Comprehensive Environmental 
management Plans are still awaited on 
Catchment Area Treatment, Rehabtttation 
master Plan, Command Area Development, 
survey of flora, fauna etc.

“Afforestation Programme under 20- 
Pint Programme”

42. SHRI BHAGWAN SHANKAR 
RAWAT:

SHRI DATTATRAYA
BANDARU:

SHRI CHETAN
P.S.CHAUHAN:

SHRI ASHOK ANANDRAO 
DESHMUKH:

SHRI ANNAJOSHI:

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) the amount spent on afforestation 
under the 20 - point programme during last 
three years, State-wise;

(b) the number of trees planted under 
the programme during the last three years, 
state-wise;

(c) whether Union Government pro­
pose to substantially expand afforestation in 
new areas during the Eighth Five Year Plan;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?
: •

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
The State-wise utilisation of funds on affor­
estation and tree planting activities under 
the 20 - point Programme during the lest



three years (le. 1988-89,1989-90and1990- (c) to (e). Th»afforeatattem/lree plant-
91) la given Statement -I The State-wise Ing activities are propoeed to ha aubatam
physical achievements during this period tiellyaKpandedintheeighlhFiveYearPlaO
are given In StatemenMI which la under linalisation. /

STATEMENT-1

Statowteo Utilisation of Funds for Affot&station/Ttoo Planting Activities under the 20-Fbint 
. Programme /

. (Rs. In lakhs)

SI.No. Stales/ 
Union Territories

1968-89 989-90 1911-91

1 2 3 4 5

1. Andhra Pradesh 3538.00 2174.00 2195.92

2. Arunachal Pradesh 451.75 314.85 336.05

3. Assam 2128.00 ' 1354.96 343.57*

4. Bihar 5298.00 2085.37 3519.42

5. Goa 118.00 139.15 117.91

6. Guarat 3168.00 4530.62 4754.08

7. Haryana 1921.50 2347.41 3780.49

8. Himachal Pradesh 2257.50 1619.05 2023.27

9. Jammu & Kashmir 1124.63 1140.77 1719.43

10. . Karnataka 2710.50 3938.32 3809.13

11. Kerala 2374.00 942.74 981.54

12. Madhya Pradesh 4672.00 2833.84 4954.37

13. Maharashtra 4194.25 5008.24 4282.57

14. Manipur 403.50 39.32 402.00

15. Meghalaya 756.00 532.32 630.33

16. Mizoram 658.00 526.50 466.20
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SI.No. States/ 
Union Territories

1988-89 989-90 1991-91

1 2 3 4 5

17. Nagaland 518.00 228.36 171.47

18. Orissa 2667.25 2718.62 2546.50

19. Punjab 1035.25 1084.22 989.01

20. Rajasthan 3202.00 3770.90 6899.04

21. Sikkim 235.00 267.52 424.47

22. Tamil Nadu 3479.50 2329.61 3885.32

23. Tripura 462.75 550.71 644.22

24. Uttar Pradesh 7589.75 7804.37 8831.19

25. West Bengal 3292.88 1468.44 2304.37

26. A&N Islands 259.50 112.95 96.21

27. Chandogarh 23.50 14.00 14.00

28. D & N Haveli 111.25 96.76 107.10

29. Delhi 45.00 275.99 109.48

30. Daman & Diu 85.50 14.53 13.95

31. Lakshadweep 7.25 110.50 18.60

32. Pondicherry 48.00 58.60 ’ 86.17

Total:- 58836.01 50687.54 61457.38

STATEMENT-II

Statement showing statewlse Achievement for Afforestation/T/ee Planting Activities 
. under the 20-Point Programme

(seedlings in Lakhs) 
(Area in Ha.)

SI. No. States/U.T/S. 1988-89 1989-90 1990-91

Seedlings Seedlings Seeding
Distribulibution 
on Private 
Lands

Area
(Public lands 
induddng . 
forestlands)

1. Andhra Pradesh 2834.95 635.15 1612.00 21600.00

2. Arunachal Pradesh 141.00 129.41 1.79 5516.00



St. No. Stataa/U.T.'S. 1988-89 1989-90 1990-91

■r

SaadKngs SaodBngi SaadBng
Dbtributibution 
on Private 
Lands

Area
(Public lands
Muddtog
forestlands)

a. Assam 443.87 339.40 18.47 24754.00*

‘4. Btoar 3603.54 2349.87 242.15 37081.00

5. Goa 73.73 76.22 24.50 1349.90

6. Gujarat 4013.61 3889.00 2356.36 48585.00

7. Haryana 632.75 495.60 224.30 40094.00

8. Himachal Pradesh 683.73 653.11 135.57 25370.00

9. Jammu & Kashmir 504.74 164.49 112.45 15773.25

10. Karnataka 3091.91 *2232.63 763.16 30199.00

11. Kerala 1521.00 454.87 164.11 5974.84

12. Madhya Pradesh 4416.00 3914.84 464.40 75042.00

13. Maharashtra 5700.00 3837.20 1188.86 122955.35

14. Manipur 196.96 231.04 24.00 9450.00

15. Meghalaya 329.77 285.00 25.33 6650.00*

16. Mizoram 30000 300.00 182.50 8250.00

17. Nagaland 230.00 411.00 105.00 15412.00

18. Orissa ■ 2762.17 1685.75 191.96 • 58401.70

49. Punjab 574.60 418.31 143.18 9950.00

20. najsallwin 1310.00 916.00 399.11 52147.00

21. SMdm 126.15 143.86 8.40 4275.00

22. Tamil Nadu . 1605.57 1671.28 215.10 42493.00



SI. No. States/U.T/S 1988-89 1989-90 1990-91

SeodKhgs SeedSngs Soodttng
. Dtstributibution 

on Private 
Lands

Area
(PubMc lands•— » j »mauoomg
forestlands)

23. Tripura 267.00 270.00 63.00 10950.00

24. Uttar Pradesh 5459.82 5500.25 3122.84 61083.62

25. West Bengal 1112.00 1034.00 847.00 19796.00

26 A & N Islands 107.59 106.37 3.98 3122.25

27. Chandigarh 3.53 2.08 0.07 177.00

28. D&NHaveH 38.32 31.25 3..82 866.00

29. Daman & Diu 1.26 235 0.67 40.00*

30. Delhi 65.90 43.00 45.65 1660.00

31. Lakshadweep 2.34 2.91 2.86 42.00

32. Pondicherry 10.46 10.83 14.17 65.80*

Total 1 42366.17 34237.17 12693.76 759127.71

N.B.- WMi effect kom 1980-91 B» targets and achievements are being worked out on two parameters­
' namely (a) “Seedlings Dfcaaxilion* for planting on private torts and (b)'Area Coverage* otpuMctands, 
including forest lands. -

Sugar Case From Maharashtra

43. SHRI SHANKARFMO KALE:
WUI the Minister o( FOOO be pleased to 
slate:

been sanctioned loan under SDF during 
1991-92; .

(d) the details ol such 
and the reasons therefor; and

pendkig.

(a) the total amount recovered as sugar 
i from the Maharashtra during the last 

three years;

! (b) the total amount disbursed through
SugarDevetopmentFurrtto the Maharashtra 
during the above period;

4c)tt» detais of factories which had

(e) the steps being taken by the Gov­
ernment to dear the same? .

THE MINISTER OF SATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI) (a) and (b). The detais of the cats 
colected from Maharashtra and the loans 
disbursed fromtbe sugar Development Fund 
to the sugar undertakings in MaharasMra



(Rupees in Lakhs)

Cess collected Loansdisbursedsed from the 
Sugar Development Fund

13516.50 6331.44

(c) During 1991-92 (till 31.1.92), a sum 
of Rs.2228.73 lakh has been sanctioned to 
nine sugar undertakings in Maharashtra 
from the Sugar Development fund towards 
loans for cane development schemes and 
for modernisation/rehabilitation. A statement 
showing the details is at statement-l

(d) and (e). As on 31.1.92, applications

received from 32 sugar undertakings in 
Maharashtra were pending. A list indicating 
the names of these undertakings is at state- 
ment-ll. These applications could not be 
processed due to non-receipt of required 
information/documents, utilisation certificated 
impact report of earlier cane loan etc. The 
sugar undertakings have been advised to 
complete the stipulated formalities.

STATEMENT-1

Ust of sugar undertakings in Maharashtra which have been Sanctioned Loans from the 
Sugar Development fund during 1991-92 tilt 31.1992.

Loans for modemisation/RehabiUtation

SI
No.

Named the mil Amount sanctioned 
(Rs. in lakhs)

(1) M/S. Shree Warana 
Sahakari Sakhar Karkhana Ltd., 
Warana Nagar.

(2) M/S. Sahyadri Sahakari 
Sakhar karkhana Ltd., 
Yeshwantnagar, Taluk Karad, 
District Satara

52.40

481.57

(3) M/S. Karmveer Kakasahab Wagh 
Sahakari Sakhar Karkhana Ltd., 
Kakasahebnagar, Taluk Niphad, 
District Nasik.

(4) M/S.Vasatrao Dada Patti 
Sahakari Sakhar Karkhana Ltd., 
Vithewadi, Taluk Ksriwan,
District Nasik.

54.00

468.00



SI
No.

Name of the mBI Amount sanctioned 
(Rs. ki lakhs)

(5) M/S. Samarth Sahakari 
Sakhar Karkhana Ltd., Jaina 
District Jaina

550.00

(6) M/S. Vasant Sahakari 
Sakhar Karkhana Ltd., Pusad, 
District Yavatmal.

420.00

Loans for cane development

SI. Name of the MBI Amount Sanctioned 
(Rs. in lakhs)

(7) M/S.Rajarambapu Patil 
Sahakari Sakhar Karkhana Ltd.

72.79

(8) M/S. Yeshwant Sahakari 
Sakhar karkhana Ltd., 
Nagewadi, District Sangli.

55.47

(9) M/S. Satara Sahakari. 
Sakhar Karkhana Ltd., Bhunj, 
District Satara

74.50

Total 2228.73

STATEMENT-II

SI. No. Name of sugar undertakings

A. Cane Development

1. Rajarambapu Patil Sahakari
Sakhar karkhana ltd., 
Rajaramnagar,
P.O. Sakharale,
District Sangli,
Maharashtra.

(2) Shree Panchaganaga Shakari
I Sakhar karkhana Ltd.,

Qanganagar, Ichaikaranji, 
Distract Kolhapur.

3. The Koppergaon Sahakari 
Skhar Karkhana Ltd., 
Gautamnagar,
P.O. Kolpewdi,
Taluk Kopergaon,
District Ahmednagar.

4. Sangamnerbhag Sahakari 
Sakhar karkhana Ltd., 
Amrutnagar,
P.O. Sangamner,
District Ahmendnagar.

5. Sahakar Maharashi Shakarrao 
Mohite patil Sahakari Sakhar 
karkhana ltd.., Shanakamagair, 
P.O. Aklu|,
District Solarpur.



SNrpur Shetkari Sahakari 15. Pamer Sahakari Sakhar
Sakhar Karkhana Lid, Karkhana Ltd.,
Shivajinagar, (Dahiwad), Tailuk Pamer,
District Dhu. District Ahmednagar.

Karmaveer Kakasaheb Wagh 16. Nasik Sahakari Sakhar
Sahakari Sakhar karkhana Ltd., Karkhana Ltd., Palse,
P.O. Kakasahebnagar, District Nasik.
Dstrict Nasik.

17. Gangapur Sahakari Sakhar
Vasant Sahakari Sakhar Karkhana Ltd.,
Karkhana Ltd., Kasoda, Raghunathnagar,
Taluk Erandol, District Aurangabad.
District Jalgaon. .

18. Shriram Sahakari Sakhar
Ashok Sahakari Sakhar Karkhana Ltd., Phaltan,
Krkhana Ltd., Ashoknagar. District Satara
P.O. karegaon Factory, 
Taluk Shrirampur, Pravara Sahakari Sakhar
Districtg Ahmendnagar. Karkhana Ltd.,

Shree Warana Sahakari
Pravaranagar, 
District Ahmednagar.

Sakhar karkhana Ltd., 
Warana Nagar, 20. Pravara Sahakari Sakhar
Taluk Panhala, . Karkhana Ltd,
district Kolhapur. Pravaranagar,

District Ahmednagar.
Rajgad Sahakari Sakhar
Karkhana Ltd., Nigade, 21. The Sanjivani (Takli) Sahakari
Taluk Bhor, Sakhar Karkhana Ltd.,
District Pune. P.O. Shinganapur,

District Ahmednagar.
Shankar Sahakari Sakhar 
karkhana Ltd., 22. Gadhinglaj Taluka Sahakari
Kusumnagar - waghalwada, Sakhar Karkhana Ltd.,
P.O. Golegaon, Gadhinglaj,
Taluk Bhokar, District Kolhapur.

.District Nanded.
23. Godavari Manar Sahakari

Krishna Sahakari Sakhar Sakhar Karkhana Ltd.,
Kakhana Lid, Shankarnagar,
P.O. Shivnagar, District Nanded.
District Satara

24. Vasant Sahakari Sakhar
Shri Kondeshwar Sahakari Karkhana Ltd., Pusad,
Sakhar karkhana Maryadit, P.O. Pophali,
Banara, District Amravati. District Yavatmal.



25.

26.

27.

28.

29.

Kannad Sahakari Sakhar 
Karkhana Lid., Kannad, 
Dstrict Aurangabad.

The malegaon Sahakari 
Sakhar Karkhana Lid., 
malegaon B.K.
P.O. Shivnagar, Taluk 
Baramatl, District Pune.

Bhogawati Sahakari Sakhar 
Karkhana Lid., 
Tulshidasanagar, Taluk 
Basrsi, District Solapur.

Kalambhar Vibhag Sahakari 
Sakhar Karkhana Ltd., 
Gandhinagar,
District Nanded.

Shree Vridheshwar Sahakari 
Sakhar Karkhana Ltd., 
Adinathnagar,
P.O. Vridheshwar Factory, 
District Ahmednagar.

Samarth Sahakari Sakhar 
Karkhana Lid., Ankushnagar, 
P.O. Wadigodri,
Taluk ambad,
District l̂alna

Yeshwant Sahakari Sakhar 
Karkhana Ltd.,
District Sangli.

B. MODERNISATION

Godavari manar Sahakari 
Sakhar Karkhana Lid., 
Shankarnagar,
District Nanded.

Coaching Complex at Nagarcoln

44. SHRI N. DENNIS: WUI the Minister 
OfrRAILWAYS be pleased to state:

30.

31.

1.

(a) Whether there is any proposal to set 
up a coaching complex of the Railways at 
Nagarcoil in Tamil Nadu; and

(b) If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, sir.

(b) Does not arise.

[Translattoril

Accidents in Shakurbastl

45. SHRI SURYANARAIN YADAV: Will 
the Minister of RAILWAYS be pleased to 
state:-

(a) the number of persons killed in the 
accidents in Shakurbastl cement siding in 
Delhi during the last three years;

(b) the number of victims given com­
pensation so far and the number of cases in 
which compensation is yet to be given; and

(c) the time by which compensation is 
likely to be given in the remaining cases?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a)There was no casualty 
in any train accident in the Shakurbsti Ce­
ment Siding during the last three years 
ending December, 1991.

(b) and (c). Do not arise.

"Action againts Industrial Units .
Causing Pollution”

46. SHRI MRUTYUNJAYANAYAK 
SHRI BARE LAL JATAV 
SHRI BUOY KRISHNA

HANDIQUE 
SHRI SOMJIBHAI DAMOR 
SHRI G.K.C. BALAYOGI

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:



(a) whether the Union Government have 
directed the states to take action against 
those industrial units which have not taken 
effective steps so far to check the pollution;

(b) if so, the details thereof;

(c) whether any quidelines have been 
laid down to the Government for sanctioning 
of industries in rural areas ensuring that 
adequate measures have been taken to 
release effluents only after refining them 
into the rivers and canals; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH: (a) and (b). The 
Central Government has directed all pollut­
ing units it comply with the prescribed stan­
dards within a specified time-bound 
programme. The state Governments have 

‘ been asked to impement the programme.

(c) and (d). The Government has pre­
pared guidenlines for siting of Industries, 
including those in rural areas. It is stipulated 
that prime agricultural land should not be 
converted into industrial sites. Further, the 
land acquired by the unit should be suffi­
ciently large to provide steps for appropriate 
treatment of waste water in order to conform 
to the prescribed standards.

[Englistii

Non-Payment of Salaries to Teachers

47. SHRI DEVENDRA PRASAD 
* YADAV:

SHRI MUMTAZ ANSARI:

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether certain teachers of the

Delhi administration on their promotion as 
Vice-Principals in 1989 have not been paid 
their salaries of that post so far;

(b) If so, the number of promotees as 
Vice-Principals who have not yet been paid 
their salaries as Vice-principal;

(c) the reasons therefor; and

(d) the remedial steps proposed to be 
taken by the Government in this regard?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). Yes, Sir. There are 4 
such cases. The pay of these Vice-Princi­
pals could not be fixed due to non-availabil­
ity of necessary records and in one case, for 
want of non-regularisation of period of extra­
ordinary leave. Delhi administration are at­
tending to the matter on priority basis.

Production of contraceptive Pills

48. SHRI K.R. NARAYANAN:
SHRI SHRAVAN KUMAR 

PATEL:

Will the Minister of HEALTH AND FAM­
ILY WELFARE be pleased to state:

(a) whether oral contraceptive pills 
developed by the Central Drug Reseacrch 
Institute, Lucknow called Centchroman or 
Saheli are produced in sufficient quantities 
in the country;

(b) if so, the details of facts about the 
licensed capacity for production and 
commercialisation of the pills and the quaintly 
produced so far;

(c) whether it is proposed to produced 
in adequate quantities and popularise for 
family planning programme;

(d) whether there is any other birth



control method or vaccines being .devel­
oped by the Indian Scientific institutions; 
ind

(e) if so, the details thereof alongwith 
the steps being taken by the Government for 
those programms?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) The commercial pro­
duction of Centchroman, an oral contracep­
tive, discovered by the Central Research 
Institute, Lucknow is being scaled up by M/ 
s. Hindustan latex Ltd., Trivandrum and Mi  
s. Torrent Pharmaceuticals, Ahmedabad.

(b) M/s. SPIC, Madras, would in the 
beginning manufacture Centchroman on 
behalf of M/s. Hindustan Latex Ltd. The 
schedule of Pilot plant production of600 kgs 
of Centchroman is expected to be met by 
January, 1993. 600 kgs of the drug would 
give 18 million tablets. M/s. Torrent Pharma­
ceuticals are expected to start production 
during 1992 and increase it over-time. M/s. 
Hindustand Latex Ltd. and M/s. Karnataka 
Antibiotics and Pharmaceticals Ltd. signed 
a Memorandums Understanding on 27th 
April, 1991 for marketing the drug in North* 
India. The drug was launched at Delhi onthe 
World Population Day i.e. 11th July, 1991.

(c) Government is preparing for distri­
bution and use of this drug in its Family 
Planning Programme.

(d) and (e). National Institute of Immu­
nology, New Delhi had developed birth con­
trol vaccine which produces antibodies 
against HCG harmone and thus claim to 
prevent pregnancy. Limited clinical trials of 
the vaccine are being conducted.:

Close Circuit TV Sets in Stations

49. DR. KARTIKESWAR PATRA: Will

the Minister of RAILWAYS be pleased to 
state: '

(a) the names of the stations in Orissa 
where dose circuit TV sets have been in­
stalled; and

(b) the names of stations where such 
sets are proposed to be installed?

. THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No Railway station in 
Orissa has TV System.

(b) There is no such proposal at present.

Birth Rate

50. SHRI A. CHARLES: Will the Minis­
ter of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) the birth rate per thousand in India 
during 1950-51;

(b) the birth rate at the end of the 
Seventh five Year Plan;

(c) the target fixed and achievement 
made'for birth control during the Seventh 
plan period; and

(d) the reasons for not achieving the 
target? -

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA)*: (a) Official estimate of Birth 
Rate for India for 1950-51 is not available. 
Estimates of decadal birth rates available 
from the census for the periods 1941 -50and 
1951-60 are 39.9 per thousand population 
and 41.7 per thousand population respec­
tively.

{fy and (c). Against the Seventh Five



Year Plan target of achieving the BirthRate 
of 29.1 per 1000 population by the year 
1990, the estimate of Birth Rate as available 
from Sample Registration System (SRS) for 
the year 1990 is 29.9 (provisional) per 1000 
population.

(d) Although the Family Planning 
Programme has an effect towards bringing 
down the Birth Rate, there are other factors 
beyond Family Planning such as female 
literacy, age at marriage of girls, women’s 
status, child survival which too influence 
Birth Rate.

[Engtist]

■ Three Language Formula *

51. PROF. RASA SINGH RAWAT: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(£4 the States where the three-ian- 
guage formula has been implemented;

(b) the States that are yet to implement 
the three-language formula; and

(c) the steps proposed to be taken by 
the Government in this regard?

THE MINISTER OF HUAMN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b) With the exception of 
Tamil Nadu which is implementing a two 
language formula, all the States have ac­
cepted the Three landuguge Formula in 
principle. The extent of implementation var­
ies from State to State.

(c) The roie of the Central Government 
in the matter of implementation of the Three 
language Formula is recommendatory and 
the state Governments/UT administrations 
have been urged from time to time to take 
step6 for expeditious and faithful implemen­
tation of the Formula The Central Govern­

ment have also taken the following mea­
sures for assisting the States in implement­
ing the Three language Formula:- .

(i) Training facilities for language
* teachers at school stage is pro­

vided through Kendriya Hindi 
Sansthan, Agra and its regional 
centres located at Delhi, 
Hyderabad, Mysore, Guwahati and 
Shillongto Hindi teachers beloging 
to non-Hindi speaking areas and 
through Central Institute of Indian 
Languages, Mysore and its regional 
centres at Mysore, Patiald, Pune 
and Bhubaneswar to teachers of 
other modern Indian languages. 
Two Urdu Research and Training 
Centres at Solan and Lucknow are 
also imparting training for Urdu 
teaching.

(iii) Financial assistance to non-Hindi 
speaking States/UTs for appoint­
ment i of Hindi teachers.

(iii) Finacial assistance is given to 
States for setting up Hindi Teach­
ers Training Colleges.

[English]

Setting up of Eye Donation Banks

52. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state:

(a) the Policy parameters for setting up 
of Eye Donation Banks in this country;

(b) the number of donation banks, loca­
tion-wise, set up in the country; .

(c) whether every bank has a specialist 
available and are functjoing effectively;



(d) if not, thb remedial steps Govern­
ment propose to take or have taken in this 
regard;

(e) the total number of blind people 
needed to be covered in. the country State- 
wise, through these banks;

Eye Departments of Medical Colleges, the 
Eye specialists are ava! table in these Banks, 
In the Voluntary Sector only those 
organisations are given financial assistance 
under the programme who have the ser­
vices of Ophthalmic Surgeon available.

(f) whether the Government propose to 
open more eye banks ail over the country; 
and

(g) if so, whather any special drive is 
being conducted to get maximum possible 
donors?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI D.K. THARADEVI 
SIDDHARTHA): (a) In 60 Medical Colleges 
which have been upgraded under the Na­
tional Programme for Control of Blindness, 
Eye Banks have been established.

(d) Question does not arise.

(e) As per the survey during 1986-89, it 
is estimated thafthere are 3.6 lakh persons 
blind due to corneal opacity. State wise 
figures are not available.

(1) and (g). There is no such proposal at 
present. However, the existing Eye Banks in 
the Voluntary sector will continue to be given 
financial assistance.

Under the special drive for the purpose 
of getting maximum eye donations,.the fol­
lowing measures have been taken: .

For assistance to Eye Banks in Volun­
tary Sector there are certain pro-requisitek

(i) The Voluntary Organisat ion should 
be registered under the Societies 
Registration Act and should have 
its own minimum infrastructure to

. carry out eye bank activities.

(ii) The Organisation should have the 
necessary staff viz, a panel of Hony. 
Ophthalmic surgeon, Social 
Worker-cum-Health Educator, 
Technician, Cleark and Driver-cum-

• Projectionist.

(b) There are 146 Eye Banks in the 
country. The locationwise details are at 
Statement attached.

(c) Since Eye Banks are attached to

1. A documentary film ‘Andhera Ujala* 
has been circulated thorughout the 
country for exhibition to the masses 
in order to motivate and persuade 
them for eye donation.

2. The Government every year ob­
serves a 'National Fortnight on Eye 
Donation* from 25th August to 8th 
September, during which the mes­
sage fo the masses is spread lor 
making them aware of the need of 
eye donation.

3. Under health education activities 
of the national Programme for 
Control of Blindness, Radio, Tele­
vision media network is being 
utilised to motivate people for pledg­
ing their eyes for donation after 
their death
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StateAJT Location of Eye Bank None.

11. Kerala Angamally
Calicut 1
Erbakulam 1
Tripunithura 1
Kottayam 1
Trivandrum
Quilon 1

12. Madhya Pradesh Bhilai 1
Bhopal
Gwalior 1
Nagda
Shahdol
Indore
Jabalpur 1
Raipur 1

13. Maharashtra Amarawati 1
Bombay 15
Auragabad
Miraj
Nagpur:
Pune

1

Jalna
Ahmednagar

1

Solapur
Sangli
Thane
Satara 1
Dhule 1
Akola 1
Kolhapur
Nasik 1
Bead 1
Buldhana 1

14. Orissa Cuttack 1

15. Punjab Amritsar 1
Ludhiana 1
Patiala 1
Jalandhar 1

16. Rajasthan Bikaner
Udaipur

1

Jaipur 1
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SmejUT Location of Eye Bank ' WSttr ■ ' ' ""

Jodhpur . 2
Ajmer 1
Alwar 1

17. Tamitnadu Coimbatore 1
Madras 4
Madurai 2
TircNrapalH
Vellore 1

*6: Uttar Prodest Agra 3

Aligarh 2
Allahabad 1
Roorkie . 1
Bareilly 1
Dehradun 2
Dhampur 1
Lucknow 1
Meerut city 1
Mathura 1
-Varanasi 1
Kanpur 1

19. West Bengal Calcutta 6
Bankua 1
» ---»--- e----uaqoonng 1

" Total 146

(rn m U to |

Requirement of Foodgreine

S3. SHRI NfTlSH KUMAR:
SHRtCHANDRAJEETYADAV:

WWtheMMsterofFOODbeplaaaedto 
stale: ■ ■' '

(a) whether them hi enough atock of 
* j — Hni in H it flufaSc warehouesas to 
meet the reqrremert of the county:

’ (b)ff aoi, the pieaanl qusnhy thereof;

(c) the estimated qusntty of the 
foodgrahis required in the country tin the 
next harvesting season; and

(d) the reasons for importingfoodgrains 
during these months?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). The estimated stocks 
of what and rtoe wKh the public agencies as 
on 1J.t982were 14.3 mMon tonneswhich 
a a  conaidarad f*l T f pffa tomeetthe ree- 
eonabfc requirements of the PDS. .



{c) 3a$ed on the offtake of wheat and 
rice during the months of February ^nd 
March, 1991, the requirement for these two 
months comes to about 16.5.lakh tonnes 
wheat and 14.4 lakh tonnes rice.

(d) Government has decided to import 
I million tonnes of wheat with a view to 
improve availability of wheat and to contain 
the open market prices.

[EngSsfi

Food Adulteration Cases

54. DR. LAXMINARAYAN
PANDEYA:

SHRI MAH RITA VERMA*
SH RIM ATI MAHENDRA

KUMARl:

Will the Minister of HEALTH AND FAM­
ILY WELFARE be pleased to state:

(a) the number of cases registered 
under the prevention of Food Adulteration 
Act, 1954 during 1991;

(b) the number of samples tested dur­
ing the above period to detat food adultera­
tion;

(c) the number of persons found guilty;
and

(d) the action taken against them?

t h e  m in is te r  o f  s t a t e  in t h e
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI D.K. THARADEVI 
SIDDHARTHA): (a) to (d). The available , 
inibrmfiion is given in the enclosed state­
ment. #

Family Planing Programme

55. KUMARl PUSHPA DEVI
SINGH:

SHRI SANTHOSH KUMAR 
. GANGWAR; ,

SHRI YASHWANTRAOPAHL:

Will the Minister of HEALTH AND f AM­
ILY WELFARE be pleased to state:

(a) the States which performed weft in 
the family planning programme during the 
Seventh Five year Plan period:

(b) whether the Government have a 
proposal to adopt new measures to achieve 
greater success in family planning 
programme during the eighth FiveyearPlan; 
and

(c) if so, the details thereof including the 
target set therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI D.K. THARADEVI 
SIDDHARTHA): (a) A set of statements 
giving state-wise, Year-wise and Method - 
wise targets and achievements of Family 
Planning Programme during the Seventh 
five Year Plan Period (1985-86 to 1989-90) 
is given at statement I -IV

STATEMENT

(b)and(c).AnActionPlanforgivingthe 
requisite thrust and dynamism to the Family 
Welfare Programme has been formulated. 
The Action Plan was unanimously endorsed 
in the conference of the Ministers/incharge 
of health and Family Welfare held off 6-7th 
January, 1992. This Action Plan highlights 
the need for evolving a national consensus 
in support of the family welfare programme 
and to obtain the willing participation of all 
sections of the society cutting across pofiti- 
cal. religious and cultural differences. Other 
key features of the draft Action Plan include, 
improving the quality and outreach of family 
welfare sen/ices, spociaHocus on 90 poor 
performing districts Birth rate of 39 per



dioiOTidpopulatkxiandaboveaasperthe msiflind
1 »1  census developing and alternative CfinVbit^
peckageofincei*lve/afeincantivee1w tbn efforts tofocuaon the quality of Ufa
of evnell family norm, Increasing the coyer- Issues and interpersonal communication,
agecfyoungeragecouplesthroughvigores Involving voluntary and non governmental
promotk>nof speaking methods, new, con- organisation in a big way to promote active
Inceptive and improving the quality of con- community participation in the programme,
traceptives, strtengthiningfamfty welfare gearingup of the Implementation machinery
schemes In urban areas especially in slum in the Statea/UnioftTerritoriesand evolving
pockets revitalising training activities In high level inter-eector coordination mecha-
medk l̂/lpear-medicalpersQnalwithempha- nisms at the national, state and district
sis on motivational and counseling aspects, levels. The Directionai paper of planning
sustaining the good work done underthe Commission has targeted to bring down the
Universal Immunization Programme and birth rate to 26 per 1000 Population by the
steanthenlng of other inmtsrventibns for end of Eighth Five Year Plan.



STATEMENT-1

State-wise Targets and Achievement in Respect of Sterilisations during 1985-86, 1986-87, 1987-88, 1988-89 and 1989-90

StataAJT/Agency 1985-86 1986-87 1987-88 1988-89 1989-90

■ Target 'Achvt. ' Target Achvt. Target •Achvt. Target Achrt. Target Achvt.

1 2 3 4 5 6 7 8 9 10 11

STAtE/UT 

Andhra Pradesh 530000 434714 600000 466138 600000 457489 600000 477106 637000
-rS

442804

Assam 180000 122690 205000 93471 205000 78724 149000 58119 200000 60173

Bihar 571000 361706 600000 362715 600000 510085 513000 514498 513000 332455

tiujarat 300000 333423 300000 260101 300000 277062 293000 241079 293000 237255

Haryana 100000 115222 105000. 76364 105000 77603 100000 82426 100000 88686

Karnataka 338000 342234 350000 334060 350000 319763 325000 301147 311000 289372

Ksrala 215000 204572 215000 204615 215000 195298 200000 207457 180000 208537

Madhya Pradesh 425000 359246 450000 452723 450000 318311 400000 273584 350000 237386

Meharashtra 565000 556090 570000 555353 570000 460612 500000 510191 525000 526457

210000 166481 225000. 149805 225000 146982 200000 161547 209000 152614

120000 <120682 126020 144106 125000 146030 120000 866$4 120000 138962 :



Tvg* ACM. TatffH AtlM. :. Tvg* ACM. Target AoM. ' •; r« « * ■ rjmSk %

■ S'-. 3 ' 4 . 3 8 7 8 9 16 n  J

ru p m n 285000 287865 300000 224880 300000 194479 225000 107372 225000 122635

ifW ta O u 475000 513990 560000 496890 560000 511744 450000 407552 425000 383132

^ P ra d M h * 600000 540191 650000 . 743226 650000 751670 650000 729075 700000 483354

i l -_j.s. VwVIH DvTIQBH 450000 288840 500000 301171 50000 1 at 437000 335873 450000 320212

MMmnOi iI Pradest' 38000 32291 35000 33038 35000 31576 30000 35164 30000 32501

I | f  K . 40000 31813 60000 35130 60000 25669 36600 26148 36600 13973

i l i ^ 8400 . 7774' 7000 5328 7000 4711 7000 5740 7600 4631

800 534 Tbo 457 700 558 1000 470 700 538

MQanna 400 615 1000 679 1000 548 1000 715 1500 1066

700 838 1000 1057 1000 861 1100 973 1100 563 .'5

i Oooo 6917 10066 10786 10000 6764 10000 6915 9000 7331"

1400 1496 1500 1553 1500 ; 152? 2000 2061 2100 2138

C*«»chalPrtdi»h 400 832 500 1039 500 944 1800 1560 1400 ■1486; ;:|
, ; r-■■ ■" ..Si



• ■ ..........  • ........ .... .
198548 1986-87 idet<&8 1988-89 • 1989-90

Target Achvt. Target Achvt. Target Achvt. Target Achvt. Target Achvt

2 ' 3 4 5 6 7 8 9 10 11

Chand*Qarti 3300 3577 3500 3653 3500 3708 3500 2926 3500 2268

fr& N  Hovel 1000 1363 1000 • 1722 1000 1905 1100 1168 800 863

O e « : 30000 27846 40000 26901 40000 28971 36000 31456 36000 31917

W k -
5000$ 4784$ 4740$ 4571$ 4270 4457 4500 4368 4500 4569

Demen *Dlu $$ $$ $$ $$ 470 417 450 367 350 395

UtaMwecp 100 39 . 60 34 60 25 60 40 60 22

MGEorain 3000 2890 3000 2709 3000 3565 3000 8154 3000 3581

ronoonpTy 7000 5973 6000 5747 6000 5727 5300 6074 5100 7437

©THEA AGENCIES 

M/O Defence - 23000 19337 30000 20913 30000 22192 28800 19746 28900 20150

M/ORaRwcys 28000 22865 40000 20250 40000 22659 38400 26519 38600 28191

5560300 4901609 6000000 5043185 600000 4939756 5374000 4678177 5449010 4188163

Mli*ude<MnGo*
Goe. toman *Cm ^ ;:€ \



I1" BaaaactetlUD tnamrOana rMna fMMft 198647,1987-88,198849 and 1989-90

hm A W A g***. 198846 196647 198748 198849 1989-90

Target Achvt. Target Achvt. Target Achvt. Target Achvt. Target Achvt.
*v^. , -
:W"X)" ■............... .

2 3 *  5 8 > 8 9 10 11

STATCS/UTa

AMtraPradMh 140000 128002 100000 99551 250000 173974 321000 213648 421000 245896

Ammn . 24000 21801 30000 31031 35000 20079 68400 23512 30000 27703

Bllbm 174000 133279 272000 200923 272000 200360 3550000 337869 400000 263737

.■I. 280000 291227 300000 207819 313000 319661' 3170000 358916 317000 356547

148000 178289 180000 101709 167000 182573 187000 194783 164000 170409

100000 109007' 180000 187842 198000 189765 210000 204693 223000 199600

86000 CAlOOww» 70000 70104 121000 85530 115000 115535 115000 125324
£̂§:*y-r{\ . r ■ ■' ■■

fTWBfl 200000 193728 220000 218147 265000 233644 251000 306712 300000 334171

m m eattre 800000 417182 050000 420841 528000 393732 475000 .396949 500000 430091

100000 85702 100000 105035 122000 114086 148000 146188 160009 157497

207000 248974 250000 313033 250000 348826 270000 314310 275000 356729■



. 198*86 1966-87 1967-88 196&89 198*90

fmgm Achvt. Targe} Achvt. Target Achvt. Target Achvt. Target Achvt.

ZZr Z%::---.. 2 9 4 5 6 7 8 9 10 11 ■

W & * n 86000 95632 120000 126004 120000 140055 210000 173026 250000 191723

rwn«H«Ju ' 168000 192120 200000 395468 288000 493770 453000 458664 415000 431817

ik* -pnam h 666300 663172 750000 1082246 982000 11978241151000 1310552 1250000 1340976

itfMBsngel 108000 61754 115000 75473 115000 94994 168000 116864 175000 131126

lOfflwhal Pradesh 21000 26226 30000 30761 32000 31355 ' 43200 35287 43000 37420

||k 17000 14915 17000 13113 17000 12709 25700 15953 25700 14792

fcfliilfttir 6200 4787 6000 4958 7000 6158 7000 8026 8200 7151

600 1260 1400 1487 1500 1208 5300 1454 2000 1600

m m * -, '
200 905 1400 1002 1500 493 4100 646 2000 834

piMii.. 1000 1029 1400 1146 1700 1017 1700 1384 1700 1471

Ttpua .. 4000 1032 4000 2139 4400 1748 4000 1867 4500 2560

...
800 843 1000 962 1500

i3Er
1227 1700 1889 1500 ' / te o r "

j m . Z ^ j M : ] 1#$;: ; . ,1054 , Jdofr 4200 Z & & : Z Z M '16



W lfitn^gerw y 1985-86 198647 198748 G4 198849 108940

. Targat AcM*. Target Acta*. Target Achvt. Target Achvt. Target Achvt;

2 3 4 5 8 7 8 9 11

Dh$ndto*rh 10000 5701 6000 5783 10000 6186 10000 6020

•

10000 5644

9|NHav*N 150 104 150 213 200 160 180 , 200 210 160

DaM 64000 57714 72000 61699 100000 64246 110000 69402 90000 70641

Goa 1500$ 1565$ 1500$ 2499$ 2840$ 3162$ 3050 3056 3500 3695

DamanADki $$ $$ $$ $$ 160 199 250 124 330 12P

LBM nOW BOp

\

200 49 100 105 too 86 100 44 100 65

Mteoram 2000 1409 1950 1651 2500 , 3192 2700 2100 2700 2580

Pondteheny 3600 3318 3600 3584 3600 3491 3300 3924 3200 4121

OTHER AGENCIES

M/O Defence 12000 10860 14000 12009 16000 12156 18200 12645 20000 13115

M/ORafiwaye 16600 9588 20000 9284 23000 10804 26100 13070 28700 13651

Afi India 3243660 3273860 3750000 3934685 4250000 4356172 4970000 4851483 5352840 4942042

|;D*mbineclfiguree for Goa, Daman A Diu 
$$ Included InGoa.



Stale-wise Targets and Achievement In Respect of C. C. Users during 1985-86,1986-87,1987-88, 1988-89 and 1989-90

S*taAJT/Agency 1985-86 1988-87 1987-88 1988-89 1989-90

Target Achvt. Target Achvt. Target Achvt. Target Achvt. Target Achvt.

1 2 3 4 5 6 7 8 9 10 11

STATES 

Andhra Pradesh 300000 248575 350000 206648 540000 423695 773000 601396 1014000 725245

Assam 40000 35878 37000 42508 46300 39620 119000 33343 60000 37414

.Bihar 150000 89787 111000 86443 150000 107350 202000 205676 202000 37414

Qqjarat 4720000 472487 450000 547204 * 508000 573844 650000 671876 650000 769208

Haryana 350000 488804 470000 481555 470000 581639 628000 660530 550000 598272

Karnataka 200000 160225 140000 178690 220000 209316 222000 223745 246000 223703

Keraia #75000 99715 150009 173585 150000 169992 271000 238830 271000 292139

Madhya Pradesh 500000 573237 580000 761480 747000 692741 961000 1002491 1150000 1230744

Maharashtra 600000 662119 ' 700000 733719 850000 728891 849000 805822 850000 915241

(toast 187000 134696 150000 165618 192000 196210 268000 266476 306000 306666

.425327. ^ j m s L 504758 482000 j m m , J& 298 .



StateAJT/Agency 1965-86 1986-87 1987-88 1988-89 1989-90

Target Achvt. Target Achvt Target Achvt. Target Achvt. Target Achvt.

1 2 3 4 5 6 7 8 9 10 11

Rafaslhan 160000 177990 140000 240247 220000 298022 527990 428755 400000 445700

Tamil Nadu 200000 177214 130000 175763 293000 303521 320000 342840 280000 324752

Uttar Pradesh 690000 818229 880000 894629 1000000 960398 1183000 1138746 1300000 1265976

West Bengal 260000 139705 200000 154096 250000 197732 412000 252470 425000 319860

Himachal Pradesh 23000 37680 35000 40563 42000 42211 69300 59935 69000 69087

J& K 15000 101513 15000 12402 15000 10418 21200 14016 21200 14731

Manipur 6600 2309 6600 2348 6600 2150 3900 2783 4600 3732

Meghalaya 2200 3221 6000 2770 6000 2794 13600 1407 3000 2264

---•-----»wagaiano 1000 176 500 74 600 25 640 17 700 30

SikWm 400 194 500 211 400 137 600 246 600 463

Tripura 3000 2287 3000 3923 4000 2999 8100 3074 4000 4420

A AN Islands 500 394 500 763 900 995 1300 1402 1400 1702

Arunachal Pradesh 500 545 600 650 700 516 1700 628 600 882



State/UT/Agency 1985-86 1986-87 1987-88 1988-89 1989-90

Tuyet Achvt. Target Achvt. Target Achvt. Target Achvt. Target Achvt.

1 2 3 4 5 6 7 8 9 10 11

Chandigarh 10000 6547 8000 7846 9000 7758 14200 9975 10000 8482

D & N Haveil 550 577 500 586 700 506 600 497 700 503

Oeihi 174000 133420 190000 204692 248000 237050 345000 319313 360000 319973

Qoa 8300$ 7990$ 8000$ 12203$ 9500 11033 17700 16253 12000 14762

Daman & Diu $$ $$ $$ $$ 500 240 1400 281 750 578

Lakshdweep , 200 634 500 357 500 166 < 790 291 1000 261

Mizoram 3500 1101 2300 1082 2300 1272 2200 1091 2200 1649

Pondicherry 4900 6344 6000 8875 6000 8279 8400 10194 8300 11241

OTHER AGENCIES

M/O Defence 59000 46973 60000 50292 65000 49963 82700 50058 90800 68661

M/O Railwaya 288000 269779 290000 273768 316000 282518 402000 315895 442000 378552

Comm Dietn. 4500000 4231111 5000000 3883889 4000000 4693472 4200000 4220000 4850000 5035417

All India 9514650 9386568 10500000 9824806 107500001134193113043320 12421943 1401585014158858

$ Combined figures for Goa, Daman & Dlu
$$ Included In Goa.1

157 
Written 

Answers 
PHALGUNA 

6.1913 
(SAKAty 

Written 
Answers 

158



STATEMENMV

Ststs-wiM Targets and Achievement to Respect cfO.P. Users during 1985-88, 19B6-87,1387-88,1988-89and 1989-90

StateAJT/Agency 1985-46 198647 1987-88 1988-89 1989-90

Target Achvt Target Achvt. Target Achvt. Target Achvt. Target Achvt.

1 2 3 4 5 6 7 8 9 10 11

STATES/UTs

Andhra Pradesh 80000 64532 80000 62980 70000 108587 151000 139221 194000 174058

Assam 10000 4505 10000 7429 10000 6333 12900 7804 15000 2091

Bihar 80000 11346 20000 13564 20000 16781 , 20700 20164 20700 37210

Gujarat 74000 74900 100000 96277 100000 111476 78000 114808 78000 118368

Haryana 25000 23508 27000 30637 25000 32871 25000 40994 40000 38340

Karnataka 63000 42815 63000 54765 63000 71950 65000 75608 49800 74249

Kerala 35000 20996 40000 27858 40000 28000 345000 37557 34500 43427

Madhya Pradesh 100000 84114 100000 175781 110000 131225 132000 191491 200000 222042

Maharashtra 143000 172586 203000 212334 217000 247562 181000 249594 350000 303363

Orissa 36000 23687 36000 36852 36000 44948 37700 55433 42100 57675

Punjab 28000 24773 28000 52484 28000 54598 31000 53837 50000 51523
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1985-88 1986-87 1987-88 , 1988-89 1989-90

Target Achvt Target Achvt Target Achvt Target Achvt. Target Achvt

1 2 3 4 5 6 7 8 9 10 11

Rajaethan 31000 13564 20000 35562 20000 44182 45990 46234 50000 61523

Tam* Nadu 76000 47545 76000 79997 76000 158666 82100 164212 150000 189094

Uttar Pradaah 90000 102906 120000 125076 117000 155572 112000 169112 180000 186252

Waat Bengal 82000 17246 46500 85002 37600 80084 44700 83572 100000 99701

Himachal Pradaah 9000
\

6196 5400 8936 6000 7472 9500 9000 9500 9806

JA K 4000 1860 4000 2313 4000 2290 2600 3020 3200 2946

Manipur 900 127 900
4

188 900 256 190 556 200 565

Meghalaya 500 651 900 924 1000 1342 2500 1282 2000 1200

Nagaland 600 397 1000 890 500 105 980 100 1000 137

Sflddtn 1400 1310 2000 1191 2000 1150 2100 1467 2200 1768

Tripura 2000 1304 2500 1911 2500 2291 2900 2581 2900 2651

AANManda 200 87 200 282 200 290 280 407 320 419

Arunachal Pradaah 600 732 700 763 700 812 1600 965 1000 1047

6,1913 
(S4K4). 
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Stue/UT/Agency 1985-66 1986-87 1987-88 1988-89 1989-90

Target Achvt. Target Achvt. Target Achvt. Target Achvt. Target Achvt.

1 2 3 4 5 6 7 8 9 10 11

Chandigarh 800 264 1000 345 500 336 420 363 500 240

DANHavell 100 40 100 82 100 79 40 80 100 142

Delhi ?2no 1023 1450 1768 1500 2509 2000 3891 4500 3484

Goa ■■■ -v 1225$ 1100$ 1883$ 1120 1382 1950 1686 2000 2054

Daman A Diu $$ $$ $$ $$ 80 73 150 78 120 118

Lakshdweep 50 48 50 41 100 41 50 50 250 69

Mizoram 700 607 700 598 700 1069 920 1328 920 978

Pondicherry 1600 1119 1200 1399 1200 1083 990 1000 960 1080

OTHER AGENCIES

M/O Defence 3600 2877 3700 3028 3700 2869 3800 3221 4200 4321

M/O Railways 2400 3415 3600 3349 3600 3467 3700 4012 4100 4454

Comm Dlstn. A 606307 & 702333 1000000 741646 1050000 931462 500000 1081077

All India 960250 1357612 1000000 1828842 2000000 2064397 2140260 2416190 2094090 2792606

A No target fixed
$ Combined figures for Goa, Daman & Diu 
$$ i ncluded In Goa
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Buddhist Sites at Jayrampur (b) To combat the problem of Tubercu
losis, national Tuberculosis control

56. SHRI E.AHAMED: Will the Minister 
of HUMAN RESPURCE DEVELOPMENT 
be pleased to state:

(a) whetherBuddhistsitesof Jayrampur 
in Balasore district of Orissa has been dam­
aged; and

(b) if so, the steps taken by the Govern­
ment to protect and preserve?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No, Sir. There is no report of 
damage to this site which, incidentally, is not 
a Centrally protected site.

(b) Does not arise.

[Translatiori

Tuberculosis Patients

57. SHRI RAM NARAIN BERWA: Will 
the Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether any survey has been con­
ducted to ascertain the number of tubercu­
losis patients in various States; and

(b) the special efforts made to check 
the growing number of tuberculosis petients 
during the last three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI MAT! D. K  THARADEVI 
SIDDHARTHA): (a) Yes Sir A national 
sample survey was conducted by Indian 
Council of Medical Research in 1955-!$ahd 
subsequent limited surveys were aisb con­
ducted in different parts of the country to 
ascertain the number of tuberculosis pa- 
dents in the country.

Programme is inoperation since 1962. Our- 
ing the last three years 10 new District T.B. 
Centres have been established raising the 
total number of established district T.B. 
Centres in the country to 381.

In order to reduce the duration of treat­
ment from 12-18 months to 6-8 months, 
short course Chemotherapy Drug Regimen, 
Containing more potent drug like Rifampicin 
and Pyrazinamide have been introduced in 
134 district Tuberculosis Centres during the 
last three years raising the total number of 
such sticks to 253.

To augment the case finding activity in 
the periphery, 2503microscopes, 32 X-Ray 
Units with Odelca amers and 125 Diesel 
Jeeps also have been provided during the 
last three years

About 280 medical and para medical 
personnel were also trained during the last 
three years to man the District T.B. Centres 
in various states/U.Ts.

[EngUsti

Conversion of Manmad Adilabad Line

58. SHRI DHARMANNA
MONDAYYA SADUL: 

SHRI BAPU HARI CHAURE:
. SHRI MANIKRAO HODLYA

GAVIT:

Will the Minister of RAILWAYS be 
pleased to state:

(a) the progress made in conversion of 
manmad Aurangabad - Adilabad railway 
line upto the end of December, 1991;

(b) whether the conversion work of the 
line is going on as per schedule; and



(c) If not, the reasons therefor and 
expected time by which the same is likely to 
be completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Manmad-Aurangabad 
section has been opened as BG on 
23.1.1992. OveraR progress on these con­
version projects Is 17%.

(b) Yes, Sir.

(c) The conversion of the line upto 
Adilabad is expected to be completed in 
1994-95

“Policy for Abate' men! of Pollution**

59. SHRI P.O. NARAYANAN:
SHRI K.V. THANGKA BALU:

WIN the Minister of ENVIORNMENT 
AND FOREST be pleased to state:

(a) whether comments of the State 
Governments are invited to bring forward a 
policy for abatement of pollution;

(b) if so, the details thereof,

(c) whether the policy for preventing 
pollution seeks to create necessary aware­
ness in the country for preventing pollution;

(A  II so, what are the priority areas;

(e) whether Government propose to 
provide fiscal incentive to various industries 
in this regard; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) The com­
ments of State Governments have been 
considered infinaUsing the Policy Statement

on Abatement of Population.

(b) to (f). Protection of the anvkonment 
has always been a major concern and has 
been built into all programmes, projects and 
policies taken up so far. This has to be a 
continuing process. As part of the process, 
we have to seek integratio of environmental 
and economicaspectsindevelopment plan­
ning; lay stress on the preventive aspects in 
pollution abatement; promote technological 
inputs for reducing the Industrial pollutants 
and incrazase reliance upon cooperation in 
securing a dean environment particularly 
the support of the StateGcvemments. Keep­
ing these considerations tart view, a policy 
statement on abatement of pollution has 
been prepared to deal with Integration of 
environmental and economic aspects in 
pollution abatement The objective of .this 
policy is to integrate environmental consid­
eration into decision making at all levels. To 
achieve this, steps have to be taken to:

- prevent pollution at source;

- encourage, develop and apply the 
beat available practicable techni­
cal solutions;

- ensure that the polluter pays for 
the pollution and control arrange­
ments;

-. focus protection on heavily pol­
luted areas and river stretches; 
and'

- Involve the public in decision mak-
to*

Restoration of Navies van Express

60. SHRI Y.S. RAJASEKHAR REDDY; 
Win the Minister of RAILWAYS be pleased 
to state:

(a) whether there is any proposal to



restore Navjeevan Express between ma­
dras and Ahmedabad;

SHRIMATI DIPIKA H. 
TOPIWALA:

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) to (c). 2461/2462 Ma- 
dras-Ahmedabad Navajivan Express has 
not been cancelled.

Staff Quarters In Boggu Colony In 
Vijayawada

61. SHRI SOBANADREESWARA RAO 
VADDE: Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the staff quarters in Boggu 
Railway colony in Vijayawada are in dilapi­
dated condition;

(b) whether the Government propose 
toconstruct new quarters for the staff of that 
colony; and

(c) if so, the details thereof and if not, 
the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) No, Sir.

(b) and (c). There are 191 non-standard 
quarters at Boggu Railway colony which are 
proposed for replacement in phases, sub­
ject to availability of funds and relative pric * 
ties.

62. SHRI CHETAN P.SCHAVHAN:
SHRIMATI RITA VERMA: 
SHRI ANNA JOHI:

Will the Minister of FOOD be pleased to 
state:

(a) whether the Government have re­
ceived any request from some State Gov­
ernments for increasing the supply of 
foodgrains and other items;

(b) if *o, the details thereof; and

(c) the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) to (c). Requests are received 
from time to time from the State Govern­
ments, Union Territories for enhancement 
of their monthly allocations of rise, whet, 
sugar and edible oils for the public distribu­
tion system.

The allocations of rice and wheat from 
the Central Pool are made on a month to 
month basis, taking into account the stocks 
in the Central Pool, seasonal availability, 
offtake treand, relative needs, of States/ 
Union Territories and other related factors.

Edible oil allocations are also made to 
the States/Union Territories on a month to 
month basis, depending upon the avaHabU- 
ity of stocks with STC arid after assessing 
the requirement of such State/Union Terri­
tory.

Levy sugar allocations to most of the 
States/union Terriers are being made on 
uniform norms of ensuring minimum 425 
grams per capita monthly availability for the 
projected population as on1.10.1966. Keep­
ing in view the increased production during
1990-91 seasons and demandsfrom States/ 
UnionTerritories, Government have allowed 
5% ad-hoc increase in the monthly alloca­
tions to all States/Union Territories from 
August, 1991 to March 1992.

Supply of Foodgrains to States



‘Environmental Programmes” the Central Budget the extent of matching
share provided In the States Budgets for the

63. PROF. ASHOK ANANDRAO specific schemes and utilisation of the
DESHMUKH: amounts sanctioned during the earlier year.

SHRI SIMON MARANDI:
SHRI RATILAL KALIDAS 

VARMA: -

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) thedetailsofvariousenvironmental 
programmes implemented during the Sev­
enth Plan period and those to be undertaken 
during the Eighth Plan;

(b) whether the target set for the Sev­
enth Plan period, has been achieved;

(c) If so, the details thereof;

(d) if not, the reasons therefor; and

(e) the details of the proposed financial 
assistance to be given to state during 1992­
93, Statewise in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY O f ENVIRONMENT AND FOR- 
ESTS(SHRI KAM ALA NATH) (a) Anumber 
of environmental programmes wjre imple­
mented by the Ministry of Environment and 
Forests during the Seventh Plan period. 
The details of the programs undertaken are 
given in the statement attached. The Eighth 
Plan has not been finalised.

(b) to (d). Yes, Sir. the target was 
moistiy achieved. An allocation of Rs. 797 
cores was set for the Seventh Plan for the 
programmesofthe Ministry of Environment 
and Forests, of which the expenditure was 
Rs. 679.30 corers. This works out to 05% pf 
the total budgetary allocation.

(e) Allocations to the Sates under the 
Central Plan depend onthe proposals by the 
State Governments, allocations available in

The amounts sanctioned during the earlier 
year. The State-wise allocations have not 
yet been finalised.

STATEMENT

Environment Programs Implemented In 
the Seventh Plan.

Environment

1. Pollution Monitoring and Control:

Grant-aid to Central Pollution Con­
trol Board, Central Water labora­
tory, revelation of Coastal. Pollu­
tion, Waste Recycling Programme, 
Pollutionally relevant schemes and 
collection of Water Pollution (Cess).

2. Environmental Impact Assess­
ment.

3. Conservation and Survey:

Conservation and Survey of flora 
and Fauna, National Museum Of 
Natural History, National natural 
Researches Management System, 
Biosphere Reserves, onservation 
and management of mangroves 
and Wetlands, National Botanic 
Garden and Captive Breeding of 
Plants, andCommercial Utilisation 
of medicinal plants

4. Research and Eco-regeneration:

EcologicaiTask Forces, Integrated 
Action Oriented Research, dem­
onstration and Extension Projects; 
Field Demonstration Project.

- Govind Bailabh Pant Himalaya 
Paryavaran Evam Vikas Sansthan
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Research and Development Cen­
tres of Exellence and Eco-Devel­
opment Camps

5. Environmental Education, Aware­
ness and Training Programmes 
and Environmental Information

6. Environmental Policy & Law, Envi­
ronment Protection Authority, and 
hazardous Substances Manage­
ment.

7. Centre-state Coordinated 
Programme on Environment

8. Other Schemes 

//- Ganga Action Plan 

III- Forests and Wildlife

(A) Forests

1. Forest Reserch, Education and 
Training.

2. Forest Survey of India including 
Application of Remote Sensing 
Techniques.

3. Beneficiary Oriented Scheme for 
Tribal Development.

4. Development of infrastructure for 
protection of forests from biotic 
interference.

5. I introduction of Modem Forest Fire 
Control Methods.

(B) Wildlife Conservation:

1. National Zoological park.

2. Control of Poaching and Illegal 
Trade in wildlife.

1913 (SAKA) Written Ansyvers 174

3. Conservation of Rhinos in Assam.

4. Development of national parks and 
Sanctuaries

5. Grant-in-aid to wildlife Institute of 
India

6.. Project Tiger

7. Development of Zoos

8. Padmaja naidu Himalyan Zoologi­
cal park

9. Other Schemes.

/V- Natuional Wastelands Development 
Board

1. Grants to Voluntary Agencies.

2. Margin Money Assistance to Au­
tonomous Bodies

3. Operation Soil watch

4. Rural Fuelwood Plantations

5. Silvipasture Development

6. Decentralised People's Nurseries

7. Aerial Seeding

8. Plantations of Miner Forest Pro­
duce including Medicinal Plants

9. Area Oriented fuelwood Fodder 
Projects

10. Seed Development .

11. Integrated Wastelands Develop­
ment Projects

12. Other Schemes



[Translation

Paper Quota to States

64. SHRI BRISHIN PATEL WIN the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) whether the paper quota used to be 
allocated to each State to provide note 
books to students at cheap rates by the 
Government;

(b) whether the States are not receiving 
such paper quota for the last two years;

(c) if so, the reasons therefor; and

(d) whether the Government propose 
to resume allocating paper to States as 
hithertofore for the purpose fo making note 
books?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). Till 31st March, 1990, 
there wasaschemefor subsidised supply of 
white printing paper for the production of 
school text books and exercise books. The 
scheme was discontinued thereafter as a 
matter of overall general fiscal policy.

There is no firm propsal to revive the

[EngBsn

Primary Health Centre In Tribal areas

65. SHRI K. PRADHANI: Will the Minis­
ter of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whether during the Seventh Plan 
period the Eighth Finance Commission re­
leased a lot of money tor upgradatlon of the 
tribal villages, by constructing additional 
primary health corkers in tribal areas in each

block @  Rs. 5 lakhs per one Additional 
Primary health Centre;

(b) whether any amount has been allot­
ted during the current Plan by the Ninth 
Finance commission therefor:

(c) if so, the details thereof; *

(d) if not, the reasons therefor;

(e) whether Government have released 
any allotment to the States for development 
of health care centres in the local areas; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI D.K. THARADEVI 
SIDDHARTHA): (a) The Eighth Fiancee 
Commission had recommended three 
schemes, of which provision of infrestructural 
facilities in tribal villages was one, The Com­
mission recommended a total outlay of Rs.
38. 75 crores for 1985-89. In their action 
plan the State Governments had proposed 
schemes like construction of Primary Health 
Centres, construction of school building, 
roads, provision of drinking water facilities in 
selected tribal villager within an out lay of 
Rs.5 lakhs per village.

(b) Yes, Sir.

(c) The Ninth Finance Commission in 
their report had recommended Rs. 2. 05 
crores for provision of infra-structurai facili­
ties in 41 tribal villages, which included same 
type of schemes as approved by the Eighth 
Finance commission. *

(d) Does not arise.

(e)and (1). Health is a State subject 
under the Constitution and the annual 
planoutlay is approved by the planning Com­
mission.



‘Nuking Activities on Beaches/Forest formulating the Coastal Regulation Zone
Areas" notification.

66. SHRI CHANDRA JE E T 
YADAV:

SHRI RAMASHRAY PRASAD 
SINGH:

SHRI SYED SHAHABUDDIN;

WiH the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) whether government prop ose to 
permit building activities on the beaches/ 
forest areas;

(b) if so, thedetails thereof indudingthe 
parameters for the construction activity and 
the names df the beaches/forest areas un­
der consideration;

(c) whether the public objections shall 
be invited in this regard;

(e) the steps proposed to be taken to 
prevent the excess desalination which will 
effect the marine life of the area?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a)and (b). 
Building activities on the beaches are regu­
lated in consonance with the Coastal Regu­
lation Zone (CRZ) Notification lated 20th 
Februaty, 1991. If the project involves diver­
sion of forest land for non forestry purposes, 
dearanceasrequired under the Forest (Con­
servation) Act, 1980 shaU be obtained. The 
norms and parameters for such activities 
depend on the category of Coastal Regula- 

. tion Zones identified by State Governments/ 
U.T. Administrations and approved by the 
Government of India.

(c) and (<#. Government had invited 
public objectkxw and considered them while

(e) The prohibitive activities to con­
serve the marine ecosystem and to pre­
serve salinity ingress in the coastal areas 
are given in pare 2 of the CRZ notification.

“ Environment Courts “

67 DR. R. MALLU: -
SHRI KODIKKUNNIL 

SURESH:

Win the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) whether Government propose to 
constitute environment courts;

(b) if so, the features and highlights 
thereof;

(c) whether there Is any proposal to 
involve the various Non-Governmental 
Organisations engaged in the Eco-health 
aspects; and

(d) if so, the details thereof and the time 
by which the proposed legislation is likely to 
be introduced?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). A 
proposal to set up an Environment Tribunal 
to provide strict liability for damages arising 
out of any accident involving hazardous 
substances and alsotoprovktofor Compen­
sation and interim relief to the affected 
persons is under the consideration of Gov­
ernment.

(c) and (d). Access to the tribunals by 
aggrieved persons and representative bod­
ies In the field of environment has been 
proposed.

(d) If so, the details thereof; and



JCM Council Meeting

68. SHRI MUHIRAM SAIKIA: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) whether any meeting of the Council, 
provided for in JCM Scheme for Kendriya 
Vidyalaya Sangathan, has been held re­
cently; and

(b) if so, the details of the decision 
arrived at therein?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. The meeting of the 
Staff Council under Joint Counsultative 
Machinery Scheme in Kendriya Vidyalaya 
Sangathan was held on 18.12.1991.

(b) The information is given in the State­
ment attached.

STATEMENT

The following decisions were anieved at:

(i) In order to give representation to 
each Association on the J.C.M., it 
was decided to have the following 
composition for the first term:

. 'achers Associations 05

Non-teaching Staff Association 01

Headquarters Staff Association 01

Forthe next term the composition would be 
as follows:

Teachers Association 04

Non-teaching staff Association 02

Headquarters staff Association 01

Thereafter, for succeding terms, the 
above compositions would alternate with 
each other with the first composition for the 
third term. The term of the J.C.M. is ordi­
narily for a period of three years.

(ii) It was also decided that if the num­
ber of recognised Associations is 
lessthanthe number of seats, then 
representation on the J.C.M. would 
be in accordance with the prorata 
strength of each association. How­
ever, when the number of the 
recognised Associations is more* 
than the number of seats, the dis­
tribution of seats among the Asso­
ciation would be through elections.

(iii) To arrive at the correct member­
ship of different Associations, it 
was decided to adopt a proforma 
for furnishing of information in this 
regard. Such information in the 
approved proforma will be authen­
ticated by the regional Secretaries 
of different associations and sent 
to the KVS Headquarters.

(iv) IntheeventofasplitinanAssocia- 
tion, the Sangathan will take steps 
to decide upon the membership 
strength enjoyed by each group 
within a period of three months.

(v) It wasdecided tofixthe upper limit 
of office bearers/executive mem­
bers of Associations entiteied to 
avail of specified facilities in the 
Sangathan. The number of such 
members and office bearers will be 
restricted tofbur times the number 
of regional offices plus 20.

(vi) Inthe event of notice being served 
by different groups of an Associa­
tion about a split, the facilities re­
ferred to above will stand sus­
pended till the Sangathan verifies



group.

Compulsory Family Planning to Check 
Pollution

69. SHRI MOHAM RAWALE: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) the average birth and mortality rate 
in India per day:

(b) whether there is any proposal to 
enact a uniform law to check rise in popula­
tion by making family planning compulsory 
for all;

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) The estimates of Birth 
and Death Rates are available on annual 
bases and not on daily basis. Accordingly, 
the latest available provisional Sample reg­
istration System (SRS) estimates of birth 
and death rates at national level for the year 
1990 are 29.9 and 9.6 per thousand popu­
lation, respectively. However, by applying 
these rates to the 1991 cansus population 
figure, the estimated number of births and 
deaths per day works out to about 69165 
and 22207 respectively.

(b) to (d) The Family Welfare 
Programme in India is being promoted on a 
voluntary basis in keeping with the demo­
cratic traditions of the country. To convey 
the message of small family norm to the 
masses, motivational, educational and per­
suasive efforts are made without resort to 
any form of coercion. As such there is no 
proposal to enact a uniform law to check 
raise in population by making family plan­
ning compulsory for all.

70. SHRI BUOY KRISHNA
HANDIQUE:

SHRI BHUPINDER SINGH 
HOODA:

Will the Minister of ENVIRONMENT be 
pleased to state:

(a) whether the Himalayan ranges are 
almost extinct of herbal and aromatic plants 
as they are either being exported or smuggled 
out of the country ; and

(b) ifso.thestepsproposedtobetaken 
by the Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OP ENVIRONMENT AND 
FORESTS (SHRI KAMAL NATH): (a) and
(b) Aromatic and herbal plants are used 
both for internal consumption as well as 
export. The Export policy of India has put 
strict restriction on the export of plants that 
are considered endangered. The export of 
remaining species of plants and articles is 
allowed subject to the conditions prescribed 
under the "Convention on I nternational trade 
in Endangered species of Wild Jauna and 
Flora". Pre-shipment inspection of the con­
signment of plant products for export is 
undertaken by the wildlife preservation offic­
ers of the Central Government, which has 
led to detection of attempted smuggling of 
aromatic plants and harbsfrom timetotime. 
Legislative measures have also been tight­
ened to prevent extraction of endangered 
species of plants.

Shortage of Foodgrains In Bengal

71. SHRI SUSANTA
CHAKRABORTY:

SHRI A JOY
MUKHOPADHYAY:

Will the Minister of FOOD be pieased to 
state:

(c) if so, the details thereof, and
(d) if not, the reasons therefor?



(a) whether attention of the govern­
ment hee been drawn to the news Item 
captioned, *FCI blamed ter goods ahortage 
In Bengal* appearing In The Economice 
Times dated January 13,1992;

(14 If so, the facts thereof and the 
reaction of the Government thereto; and

(c) the steps taken by the Government 
to review the functioning of the Food Corpo­
ration of India and other Central agencies in 
this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI) (a) Yes, Sir.

04 There have been adequate stock of 
rice. However, the stocks of wheat depleted 
during September and December, 1991 due 
to problem in movement of foodgrains 
caused by Labour agitations in Punjab/ 
Haryana and other parts of the country 
including West Bengal. Thestock position of 
the foodgrains was better during June 1991 
to December 1991 as comparedtothe stock 
position during the corresponding period in
1990. There have been adequate stocks of 
sugar. As regards supply of edible oil, apart 
from permission for import of 8000 MTs 
directly by the Stale Government of West 
Bengal, 1500 MTs have been allocated to 
the State each for the months of November
1991, January and February, 1992.

(c) The functioning of the Food Corpo­
ration of India is reviewed regularly to im­
prove its working as abo coordination with 
other agencies Ike Raiwaya.

Annual Production and Consumption 
of Fuelwood

72. SHRI PAWAMMHUMAR BANSAL 
WB the Minister df ENVIRONMENT AND 
FORESTS be pleased to state: '

(a) the approximate production and 
consumption of fuel wood annuaHy; and

(b) the number of smokeless chulahs 
installed during the last one year, State- 
wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) As per the 
report of the Forest Survey of India, the 
approximate annual production and con­
sumption of fuelwood in the country are 40 
million cu.m. and 235 million cum. respec­
tively.

(b) The Statewise Statement of the 
number of improved chulahs installed dur­
ing the 1990-91 Is detailed in the Statement 
attached.

STATEMENT

Statewise Statement Showing Number of 
Improved Smokeless Chulas Installed 

During the Year 1990-91

S. No State/UTs Achievements

1. Andhra Pradesh 1,05,377

2. Arunchal Pradesh 2.000

3. Assam 40,000

4. Bihar 87,195

5. Gujarat 94,937

6. Goa 10,050

7. Haryana 78,556

8. Himachai Pradesh 56,945

9. Jammu & Kashmir 35*010

10. Karnataka 1,14,078



$.No StaAeflJTs Achievements

11. Kerala 68,285

12. Madhya Pradesh 1,60,023

13. Maharashtra 1,41,353

14. Manipur 6,000

15. Meghalaya - •

16. Mizoram 2,500

17. Nagaland -

18. Orissa 92,245

19. Punjab 96,800

20. Rajasthan 1,76,053

21. Sikkim 4,422

22. Tamil Nadu 1,10,042

23. Uttar Pradesh 2,11,588

24. Tripura ' 1,610

25. West Bengal 68,879

26. Andman A Nicobar 3,000

27. Chandigarh -

28. Dadra & Nagar Haveli 1,002

29. Daman & Diu 30

30. Delhi 19,048

31. Lakashadweep 127

32. Pondicherry 1,510*

33. Others 1,99,005

19.87,670

[Translation

Conversions of Jalpur-Lueknow Line 
Into Broad Gauge

73. SHRI RAJVEER SINGH: Will the 
Minister of RAILWAYS be pleased to stats:

(a) whether there Is any proposal to 
convert the Jaipur-Lucknow metre-guage 
line into broad-guage;

(b) if so, the details thereof and the time 
schedule of the project; and

(c) if not, reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b) Out of 
Lucknow-Kanpur section, work is in progress 
on conversion of Lucknow-Kanpur sectloa 
Jaipur-Bandikui and Kanpur-Kasgan| sec­
tions have been approved in the Action Plan 
for guage conversions to be taken up during 
VIII Plan. Rest of the section would be 
considered in the subsequent phases.

(c) Does not arise.

Passenger Facilities at Stations in 
Bihar

74. SHRI RAM LAKHAN SINGH
YADAV;

SHRI SUKHDEO PASWAN: 
SHRI RAM TAHAL 

* CHOUDHARY:

Will the Minister of RAILWAYS be 
pleased to state:

! '
(p) whether facilities provided to pas- 

sengdraonthemainstatiohsofArrah.Arariya 
and Ranchi in Bihar are inadequate; and

(b) if so, the steps proposed to be taken 
to improve such facilities?



(Hi) Providing maintenance and devel­
opment grants to research Instl- 
tutes;

(tv) International collaboration;

(v) Publication of selected Social Sci­
ence literature;

(vi) Developing centres for documen- 
tat ion service;

(vii) Organising, sponsoring financing 
seminars and workshops.

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) No, Sir.

(b) Does not arise.

{English

Objectives of Council of Social Scl- 
ence and Research

75. SHRI HARIWSHORE SINGH: 
SHRIMATI GIRIJA DEVI:

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) the main objectives of the Indian 
Council of Social Sciences and Research 
set up in 1969 and the number of the 
Research Institutes attached to it;

(b) the amount of annual allocation to 
the ICSSR and the percentage of the alloca­
tion spent on the research Institute;

(c) whether Government have at any 
time, critically examined the working and 
utility of the ICSSR and its research centres; 
and

(d) if so, the outcome thereof?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH):

(a) The Indian Council of Social Sci­
ence research was established primarily for 
coordination and promotion of social sd- 

' ence research in the country. Broadly, its 
objectives are:

(0 financing of Research Projects:

00 Awarding of Research Fellowships

'The Council provides financial support 
to 26 research institutes throughout the 
country.

(b) The grant given to ICSSR during
1991-91 was Rs. 283.84 lakhs (Plan) and 
Rs. 420.78 lakhs (non-Plan). Forty-six per 
cent of total grants were spent on research 
institutes.

(c) and (d) While Government has not 
appointed any Committee to examine the 
working and utility of the Council, it has 
representatives on the council, Planning 
and Administration committee, Research 
Institutes Committee etc. and keeps itself 
apprised of its functioning which has gener­
ally been satisfactory.

76 SHRI SUKHDEO PAS WAN: Will 
the Minister of RAILWAYS be pleased to 

* state:

(a) whether the Government propose 
to convert the meter gauge railway line 
between Jogbni to Darbhanga into broad 
gauge;

[Translation

Conversion of Jogbani-Darbhanga 
Una



(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (s$ No.. Sir.

(b) Does not arise.

(c) There is no direct rail line existing 
between Jogbani and Darbhanga.

Uneconomic Unes

77: SHRI RAM TAHAL CHOUDHARY: 
Will the Minister of RAILWAYS be pleased 
to state:

(a) the names of uneconomic railway 
lines; and

(b) the efforts being made to make 
them economically viable?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) A statement of branch 
lines found uneconomics during 1990-91 is 
atteched.

(b) in order tocontain losses, the follow­
ing measures are being taken:

i) conversion of passenger! ihsinto 
mixed trains;

ii) introduction of ‘One Engine Sys­
tem*;

iii) economy in staff

iv) curbing ticketless travel etc.

STATEMENT

List of Branch Unes Found Unecoomic 
during 1990-91

Daund-Baramati

Gwaiior-Bhind

Dhoipur-Tantpur-Sirmutra

Neral-Matheran

Pachora-Jamner

Miraj-Khurduwadi-Latur

Bakhtiyarpur-Rajgir

Bhimgarh-Palasthali

Barasat-Hasnabad

Shantipur-Nabadwipghat

Tinapahar-Rajmahal

Bardhhaman-Katwa

Bhagalpur-Mandar Hill

Baruipur-Lakshmikantpur

Jamalpur-Monghyr

Sonarpur-Canning

Rohtak-Gohana

Batala-Quadian

Garhi-Harsaru-Farukhnagar

Verka-Derababananak

Pipar-Road-Bilara

Samdari-Munabao

Balotra-Pachpadra

Raikabagh-Pokharan
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Kalka-Shimla

Pathankot-Jogindemager

Barhan-Etah

Raja-Ka-Sahaspur-Sambhal Hatim 
Sarai

Makrana- Parbatsar

Phagwara-Jaijon

Raniwara-Bhildi

Madhopur-Pathankot

Banmankhi-Bihariganj

SakfKiayanagar

Narkatiaganj-Bagaha

Narkatiaganj-Bhikanthori

Kaptanganj-Chittauni

Salempur-Barhaj Bazar

Indara-Dohrighat

Madhosingh-Chilh

Mankapur-Katra

Anand Nagar-Nauanwa

Gainsari-Jarwa

Dudwa-Gauriphanta

Dudwa-Chandanchowki

Shahbaznagar-Keruganj

Kashipur-Ramnagar

Mathura-Vrindaban
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Mandhana-Brahmvart

Thanabihpur-Mahadeopur Ghat

NewJalpaiguri-Darjeeling

Katihar-Manhiraighat

Katlhar-Jogbani

OkJ-Malda-Singhbad

Katlhar-Kumedpur

Barsoi-Radhikapur

Alipurduar-New Gitaldah Bamanhat

Rangapara-North Tezpur •

New Mal-Changrabandha

Fakiragram-Dhumri

Karimganj— Mahisashan

Bardigram-Dullevcherra

Sjsimalugiri-Naginimara

Namini-Jorrahat Niamati

Makum-Dangari

Simalguri-Moranhat

Shoranur-Nilambur

Tiruturaipoondi-Point-Calamere

Mattupalayam-Ootacamijnd

Madurai-Bedinayakanur

Chickjajur-Chiradurg

Nanjangud-Chamarajanagar



Yelahanaka-Bangarapet (Bangalore 
City)

Peralam-Karaikal

Mayuram-Tranquebar

Tirune LveihTiruchandur

Sagar-Talaguppa

VWupuram-Pondichsny

Hospat-Kotturu

Jandampet-Bodhan

Bellary-Rayadurg

Gunda Road-Swamihalli

Alnavar-Dandefi

Mudhkhad-Adilabad

Gudivada-Machilipatnam

Naawapada-Gunupur

Rupsa-Taibundh

Purulia-Kotshila & Ranchi-Lohardage

Raipur-Dhamtari

Satpura-Raitways

Tata-Badampahar

Bondamunda-Newgaon-Puranapani

Hatia-Newgaon

Khurdaroad-Puri

BiWmara-Waghai

Chhuchapura-Tankhala

PHALGUNA 6,1913 (&4KA) Written < 

Kosamba-Umarpada

Jhagadia-Netranj

Chorenda-Matlkoral

Samni-dahej

Godhra-Lunawada

Champner-Shivrajpur-Pani Mines

Babhoi-Timba Road

Brooach-Jam busar-Kavi

Chota-Udaipur-Jambusar

Chanded-Malsar

Ankleshwar-Rajpipla

Madfad-Bhadran

Nadiad-Kapadvanj

Sanganer Town-Toda Rai Singh

Ghandhidham-New Kandla

Malvi June.-Bari Sadri

Sihor-Plitana

Harij-Chanasma

MahsanaT aranga Hill

Himmat Nagar-Khed Brahma

Borvivadtal-Swami-Narayan

Anand-Cambay.

Salaries of FemaJd Employees of 
Integrated Child Development 

Scheme

78. DR. LAL BAHADUR RAWAL: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:



'« ------------ 4MVWm Ni i W

(a) whether salaries of the female 
employees of the Integrated Child Develop­
ment Scheme have been Increased from 
1983 onwards;

(b) If so. the details thereof; and

(c) if not, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD DE­
VELOPMENT) (KUMARl MAMTA 
BANERJEE): (a) and (b) There are a 
number of categories of employees under 
the ICDS Scheme at State, District, Project, 
and circle level. Many of these employees

are women.The Government of India bears 
the administrative costs ofdie staff But they 
are borne on die strength of the cadres of 
respective State Governments and UT ad­
ministrations. The pay scales and allow­
ances of these omptoyooo alongwith other 
employees of the State Government, are 
revised by the Stale Government from time 
to time.

In addition to these employees, the 
ICDS Scheme, at three village level, pro­
vides for Anganwadi Workers and Helpers 
who are part-time, honorary and voluntary 
workers drawn from the local community. 
They get fixed honoraria every months. 
Their honoraria have been revised from 
time to time. Alter 1983 two revisions took 
place: -

Year of Anganwadi Workers Helpers
revision

Matriculate Non-Matriculate 
(Rs. per month) (Rs. per month)

January, 1985 250 200 

July, 1986 275-325 225-275

90

110

At present they are getting honoraria at the following rates:-

i) ANGANWADI WORKERS Rs. per month

Matriculate Rs.275.00

Matriculate with 5 years experience as Anganwadi worker. Rs.300.00

Matriculate with 10 years experience as Anganwadi worker. Rs.325.00

Non-Matric Rs.225.00

Non-Matric with 5 years experience as Anganwadi worker. Rs.250.00

Non-Matric with 10 years experience as Anganwadi worker. Rs.275.00

IQ HELPER Rs.110.00



Samastlpur-Darbhanga B.G. Line

79. MOHAMMAD AU ASHRAF
FATMI;

SHRi BHOGENDRA JHA:

WUI the Minister of RAILWAYS be 
pleased to state:

(a) whether the Government have 
accorded approval for construction of a 
broad-gauge railway line between 
Samastipur and Darbhanga;

(b) if so, the details thereof, and

(c) the reasons for not starting the work 
so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Yes, Sir.

(b) The work approved is of conversion 
of Samastipur-Darbhanga section from M.G. 
to B.G.

(c) Constraint of resources.

[EngHsHi

Health Services Mobile Vans In 
Rural Areas

80. SHRI LOKNATH CHOUDHURY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether a fleet of 300 rural health 
services mobile vans specially Imported from 
Britain to promote rural health are lying 
unused In the courtyards of various medical 
colleges In the country; .

(b) if so, whether the •Reorientation of 
Medical Education (Rome)* Scheme was

(c) if so, when the scheme was launched 
and when it was given up;

(d) the total expenditure incurred thereon 
and the reasons for giving up the scheme; 
and

(e) the reasons for not taking any steps 
to utilise the equipments imported for the 
purrpose for any other schemes beneficial 
to the common people?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) As soon as reports 
regarding non-utilisation of some of the 
mobile vans supplied under the British as­
sistance programme to various medical 
colleges were received, instructions were 
issued on 24.7.1985 to all State Govern­
ments to utilise these vehicles for imple­
mentation of national programme like the 
family welfare programme; control of T.B. 
eradication of leprosy; control of blindness; 
control of diaarrhoeal diseases. Again, in­
structions were issued on 19.3.1987 to all 
State Govts, that such mobile vans as can­
not be utilised properly may be transferred 
to well- established voluntary agencies in 
the health & medical field in accordance with 
prescribed guidelines.

(b) The scheme has been transferred to 
the States from 1990-91.

(c) The Rome scheme was launched in 
1977 as a centrally sponsored scheme with 
50% financial assistance by the Center and 
ceased to be a centrally sponsor scheme 
with effect from 1 -4-90.

(d) A total amount of Rs. 163Q. 82 lakhs 
has been released by the Central Govern­
ment to variousStatesduring the fifth, Sixth



and Seventh five Year Plan periods for this 
scheme.

(e) Does not arise.

“Assistance to Maharashtra to Prevent 
Water Pollution"

81. SHRI VILASRAO NAGNATHRAO 
GUNDEWAR: Will the Minister of ENVI­
RONMENT AND FORESTS be pleased to 
state:

(a) whether the Government propose 
to provide financial assistance to prevent 
water pollution to the Government of 
Maharashtra; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b) 
Financial assistance to Maharaashtra for 
strengthening the infrastructure 
for’abatement of pollution has been pro­
vided in the Seventh Plan, and will be con­
tinued in the Eighth Plan period. The amount 
of disbursal would depend upon the needs 
of thee State, the utilisation of the amount 
released and the funds available.

Prevention of Forcible Marriages of 
Adolescent Girls

82. SHRIMATI BASAVARAJESWARI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Union Government 
have prepared any plan to discourage and 
even prevent cases of forcible marriage of 
adolescent girls like that of Ameena;

(b) if so, the details of the action plan 
prepare in this regard;

(c) the time by which it is likely to be 
implemented;

(d) whether arty survey was conducted 
' in Andhra Pradesh, Kerala and Karnataka to
identify the vulnerable adolescent girls of 11 
to 17 years of age; and

(e) if so, the number of girls identified 
and three type of training and education 
being provided to them?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTOF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD DE­
VELOPMENT) (KUMARl MAMTA 
BANERJEE): (a) to (c) A statement is 
attached.

(d) No, Sir.

(e) Quetion does not arise.

STATEMENT

The Government has been deeply con­
cerned over the growing incidence of 
fordable marriage and other forms of exploi­
tation of young girls and had held a meeting 
on 11.11.91 to discuss this problem in Its 
many dimensions. It was observed that this 
whole questions has not only an economic 
aspect but is deeply routed in social and 
cultural values which have to be changed. 
Thus such vulnerable girls have to have 
access to education, training, health, nutri­
tion and opportunities for finding gainful 
employment so that they can be perceived 
as productive human beings. To this end, 
the Department of Women and Child Devel­
opment has for the first time devised a 
special interventionfor adolescent girts, using. 
the ICDS infrastructure which focuses on 
school drop out adolescent girls in the age 
group of 11-16 years and attempts to meet



their nutrition, health, educational, literacy, 
recreational and skill development needs 
andtomakethem better future mothers and 
tap their potential as social animators. This 
scheme has been started in 450 blocks 
covering all the States and union Territories, 
in addition, to 57 Blocks where it is already 
under implementation. In addition, the De­
partment has decided to impart vocational 
training through voluntary organisations to 
equip adolescent girls with skills which will 
ensure the employment under NORAD 
Scheme.

is being supplied to that State by the Food 
Corporation of India; and

(c) if so, the remedial measures being 
taken by the Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD(SHRI TARUN 
GOGOI): (a) The quantity of wheat and rice 
supplied to Madhya Pradesh i.e. off-take for 
Public distribution System during 1990-91 
and 1991 -1992 is as under:

The Central Social Welfare Board is 
implementing a programme of Awareness 
generation Projectsfor rural and poor women 
all over the country in which there is a 
component for discussion during Aware­
ness Generation Camps. Voluntary 
Organisations are motivated to implement [ 
various welfare programmes in such dis-* 
tricts regarded to be recruiting centres for * 
immoral trafficking and allied evils.

Efforts are atso being made by the 
department of Women and Child Develop­
ment for a media mix approach utilising 
mass media like radio, film, print material 
and out-door publicity activities to project a 
positive image of women and inform, edu­
cate and motivate people for bringing about 
attitudinal changes in society.

83. SHRI RAMESHWARPATIDAR: Will 
the Minister of FOOD be pleased to state:

(a) the quantity of foodgrains supplied 
under Public Distribution System to Madhya 
Pradesh by the Food Corporation of India 
during 1990-991 and 1991-92 till date;

(b) whether inferior quality of foodgrains

C000 tonnes)

1990-91 WHEAT RICE

(April 1990- 290.2 172.0
March, 1991)
9
1991-92

(April, 1991 to 262.8 197.9
December, 1991)

(b) No, Sir.

(c) Question does not arise.

[EnglishI

Sale of Schedule “H” Drugs in Delhi

84. SHRIMATI GEETA MUKHERJEE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether attention of the Govern­
ment has been drawnto anews-item "Deadly 
Sdrugs for the asking” appearing in the 
Statesman dated January30,1992 where it 
has been reported that Schedule "H* drugs 
are sold in the Medical shops in Delhi without 
prescriptions?

(b) if so, reaction of the Government 
thereto and the steps proposed to be taken

[Translation]

Supply of Foodgrains to Madhya 
Pradesh



to Mop selling of such schedule drugs with­
out prescriptions?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE(SHRIMATI D.K. THARADEVI 
SIDDHARTHA) (a) Yes, Sir.

(b) As per the information furnished by 
the Delhi Administration, they have taken 
note of the contents of the news item and 
following steps have been initiated by them 
In this regard:

0 Intensification of inspection off re­
tail chemists and initiation of action 
against those who supply Sched- 
ule’H’drugswiteithour PRESCRIP­
TION UNDER THE DRUGS & 
Cosmetics Act.

ii) Meeting either the Representatives 
of the Chemist Association in Delhi 
to impress upon them the need to 
educate their members on this 
problem sothat they do not indulge 
in sale of Schedule ‘H’ drugs with­
out prescription.

iii) Meeting with Voluntary Health As­
sociations with a view to examine 
the possibility of their involvement 
in education of consumers so that 
they do not indulge in self-medica­
tion.

Overbridge at Fatehpur Station

85 SHRI RAM PUJAN PATEL: Will the 
Minster of RAILWAYS be pleased to state:

(a) whether it has been decided to 
construct an over-bridge at Fatehpur Sta­
tion on Northern Railway; and

(b) if so, the time by which the work is 
likely to commence?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) No, Sir.

(b) Does not arise.

More Coaches in EMU Trains on 
Howrah-Kharagpur

86. SHRI HANNAN MOLLAH: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether there is any proposal to 
increase the number of coaches in EMU 
trains on Howrah-Kharagpursection of South 
Eastern Railway in view of heavy rush of 
passengers there;

(b) if so, the details thereof; and

{ (c) if not, the reasons therefor?
»
I THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b) It is proposed 
to increase the number of coaches from 8to 
9 in some of the EMU trains on Howrah- 
Kharagpur section.

(c) Does not arise.

Expansion of Circular Railway In 
Calcutta

87. SHRI CHITTA BASU: Will the Min­
ister of RAILWAYS be pleased to state:

(a) whether the implementation of the 
expansion programme of the circular rail­
way in Calcutta, could not be completed as 
per the schedule;

(b) if so, the reasons therefor; and

(c) the steps the Government propose 
to take to expedite the im plem entation of the 
project ?



THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Extension of Calcutta 
Circular Railway is not an approved project.

(b) and (c) Does not arise.

Supply of Concessional Printing Paper

88. SHRI OSCfeR FERRNANDES: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) whether the Karnataka Govern­
ment have approached the Union Govern­
ment for allocation of concessional white 
printing paper to the State for printing of Text 
Books for implementation of "Welfare 
scheme of distribution of free text books” to 
the students; and

(b) if so, the action taken by the Gov­
ernment in this regard ?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b) Karnataka Govern­
ment reported in November, 1990that they 
introduced a scheme for the supply of 
nationalised text books to the students of 
class I to Vil and students of classl toX (SC/ 
ST) free of charge and requested for the 
supply of concessional paper.

Till 31st March, 1990, there was a 
scheme for subsidised supply of white 
printiing paper for the production of school 
text books and exercise books. The scheme 
was discontinued thereafter.

Report of Janerdan Reddy Committee

89. SHRI RABI RAY: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a)whether the JanardhanReddy Com­
mittee set up to review the report of the

Rammurthy Committee on Education has 
submitted its report;

(b) if so, the main recommendations of 
the said committee; and

(c) the steps taken by the Government 
to implement those recommendations?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Central advisory Board of 
Education (CABE) Committee on policy, 
under the chairmanship of Shri N. 
Janardhaana Reddy, submitted its report on 
22nd January, 1992.

(b) Astatementcontainingtrelistofthe 
main recommendations of the report is at­
tached.

(c) The report is now to be considered 
by the CABE. The Government will finalize 
its views on the report after receipt of the 
CABE’s recommendations.

STATEMENT

Gist of Recommendations of CABE 
Committee on Policy

1. Only a few of the recommendations of 
the National Policy on Education Re­
view Committee (NPERC) have policy 
implications. While very little of policy 
requires reformulation the Programme 
of Action (POA) needs to be revised 
considerably, taking into account the 
recommendations of the NPERC.

2. A standing Central Advisory Board of 
Education (CABE) Committee on edu­
cation of SCs, STs and other educa­
tionally backward sections should be 
constituted to monitor educational 
programmes for these disadvantaged 
groups;educatianistsfrom these groups 
should have representation in that com­



mittee. Further at the State level, a 
single focal agency should be identified 
in each State for the purpose of moni- 
toringthe programmes and reportlngto 
the Central Government.

3. Effective measures need to betaken in 
implement the provision of National 
Policy on Education, 1968 and Nation 
Policy on Education, 1986 (NPE) in 
regard to Common School System. To 
this end disparities between schools 
should beended as early as possible by 
upgrading the quality of ordinary schools 
and providing amenities for achieving 
minimum levels of learning. Both the 
center and the States should take de­
termined action in this regard. The 
previleged schools should accept so­
cial accountability by sharing their fa­
cilities and renounces with other institu­
tions, taking up community activities, 
and facilitating access to children ofthe 
disadvantaged groups.

4. The scheme of Navodaya Vidyalayas 
(NVs) should continue and a NV should 
be set up in each district as originally 
envisaged. Further, the following mea­
sures are suggested

i) constant reviewtokeepthescheme 
as cost effective as possible,

H) ensuring the continued validity and 
reliability of the admission tests by 
periodic evaluation and appropri­
ate modification of admission pro­
cedure, and

10) more particular attention to the 
pace-setting role of these Institu­
tions.

5. It 4s also necessary to begin thinking 
about the future course of the scheme 
after NVs have been established in the 
SKfebng institutions. Planning has also

to begin for catering to the higher 
eduacadonal needs of students who 
pass out of NVs. Ascheme needs to be 
formulated for central financial support 
to residential schools. In this scheme 
priority should be given to ST areas and 
areas predominantly inhabited by SCs.

6. The NPERC had suggested enlarging 
the scope of Article 45 ofthe Constitu­
tion to include early childhood care and 
education. It is not necessary.

7. Every effort should be made to ensure 
that the constitutional obligation of pro­
viding free and compulsory education 
up to the age of 14 years becomes 
reality before we enter the twenty-first 
century. Para 5.12 of NPE, which laid 
the targets for achievement of 
Universilization of Primary Education 
(UPE) and Universilization of Elemen­
tary Education (UEE) needs to be re­
vised.

The following points deserve priority 
during the Eighth Five Year Plan in the 
area of UEE:

I) Universal enrollment of all children,
including girls and persons belong­
ing to SCs and STs;

li) Provision of primary school for all 
children within one kilometer of 
walking distance and of facility of 
non-format education for school 
drop-outs, working children and 
girls who cannot attend schools;

iH) Improvement of ratio of primary 
school to upper primary schools 
from the existing 1:4 to 1:2, this 
being a precondition for larger 
opportunity for widening girls, par­
ticipation at upper primary stage;

tv) Reduction of drop out rates be-



tween Classes I to V and I to VIII Utracy Campaign (TLC) approach isa
from the existing 45 percent and 60 patent and viable model which could
percent to 20 percent and 40 per- helpachieveasignificam breakthrough
cent respectively; in the Htracy scene in the Eighth Five

Year Plan.
v) Improvement of school facilities by 

revamped Operation blackboard, 
to be extended to upper primary 
level also;

vi) Achievement of minimum levels of 
learning by approximately all chil­
dren at the primary level, and intro­
duction of this concept atthe upper 
primary stage on a large scale;

vii) Local level committee, with due 
representation to women and 
teachers, toassist in the working of 
primary education and to oversee 
its functioning;

viiO Improvement of the Monitoring 
system for universalisation of el­
ementary education to see to the 
achievement of above mantioned

NPE and PCA may be revised accord­
ingly.

9. The ‘dual-track approach' of promoting 
simultaneously UEE and adult literacy 
should continue to inform educational 
planning; the special needs of women 
and of disadvantaged group like SCs 
and STs should be specialty attended 
to.

10. The NPERC's perception of Mahila 
. Samakhya(MS) as an alternative model

is not valid.

11. Events since December, 1990, when 
the NPERC submitted Its report have 
established that NPERC had underes­
timated the significance of the 
"Emakulam Experiment". The total

12. Programmes of post-litracy and con­
tinuing education should be planned for 
neo-literates and youth passing out of 
primary education system (through the 
school system or non-formal education 
programme) and these programmes 
should be planned simultaneously with 
literacy campaigns and be made effec­
tive as soon as large numbers of per­
sons complete litracy courses.

13. The policy should be reformulated to 
bring about the new initiatives that are 
required in secondary education.

14. Teacher training in secondary educa­
tion needs to be given more impor­
tance.

15. The ongoing proerarrostfe of Computer 
Literacy and Studies in Schools 
(CLASS) needs be revamped.

}
16. Open learning should be given most 

encouragement and the National Open 
School should play the same lead role 
within the open school system as Indira 
Gandhi National Open University with 
open universities. 4 >

17. The existing vocational stream\at the 
+2 level may be suitably strengthened 
and, wherever possible, the vocational 
courses may be started from Class IX 
also.

18. The idea of a core vocational course, 
mooted by the NPERC, is attractive. 
Generic vocational courses may be 
introduced on a selective basis; to be­
gin with generic vocational]! courses

goals.



* may betriedout in aboutten cent ofthe 
schools.

19. The Work Experience programme may 
be systematically implemented by allo­
cating from 12.5 per cent to 20 percent 
of the school time for those activities; 
the activities should have a practical 
orientation in relation to various sub­
jects under this programme. The voca­
tional "core" would find place at the 
secondary and higher secondary 
stages; Work Experiencei/Socially Use­
ful Productive Work (SUPW) would ro­
tate to elementary education.

20. It is not advisable to set up a national 
level statutory mechanism to regulate 
the opening of nonstandard and sub­
standard universities and colleges. The 
Proffferation of colleges without ad­
equate facilities can be cured to a large 
extent if the universities exercise rigor­
ous control and insist on creation of 
nect&sary infrastructure and educa- 
tkmal fecSfflm before granting affilia­
tion and it the State Government re­
spect the decision <rf the universities in 
these matters. The establishment and 
operationalisation of State Councils of 
Higher Education witt go a long way in 
the planned development of higher 
education.

21. Efforts should be made to secure in­
volvement of teachers and students in 
extension work such as literacy. Ad- 
ecuate facilities should be provided to 
ensure that all student participate in 
one or the other existing schemes, 
particularly National Service Scheme 
(NSS) and NationalCadet Corps (NCC). 
Specific Schemes should be formu­
lated to encourage out of school youth 
to participate in national service and 
development. The feasibility and finan­
cial implications of atwo-year compos­
ite programme for students who com-

ptetethe+2stage, comprising paramili­
tary served, development of vocational 
and professional skills, and extension 
work in rural areas be worked out. An 
important feature of the programme 
would be that the students would be 
required to participate in these 
programmes outside their home state 
with a view to promoting national inte­
gration.

22. National Testing Service(NTS) should 
undertake the conduct of tests so that 
it acquires the required expertise and 
develops into a complete resource cen­
ter.

23. A Central Council of Rural Institutes is 
necessary to provide the much needed 
fillip to rural education on Gandhian 
lines; it should be set up immediately.

24. The recommendation ofthe NPERC on 
National Council of Higher Education 
(that it need not be set up) is sound and 
Para 5.34 of NPE should be reformu­
lated.

25. Regional offices of university Grant 
Commission (UGC) should be set up at 
the earliest, with adequate authority 
and functions.

26. The All India Council of Technical edu­
cation (AiCTE) Act should be amended 
and Para 6.19 of NPE should be refor­
mulated. The Regional Committees of 
AICTE should be adequately staffed 
and the Chairman ofthe Regional Com­
mittee should bean Education Minister 
of aStateffom the region, by rotation. 
The Regional committee should have 
the power to make recommendation on 
the opening of new institutions, starting 
of new courses and enhancing .the in­
take within the framework of the guide­
lines laid sown by the AICTE. The State 
Government andtheunNereitiesshoittd



issue the necessary approvals based 
on the recommendations of the Re­
gional Committees only.

27. Rather than leaving examination re­
forms to the individual initiatives and 
inclinations of the examining bodies, 
strongs and coordinated effort should 
be made by the Center and the State 
Government in this area Inter alia \ha 
following measures are suggested:

i) Preparation of a status report of 
examination reform measures un­
dertaken by the examining bodies.

ii) Preparation of a national Examina­
tion Reform Framework to serve 
as a set of guide lines to the exam­
ining bodies which would have the 
freedom to innovate and I adopt 
the fram mework to suit the specific 
situation.

iii) Developing an effective mecha­
nism for coordination, monitoring 
and evaluation ofthe implementa­
tion of the examination reforms by 
the different examining bodies.

iv) Documentation and dissemination 
of innovations and measures for 
examination reforms.

28. While the load of the school bag is a 
valid concern, one cannot afford to 
Ignore the requirements of 
modernisation and relevance.

29. The NPE provision and the National 
Curricular Framework should be fol­
lowed faithfully so that the problem of 
the 'load of the school bag’ will be 
mitigated. The teachers ofthe expen­
sive private schools in urban areas 
should be reoriented so that they give 
up the habit of prescribing unnecessar­
ily a large number of books.

30. Licensing ofteachers as suggested by 
the NPERC is not desirable.

31. First degree in teacher education should 
not be given through correspondence 
courses.

32. The idea of education complex, assug- 
gested by the NPERC, may be tried on 
an experimental basis in selected ar-

33. It would be necessary to hasten the 
process of consultation with States and 
to give concrete shape to the idea of 
Indian Education Service (IEES) with 
due regard to the views and concerns of 
the States.

34. Constitution of specialised State Level 
Educational Tribunals is desirable. The 
details of setting up of these tribunals 
may be worked out in consultation with 
the State Governments

35. In part VIII the NPE had suggested 
strategies for "Making the System 
world”. This concept has to be treated 
as non-negotiable. Formulation and 
implementation of an Action plan to put 
into practice the strategy outlined in 
Para 7.3 of NPEE is strongly recom­
mended.

36. The practice of treating education as a 
residual sector in the matter of alloca-

37. Higher budgetary allocation for educa-

tion of resources should be reversed; 
para 11.4 of NPE which lays down that 
it would be ensured that from the Eighth 
Five Year Plan onwards the outlay on 
education would uniformly exceed six 
per cent ofthe national income, should 
be implemented forthwith. Need based 
financing requires to be provided for 
priority areas like UEE, Adult Literacy 
and Vecationalisation.

eas.



tion should becompleme\nitBdbyother
measures such as:

Q Prioritisation within the Education 
Sector in the matter of allocation of 
Governmental resources.

8) Progressively making higher edu­
cation and technnical and man­
agement eeducation largely self­
financing by revising the fee struc­
ture with appropriate suport to the 
needy students by way of sstudent 
loans.

H) Institutional finances for develop­
ment of educational infrastruc­
ture.

iv) incentives to academic institutions 
to augment income by way of 
consultancy and other studies.

v) Encouraging Community and the 
conTOrative sectors to financial 
support education. The time and 
effort given by thousands of un­
paid volunteers in the total litracy 
campaigns is a concrete demon­
stration of the possibility of raising 
social capital without any opportu­
nity cost.

vi) Efficiency and effectiveness of 
expenditure which would imply that 
programme should be judged not 
only with reference to the financial 
expenditure or coverage in terms 
of geographical area or number of 
beneficiaries but also in terms of 
outcome.

[Translatk)ri{ .

Development of Stations of Western 
Railway

90. SHRI KASHI RAM RANA: Will the

Minister of RAILWAYS be pleased to stake:

(a) whether development work of sta­
tions on Western Railway has been sus­
pended; and

(b) if so, the reasons thereof and its 
likely effect on rail services;

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) No, Sir.

(b) Does not arise.

[Engl&i

Renovation of Tracks on SER

91. SHRI SUDHIR GIRI: Will the Minis­
ter of RAILWAYS be pleased to state:

(a) the total length of tracks relaid by 
the South Eastern Railway during the Sev­
enth Plan period; and

(b) the total length of tracks proposed 
to be relaid during the Eighth plan period?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAIILWAYS (SHRI 
MALUKARJUN): (a) 2654 Kms. in terms 
of Complete Track Renewal (CTR)Units.

(b) Tentatively, the renewals on S.E. 
Railway in VIII Plan may be around 1800 
Kms. in CTR Units.

[Translation]

Doubling of Chhapra-ShahganJ Line

92. SHRI AJRUN SINGH YADAV: Wifi 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Government propose
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todoubtetheChhapra-Mau-BaUia-Shahganj 
railway line;

(b) if so, the details thereof, and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARRJUN): (a) No, Sir.

(b) Does not arise.

(c) The volume of traffic on this section 
is not sufficient to justify doubling of this line.

[English]

Light Arrangements at Crossing of 
Railway Lines

93. SHRI P.M. SAYEED: Will the Min­
ister of RAILWAYS be pleased to state:

(a) whether complaints have been 
received regarding inadequate light arrange­
ments at the crossings of railway lines near 
the stations in the country;

(b) if so, the details thereof, and
(c) the action being taken in regard 

thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS(SHRI 
MALUKARJUN): (a) and (b) Requests 
have been received to electrify crossings 
near Phulpur and Gajraulastations of North­
ern Railway. 4

(c) Action has already been initiated to 
electrify these crossings.

[Translation

Shortage of Medicines In CGHS 
Dispensaries

94. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of HEALTH AND
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FAMILY WELFARE be pleased to stale:

(a) whether there is acute shortage of 
medicines in various CGHS dispensaries;

(b) if so, the reasons therefor; and

(c) the steps being taken to removethe 
shortages?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA) (a) No, Sir.

(b) and (c) The listed medicines under 
CGHS are by and large available for the 
beneficiaries in their respective dispensa­
ries. In case any of the medicines prescribed 
by the specialists is not available, the same 
is procured from the authorised Local Chem­
ists and supplied to the beneficiaries. More­
over, prescribed specialist medicines can 
be collected by the patient on his own (with­
out paying the money) from the chemist on 
the same day.

[English

World Bank Aid for Aids

95. SHRI J. CHOKKA RAO: Will the 
Minister of HEALTH AND FAMILY WEL­
FARE be pleased to state:

(a) whether the Government have 
received assistance from the World bank for 
control of AIDS;

(b) if so, the details of assistance 
received and how it has been utilised;

(c) whether any amount out of it is 
allotted to the States; and

(d) if so, the details thereof including 
the amount allotted to Andhra Pradesh?



THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE(SHRIMAT1 D.K. THARADEVI 
SIDDHARTHA) (a)to(d) Negotiations have 
been concluded recently with the World 
Bank for funding the National AIDS project 
for a period of 5 years beginning April, 1992 
involving an outlay of US) 100 million. The 
International Development Association (a 
soft loan affiliate of the World Bank) wHI be 
providing an assistance of US $ 85 million.

Under this Project assistance will be 
provided to all State and Union Territory 
Governments including Andhra Pradesh both 
in cash as well as in kind for undertaking 
activities for prevention and control of AIDS 
in the following areas:

96. SHRIMATI GIRIJA DEVI: Will the 
Minister of RAILWAYS be pleased to state:

(a) whether the Government propose 
to build retiring rooms and other necessary 
facilities for railway porters; and

(b) if so, the details thereof along with 
their locations?

THE MINISTER OF STATE IN THE 
MINISTRY . OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b) The licensed 
porters are permitted to use the facilities 
available in the 2nd class waiting hall at 
stations. Only wheretheir number isconsid- 
erabie and the waiting hall and other facili­
ties are inadequate, separate rest shelters, 
but not the retiring rooms, are provided for 
them. The requirement is reviewed by the 
Railways from time to time and provision/ 
augmentation ofthe resting facilities is un­
dertaken subject to availability of funds.

[English

New Train Between Jabalpur and New 
Delhi

97. SHRI SHRAVAN KUMAR PATEL: 
Win the Minister of RAILWAYS be pleased 
to state:

(a) whetherthereisagreatdemandfor 
introduction of a new fast train between 
Jabalpur and New Delhi via Katni andBina; 
and

(b) if so, the action taken/proposed to 
be taken by the Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Yes, Sir.

(b) Examined but not found feasible at 
present due to operational and resource 
constraints.

Doubling of Khana-Sainthla Rail Une

98. DR. SUDHIR RAY: Will the Minister 
of RAILWAYS be pleased to state:

(a) whether there is any proposal for 
doubling the rail line between Khana and 
Sainthia in near future;

- Programme Management 

• Surveillance

- Blood safety

- Information, Education and Com­
munication

- Control of sexually transmitted dis­
eases.

- Condom promotion

- Case management 

[Translation

Facilities for Coolies
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(b) if so, when the work is likely to be
undertaken; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALLlKARJUN): (a) Yes, Sir.

(b) The work is likely to be taken up in
the VI 11thFive Year Plan.

(c) Does not arise.

Preparation of Syllabi In Indian History

99. SHRI K.P. UNNIKRISHNAN: Will
the Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

(a) whether a Task Force has been set

STATEMENT

up for preparing a syllabi in Indian history tor
schools; and

(b) itso, the details t hereof and progress
made so far?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT (SHRI ARJUN
SINGH): (a) A National Advisory Commit-
tee has been set up on 3. 1.1992 to prepare
the curriculum on contemporary history of
post-independent India and transform it into
an appropriate curriculum forthe school and
College levels.

(b) The details on composition of the
committee and terms of reference are given
in the Statement attechet.

The committee has held only one meet-
ing so far on 6. 1.1992.

Compositionof the Committee

1. Dr. S. Gopal,
Girija, Radhakrishna Salai.
Mylapore, Madras.

2. Prof. Sabyasachi Bhattacharya.
Vice-Chancellor,
Viswabharti, Shantlniketan,
West Bengal.

3. Prof. Ravender Kumar,
Director,
Nehru Memorial Library &
Museum, Teen Murti,
New Delhi.

4. Prof. Bipin Chandra,
Department of History,
Jawaharlal Nehru University,
New Delhi.

5. Dr. (Mrs.) Dharj1a Kumar
Professor of History,
Delhi University, Delhi.

Chairman

Member

Member

Member

Member



i) to prepare an objective and impar­
tial historical narrative of post-in­
dependent India and to convert it 
into the syllabi lor school and col­
lege.

H) to suggest for consideration of the 
Government the modalities for 
Implementation ofthe recommen­
dation made by the Committee 
including publication of text books 
and teacher training programmes.

Hi) to make recommendation on the 
role of theNCERT, the State Coun-

100. SHRI HARI KEWAL PRASAD: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the food supplied in 
Anganwadis is not fit for human consump­
tion;

(b) If so, the details of the complaints 
received in this regard from each Stales; 
and

(c) the officers, found responsible if arty 
in this regard and the action taken against 
them?



THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTOF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF CHILD DEVELOPMENT): 
(KUMARl MAMTABANERJEE) (a) and (b) 
Presently, there is no complaint from any 
State or UT regarding supply of food unfit for 
human consumption in the Anganwadis. 
However, some contractors had supplied 
bad food to Anganwadis under Delhi Admin­
istration during 1991. The Delhi Administra­
tion got the samples tested in Government 
laboratories and ensured that food items 
found unfit for human consumption as well 
as sub-standard food items were not served 
at the Anganwadis. The supply contracts 
were canceled and immediate corrective 
measures were taken.

(c) The Government of India got a high 
level inquiry conducted into the matter. The 
Delhi Administration has ordered a vigilance 
inquiry to look into the matter and fix respon­
sibility.

101. SHRI R. JEEVARATHINAM: Will 
the Minister of RAILWAYS be pleased to 
state:

(a) whether there is a proposal to ex­
pand the Arakkonam Railway Engineering 
Workshop on southern Railway; and

(b) If so, the details thereof and the 
names of items/equipments planned to be 
manufactured there?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) No, Sir.

Setting up of a Wildlife Sanctuary in 
Delhi

102. DR. C.SILVERA:WiHthe Minister 
of ENVIRONMENT AND FORESTS be 
pleased to state:

(a) whether the Government propose 
to set up a Wildlife Sanctuary in Delhi;

(b) if so, the details including the objec­
tives thereof; and

(c) the amount likely to be incurred 
thereon?

THE MINISTRY OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b) 
The Delhi Administration has notified an 
area of 1942 hectares of land in the villages 
of Asola, Sahurpur, Maidangarhi and Batti 
as a wildlife sanctuary under the Wildlife 
(protection) Act, 1972, for the purpose of 
propagating and/or developing of wildlife 
and/or its environment in the area, which is 
of adequate ecological, faunal, floral, 
gemorphological and natural significance.

(c) The Delhi Administration has pre­
pared a scheme for the development of the 
above wildlife sanctuary at an estimated 
cost of Rs. 2.93 crores.

[Translatiori

Bridges In Monghyr Ghat and 
Bhagalpur

103. SHRI RAMVtLAS PAS WAN. WHI 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the projects for construc­
tions of railway bridges at Monghyr Ghat 
and Bhagalpur in Bihar were approved and 
the work started thereon; and(b) Does not arise.

lEnglisti

Arakkonam Workshop



(b) if so, the time by which those 
bridges are ikeiy to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MALUKARJUN): (a) No, Sir.

(b) Does not arise.

[EngMsrii

Reorganisation of Railway Zones

104 SHRI PRITHVIRAJ D. 
CHAVAN:

SHRI SRIBALLAV
PANIGRAHI:

WHI the Minister of RAILWAYS be 
pleased to state:

(a) whether the Government have 
proposals for reorganisation of the railway 
zones by creating new zones and ifivisions; 
and

(b) If so, the details thereof, and the 
number of new zones/divisions proposed to 
be created?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Railway Reforms 
Committee's recommendations for 
reorganisation of railways by creating new 
Zonesand Divisions arewlththeMinistry but 
financial constraints have precluded the 
possibililies of going for any new Zone or 
Division.

(b) Does not arise.

Food Subsidy

105. SHRI RAMASHRAY PRASAD 
SINGH: Wll the Minister of FOOD bepieased 
to state:

(a) the details of present rate of food 
subsidy; and

(b) the details of saving/cut in subsidy 
tobe imposed in public Distribution System?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Food subsidy paid to the Food 
Corporation of India represents (i) difference 
between economic cost of foodgrains and 
their issue price because the issue prices do 
not folly cover the economic cost of Food 
Corporation of India; and (ii) carryingcostof 
buffer stocks. Presently, Food Corporation 
of India is being paid subsidy at the following 
rates provisionally:

Rs./Qti

Wheat 120.52

Rice 127.67

Carrying cost of
buffer stocks 81.38

(b) Savingsinsubsidyonthefoodgrains 
to be supplied through the Public Distribu­
tions System would depend upon central 
issue price and the quantum of off-take of 
foodgrains by the State Governments, pub­
lic distribution agencies etc. for the purpose.

‘Afforestation Programme*

106. DR. VISWANATHAM KANITHI: 
Will the Minister of ENVIRONMENT be 
pleased to state:

(a) whether the Government propose 
to plant new species of tree besides the 
existing ones under the afforstation 
programme;

(b) if so, the details thereof,

(c) whether the Government propose



totake opinion oftechnical experts in regard 
to suftabiMy of new spedee of plants in the 
sou of expanded area of afforestations; and

(d) if so, the details thereof?

is not conducting any Cricket tournaments 
for the bSnd student. However, the blind 
students of National Institute of the Visually 
handicapped participated in two tournaments 
conducted by the Society for Communica­
tion in research, Delhi.

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b) 
The emphasis in programmes of afforstation 
and wastelands development now is on the 
planting of indigenous species that provide 
fuelwood, fodder, small timber and other 
forest produce to meet the needs of the

(c) and (d) Technical experts are di­
rectly involved in planning and implement­
ing affbrestaion and tree planting activities, 
including the selection of species.

Cricket Tournaments for Blind 
Students

107. SHRI C.P. MUDALAGIRIYAPPA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether Cricket tournaments are 
being conducted in the country of the blind 
students;

(b) Ifso, since whenthese tournaments 
are being conducted: and

(c) the details ofthe special assistance 
and encouragement being given by the 
Union Government for this purpose?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD DE­
VELOPMENT (KUMARl MAMTA 
BANERJEE): (a|and (b) The Government

(4 Nl.

[translation^

Social Forestry Scheme In Orissa

108. SHRI SRIKANTA JENA: Will the 
Minister oT ENVIRONMENT AND FORESTS 
be pleased to state:

(a) the districts in Orissa covered under 
the Social Forestry Scheme during the Sev­
enth Five Year Plan;

(b) the target fixed for such schemes in 
the Eighth Five Year Plan for the State; and

(c) the assistance provided by Union 
Government to Orissa for this purpose so 
far?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) Affores­
tation and tree planting activities, including 
Social Forestry, were carried out during the 
Seventh Plan period (1985-90) in ail the 
Districts of Orissa.

(b) Eighth Five Year Plan targets and 
out lays have not yet been finalised.

(c) The total financial assistance pro­
vided to Orissa by the Ministry of Environ­
ment A Forests for afforestation and tree 
planting activities (including Social Forestry) 
in the Seventh Plan period (1985-90) and 
the year 1990-91 was Rs. 764.54 lakhs.



[Englishi

Family Planning Cantors In Rampur, 
UP.

109.% SHRI RAJENDRA KUMAR 
SHARMA: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the number of persons undergone 
family planning operations in Uttar Pradesh 
during 1990 91 and 1991-92 and

(U) the number of family planning cen­
ters at present in Rampur district of Uttar 
Pradesh and the annual expenditure in­
curred by the Union Government thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) The provisional num­
ber of sterilizations done in the Uttar Pradesh 
State during the year 1990-91 and 1991 -92 
(Apr:i91 to January, 1992)are493,612and 
250. 794 respectively.

ib) The information is being collected 
from Uttar ^radesh State Government and 
will be laid on the table of the House.

Allocation of Foodgrains to 
Maharashtra

110. SHRI ANKUSHRAO 
RAOSAHHEB TOPE: Will the Minister of 
FOOD be pleased to state:

(a) whether he Union Government 
have received any request from the Govern­
ment of Maharashtra for separate monthly 
allocation of foodgrains (wheat and rice) to 
f>de over the scarcity due to fall in the 
production of foodgrains in the State; and

(b) if so. the details thereof and the 
action taken thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a)and(b) Yes, Sir. The Govern­
ment of Maharashtra had requested in Janu­
ary, 1992for additional allocation of 50,000 
tonnesf wheat and25,000tonnes of rice per 
month on account of drought. The Govern­
ment of Maharashtra has been allotted the 
following additional quantities of rice and 
wheat for the month of January and Febru­
ary, 1992:-

(Tonnes)

Rice Wheat

January, 1992 

February, 1992

37.000

35.000

13.000

17.000

[Translation̂

Staff In Kendriya Vidyalaya Sangathan

111. SHRI RAM NIHORE RAI: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) the number of teaching and non­
teaching staff working in each category in 
Kendriya Vidyalaya Sangathan;

(b) the number of employees belonging 
to Scheduled Castes and Scheduled Tribes 
in each category, out ofthe said employees;

(c) whether the reservation quota for 
the employees belonging to Scheduled 
Castes and Scheduled Tribes has been 
filled;

(d) if not, the time by which it is likely to 
be filled up;

(e) whether the reservation quota for 
the students belonging toScheduiedCastes 
Scheduled Tribes in each school of the



Kendriya Vidyalaya Sangathan has been 
filled up; and

(1) if not, the reasons for not taking 
stringent steps by the Government?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Statement is attached.

(c) and (d). No, Sir. There are vacan­
cies in the reservation quota'for Scheduled 
Castes/Scheduled Tribes as well as in the 
General category. The falling vacant of post 
and their being filled up is a continuous 
process. The Kendriya Vidyaiaya Sangathan 
have intimated that appointment letters for

122 Scheduled Casta/Scheduled Tribe can­
didates in various categories have been 
issued so far after 30.4.1991.

(e)and(f). 15% and 71/2% seats are 
reserved for SC/ST students for fresh ad­
mission to Class-I in Kendriya Vidyalayas. 
However, where the number of applications 
from reserved categories is less than the 
seats available under quota for Scheduled 
Castes and Schedule Tribes the vacancies 
are notified widely in the locality concerned. 
The vacancies remaining unfilled after 31 st 
July of the year are reserved and allotted to 
candidates of general category as per priori­
ties laid down by Kendriya Vidyalaya 
Sangathan.

STATEMENT

Staff in Position as on 30.4.91

Categories General SC ST Total

TEACHING STAFF

Principal 497 14 06 517

Vice-Principal 380 14 — 381

Librarian 566 50 07 623

PGT 3381 153 12 3546

TGT 6598 547 86 7231

Headmaster 179 11 03 193

Music Teacher 636 45 04 685

PET 650 13 03 ODD

PRT 8009 780 130 8919

Drawing Teacher 347 33 05 385

SUPW 724 20 03 747



Categories General SC S T Total

Yoga 323 09 02 334

22290 1676 261 24227

Non-teaching Staff 4255 2607 412 7242

[EngtisH!

Afforestation In Coastal Areas

112. SHRI G.M.C. BALAYOGI : Will the 
Minister of ENVIRONMENT AND FOREST 
be pleased to state:

(a) whether there is any proposal for 
afforestation in the coastal areas, especially 
in the cyclone prone areas in the country;

(b) If so, the details thereof;

(c) whether any Coastal States have 
submitted any proposals in this regard; and

(d) if so, the details thereof and the 
action taken in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b) 
Afforestation activities are being carried out 
in all coastal States In the country under 
various Central and State Plan Schemes 
suchastheSociaiForestry Projects, Coastal 
Shelter Belts Plantations, Drought Prone 
areas Programme, Fuel wood and Fodder 
Projects and Integrated Wastelands Devel­
opment Projects, etc.

(c) and (d) Funding for afforestation 
activities is mostly done from year to year 
underthe Annual Plans of concerned States.

Research on AIDS

113. SHRI VIJAY NAVAL PAUL: Will 
the Minister of HEALTH AND FAMILY WEL­

FARE pe pleased to state:

(a) whether the Government have 
entrusted Allopathic and Homoeopathic sys­
tems of medicine to conduct research and 
find cure for AIDS; and

(b) if so, the details thereof including 
the progress made in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K THARADEVI 
SIDDAHARTHA): (a) Global research ef­
forts are currently underway in several sys­
tems of medicines to find an effective cure 
for AIDS. So for none of the drugs has been 
found to be effective to cure AIDS.

(b) The Indian Council of Medical Re­
search is monitoring the global activity and 
as and when any promising drug is available 
the council will initiate studies to evaluate 
their safety and efficacy.

Purchase Policy of Medicines for 
CGHS Beneficiaries

114. SHRI RAJNATH SONKAR 
SHASTRI: Willthe Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the details of the purchase policy of 
themedicinesfor supply to CGHS beneficia­
ries through dispensories/hospitals in vogue 
at present;

(b) the number of times the policy has 
undergone changes including the details of



the changes in the policy brought about 
during the last three years;

(c) whether medicines like Strepsiis, 
Flexon are not given to the beneficiaries;

(d) if so. the reasons therefor; and

(e) the steps taken to streamline the 
purchase policy aloiigwiththe policy to make 
available the medicines to the beneficiaries 
without much delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA) (a) All listed medicines 
under Allopathy formulary are procured from 
Medical Store Depot. In case of indented 
items which can not be supplied to the 
CGHS beneficiaries, the same are pur­
chased in bulk from Super Bazar to meet the 
requirementsfor one month. Essential drugs 
prescribed by the Specialists are procured 
from the approved local chemists and sup­
plied to the beneficiareis.

As regards the pruchase of Ayurvedic & 
Unani medicines, the listed items re pur­
chased from Indian Medicine Pharmaceuti­
cal Corporation Ltd., Almora (I.M.P.C.L) (A 
Government of India Undertaking).

Ayurvedic listed Items which are not 
supplied by I MPCLare purchased by annual 
rate contract with the firms registered under 
CGHS on the recommendations ofthe Pur­
chase Advisory Committee.

Homeopathic

All the listed medicines under CGHS 
homoeopathy are purchased by inviting rate 
enquiries from Registered firms under 
CGHS.

(b) There has been no change in this 
policy for the last 3 years.

(c)and(d) Strepsil is not supplied being 
an advertised product as per the provision of 
the Drugs and Magic remedies (Objection­
able advertisements) Act and Rules, 1955. 
Flexon is a proprietary drug which is made 
availableto the beneficiaries on prescription 
by specialists.

(e) in view of (a) above, the question 
does not arise.

Recognition to Homoeopathic Medical 
Colleges

115. SHRI GIRDHARI LAL 
BHARGAVA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state:

(a) whether recognition to a new medi­
cal college particularly to newly established 
Homoeopathic medical colleges is given on 
year to year basis;

(b) If so, the number of cases of Delhi 
pending for recognition in respect of current 
academic year; and

(c) the time by which these institutions 
are likely to be given recognition?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K THARADEVI 
SIDDHARTHA) (a) The Central Council of 
Homoeopathy in view of provisions 
Homoeopathy Central Council Act and In­
spectors and Visitors Regulations inspects 
the new established college after receiving 
a reference from the State Govt./affiHating 
body for assessing the fulfilment off mini­
mum requirements, norm, standards and 
other facilities as per Homoeopathy (Mini­
mum Standards of Education) regulations, 
1983 and in case, it is observed that the 
college has the infrastructure to start the 
course as per Central Council's Educational 
Regulations but needsfurther improvements j



in the light of Minimum Standards of Educa­
tional Regulations, Central Council gives 
recognition to new medial college of 
Homoeopathy from year to year basis sub­
ject to certain conditions for making further 
improvement.

(b) Dr. B.R. Sur, Homoeopathic Medi­
cal Colleges, New Delhi, was given permis­
sion by Central Councilfor IstBHMS Course 
for the session 1988-89 and allowed con­
tinuation for the session 1988-89 and an­
other continuation for the session 1989-90 
with the conditions for further improvement 
in respect of teaching staff, equipment, 
proper accommodation, training facilities, 
hospital etc. The Colleges was inspected in 
Oct. 1991 and report of Inspection was 
considerated in Jan. 1991 by the Central 
Council Of Homoeopathy. After considering 
the report of inspection, the Delhi Board was 
asked to ensure that the College provides 
necessary minimum facilities in the light of 
Homoeopathy (Minimum Standard of Edu­
cation) Regulations, 1983.

(c) The inspection of Dr. B.R. Sur, 
Homoeopathic Medical College, New Delhi 
has been fixed by the Central Council of 
Homoeopathy for 5th March, 1991 and the 
final decision shall be taken thereafter.

Functioning of Navodaya Vidyaieyas

116. SHRI MANORANJAN BHAKTA: 
WAi the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government have 
reviewed the functioning of Navodaya 
Vidyaiayas all over the country, if so, the 
findings of such review;

(to) whether Government have issued 
any new guidelines for setting Rule of Excel­
lence to the Navodaya Vidyaiayas;

(c) the present number of states avaW-

abte for admission in such Vidyaiayas, State- 
wise/Union-Territory-wise; and

(d) whether aM the seats are filled up 
every year?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b) Although the perfor­
mance of the Navodya Vidyaiayas is being 
watched by the Government, no evaluation 
study has been undertaken as it is still a new 
scheme.

(c) and (d) Admission to Navodaya 
Vidyaiayas is restricted to single point entry 
at the level of class VI and the annual intake 
of students in each Vidyalaya is upto 80 on 
the basis of the prescribed admission text.

[Translation

Financial Assistance for AIDS end 
Blindness

117. SHRI YASHWANTRAO PATIL: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the Maharashtra Govern­
ment has asked for financial assistance 
from the Union Government to control Aids 
and blindness;

(b) if so, the details of the assistance 
to be provided to Maharashtra Govern­
ment therefore;

(c) whether Government propose to 
construct a hospital for AIDS patients in 
Bom bay keeping in view the increasing num- 
bar of such patients;

(d) if so, the details thereof; and

(e) If not, the reasons therefor?



THE MINISTER OF STATE M THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (e). A national 
programme for prevention and control of 
ADS it being Imlemented from April, 1987 
onwards. Underfills programme assistance 
has been provided to Government of 
Maharashtra tor organizing surveMance, 
promoting blood safety and for developing 
fadlties for management of AIDS patients. 
Assistance from the World Health 
Organisation was also obtained and a sum 
of Rs. 43 lakhs has been provided for under­
taking prevention and control activities from 
1.1.1990 onwards.

A comprehensive National AIDS project 
has now been formulated under which 
assistance wffl be provided to the Govern­
ment of Maharashtra both in cash as well as 
in king for undertaking activities In the follow­
ing areas:-

-Programme management;
-Surveillance;
-Blood Safety
-Information, education and communica­

tion;
-Control* f sexually transmitted diseases;
-Condom promotion;
-Case management

Aprogramme for control of blindness is 
already under implementation in 
Maharashtra as a Centrally Sponsored 
Scheme. During the current financial year, a 
sumofRst 61.83 lakhs hasbeen released to 
the Govt of Maharashtra.

A comprehensive Project for strength­
ening eye care services with a focus on 
clearance of cataract backlok has been sent 
to the World Bank for appraisal.

Fadlties tor management of AIDS pa­
tients are available at JJ Hospital in Bombay. 
Under the National AIDS Project facilities 
wil be developed for management of AIDS 
patients in al major hospitals inducing 
cflstcricthospitals.lt is not desirable to open 
a jssparate hospital for management of 
AIDS patients since several specialised 
departments wM be required for manage­
ment of ADS cases. •
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118. SHRI PALAK.M. MATHEW: W »

the MMster of ENVIRONMENT AND FOR­
ESTS be pleased to date:

(a) whether the Government propose 
to set tip is Central Forest University in 
district Idukki, Kerala; V

(b) V so, the time by which it is Icely to 
be set up; and '

(c) If not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRYOF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) to (c). No 

. such proposal is under consideration of 
Government of India.

Restoration of Janta Express

119. DR. P. VALLAL PERUMAN: WS 
the Minister of RAILWAYS be pleased to 
state:

(a) whether the Janta Express on the 
main Ine of Southern Railway has been 
canceled; .

(b) I  so, the reasons therefor;

(c) whether there is any proposal to 
restore the train;

' (d) I  so, the detals thereof; and '

(e) if not, the reasons therefor?

THE MINISTER OF STATE M THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) to (e). 617916180 
Madras-TiruneiveKJanata Express hasbeen 
temporarfly withdrawn and wfll be restored 
w.e.f. 10-4-1992.

[Translalioril

Annual Expenditure on Students hi' ajr------■-*-----»*«-*----a--------- •M nQnyi v io y ra fii

120. SHRI UPENDRA NATH VERMA: 
WW the MWeter of HUMAN RESOURCE 
DEVELOPMENT be pleased to stats:

. (a) the average expenditure boms by
the Government per yearin respect of each 
student studying InKsndriyavldyalaya;and

(b) the total number of students Study-



ing in Kendriya Vidyaiayas at present and 
tfw expendtwe being Incurred <mi them 
annually? .

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The annual average expendi­
ture (excluding the capital experxAlure on 
construction works) boms by the Govern­
ment during the year 1990-91 in respect of 
each student in Kendriya Vidyaiayas other 
than .those in project sector Vidyaiayas is 
about Rs. 2124/-.

(b) The total number ot students study­
ing in 744 Kendriya Vidyaiayas at present is 
about 6,00,197 and the total expenditure 
being Incurred on them during the year 
1991-92 is about Rs. 1.25.02.10,351/- (ex­
cluding the capital expenditure on construc­
tion works). This includes the Project Sec­
tor.

r C M d U U[tng*sn\

Adventures Sea Sports

121. SHRI G. MADE GOWDA: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) whether Annual Adventures Sea 
Sports was held in Karnataka recently; and

(b) if so. whether there is any proposal 
to include it In the National Sports List?

THE MINISTER OF STATE W THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENTOF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD DE­
VELOPM ENT) (KUMARl MAMATA 
BANEB3EE): (a) No such proposal has 
been recehnsd in this department

* (b) Does not arise.

. Oequliamenl of wheat and Rice for 
Distribution - (

122. SHRI MADAN LAL KHURANA: 
W l the MMrier of FOOD be pleased to 
rials:

(a) the annual requirement of wheat 
and rtosfordlstrtbuBon tottre pubWc through 
pubfcdstribution system;

(b) the total quantity wheat and rice 
in the buffer stock at present and the period 
uptb which the same is oonridera sulnclenl 
to meat the domestic requirement; and

(c) the quantity proposed to be ac­
quired In the Rabi/Kharif crops?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI):(a) Based on the offtake of rice 
and wheat during the years 1989,1990and 
1991, the average annual requirement of 
wheat and rice comes to about 15.76 ml lion 
tonnes. •:

((b) The estimated stocks of wheat and 
rice in the Central Pool as on 1.2.1992 are 
as under-

(Lakh tonnas)

Wheat 42.04

Rice 91.97

Total 134.01

Whle the wheat stocks are sufficient to 
meet the domestic requirements untfl the 
procurement from the new crop starts, the 
procurement of paddy/rice Isstlfl In progress.

(c) As wheat and paddy are purchased' 
at support prices fixed by the Government 
and are voluntary in nature, the quantum of 
procuremant depends upon various factors' 
Ike market arrivals, support prices, open 
market prices, ate. Simlarty, raritoation of 
levy rice depends upon the percentages of 
levy fissdby the State Governments and the 
actual purchases made by the MMera.

Doubling of Emakule-Trhrandrum Una

123. SHRI KODIKKUNNIL 
. SURESH: -

SHRIMATI SUSHEELA 
GOPALAN:

W l the MWster of RAILWAYS be 
ptoasadto stats: ■ ■ ’

- (a) the details of the progress made so 
far* In the douMng at Emakulam-Quaon- 
Trfvandremlnr,



(b) whether the work is behind the 
schedule; and

(c) if so, the reasons therefor and the 
measures being taken for the expeditious 
completion of the project?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Details of the works 
taken up for providing doubling on 
Emakulam-Trivandrum section are as ur*- 
der:

Name of Project Year of approval! Progress

1. Alternative BG line from Emakulam to Alleppey.81-82 Line commissioned
on 15.10.89.

2. New BG from Alleppey to Kayankulam 82-83 Being commissioned
by 31.3.92.

3. Doubling between KayankuJam-Quilon 89-90 30%

4. Doubling between Quilon-Trivandrum 90-91 Nil

(b) Yes. Sir.

(c) The work is being regulated as per 
availability of resources.

[Transtattorli

Doubling of line between KluMCaJra 
and Ratnapur-Jamalpur

124. SHRI BRAHMANAND MANDAL: 
WiWtheMtnister of RAILWAYSbe pleased to

sections is taken up to improve the carrying 
capacity, freight intensive sections being 
taken priority. These sections have-not 
reached the level of freight traffic for being 
considered for doubling. *

(a) whether the Government propose 
todoubtetherailway Hne between KiU-Kaira 
and Ratartpur-Jamalpur;

(b) if ao, the details thereof; and

(c) ff not, the reasons therefor? ‘

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) No. Sir.

(b) Does not arise.

(c) Doubling of the existing single tins

[EngfisHi

Trolley Service at Bangalore Station

125. SHRIMATI CHANDRA PRABHA 
URS: Win the Minister of RAILWAYS be 
pleased to state:

(a) whether there is any proposal to 
providefree trolley service at BangaloreCity 
Railway Station to help the passengers; as 
in case of airports; and

(b) If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) and b). Six self-belp 
trpUeys have been provided at Bangalore 
Qty Railway Station for use by the passen­
gers desires of carrying their luggage them-



Doubling of Shoranur-Mangalofe Line

126. SHRI V.S. VUAYARAGHAVAN: 
Wifl the Minister of RAILWAYS be pleased 
to state:

(a) whether the sirvey for doubling of 
Shoranur-Mangalore tine has been com­
peted; and

(b) If so, the details thereof and the 
action proposed to be taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY 6F RAILWAYS (SHRI 
MALUKARJUN): (a) No,Slr.

(b) Does not arise.

Railway Projects In Tamil Nadu

127. DR. (SHRIMATI) K.S. 
SOUNDARAM: Will the Minister of RAIL­

WAYS be pleased to state :

(a) the names of the railway projects 
started during the Seventh Plan in railway 
zones covering Tamil Nadu;

(b) the year of completion of each such 
projects and the cost thereof;

(c) the details of works and the areas of 
which these projects are related; and

(d) the details ofthe projects to betaken 
in those areas during the Eighth Plan?.

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) to (c). A Statement is 
attached.

(d) Eighth Plan has not been finalised.



DetaKs of major raRway projects costing over Rs. 10 crores each started during the Seventh Plan In Tamil Nadu

S. No. Name A brief description Yearof Cost Year of completion/ Place/Area served
of the Project start anticipated year of

compHtton

1. Third Une between 
Pattabiram-Tlrvvattur 
(17.63 Kms.)

1986-89 Rs. 18.52 Cr. 1992 Located in the metropolitan area of Madras and 
would augment the network capacity there.

2. Doubling between Tambaram- 
Cbengalpattu (30.70 Kms.)

1986-86 RS. 28.52 Cr. 1990 Located in the metropolitan area of Madras and 
would augment the network capacity there.

3. Carriage & Wagon Workshop 
Modernisation, Phase-Ill

1989-90 RS 56.04 Cr. 1994 For periodic overhaul of passenger coaches and 
wagons.

4. Microwave System between 
Madraa-Myaore.

1986-87 Rs 23.87 Cr. 1994 Would provide telecommunication between 
Madras 6 Mysore.

5. Electrification of Jolarpettai- 
Salem-mettur Dam-Erode 
section.

1987-88 Rs 72.05 Cr. 1992 Madras-Erode section would be electrified.

6. Electrification of Jolarpettal- 
Bangalore section (Jolarpettal- 
Patchur failing in TamH Nadu)

1987-88 Rs 50.00 Cr. 1992 Madras to Bangalore would be electrified.

Besides, two ether major projects are in progress In TamH Nadu, though not started In the Seventh Plan, namely (a) a new B.Q. line, partly by gauge 
conversion, between karur-Dlndlgul-Madraa-Tutteorin, estimated to cost about Rs. 208crores, & (b) Rapid Transit System between Madras Beach 
and Luz (6.85 Kms.), estimated to coat about Rs. 108 Cr.



Introduction of *90106# on Wheels* in Development Bank (ADB) and the World 
Gigarat Bank (WB) for implementing projects to

meet the traffic demand; and
128. SHRI RATILAL KAU DAS VARMA:

Will the Minister of RAILWAYS be pleased (e) if so, the steps taken in this regard?
to state:

* THE MINISTER OF STATE IN THE
(a) whether the Government have any 

proposal to introduce Palace on Wheels 
between Gujarat and other States or in 
Gujarat itself;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) No. Sir.

(b) Does not arise*

(c) The Raih&ys are at present inhab­
ited by severe resource crunch and con­
straints of manufacturing capacity for 
caoaches couoled with heavy demand for 
their induction on regular services.

lEngSstj

Railway Traffic demand by 2000 AJ>.

129. SHRI GOPt NATH GAJAPATHI: 
W « the Minister of RAILWAYS be pleased 
to stale:

(a) whether the Government have 
made any estimate of the Railway traffic 
demand in the country by 2000 A. D.;

(b) if so, the details thereof,

(c) how does the Government propose 
to meet the growing traffic demand by that 
yaar;

(d) whether there it any proposal to 
take external assistance from the Asian

MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b). Demand for 
rail transport for freight traffic in 2000 A.D. 
has been projected, at about 600 million 
tonnes and demand for passenger traffic at 
424 billion passenger kms. Projections are 
just, broad guidelines, and have not been 
broken up zone-wise.

(c) Government would attempt to build 
adequate transport capacity.

(d) and (e). Assistance from Asian De­
velopment Bank and World Bank and other 
international financial institutions is obtained 
by the Government where possible, but 
such financial assistance obtained for rail­
way projects does not constitute any 
additionality to the plan allocation made for 
the railways by the Planning Commission.

Express Train between Gutbarga and 
New Delhi '

130. SHRI RAMCHANDRA 
VEERAPPA: Will the Minister of RAILWAYS 
be pleased to state:

(a) whether there is only one train 
running between Gulbarga and New Delhi;

(b) if so, whether the Government pro­
pose to introduce an express train in view of 
heavy rush of passengers on this route;

(c) if so, the details thereof; and
(d) If not, the reasons therefor?

THE MINISTER OF STATE THE MIN­
ISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Yea, Sir. Karnataka



Express runs between Delhi and Bangalore 
and stops at Gulbarga.

(b) to (d). At present, there is no pro­
posal to introduce a train between Gulbarga 
and Delhi due to operational and resource 
constraints.

Sale of Imported Ivory Products

131. SHRI RAMCHANDRA 
VEERAPPA: Will the Minister of ENVIRON­
MENT AND FORESTS be pleased to state:

(a) whether Government have received 
a proposal to allow sale of products made of 
imported ivory;

(b) if so.the time by which It is proposed 
to be cleared; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) to (c). 
Some representations have been received 
by the Government seeking relaxation ofthe 
ban on trading in imported Ivory or extension 
of time given for disposal of existing stocks. -

Ban on all ivory trade, including the ban 
on trade in imported ivory, has been im­
posed to prevent poaching of Indian El- 
aphants, since there is no easy and practi­
cable way of distinguishing between ivory of 
Indian elephants and that of African el­
ephants. A transmission time of six months
i.e. upto 2.4.1992 has, however, been al­
lowed for clearance of existing stocks of 
imported ivory/articles of ivory.

African elephant has also been included 
in Appendix I ofthe "Convention on Interna­
tional Trade in Endangered Species of Wild 
Fauna and Flora " Accordingly, interna­
tional trade i.e. commercial export and im­
port of African ivory la also prohibited under
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the provisions of the convention.

Area Development Project Phase-U in 
Orissa

132. SHRI SIVAJI PATNAIK: Will the 
Minister of HEALTH AND WELFARE be 
pleased to state:

(a) whether an Area Development 
Project Phase II with the assistance from 
U.K. Government is being implemented in 
Orissa;

(b) the total outlay of this project and the 
percentage being shared by the State Gov­
ernment of India and the donor agency;

(c) whether this is shared regularly in 
time; and

(d) when the project is going to be 
completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI D.K. THARADEVI 
SIDDHARATHA): (a) Yes.

(b) The total outlay of project iaRs 
65.66 crores. The project cost is sharec 
between the Government of India and the 
State Government at the radio of 90:10 
U.K. Government reimburses 75% of the 
total project expenditure on the basis o 
quarterly reimbursement claims.

(c) Yes.

(d) the project is expected to be com 
pleted by 1994-95.

Assistance for construction of a 
Museum In Oriaaa

133. SHRI SIVAJI PATNAIIC Will the 
Minister of HUMAN RESOURCE DEVEL- * 
OPMENTbe pleased to state:



(a) whether request has been received 
from the Government ofOrissa for providing 
assistance for construction of a Museum to ' 
preserve tribal art and artefact in the State;

(b) whether a detailed plan has been 
submitted; and

(c) the steps proposed to be taken by 
the Government in this regard?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

(b) Building Plans, in this regard have 
been forwarded by the Government of 
Orissa

(c) At present there is no scheme in the 
Department of Culture under which the pro­
posal In question can be considered.

Congress of International Federation
of Publishers -

134. SHRI SAYED SHAHABUDDIN: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the International Federa­
tion of Publishers held its congress in New 
Delhi recently;

(b) if so, the names ofthe participating 
countries and the composition ofthe Indian 
delegation;

(c) whether there was any official essis- 
ance or participation; and

(d) the major decisions taken by the 
Congress?

"rHE MIN'STER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN . 

*'3HV (a) Yes, Sir.

(b) According to the information fur­
nished by the organisers of the Congress 
(Federation of Indian Publishers), the fol­
lowing countries participated in the Con­
gress:- Argentina, Australia, Bangladesh, 
Belgium, Brazil, Canada, China, Colombia, 
Czechoslovakia, Denmark, Finland, Franfee, 
Germany, Hungary, India, Indonesia, Italy, 
Japan, Kenya, Korea, Luxembourg, Macau, 
Malaysia, Mauritius, Mexico, Netherlands, 
Nigeria, Norway, Pakistan, Phillippines, 
Poland, Portugal, Singapore, Spain, Sri 
Lanka, Sweden, Switzerland, Syria, Tanza­
nia, Russian Federation, U.K., U.S.A. and 
Zambia.

There were 255 delegates from India, 
who participated in the Congress.

(c) On the recommendation of the In­
dian National Commission for cooperation 
with UNESCO, UNESCO has approved 
assistance amounting to USS 25,000/- for 
the Congress. The Government of India did 
not send any official delegation nor was it 
invited to do so.

(d) A statement is attached.

STATEMENT

The Congress passed resolutions inter- 
alia to the foliowing effect:

(a) High priority be aissigned to the 
training of book industry person­
nel. "

(b) Urgent steps be taken by all 
member associations to raise 
public awareness of the copy­
right system.

a

- (c) Govemmentsof all countries be
urged toandroee an internation* 
ally recognised Charter of the 
Reader through the good offices 
of the UNESCO.



(d) National pubtohera' awoclatlorw
should initiate aHposstoie fffepe 
with Government and interna-' 
tional organisations to ensure 
special treatment with regard to 
transportation cost of books.

(e) National Governments were 
urged to promote the use of 
ISBN system. UNESCO may be 
asked to continue supporting the 
use of this system.

(f) Publishers' associations in all 
countries should developacom- 
mon programme with associa­
tions representing libraries and 
librarians to explore areas of 
mutual interest.

(g) AH Governments were urged to 
associate private publishers with 
the school textbooks.

(h) All Governments were urged to 
reduce all positive rates of tax on 
books and other publications to 
zero. No government should 
impose any levy ortax, on books, 
teaching aids, teaching materi­
als, school requisites and ac­
cessories necessary for formal 
education.

(i) Governments should take steps 
for elimination of double taxation 
and elimination of duties and 
other non-trade impediments to 
the importation of paper and 
other materials requjred for 
books, and take ail steps to 
ensure the free flow of books 
without discrimination concern­
ing authorship, subject, edition 
or binding.

(D The negotiators of the proposed
GATT agreement were urged

for the protection of trade re­
lated aspects o. intellectual prop­
erty to agree to adequate mea­
sures to secure'the enforceabil­
ity of freely negotiated exclusive 
rights in the different territories 
and to reject proposals whereby 
such provisions are left to be 
determined according to the 
purported interest of the con­
tracting parties. Further, such 
exclusive rights should not be 
diminished as an unintended 
consequence of GATT agree­
ments providing for free market 
access in respect of services.

(k) The World Intellectual Property 
Organisation was called on, in 
the forthcoming negotiations on 
Protocol to the Berne Conven­
tion, to resolve any ambiguities 
there may appear to be in the 
text of the Convention.

(I) All governments, religious and 
other authorities should re­
nounce any action putting au­
thors, translators and publishers 
in fear.

Functioning of Navodaya Vidyaiayas

135. SHRI SYEDSHAHABUDDIN: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) the number of Navodaya Vidyaiayas 
functioning in 1991-92, State-wise;

(b) the number of such Vidyaiayas pro­
posed to be opened in 1992-93, State-wise;

(c) the total number of students on the 
rolls in such Vidyaiayas during the current 
academic year;

(d) the number of students included in
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the above Item S U M  alter than States of 
location;

(s) the modem Indtan languages being ' 
taught in these Vidyaiayas and the number 
of Vidyaiayas in each State, language-wise 
In which the tacHtttos for teaching that lan­
guage exists; and

(1) whether every student has an oppor­
tunity to learn his mother tongue as a com- 
pulsotylanguage? .

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). A State-wise Nat of 
Navodaya Vidyaiayas lunctioning during 
1991-92 and those proposed to be opened 
during 1992-93 is given in the Statement- 
lattached.

(e) 78140 students are on rolls in 280 
Navodaya Vidyaiayas during the current 
academic year.

(d) The migration scheme provides tor 
30% students of daas IX to migrate fom 
Hindi-speaking States to non4Nndi speak­
ing States and vice-versa for a period of two 
yearn. So tar 6505students have migrated.

(e) Details of languages being taught in 
these Vidyaiayas State-wise la at State­
ment-11

(1) The students in every Navodaya 
Vidyalaya have an opportunity to learn the 
regional language as a compulsory lan­
guage uptothe secondary level. Moreover, 
students migrating from Hindi to non-Hindi 
speaking States retain the opportunity to 
study Hindi as a compulsory language upto 
the secondary level, while students who 
migrate from non-Hindi speaking States to a 
Hindi speaking State are generally put in 
schools where their own regional language 
is compulsory upto the secondary level.

STATEMENT-1

Details of Districts where Navodaya Vidyaiayas are functioning In 1991-92and those 
' proposed to be opened during 1992-93

SI. No. Name ofthe StateAJT No. of districts covered No. of district pro
so far In 1991-92 posed to be cov-

erd during 1992-93

1. Goa 02

2. Jammu & Kashmir 14

3. Andaman & Nicobar 02

4. Chandigarh 01

5. Dadra & Nagar Haveli 01

6. Daman & Diu 02

7. Lakshadweep 01

8. Pondicherry 04



31. No. Name ofthe State/UT No. of districts covered No.ofOstrictpro
so far In 1991-92 posed to be cov-

end during 1992-93

9.

10. 

11. 

12.

13.

14.

15.

16.

17.

18.

19.

20. 

21. 
22.
23.

24.

25. 

28.

27.

28.

29.

30.

Orissa 12

Karnataka 18

Manipur 07

Andhra Pradssh 21

Haryana 09

Hajasman 20

Kerala 11

nmacnai rraossn 09

Mizoram 02

Maharashtra 20

Madhya Pradaah 30

Meghalaya 04

Bihar 26

Punjab 08

Uttar Pradaah 36

Arunehal Pradaah 05

DeN 02

Qujarat 09

SMdm 01

Tripura 02

a t ____«___ Iriaganra 02

Assam* •

01

02

01

02

02

04

01

02

01

03

10

01

02

02

08

02

02

01

02



SL No. NameoftheState/UT No. of districts covered No. of district pro
so for In 1991-92 posed lobs cov-

. erd during 1992-93

31. TamH Nadu** - -

32. West Bengal** - -

* The State of Assam opted for the scheme recently.

** The State of Tamil Nadu and West Bengal have not opted for the scheme so far.

STATEMENT-11

Delate of Languages being taught in the Vidyaiayas (State Wise)

S.No. Language State No. of Vidyaiayas

1. Marathi Haryana 4

. H.P. 4

M.P. 4

U.P. . 3

Rajasthan 4

J& K  2

Delhi 1

22

2. Telugu Haryana 5

Bihar 8

H.P. 1

M.P. 3

Rajasthan 5

22

3. Oriya Bihar 10



M.P. 2

12

4. Urdu Bihar 3

M.P. 2

U.P. 4

9

5. Kannada Bihar 3

M.P. 12

U.P. 2

Rajasthan 1

18

6. Tamil H.P. 3

A& N Island 2 .

5

7. Gujarati M.P. 2

Rajasthan 8

10

8. Assamese M.P. 1

U.P. 4

5

9. Maiayalam U.P. 10

Rajasthan 2



2 C Written Answers 

Sj \,. Language Slate No. of Vidyaiayas

10. Punjabi

11. Bangla

U.P.

J& K

M.P.

U.P.

10

Total: 127

Renewal of Tracks In Rajasthan

136. SHRIMATI VASUNDHARA RAJE: 
Will the Minister of RAILWAYS be pleased 
to state:

(a) whether there are several old and 
outdated tracks in Rajasthan;

(b) if so, the details thereof, and

(c) the steps being taken to replace 
those tracks?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b). Nearly 1450 
km. of M.G. tracks in Rajasthan are due/ 
overdue lor renewals. They are, however, 
maintained in 8afoc»rKlkk)nfor traffic through 
need-based renewals. .

(c) Under the present unigauge policy, 
a substantial part of these tracks are being 
contemplated for conversion to Broad Gauge 
intheVIII Plan. The balance will be given the 
need-based attention.

Grant for Stadia In Villages

137. SHRI R. DHANUSKODI 
ATHITHAN: WiH the Minister of HUMAN

RESOURCE DEVELOPMENT be pleased 
to state:

(a) the villages in the country to which 
sports equipments have been supplied un­
der the sport development scheme;

(b) whether any grant is proposed to be 
given by Government for the construction of 
playgrounds and sports stadia in the vil­
lages; and .

(c) the norms laid down for construction 
of sports stadia and playgrounds in villages?

THE MINISTER OF STATE IN THE 
MINISTRY OF HUMAN RESOURCE DE­
VELOPMENT (DEPARTMENT OF YOUTH 
AFFAIRS AND SPORTS AND THE DE­
PARTMENT OF WOMEN AND CHILD DE­
VELOPMENT) (KUMARl MAMATA 
BANERJEE): (a) Central assistance has 
been provided to 53 rural schools during the 
last three years for sports equipment and 
basic sports facilities. The names ofthe rural 
schools and villages are given in the at­
tached statement.

(b) Yes, Sir.

(c) Under the Department s Scheme of



'Grants to State Sports Councils, etc. ', 
Central assistance to the extent of 50% of 
the cost subject to maximum of Rs. 5.00 
lakhs (Rs. 12.50 lakhs for Hilly area) and Rs.

50,000/- (Rs. 75.000b for Hilly area) are 
provided for construction of Stadia and 
development of playground, respectively.



SL No. Name of the School NameofthevMage

1 2 3

ANDHRA PRADESH
1. S.V.V. High School Tadikonda

2. ZP.P. High School Pamlddimukkala Tadanki

3. Govt. Jr. College Narayankhed Narayankhed

4. S.K.A.V.S. High School Parchoor Pusapadu

5. ZP.P. High School, Bhimadole Gundugoluru

KARNATAKA

6. S.V. Pre-University College Nalatwad

7. Peoples Multipurpose High School Ankola

KERALA

8. Carmel High School Chalakudy

MAHARASHTRA

9. S.L Sinue Vidyalaya and Junior College Sasti

10. Kini Shikshan Prasarak Mandal's Kini High School Hathanagale



1 2 3

11. Chattarpathi Shivajl Vidyalaya Makhamalabad

12. Shri Basaweshwar High School Jewali

13. Rayat Shikshan Sanstha's Mahatma Gandhi Vidyalaya Umbraj

ORISSA

14. Utkalmani Ucha Vldyapitha Kendupatna

PUNJAB

15. Govt. Sr. Sec. School Tibba

16. Shri Guru Hargobind Khalsa High School Palahi

TAMIL NADU

17. Govt. Hr. Sec. School Red Hills

18. Sri Auroblndo International Institute of Educational Research Kothakuppam

UTTAR PRADESH

19. Vidya Mandlr Inter College Mau-Chlryal

20. Girdhari Singh Singraur Inter College Makanpur

PHALGUNA 
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St No. Namo of tho School NamaoNhavHaga

1 2 3

21. Ram Narain Singh High School Khajurl

22. Shivpatl Inter College Saharatgarh

23. Maulana Azad Inter CoHaga Sakhawatgan|

24. Khatsa Intar Coilaga Noorpur

25. Ranjeat Singh Mamorial Intar Coilaga Bholarampur

26. Muslim Qudrat Intamnadlata Coilaga Ailadirpur
I

27. Hindu Intar Collage Chandpur

28. Sh. LB.S. Adarah Inter CoHaga Sabitgarh

26. Lok Kishan Inter Collage ■ ibwhParwana

30. Mathuria Klshan Inter CoRaga BNmpur

31. Raghunath Singh Smarak Inter Coilaga Anchrukalan

32. Hr. Sac. School, Bibal Talwar

33. Dayanand Chaublaa Inter Coilaga Mohana

34. Klahan Inter Coilaga Paraaul



1 2 3

35. Jansahyogi Intermediate College Morhi

36. R.D. Inter College Jakhan

37. Atma Ram Mishra Inter College Keontra

38. Vedic Technical & Audyogic Inter College Dlblapur

39. Maharaji Inter College Ayodhya

40. Rana Shlkshan ShMr Inter College Dhaulana
\

41. Shri Chhotu Ram Girls’ Inter College Dubhal

42. Swstantra Bharat Inter College Kabnda

43. Bapu Inter College Sadat

44. Shahid Samarak Inter College Nandganj

45. Kiehan Adarsh Madhyamic Vidyalaya Beiwa

46. Shri Durga Prasad Inter College Khasaura

47. LI. Col. Shivnsth Singh Inter College Ranjeetpur

48. VkJya Bhawan Inter College Araul

PHALGUNA 
6,1913 
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SI. No. Name of the School Nameofthevtllage

1 2 3

49. Akbarpur Inter College Akbarpur

50. Hanumant Inter College Dhammaur

51. Balmikl Inter College Balua

52. JLMDJ Inter College Khalrabad

WEST BENGAL

53. Purandarpyr High School x Purandarpur

i
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Cleaning of Ganga

138. SHRI SANAT KUMAR MANDAL: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) the progress made so far in the 
cleaning of Ganga (Hooghly) passing 
through West Bengal;

(b) when the project is likely to be 
completed;

(c) the expenditure incurred on the 
Ganga Action Plan in West Bengal; and

(d) the role assigned to the Govern­
ment of West Bengal under the Ganga 
Action Plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
Out of 110 schemes of pollution abatement 
of River Gangasanctioned for West Bengal, 
65 schemes have been completed so far. 
The remaining schemes are in various stages 
of completion. All the schemes are likely to 
be completed by December, 1993.

(c) An amount of Rs. 113.70 crores has 
been spent so far on the Ganga Action Plan 
Schemes in West Bengal.

(d) The Department of Environment, 
Govt, of West Bengal is the nodal Depart­
ment for implementing the programme.

The schemes are being executed un­
der the overall coordination of the Calcutta 
Metropolitan Development Authority. The 
responsibility of operation & maintenance of 
the assets created under the Ganga Action 
Plan has been assigned to the State Gov­
ernment.

#,Water pollution toy detergents/Soaps"

139. SHRI ASHOK ANANDRAO 
DESHMUKH:

SHRI BUOY KRISHNA 
HANDIQUE:

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) whether detergents/soaps etc. are 
a source of water pollution;

(b) if so, the details thereof;

(c) whether a common standard of 
detergents not harmful to environment for 
qualifying to the ecomark label has been 
evolved;

(d) whether Government are aware 
that a Japanese scientist has .developed a 
washing machine which fully eliminates the 
use of detergents/soaps;

(e) whether Governments propose to 
import this latest use of detergents/soaps;

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
Yes, Sir. The detergents contain phosphatic 
compounds which promote growth of bacte­
ria and algae thereby causing eutrophica- 
tion in water bodies.

(c) A draft criteria for labelling deter­
gents as environment friendly productstias 
been evolved.

(d) No, Sir.

(e) and (1). Do not arise.
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Promotion of Environmental Education

140. SHRI R. SURRENDER 
REDDY:

SHRI PRATAPRAO B. 
BHONSLE:

Will the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) whether University Grants Com­
mission has emphasised the urgent need 
for promoting environmental education to 
create mass awareness;

(b) if so, whether any concrete action 
plan has been prepared or is being consid­
ered in this regard;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). The Commission is fully 
conscious ofthe need to promote environ­
mental education, research and extension 
in the university system. According to infor­
mation furnished by the UGC, 60 universi­
ties are teaching Environmental Science as 
a distinct subject or as part of other subjects. 
Some universities also offer short-term 
courses. A number of universities are also 
providing facilities for research in the field of 
environmental sciences.

Stock Position of wheat and rice in 
Orissa

141. SHRi BHAGEY GOBARDHAN: 
Will the Minister of FOOD be pleased to 
state:

(a) the stock position of wheat and rice 
in Orissa in the Central pool as on January 
1,1992;

(b) the requirement of wheat and rice 
for Public Distribution System (PDS) per 
month in Orissa; and

(c) the district-wise supplies of wheat 
and rice during the month of January 1992 
for Public Distribution System?

THE MINISTER OF STATE THE MIN­
ISTRY OF FOOD (SHRI TARUN GOGOI):
(a) The stocks of wheat and rice with the 
Food Corporation of I ndia in O rissa as on 1 st 
January, 1992 were 48,021 tonnes and 
1,22,112 tonnes respectively.

(b) The average monthly offtake of rice 
and wheat in respect of Orissa during the 
year 1991 was about 21000 and 24000 
tonnes respectively, as against the average 
monthly allocation of about 29000 and 
27000 tonnes respectively.

(c) A statement giving the required 
information is attached.

STATEMENT

Information referred to in reply to part (c) 
of unstarred question No. 141 for Answer 

in the Lok Sabha on 25.2.1992.

Statement showing District-wise supplies 
of wheat and rice during the month of 

January, 1992 for the public Distribution 
system:

(In tonnes)

Name of the District Quantity Supplied

Wheat Rice

Balasore 3221 720

Keonjhar 700 1526

Mayurbhanj 1080 1329

Cuttack 6000 1490



(In tonnes)

Name of the District Quantity Supplied

Wheat Rice

Dhenkanal 800 609

Gan jam 986 1421

Puri 4750 300

Phulbani 250 1488

Koraput 136 4921

Bolangir 500 -

Kalahandi 150 150

Sambafpur 1645 1109

Sundergarh 1980 2027

Total 22198 17090

Construction of Kendriya Vidyalaya 
Building at Baripada

142. SHRI BHAGEY GOBARDHAN: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether funds have been made 
available for construction of school building 
for the Kendriya Vidyalaya at Baripada, in 
Mayurganj district of Orissa;

(b) if not, the reasons therefor;

(c) whether the construction work is 
likely to be taken up during 1991-92; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir.

(b) Does not airse.

(c) No, Sir.

(d) The State Government have not yet 
provided the land required.

Survey for new Railway Unes

143. SHRI NARAtN SINGH 
CHOUDHARY: Will the Minister of RAIL­
WAYS be pleased to state:

(a) the names of routes where survey 
has been conducted to lay new rail lines in 
Haryana, Punjab, Himachal Pradesh and 
Rajasthan during the last three years and 
the current year; and

(b) the estimated cost of teach of those 
projects?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN)



(a) and (b). List of surveys conducted to iay new lines in Haryana, Punjab, Himachal Pradesh and Rajasthan during 1988-89 to 1990-91 and 
surveys in progress during 1991-92

Rs. in Crores

Section Length Estimated Cost
(Approximate)

SURVEYS CONDUCTED

1. Preliminary Engineering-cum-Traffic Survey from Bahadurgarh-Jhajjar. 32.86 Kms •19.83 (in 1988)

2. Preliminary Engineering-cum-Traffic Survey from Khurja-Palwal-Rewari-Rohtak. 210.48 Kms 384.65 (in 1989)

a Preliminary Engineering-cum-Traffic Survey between Nathdwara 
todaraisingh via Bhilwara & Kekrl (MG line).

236.00 Kms 74.50 (in 1987)

4.
V

Preliminary Engineering-cum-Traffic Survey for BG line from
(a) Rohtak-Hansi-Hissar
(b) Jind-Hansi-Hissar

89.76
69.24

Kms
Kms

53.91
41.92

(in 1392) 
(in 1992)

5. Updating of the Traffic from Jagadhari to Chandigarh. 

SURVEYS-IN-PROGRESS

80.00 Kms 119.00 (in 1991)

6. Jhansi-Shivpuri-Sheopurkalan-Sawai Madhopur. 235.00 Kms

7. Techno-Economic for Goindwal-Taran Taran railway line. 25.00 Kms

8. For new line between Sardar Shahar to Hanumangarh. 145.00 Kms

9. Updating of the Preliminary Engineering-cum-Traffic lor Bilara-Bar MG rail link. 45.00 Kms

10. Reconnaiesance-cum-Traffic for new line between Bhopal and Ramganjmandi. 250.00 Kms
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Fast Train on Delhl-Jind and 
Kalka-Delhl

144. SHRI NARAIN SINGH 
CHOUDHAR'fv 

SHRI DHARAM PAL SINGH:

WtH the Minister of RAILWAYS be 
pleiased to state:

(a) whether the Government have any 
proposal to introduce regular and fast train 
service on Delhi-Jind and Kalka-Delhi routes 
on broad-gauge tine to meet the Public 
demand of these areas; and

(b) if so, the time by which it is likely to 
be introduced?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b). At present 
there is no proposal to introduce any addi­
tional train on these sections.

Tamluk-Dighw Line

145. SHRI SATYAGOPAL MISRA: 
SHRISUDHIR GIRI:

Win the Minister of RAILWAYS be 
pleased to state:

(a) the total amount spent so far on the 
construction of Tamluk-Digha railway line 
(South Eastern Railway); and

(b) the progress made so far on this 
project?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Rs. 16.02 crores upto 
December,91.

(b) 11% upto December, 91.

Public Schools in Delhi

146. SHRI DHARAM PAL SINGH 
MAUK: Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) the total number of pub ic schools in 
Delhi at present;

(b) whether the Government propose 
to abolish public schools with a view to 
provide equal opportunities of education 
both for the rich and the poor;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) According to Delhi Administra­
tion, there are 497 unaided recognised 
schools in Delhi.

(b) No, Sir*

{c} and (d ).!?_ Delhi, various kinds of 
schools are run by the Delhi Administration 
New Delhi Municipal Committeê  Municipal 
Corporation of Delhi, Trusts & Societies,, 
etc. catering to the educational needs of 
public under the provisions of Delhi School 
Education Act, 1973. It would not be appro­
priate or feasible to abolish any schools or 
groups of schools.

Percentage of Literacy

147. SHRI DHARAM PAL SINGH
MALIK:

KUMARl PUSHPA DEVI 
SINGH:

SHRI P.G.NARAYANAN:
SHRI GEORGE FERNANDES:

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:



(a) the percentage of illiteracy in the 
country at present, State-wise and sex- 
wise;

(b) the percentage of people who have 
been made literate during last three years 
.state-wise;

(c) the steps taken by the Government 
to eradicate illiteracy;

(d) time by which the target of total 
literacy is likely to be achieved; and

(e) the financial assistance provided to 
each State for this purpose during the last 
three years?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The statement -I showing the 
percentage of illiteracy inthe country, State- 
wise and Sex-wise according to the provi­
sional figures of 1991 census is attached.

(b) The literacy data in the country is 
collected through decennial census opera­
tions onty. A statement -II showing s*£?e-

wise the literacy rates in the country accord­
ing to 1981 and 1991 census for the popu­
lation aged 7 years and above is attached.

(c) and (d). Universalisatkxi of elemen­
tary education including the programme of 
Non-Formal Education for School drop outs 
and the National Literacy Mission which 
alms at imparting functional literacy to 80.00 
million adult illiterates in the 15-35 age group 
by 1995 form an integral part of a larger 
programme for eradication of illiteracy In the 
country. While no specific target has been 
set for achieving total literacy in the country, 
the expectation is that with various efforts 
for eradication of illiteracy it should be pos­
sible to achieve around 70 percent rate of 
literacy by the close of the bin Five Year 
Plan.

(e) Statements III and IV showing the 
amount of grant released by the pentral 
Government to the State Govemments/UT 
administrations and various agencies en­
gaged in the promotion of literacy through 
the programme of elementary and adult 
education in the States/JT administrations 
during the last three years are attached.

STATEMENT-1

Si.No. india/StatesAJnion Territories Persons Males Females

India 47.89 36.14 50.58

STATES

1. Andhra Pradesh 54.89. 43.76 66.29

2. Arunachal Pradesh 58.78 48.90 70.63

3. Assam 46.58 37.66 56.30

4. Bihar 61.46 47.37 76.90

5. Goa 23.04 14.52 31.80

6. Gujarat 39.09 27.46 51.50
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St No. incMa/States/Union Territories Persons Males Females

7. Maryana 44.67 32.15 59.06

8. Himachal Pradesh 36.46 25.43 47.54

9. Jammu & Kashmir ------ ------- -------

10. Karnataka 44.02 32.75 55.66

11. Kerala 9.41 5.55 13.07

12. Madhya Pradesh 56.55 42.57 71.61

13. Maharashtra 36.95 25.16 49.49

14. Manipur 39.04 27.02 51.36

15. Meghalaya 51.74 48.43 55.22

16. Mizoram 18.77 15.94 21.91

17. Nagaland 38.70 33.91 44.28

18. Orissa 51.45 37.63 65.60

19. Punjab 42.86 36.32 50.28

20. Rajasthan 61.19 44.93 79.16

21. Sikkim 43.47 35.66 52.77

22. Tamil Nadu 36.28 25.12 47.17

23. Tripura 39.61 29.92 49.99

24. Uttar Pradesh 58.29 44.65 73.98

25. West Bengal 

Union Territories

42.28 32.76 52.85

26. A & N Islands 26.26 20.32 33.78

27. Chandigarh 21.27 17.32 33.78

28. D A N  HaveH 60.55 47.93 73.90



St.No. tndia/StatesAJnion Territories Persons Males Females

29. Daman & Diu 26.42 14.33 38.62

30. Delhi 23.91 17.37 31.99

31. Lakshadweep 20.91 12.94 2912

32. Pondicherry 25.09 16.09 34.21

STATEMENT-U

SLNo. India/StatesAJnion Territory Literacy Rate

India - 43.56 52.11
States

1. Andhra Pradesh 35.66 45.11

2. Arunacha! Pradesh 25.54 41.22

3. Assam N A  53.42

4. Bihar 32.03 38.54

5. Goa 65.71 76.96

6. Gujarat 52.21 60.91

7. Haryana 43.85 55.33

8. Himachal Pradesh .51.17 63.54

9. Jammu & Kashmir 32.68 N A

10. Karnataka 46.20 55.98

11. Kerala 81.56 90.59

12. Madhya Pradesh 34.22 43.45

13. Maharashtra 55.83 63.05

14 Manipur 49.61 60.96

15. Meghalaya 4Z02 48.26
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SLNo. India/States/Union Territory Literacy Rate

16. Mizoram 74.26 81.23

17. Nagaland 50.20 61.30

18. Orissa 40.96 48.55

19. Punjab 48.12 57.14

20. Rajasthan 30.09 38.81

21. Sikkirr. 41.57 56.53

22. Tamil Nadu 54.38 63.72

23. Tripura 50 10 60.39

24. Uttar Pradesh 33.33 41.71

25. West Bengal 

Union Territories

48.64 57.72

26. A & N Islands 63.16 73.74

27. Chandigarh 74.81 78.73

28. D 8 N KaveH 32 70 39.45

29. Daman & Diu 59.91 73.58

30. Delhi 71.93 76.09

31. Lakshadweep 68.42 79.23

32. Pondfcheny 65 14 74.91

STATEMENT-III
(Rs. in iakhs)

SLNo, tndia/States/Union Territories Amount of Central Assistance

1966-89 1989-90 1990-91

1. Andhra Pradesh 406.59 570.28 2275.55



(Rs, in lakhs)

SLNo. India/StatesAJnion Territories Amount of Central Assistance

1986-89 1989-90 1990-91

2. Arunachal Pradesh 36.45 42.38 15.18

3. Assam 238.38 256.10 181.82

4. Bihar 454.22 677.36 760.93

5. Goa 11.26 65.47 5.47

6. Gujarat 460.17 51221 828.28

7. Haryana 166.30 205.89 105.07

8. Himachal Pradesh 45.09 61.93 54.03

9. Jammu & Kashmir 111.49 8,15 13.48

10. Karnataka 488 86 393.17 1298.85

11. Kerala 210.33 421.91 353.11

12. Madhya Pradesh 563.61 726.81 1278.20

13. Maharashtra 667 44 665.40 906.20

14. Manipur 84.92 81.50 22.13

15. Meghalaya 39.06 67.81 32.91

16. Mizoram 13.40 16.61 13.67

17. Nagaland 14.92 42.00 37.29

18. Orissa 21660 493 27 609.91

19. Punjab 146.22 175.01 104.45

20. Rajasthan 595.48 595.36 507.58

21. Sikkim 4.38 38.84 7.89

22. Tamil Nadu 464.85 648.15 452.81



SLNo. IncHa/StatesAJnion Territories Amount of Central Assistance

1988-89 1989-90 1990-91

23 Tripura 30.79 47.58 15.32

24. Uttar Pradesh 1123.60 852.15 1228.81

25. West Bengal 

UNION TERRITORIES

469.78 268.06 1586.58

26 A & N Islands 11.96 16.00 19.38

27. Chandigarh 5.94 6.51 14.31

28. D&NHaveN 3.54 4.30 5.51

29. Daman & Diu 0.79 0.73 0.66

30. Delhi 92.19 214.85 299.29

31. Lakshadweep 4.83 1.95 0.32

32. Pondicherry 18.50 50.37 40.13

STATEMENT-IV
(Rs. in lakhs)

mSI.No. India/StatesAJnkm Territories Amount Released

1988-89 1989-90 1990-91

1. Andhra Pradesh 2422.24 2324.08 2932.28

2. Arunachal Pradesh 74.81 46.76 82.16

3. Assam 438.13 1154.21 207.68

4. Bihar 2637.7.1 1552.07 2405.51

5. Goa 23.62 65.62 47.47

6. Gujarat 248.02 829.07 579.82

7. Haryana 320.92 148.62 86.50



SI.No. India/SfatesAJnion Territories Amount Released

1988-89 1989-90 1990-91

8. Himachal Pradesh 417.91 465.77 303.36

9. Jammu & Kashmir 567.87 176.70 0.67

10. Karnataka 911.44 541.16 724.50

11. Kerala 327.23 280.00 221.28

12. Madhya Pradesh 3094.23 1081.52 2477.04

13. Maharashtra 483.96 841.74 720.15

14. Manipur 142.75 3.90 75.13

15. Meghalaya — — 100.49

16. Mizoram 27.95 10.94 42.43

17. Nagaland 56.67 42.98 5.85

18. Orissa 1832.92 1222.88 2210.94

19. Punjab 470.25 460.85 286.69

20. Raiasthai 1666.26 2319.38 4165.74

21. Sikkim 44.56 — 15.36

22. Tamil Nadu 1230.13 2026.98 547.51

23. Tripura — 76.12 7.70

24. Uttar Pradesh '>049.49 3556.76 2331.85

25. West Bengal 

UNION TERRITORIES

522.47 82.49 385.82

26. A 8 N Islands — 8.27 —

27. Chandigarh 2.83 2.89 5.64
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(Rs. in lakhs)

SLNo. fndia/SlatesAJnion Territories Amount Released

1988-89 1989-90 1990-91

28. D & N Haveli — —  4.14

29. Daman & Diu 1.18 —  53.59

30. Delhi 47.22 134.82 106.09

31. Lakshadweep — -  10.72

32. Pond«cherry 27.23 20.32 —

Committee to Re-write Post­
independence History

148. SHRI SRIBALLAV
PANI6ARHI:

SHRI MAOAN LALKHURANA: 
SHRI CHITTA BASU:
SHRI RABI RAY:

Wili the Minister of HUMAN RE­
SOURCE DEVEL OPMENT be pleased to 
state:

(a) whether the Government have 
constituted a Committee of eminent histori­
ans to re-write the post-independence his­
tory of the country;

(b) if so, the details of the composition 
of the committee alongwith its terms of 
reference and mode of selection of the 
mamoers of the committee;

(c) whether any of its members has 
since resigned;

(d) If «o, the reasons therefor;

is) the expenditure ikely to be incurred

by the committee in its works; and

(1) the time by which the work is likely to 
be completed and the progress made so far 
on the Project? -

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The Government have set up 
on 3.1.1 £92 a National Advisory Committee 
to prepare the contemporary history of post­
independent India

(b) The details ofthe composition ofthe 
committee, its terms of reference are given 
in the statement attached.

(c) No formal intimation addressed to 
the Government has been received.

(d) Does not arise.

(e) The Committee has submitted esti­
mated expendituretothe Government which 
is under consideration.

(f) The term ofthe Committee is tfll 1 
August, 1997. The Committee has hekfonly 
one meeting so far on 6.1.1992.





Representatives from the UGC, ICHR 
andNCERT are the permanent invites of the 
Committee.

Terms of Reference of Committee

The terms of reference of this Commit­
tee are as under:—

i) to prepare an objective and impar­
tial historical narrative of post-in­
dependent India and to convert it 
into the syllabi for school and col­
lege levels.

ii) to suggest for consideration of the 
Government the modalities for 
implementation of the recommen­
dations made by the Committee 
including publication of text books 
and teacher training programmes.

<u) to make recommendations on the 
role of the NCERT, the State Coun­
cils of Educational Research and 
Training and the U.G.C. in teach­
ing of contemporary history of post­
independent India and develop­
ment of instructional aids, materi­
als and teachers guides for the 
purpose.

[TranslatiorU

Closure of F.C.L Office In Aligarh, U.P.

149. SHR1MATI SHEELA GAUTAM: 
Will the Minister of FOOD be pleased to 
state:

(a) whether the office of the Food 
Corporation of India in Atigarh, Uttar Pradesh 
has been closed;

(b) if so, the reaeons therefor;

(c) whether the Government propose to 
re-open It; and

(d) if not, the reasons therefor? ,

THE MINISTER OF STATE THE MIN­
ISTRY OF FOOD (SHRITARUN GOGOI):
(a) Yes, Sir. It was closed w.e.f . 1st 
November, 1979.

(b) As part of reorganisation to have 
equitable distribution of work in various dis­
trict offices.

(c) and (d). The matter is under consid­
eration of the Food Corporation of India

DLW in Mufiafferpur

150. SHRI NAWAL KISHORE RAI: Will 
the Minister of RAILWAYS be pleased to 
state: .

(a) whether in* Government proposed 
to set up a diesel locomotive works in 
Mujjaffarpur, Bihar;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(c) The production capacities of the 
existing Units manufacturing diesel locomo­
tives, can be augmented more economicafly 
as and when required.

[Engtistl .

Rail Line Via Kushal Nagar 
(Kodagu District)

151. SHRI V. DHANANJAYA KUMAR: 
Wall the Minister of RAILWAYS be pleased 
to state:



(a) whether a survey has been con 
ducted tc lay a railway line via Kushalnagar 
in Kodagu district in Karnataka;

(b) if so, whether the project has been 
approved;

(c) the names of places to be com .ectoc 
through the proposed railway iine; and

(d) when the project is likely tc be 
undertaken?

THE MINISTER OF STAT E IN THE 
MINISTRY OF RAILWAYS (SHR: 
MALUKARJUN): (a) Yes, Sir.

(b) No, Sir.

(c) Does not arise.

(d) It has been decided not to take up 
this project, as it was found to be grossly 
unremunerative and the Railways are facing 
an acute constraint of resources.

Environment Clearance for Mangalore 
Oil Refinery

152. SHRI V. DHANANJAYA KUMAR: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether environment clearance 
has been given to the Mangalore Oil Refin­
ery Project;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
Yes, Sir. The project was accorded environ­
mental clearance on 1st February, 1991 
subject to implementation of certain condi­
tions and environmental safeguards.

Modification of Konkan Railway 
Project

153. SHRI RAM KAPSE:
SHRI V. KRISHNA RAO: 
SHRI C P. MUDALA- 

GIRIYAPPA:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Government had ap­
pointed an Expert Committee to examine 
the track alignments/modifications regard­
ing Konkan Coastal Railway Project;

(b) if so, whether the Committee has 
submitted its report;

(c) if so, the details thereof and the 
action proposed to be taken thereon;

(d) if not, the reasons for delay; and

(e) when the report is likely to be sub­
mitted?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHR\ 
MALUKARJUN): (a) Yes, Sir, but only for 
the alignment within Goa.

(b) Yes, Sir.

(c) The question of alignment of Konkan 
Railways line in Goa has been examined by 
an expert who has since submitted his re­
port which has been accepted. As per this 
report, it has been decided that the align­
ment proposed by the Konkan Railway Cor­
poration and approved by the Goa State 
Government should be adopted except in 
the case of 13 Km length between Margao 
and Balli where it bisects the village of 
Naveiim, Dramapur, SalzonaandCuncolim. 
The alignment for this section from Margao



to Baili will be shifted eastwards along the 
foot hills even though it would involve con­
struction of two tunnels and is slightly longer 
in length. The work is being progressed 
accordingly.

(d) and (e) Do not arise.

Rolling Stock lying near Tracks in 
Etawah

154. SHRI RAM KAPSE: Will the Minis­
ter of RAILWAYS be pleased to state:

(a) whether he had received any repre­
sentation on December 16,1991 regarding 
rolling stock lying near tracks in Etawah; and

(b) if so, the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) A representation was 
received regarding rolling stock lying neat 
through not particularly in Etawah.

(b) The salvage of rolling stock from 
accident sites is a continuous process on 
the Railways and the position is regularly 
reviewed to evolve plans tor retrieval. The 
normal traffic has to be obstructed to ar­
range for 'blocks' for such retrieval and in 
saturated sections this becomes difficult. 
Therefore, where it is not feasible to salvage 
and transport the accident involved stock 
and which are considered beyond economi­
cal repairs, Railways dispose of such stock

Community Health Centres

155. SHRI BHAGWAN SHANKAR 
RAWAT:

SHRI DATTARAYA
BANDARU:

SHRI CHETAN P.S.
CHAUHAN:

SHRI ANNA JOSHI.

Will the Minister of HEALTH AND FAM­
ILY WELFARE be pleased to state:

(a) the number of Community Health 
Centres In the country;

(b) whether the Government propose 
to set up more such centres during the 
Eighth Five Year Plan;

(c) if so, th9 details thereof, State-wise;
and

(d) the amount, if any, sanctioned so far 
for this purpose? .

TH E U\H\STEH OF ST KSE \H TH E  
MINISTRY OF HEALTH AND FAVMLY 
WELFARE (SHRIMATI D.K.THARADEY 
SIDDHARTHA); (a) to (d). A Statemer 
showing the state-wise number of Commi 
nity Health Centres in the Country, alongwit 
the targets for 1992-93 is enclosed.

The Eighth Five Year Plan allocation i 
yet to be finalised.



Statement showing the State-wise number of Conimunlty Health Centres

StateftJTs No. as on 
1-4-85

7th Plan (1985-90) No. as on 
1-4-90 
Col. 2+

4

1990-91 1991-92 UkelyNo. 
as on 
1-4-92 

Col. 5+7

1992-93
Target

Target Ach. Target Actual Target Anti- 
Ach:

1 2 3 4 5 6 7 8 9 10 11

1. Andhra Pradesh 27 100 89 116 30 - - 30 146 30

2. Arunachal Pradesh - 7 6 6 - 2 2 2 8 8

3. Assam . 12 30 48 60 - 16 s 10 10 86 13

4. Bihar 52 97 95 147 10 - 20 - 147 20

5. Goa 3 2 - 3 1 2 2 1 6

6. Gujarat 22 100 120 142 15 15 - ' " 5 162 5

?. Haryana 2 50 39 41 7 5 10 12 59 8

8. Himachal Pradesh 28 7 7 35 5 • 3 - 35 1

9. Jammu 8 Kashmir 19 15 18 37 5 - 2 37 3

10. Karnataka 98 58 58 156 10 4 10 19 179 10
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StateflJTs No. as on 
1-4-85

7th Plan (1985-90) No. as on 
1-4-90 
Cot. 2+

4

1990-91 1991-92 Likely No. 
as on 
1-4-92 

Col. 5+7

1992-93
Target

Target Ach. Target Actual Target Arrti-
Ach.

• 1 2 3 4 5 6 7 8 9 10 11

12. Madhya Pradesh 58 100 113 171 20 19 50 50 240 25

13. Maharashtra 147 78 145 292 15 - - 2 294 5

14. Manipur 6 10 4 10 - - ■ 7 2 12 1

13. Meghalaya 3 . 8 - 3 10 - 4 4 7 2

16. Mizoram 1 4 3 4 - 1 1 1 6 2

17. Nagaland 1 6 3 4 1 - 1 - 4 1

18. Orissa 59 92 50 109 25 25 35 35 169 15

19. Punjab 10 56 60 70 16 - - 34 104 16

20. Rajasthan 76 25 109 185 10 15 15 15 215 15

21. Sikkim - 2 2 2 1 - 1 - 2 1

22. Tamil Nadu 30 120 67 97 40 - - - 97 10

23. Tripura
------- «------------------

3 7 5 5 2 - - 3 11 3
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StatoAJTs No. m  on 7th Plan (1985-90) No. as on 
1-4-90 
CoL2+

4

1990-91 « 1991-92 Ukety No. 
as on 
1-4-92 

Cot. 5+7

1992-93
Target

Target . Ach. Target Actual Target Antt-
Ach.

1 2 3 4 5 6 7 8 9 10 11

24. Uttar Pradesh 74 259 103 177 15 51 49 38 266 35

25. West Bengal 75 184 63 138 40 6 30 30 174 20

26. Andaman & Nocobar Island • 3 3 3 - - 1 1 4

27. Chandigarh 1 - 1 . - - - 1

28. Dadra & Nagar Havell
\

2 - 1 - 1 ' - -

29. Daman & Dlu - . - - 2 - 2

30. Delhi - - - - - - • -

31. Lakahdweep - - - 1 - 2 2 2 1

32. Pondicherry 2 1 1 3 1 1 1 2 6 1

Total AN India 813 1523 1261 2074 281 162 272 313 2549 259

Source: Working Group discussions for Annual Plan 1992-93 States/lTTa.
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Allotment of Stalls

156. SHRI M ATI BHAVNA
CHIKHAUA:

DR. RAMESH CHAND 
TOMAR:

SHRI RATILAL KALI DAS 
VARMA:

W8I the Minister of RAILWAYS be 
pleased to state:

(a) the criteria being adopted for the 
allotment of stalls on the railway platforms;

(b) the details of the provision, if any, for 
reservation of stalls for disabled persons 
and unemployed youths; and

(c) the details of stalls allotted on the 
railway platformsof Bombay, Vadodra, Delhi 
and Lucknow during 1990-91?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Allotment of stale Is 
done by Zonal Railways alter foiowing pre­
scribed procedure and guidelines to meet 
the requirements of the Paseengers wher­
ever corwiiinred justified.

. (b)There is no such provision for reser­
vation of stale for dabbled persons and 
unemployed youths.

(c) No stalls were allotted at Bombay, 
Vadodra and Lucknow during 1990-91. 2 
juice stale; one each at Delhi and New Delhi 
were allotted to HPMC.

Uone and Leopards In various Zoos

157. SHRIMATI BHAVNA
CHIKHAUA:

DR. RAMESH CHAND 
TOMAR:

. SHRI RATILAL KAUDAS 
VARVIA:

SHRI DEVI BUX SINGH:

Wn the Minister of ENVIRONMENT 
AND FORESTS be pleased to state:

(a) the Zoos having white tigers, Hons 
and leopards alongwith their numbers;

(b) the number of Hons and leopards 
that dad in each ofthe Zoos during each of 
the last three years; and

(c) the reason therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMALNATH): (a) to (c). The 
information is being coUeded and will be laid 
on the Table of the House.

[EngSsti

Private Nursing Homes

159. SHRI TARA CHAND 
KHANDEWAL* WHI the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state:

(a) whether the Union Government pro­
pose to amend the rules governing the 
functioning of the private nursing homes in *' 
thecapftal;

(b) if so, the details thereof;

(c) whether the proposed amendments 
are Hkely to curb the Hlegal functioning of 
theee nursing homes; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K.THARADEVI 
SIDDHARTHA):(a)to(d). In awardee of the



powers conferred by Section 16 of the Delhi 
Nursing Homes Registration Act, 1953, the 
U. Governor of Delhi has issued a Notifica­
tion (No. F. 39/109/86-M&PH) on 4.11.1991 
inviting public comments/objections under 
which it is proposed to amend the Delhi 
Nursing Homes Rules, 1966. The amend­
ments proposed relate to:-

1. Enhancement of Registration fee.

2. Conformity of the buildings used 
by Nursing Homes, with the rel­
evant Municipal bye-lawsand such 
guidelines as may be issued bythe 
LI. Governor in this regard.

3. Provision of separate labour room 
and separate operation theatre.

4. Provision of minimum number of 
doctors in Nursing Homes.

5. Provision of minimum number of 
Nurses and doctors for Intensive 
Care Units facilities.

6. Requirements of cooperation in 
case of natural calamities/

. diseasters.

7. Display of charges list.

8. Provision of stand-by generator.

The proposed amendments have been 
framed with the objective of regulating the 
functioning of the nursing homes so as 
provide proper health care standards.

Sugar Cess

160. SHRI SHANKARRAO KALE: Will 
the Minister of FOOD be pleased to state:

(a) the amount being recovered as 
sugar cess at present;

(b) the amount being utilised for giving 
grants, soft loans modernisation and reha­
bilitation and for cane development activi­
ties;

(c) the details of the plans formulated in 
this regard; and

(d) how long Government propose to 
levy sugar cess?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). At present, a cess of 
Rs. 14 per quintal is being collected on all 
sugar produced by any sugar factory in 
India As on 31-12-91, a total sum of Rs.
1073.95 crores had been collected from 
sugar factories on account of the aforesaid 
cess, out of which an amount of Rs. 1021.00 
crores has been transferred to the Sugar 
Development Fund titt yet.Till 15-2-92, Rs.
632.95 crores have been sanctioned from 
the Sugar Development Fund towards grants 
in aid for research projects and loans for 
rehabilitation/modernisation as wed as for 
cane development schemes, out of which a 
sum of Rs. 389.00 crores has been dis­
bursed. -

(c) No plans have been formulated, as 
grants in aid/loans from the Sugar Develop­
ment Fund are sanctioned on the basis of 
applications received from sugar factories/ 
institutions.

(d) There is no proposal under consid­
eration at present to discontinue the levy of 
sugar cess.

Level Crossings In Tamil Nadu

161. SHRI N. DENNIS:
SHRI C.K. KUPPUSWAMY:

WHI the Minister of RAILWAYS be 
pleased to state:



(a) whether e number of new level 
croesings have been constructed In Tamil 
Nadu;

(b) if so, the number out of them which 
are manned; and

(c) the steps taken by the Government 
to man the remaining new level crossings?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) No new level crossings 
have been provided on existing lines in 
recent past.

(b) and (c). Do not wise.

[Translation

Cancer Hospital In Delhi

162. SHRI B.LSHARMA PREM:
SHRI PHOOLCHAND VERMA: 
DR. LAXMINARAYAN 

PANDEY:

Will the M inister of HEALTH AND FAM­
ILY WELFARE be pleased to state:

(a) whether there is no exclusive Gov­
ernment hospital in Delhi for treatment of 
cancer,

(b) If so, whether the Government pro­
pose to open a new cancer hospital with all 
modem equipments In Delhi;

(c) If eo, the details thereof; and

(d) If not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K.THARADEVI 
SIDDHARTHA): (a) There is an Institute of 
Rotary Cancer Hospital (All Indialnstitute cf 
Mecfical Sciences), New DeN, recognised

by the Central Government as a Regional 
Cancer Centre, which provides comprehen­
sive cancer treatment facilities. Besides, 
treatment facilities for cancer patients are 
available at Safdarjung Hospital, and Lok 
Nayak Jaiprakash Narain Hospital.

, (b) to (d). Do not arise.

Ucencee for Opening New Sugar Mills

163. SHRI PRABHU DAYAL 
KATHERIA:

SHRI PANKAJ CHOWDHRY: 
SHRI BALRAJ PASSI:
SHRI RAMKRISHNA 

KUSMARIA:
SHRI RAM PAL SINGH:
SHRI SANTOSH KUMAR 

GANGWAR:
SHRI ASHTBHUJA PRASAD 

SHUKLA:

Will the Minister of FOOD be pleasedto 
state:

(a) the criteria followed by the Union 
Government in regard to issue of licences 
for opening of new sugar mills;

(b) whether the priority is given to the 
first applicant if more than one applications 
are received at a time; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) The criteria is laid down in the 
Licencing Policy guidelines announced by 
the Government vide Press Note No.16 
dated 8.11.1991, a copy thereof Is encloes 
as the statement given below.

(b) and (c). As per the aforesaid guide­
lines, in case more than one application is 
received from any zone of operation, priority 
w i be given to the application received



earlier. However, ki such cases also, prefer­
ence eHI be given to 9ie Oo^peraflve Sec­
tor, followed by 5ie Pubic Sedor and the 
Private Sector, in that order, even though 
the applications of the first two sectors may 
be a later date.

STATEMENT

GOVERNMENT OF INDIA 
MINISTRY OF INDUSTRY

DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT

Press Note No. 16 
(1991 Series)

Subject: Guidelines for licencing of 
new and expansion of exist­
ing sugar factories for the 
Sugar Year1991-92and the 
8th Five Year Plan (1992­
93 — 1996-97)

A. The Government of India have re­
viewed the Guidelines for licencing of new 
and expansion of existing sugar factories 
Issued vide this Ministry’s Press Note No. 4 
(1990 Series) dated 23.7.1990. )n super­
session of the aforesaid Press Note, Gov­
ernment have formulated the following re­
vised guidelines:—

(1) New Sugar factories wfll con­
tinue to be licences for a mini­
mum economic capacity of2500 
tonnes cane crush per day 
(TCD). There wiU not be any 
maximum limit on such capacity.

However, In areas specified as 
industrially backward areas by 
the Government of India end 
certified by the Incfian Council of 
Agricultural Research to bo aQro- 
dimaticaVy suited for develop­
ment of sugarcane, licensing of

new sugar factories in the co­
operative and public sectors 
would be aBowed for an initial 
capacity of 1750TCD subject to 
the condition that the units would 
expand their capacity to 2500 
TCD within a period of 5 years of 
going Into production.

(2) Licences for new sugar factories 
wfll be issued subject to the con­
dition that the distance between 
the proposed new sugar factory 
and an existing/already licensed 
sugar factory should be 25 
kilometres. This distance crite­
rion of 25 kms. could, however, 
be relaxed to 15 kilometres in 
special case where cane avail­

. ability so Justifies.

(3) The basic criterion for grant of 
licences for new sugar units 
would be their viability, mainly 
from the point of view of cane 
availability and potential for de­
velopment of sugarcane.

(4) All new licences wifl be issued 
withthestipulationthat cane price 
will be payable on the basis of 
sucrose content of sugarcane.

(5) Other things being equal, pref­
erence in licensing will be given 
to proposals from the Coopera­
tive Sector and the Public Sec­
tor, in that order, as comparedto 
the Private Sector.

In case more than one applica­
tion is received from any zone of 
operation, priority wifi be gives to 
the application received earlier. 
However, In such cases also, 
preference wH be given to the 
Cooperative Sector, fofiowed by 
thePublicSectorandthePrivate *



Sector, in that order even though 
the applications of the first two 
sectors may be a later date.

(6) Priority will continue to be given 
to sugar factories with capacity 
lessthan2500TCD to expand to 
the aforesaid minimum economic 
capacity.

(7) While granting licences for new 
units and expansion projects, 
the additional capacity to be cre­
ated upto the end of the Eighth 
Plan, i.e. 1996-97 will be kept in 
view.

(8) While granting licences for new 
sugarfactories industrial licences 
in respect of down-stream units 
for the use of molasses i.e. in­
dustrial alcohol etc. will be given 
readily.

D. Applications for licences will initially 
screened by the Screening Committee of 
the Ministry of Food, while considering such 
applications, the comments of the State 
Governments/Union Territory Administra­
tion concerned would also be obtained. The 
State /Government/Union Territory Admin­
istration would be required to furnish their 
comments within 3 months of the receipt of 
communication from the Ministry of Food.

C. Application for grant of industrial 
licences for the establishment of new sugar 
factories as well as expansion of existing 
units should be submitted directly to the 
Secretariat for Industrial Approvals in the 
Department of Industrial Development in 
Form IL alongwith the prescribed fee of Rs. 
250QA. A copy of the application may also be 
sent to Ministry of Food.

• D. the procedure end guidelines, as 
given aboye, ere brought to the notice of the

entrepreneurs for their information and guid­
ance.

ScV- 
(S. BhavanQ 

Deputy Secy, to the Govt, of India

F.No. 10(74)/91-LP

New Delhi, the 8th November,1991.

Forwarded to Press Information Bu­
reau for giving wide publicity to the contents 
of the above Press Note.

Principal Information Officer,
Press Information Bureau,
New Delhi. .

Increase in Fare and Freight

164. SHRI PRABHU QAYAL 
KATHERIA: !

SHRI BALRAJ PASSI:
SHRI SIMON MARANDI:

Will the Minister of RAILWAYS be 
pleased to state:

(a) the extent of increase made each 
time in the passenger fare, reservation 
charges and freight rates during 1989-90 
and 1990-91;

(b) the additional earnings therefrom?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) A statement is attached

(b) The estimated additional earnings 
were as under:

Year Additional earning

1989-90 Rs. 876.00 crores

1990-91 Rs. 847.00 crores





Distance Slab Kma. Increase per ticket 
Rs. P.

351-400 8.00

401-450 9.00

451-500 10.00

501-600 11.00

601-700 12.00

701-800 13.00

801-900 14.00

901 & above 15.00

(iii) A.C. Chair Car.First Class, 
A.C.Sleeper & A.C.First Class 1-25 No Increase

26 & above 17%

(iv) Monthly Season Tickets Increase of Rs. 3.00 to Rs. 9.00 per ticket in 
second class and Rs. 12.00 to Rs. 36.00 per 
ticket in first class for different distance slabs.

(v) Thera was no increase in reserva­
tion charges during 1990-91.

II. Parcel and Luggage rates. 10% in­
crease with effect from 1-4-1990.

III. Rates of goods traffic. 7% increase with
effect from 1-4-1990 and by 10% from
1-10-1990 over the rates as on 
31.3.1990 except Foodgrains, Pulses, 
Salt for human consumption, Edible 
oils, Fruits and Vegetables, Sugar, Gur 
and Jagree which were exempted from 
both the freight increases.

[Engfety

8emlner on management of Environ­
mental Challenges

165. SHRIMATI DIL KUMARI 
BHANDARI: WDI the Minister ot ENVIRON­

MENT AND FORESTS be pleased to state:

(a) whether a National Seminar on 
Management on Environment ChaHengas. 
has been held in Bombay recently,

(b) If so, the details thereof including the 
recommendations made; and

(c) the steps being taken to impebnent 
those recommendations?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMALNATH): (a) to (c). The 
Ministry of Environment and Forests has 
neither provided any financial assistance 
towardsthe organisation otsuchaSeminar, 
nor has* received any recomendstion from 
the organisers.



ConfMMie* on TUbarauloato and ChMt 
DIm m m

166. SHRIMATI DIL KUMARI 
BHANOARI: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
stale:

(a) whether any National Conference 
on Tuberculosis and Chest Diseases was 
held at New Delhi in November, 1991;

(b) If so, the countries which partici­
pated in the Conference;

(c) the details of the recommendations 
made during the conference; and

(d) the steps proposed to be taken to 
implement those recommendations?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.KTHARADEVI 
SIDDHARTHA): (a) Yes, Sir. The 46th Na­
tional ConfsrenceonTuberculosisand Chest 
Diseases was held in New Delhi from 22nd 
to 24th November, 1991.

(b) It was a Rational Conference Dr. 
Donald Smith from U.S.A. attended the 
Conference in his personal capacity.

(c) and (d). At the Conference, the 
experts in the different fields presented 
scientific papers and their original research 
papers and as such no recommendations 
were made by the Conference.

Great Indian Bustard

167. SHRIMATI DIL KUMARI 
BHANDARI: Will the Minister of ENVIRON­
MENT AND FORESTS be pleased to state:

(a) whether the rare Great Indian Bus­
tard has been located in the forest belt of 
Krishna delta Andhra Pradesh recently;

(b) whether the Government propose 
to take steps to preserve the rare bird;

(c) If so, the details thereof, and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) to (d). 
Great Indian Bustards were located in 1982 
in the private lands near Rollapadu village in 
Kumool district in the Krishna delta, Andhra 
Pradesh. The area was taken over by the 
State Government for development and 
conservation as a habitat of Great Indian 
Bustards and in 1988, 614 sq. kms of the 
area was notified by them as a wildlife 
sanctuary. Since then, a number of steps 
have been taken to conserve the bustards 
and other wildlife of the area. These include 
aquisition of land, strengthening of protec­
tion measures, reduction of biotic interfer­
ence and creating optimum habitat condi­
tions for wildlife. Government of India have 
provided assistance for the above purposes 
under the centrally sponsored scheme "As­
sistance for the development of sanctuar­
ies.

[Translation

"Pollution of Betwa River"

169. SHRI RAJENDRA AGNIHOTRI: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether the water of river Betwa 
which flows through Madhya Pradesh and 
Uttar Pradesh is being polluted by discharge 
of effluents from the drains; and

(b) if so, the steps taken by the Govern­
ment to check the pollution?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR-



ESTS (SHRI KAMAL NATH): (c) Some 
stretches of the river Betwa are polluted by 
discharge of domestic and industrial 
eflluments; .

(b) The following steps have boon taken 
to check the pollution of the Betwa river.-

0 The Madhya Pradesh Pollution 
Control Board and Uttar Pradesh 
Pollution Control Boards have di­
rected the polluting industries and 
municipal authorities to conform to 
the prescribed standards.

H) the Central Pollution Control Board 
has surveyed the Betwa river to 
assess the status of pollution in the 
river water. The Madhya Pradesh 
Pollution Control Board is monitor­
ing the river water quality in differ­
ent stretches of the Betwa.

Hi) Effluent standards have been pre­
scribed under the Environment 
(Protection) Act, 1986.

iv) Environment guidelines have been 
evolved for siting and operation of 
industries.

v) Prosecutions have been launched 
against the industries causing river 
pollution.

vQ Fiscal incentives are provided and 
loan facilities made available for

installation of pollution control 
equipment

vii) A scheme has been Initiated to 
• give assistance to dusters of small 

scale industrial units for setting up 
common effluent treatment plants.

vii) A time-bound action plan for con­
trol of pollution in highly polluting 
17 categories of industries has been 
prepared in consultation with the 
State Government.

[EngBsH

Purchase of Books by National Library 
of Calcutta

170. SHRI RUPCHAND PAL: Will the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) the amount sanctioned to the Na­
tional Library of Calcutta for purchase of 
books during each of the last three years 
and the amount utilised in each year; and

: (b) the reasons for non-utilisation of the
funds if any, allocated therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH):

M Vear Amount earmarked 
(Rs.)

Amount actually spent 
(Rs.)

1988-89 30,00,000 51,84,044^

1989-90 ' 49,00,000 64,56,367

1936-91 60,00,000 72,00,053



(b) Does not arise.

Cancellation of Tralne

171. SHRI RUPCHAND PAL 
SHRI P.C. THOMAS:
DR. LAXMINARAYAN 

PANDEYA:
SHRI CHETAN

P.S.CHAUHAN: 
SHRIMATI RITA VERMA: 
SHRI BASUDEB ACHARIA: 
SHRIMATI MAHENDRA 

KUMARI:
SHRI AN AND RATNA 

MAURYA:
SHRI T.J.ANJALOSE:
SHRI KODIKKUNNIL 

SURESH:
SHRIMATI SUSEELA 

GOPALAN:
PROF. K.V.TH0MAS:

Will the Minister of RAILWAYS be 
pleased to stale:

(a) whether a large number of trains 
have been cancelled on different important 
routes;

(b) if so, the details thereof and the 
reasons therefor, and

(c) the time by which these trains are 
likely to be restored?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b). 25 pairs of 
trains have been withdrawn temporarily to 
conserve diesel engines in orderto carry the 
peak season traffic.

(c) AH these trains are being restored 
during April, 1992.

'Effect of Growing Population on 
Himalayan Forests'

Minister of ENVIRONMENT ANDFORESTS 
be pleased to state:

(a) whether any study has been con­
ducted recently by the Government about 
the effect of growing population on Hima­
layan forests;

(b) if so, the outcome thereof; and

(c) the steps taken by the Government 
to save the Himalayan forests?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): and (b).
No. Sir.

(c) In order to conserve the Himalayan 
Forests, the Government of India, have 
issued guidelines to concerned State Gov­
ernments for appropriate actions as de­
tailed below:

(9 To consider ban on felling of green 
; trees on mountains above one 

thousand metres, at least for some 
years;

(ii) To avoid clear felllngof natural 
forests for reafforestation, and 
where such fellings are inevitable 
on Silvicultural considerations, it 
should be limited to small areas not 
exceeding ten hectares;

(19) No diversion of any forests land for 
non forestry purpose without prior 
approval of the Central Govern­
ment;

(Iv) The State Governments have also 
been implementing massive affor­
estation schemes including Social 
forestry & Agro forestry under the 
20 Point Programme.

172. SHRI RUPCHAND PAL Will the (v) In order to protect the sensitive &



fragile ecosystems in higher 
reaches of the Himalayas, there Is 
also an ongoing Programme of 
Integrated Watershed Manage­
ment Centrally Sponsored 
Scheme).

Suburban Services on Howrali- 
Burdwan Section

173. SHRI RUPCHAND PAL: Will the 
Minister of RAILWAYS be pleated to state:

(a) whether Suburban Services on 
Howrah-Burdwan main line were disrupted 
for hours together during the middle of 
January 1992; and

(b) if so, the reasons therefor and the 
measures taken to avoid recurrance of such 
disruption in future?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Yes. Sir.

(b) Train services were disrupted on
9.12.92 due to a goods train derailment at 
Liluah which caused infringment of 3 of the 
4 through lines. Again on 21.2.92 train run­
ning was affected due to damage caused to 
overhead electric wires by the Pantograph 
of a train. Every effort is being made to 
prevent such mishaps though improved 
maintenance of assets, intensive monitor­
ing and inspections of vulnerable installa­
tions etc.

Conference of Health Ministers

174. SHRI R.SURENDER REDDY: 
SHRIMATI BASAVA-

RAJESHWARI:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether a conference of the

Health Ministers was held in Delhi in Janu­
ary, 1992;

(b) if so, the States which attended the 
conference;

(c) the main subjects discussed and the 
decisions arrived at; and

(d) the details of the recommendations 
made for controlling AIDS?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.KTHARADEVI 
SIDDHARTHA): (a) Yes.

(b) Name of the States and UTs which 
participated in the conference are given in 
the Statement attached.

(c) The main subjects discussed in the 
conference are as under:-

Department of Family Welfare

(i) Endorsement of Draft Action Plan 
for revamping the Family Welfare 
Programme in India and

(ii) Consideration of paper and title 
'Population control, challenges and 
strategies."

Department of Health

(I) Aids including Blood safety

(ii) Control of Blindness .

(iii) Eradication of Leprosy

(iv) Enforcement of the Drugs and 
Cosmetics Acts.

(v) Upgradation of Health Infrastruc­
ture in the tribal areas.



Decisions erriveck

The Ministers incharge of Health and 
Family Welfare unanimously decided that 
the foremost priority should be given to 
popuiation control efforts. They unanimously 
andfoly supported the strategies outlined in 
the paper prepared by the Department of 
Famfly Welfare 'Population Control-Chal- 
lenges and Strategies." They also unani­
mously endorsed the Action Plan formu­
lated for giving the requisite thrust and 
dynamism to the Family Welfare 
Programme. In /regard to other subjects 
there was general discussion only on ac­
tions being taken by State Governments 
and response of Central Qovommontthoreta

(d) In regard to Aids, there was general 
for the comprehensive project for the pre­
vention and control of AIDS which has been 
sent to World Bank for fonding.

STATEMENT

1. Assam

2. Maharashtra

3. Andaman A Nicobar

4. Rajasttian

5. Himachal Pradesh

6. Pondksherry

7. TamI Nadu

8. Goa

9. Dettii

10. Orissa

11. Arunachal Pradesh

12. Tripura

ta Sikkim

14. Haryana

15. Madhya Pradesh

16. Mizoram

17. Gujarat

18. West Bengal

19. Andhra Pradesh

20. Manipur

21. Karnataka

22. Dadra & Nagar Haveli

23. Kerala

24. Punjab

25. Chandigarh

26. Uttar Pradesh
T

27. Meghalaya

28. Jammu and Kashmir

Coal Supply to Power Plants

175. SHRI R. SURENDER REDDY: 
WU the Minister of RAILWAYS be pleased 
to state:

(a) whether the Eastern and Southern 
RaRways have geared uptheir infrastructural 
faclttes including laying of a third Ine and 
introduction of the route relay interlocking 
system to ensure uninterrupted coal supply 
to power plants In the Northern and South­
ern Statee; and

(14 If the datato of ttw plans In Mo
regard and to what eKlentthaee plane have



helped regular coal eupply to power 
plants?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) The Railways are gear­
ing up their infrastructural facilities, includ­
ing construction of a third line on the Eastern 
Railway, within the resources available.

(b) Coal supplies to power Houses this 
year are considereably more than last year.

Literacy in States and Union Territories

176. SHRI R. SURENDER REDDY: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) the States and the U nion Tenitories 
which have achieved total literacy;

(b) the percentage of the literacy 
achieved by the remaining States in the 
country, States-wise and Union Territbry-

(c) whether literacy target has been 
achieved;

(d) if not, the reasons therefor; and

(e) the remedial steps taken by the 
Government in this regard?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Since the launching of the

NatfonalJLiteracy Mission in May, 1988, the 
State of Kerala and the Union Territory of 
Pondicherry, have achieved total literacy.

(b) According to provisional figures of 
the 1991 census, the literacy rate in various 
States/UTs for the population aged 7 years 
and above is as given in the statement 
attached.

(c) and (d). Apart from Kerala and 
Pondicherry, the States of Mizoram and 
Goa and the UTs of Lakshdweep, 
Chandigarh, Delhi and A&N Islands have a 
literacy rate of over 70%. These States/UTs 
can be expected to achieve near or total 
literacy shortly. In other States/UTs the 
progress has not been as impressive for 
various reasons, some of these being rapid 
increase in the population, high dropout rate 
among school children, acute poverty and 
economic compulsions forcing children to 
work, apathetic attitude towards women's 
education, early marriage of girls etc.

(e) Universalisation of elementary edu­
cation including the programme of Non- 
Formal Education for school drop outs and 
the National Literacy Mission which aims at 
imparting functional literacy to 80.00 million 
adult illiterates in the 15-35 age group by 
1995 from an integral part of a larger 
programmefor eradication of illiteracy in the 
country. Under the National Literacy Mis­
sion, 345 districts in the country are pro­
posed to be covered by the total literacy 
campaigns by the end of the Eighth Five 
Year Plan.

STATEMENT

S I NO. IndtyStatasAJnbn Territory Literacy Rato

Inda s a il

S U M

1. Andhra Pradwh 45.11
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Si. No. India/Statas/Union Territory Literacy Rate

2. Arunachal Pradesh 41.22

3. Assam 53.42

4. Bihar 38.54

5. Goa .. 76.96

6. Gujarat 60.91

7. Haryana 55.33

8. Himachal Pradesh 63.54

9 Jammu & Kashmir NA

10. Karnataka 55.98

11. Kerala 90.59

12. Madhya Pradesh 43.45

13. Maharashtra 63.05

14. Manipur 60.96

15. Meghalaya 48.26

18. Mizoram - 81.23

17. Nagaland 61.30

18. Orissa 48.55

19. Punjab 57.14

20. Rajasthan 38.81

21. Sikkim 56.53

22. Tama Nadu 63.72

23. Tripura . 60.39

,i '
Uttar Pradesh 41.71
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sr. No. inctia/StatesAJnion Territory Literacy Aette

25. West Bengal 57.72

Union Territories

1. A A N Islands 73.74

2. Chandigarh 78.73

3. Dadra & Nagar Haveli 39.45

4. Daman A Diu 73.58

5. Delhi 76.09

6. Lakshdweep 79.23

7. Pondicherry 74.91

* The 1991 census has not yet been conducted in Jammu & Kashmir. NA stands lor ‘not 
available'.

Control of Water, Air and Noise 
Pollution

177. SHRIBHAGEYGOSARDHAN: 
PROF. RASA SINGH RAWAT:

Wil the Minister of ENVIRONMENT 
AND FORESTS be pleased to stale:

(a) the steps taken so tar to control 
water, air and noise pollution;

(b) the outcome thereof;

(c) whetherthe Government propose to 
reconsider these steps after reviewing their 
outcome;

(d) If so, the details thereof; end

(e) If not, the reasons therefor?

THE MINISTER OP STATE OF THE

MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) Industrial 
pollution is being progressively controlled 
underthe provisions of (i) The water Preven­
tion and Control of Pollution) Act, 1974, ii) 
The Air (Prevention and Control of Pollution) 
Act 1981 and iiii) The Environment (Protec­
tion) Act,1986, by the Governments andthe 
Pollution Control Boards at Central and 
State levels by securing compliance to an 
emission and effluent standards.

Some of the major steps taken by the 
Government for abatement arid control of 
pollution are: .

-Executing of Ganga Action Plan to 
rastfere Water quality of the river Ganga.

-Indentiflcation of 37 polluted river 
atralchaefor restoring water quatyofthaaa 
stretches underthe proposed National Rivsr 
Action Plan.



-Indentffication of 17 problem areas 
In respect of pollution level for taking con­
certed efforts to control the polluti ng sources;

-I ndentification of 18 categories of ma­
jor water and air polluting industries for 
priority actiontocontrol pollution from threre 
through a time bourrt programme.

(b) There has been a steady progress 
in the control of pollution. There has been 
Improvement in the Ganga river water qual­
ity.

(c) and (d). The effectiveness of pollu­
tion control Is regularly monitored by the 
Central and State Pollution Control Boards 
and corrective measures are taken when 
necessary.

(e) Does not arise.

Population Control

178. SHRI BHAGEYGOBARDHAN:
SHRI JANARDHAN PRASAD 

MISRA:
SHRI RAJENDRA KUMAR 

SHARMA:
SHRI G.M.C.BALAYOGI:

Will the Minister of HEALTH AND FAM­
ILY WELFARE be pleased to state:

v (a) whether the rate of growth of popu­
lation has not come down to the targetted 
levels during the proceeding two Five Year 
plan period;

(b) if so, the reasons therefor;

(c) the target proposed to be fixed for 
the year 1992-93;

(d) the steps now being taken to curb 
' the current growth rate to the regard level; 
and

(e) the main factors for the successful 
implementation of the programme of popu­
lation control?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K.THARADEVI 
SIDDHARTHA): (a) No specific tragets were 
fixed the Sixth Five Year Plan for Birth Rate 
and Death Rate. Seventh Five Year Plan 
targets were, inter-alia, fixed in terms of 
Birth and Death Rateswhich impliesthatthe 
National Growth Rate of population is ob­
tained as difference between birth and death 
rates. According to the Seventh Five Year 
Plan target, the Birth Rate and Death Rate 
for all India were to reach 29.1 per 1000 
population and 10.4 per thousand popula­
tion respectively which implied achieving a 
natural growth rate of 1.87% by the year 
1990. Based on Sample Registration Sys­
tem estimates of Birth Rate and Death Rate 
for the year 1990, the Natural Growth Rate 
of population for India works out to 2.03%.

(b) The Growth Rate remains compara­
tively high, because of relatively steeper 
decline in Death Rate as compared to Birth 
Rate due to improvement in Public health 
measures and medical care. Decline in Birth 
Rate has not been commensurate.

(c) No targets in terms of growth rate is 
fixed on year to year basis.

(d) and (e). Besides Family Planning 
Programme, the decline in fertility depends 
upon female literacy, age at marriage of girls 
women's status and child survival. An action 
plan for giving the requisite thrust and dyna­
mism totheFamily Welfare Programme has 
been formulated. The action plan was unani­
mously endoreaed in the conference of the 
ministers incharge of Health and Family 
Welfare held on 8-7th January,1992. This 
action plan highlights the need for evolving 
a national consensus in support of the Fam­
ily welfare Programme and to obtain the



willing participation of all sections of the 
society, cutting across political, religious 
and cultural differences. Other key features 
of the draft Action Plan include, improving 
the quality andoutreach of family welfare 
services, special focus on 90 poor perform­
ing districts (Birth rate 39 per thousand 
population and above as per the 1991 Cen­
sus), developing an innovative package of 
incentives/disincentives for promotion of 
small family norm, increasing the coverage 
of younger age couples through vigorous 
promotion of spacing methods, introduction 
of new contraceptives and improving the 
quality of contraceptives, strengthening fam­
ily welfare schemes in urban areas espe­
cially in slum pockets, revitalising training 
activities of medical/para-medical person­
nel with em phasis on motivational and coun­
selling aspects, sustaining the good work 
done under the Universal Immunization 
Programme and strengthening of other in­
terventions for Maternal and Child Health 
Care, reorientation of information, educa­
tion and communication efforts to focus on 
the quality of life issues and interpersonal 
communication, involving voluntary and non­
governmental organisations in a big way to 
promote active community participation in 
the programme gearing up of the implemen­
tation machinery in the States/Union Terri­
tories and evolving high level inter-sectoral 
coordination mechanism at the national state 
and district levels.

Financial Assistance to voluntary 
organisations Involved In NLM

179. SHRI K.H.MUNIYAPPA:
SHRI VI JAY KUMAR YADAV: 
SHRI V.KRISHNA RAO: 
SHRIMATI GEETA

MUKHERJEE:
SHRI SHRAVAN KUMAR 

PATEL

Will the Minister of HUMAN RE­

SOURCE DEVELOPMENT be pleased to 
stale:

(a) the number of voluntary 
organisations and volunteers involved at 
present in the National Literacy Mission in 
the country;

(b) whether the Government have is­
sued new guidelines regarding financial 
assistance to such voluntary organisations:

(d) whether the Government have re­
ceived representations against these fresh 
guidelines; and

(e) if so, the reaction of the Government 
thereto?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) At present 148 voluntary agen­
cies and 71 District Literacy Socities are 
involved in the National Literacy Mission. 
The number of volunteers involved are ap­
proximately 43 lakhs.

(c) The revised guidelines have 
emphasised formulation of projects which 
are area specific and time bound and for a 
compact and contiguous area with the aim 
of achieving total literacy within a period of
2-3 years. The teaching is totally volunteer 
based. The financial pattern is flexible as 
each agency can frame the proposal based 
on area-specific needs. The overall per 
learner cost is between Rs. 65/-to Rs. 100/ 
- per person made literate. The main strat­
egy in implementation include environment 
building, use of teaching/learning material 
baaed on Improved Pace & Content of 
Learning technique and Com puterisedMan- 
agement System of theleaming evaluation. 
It also aims at undertaking suitable

(c) if so, the details thereof;

(b) Yes, Sir.



programme for Poet Literacy and ConHnu- 
tag Education.

(4  No. Sir.

M  Does not arias.

C a w w h n  at Bangalore Mira) Sac-
Non

180. SHRI K.H.MUMYAPPA:
SHRI V. KRISHNA RAO:

vm  ttw Minister of RAILWAYS ba 
piaaaadto state:

whether the Govomniont propoee 
to convert ttw matra-gauga Hna batwaan 
Bangalore and Miraj Mo broad-gauge;

(b) whether any adocaBon has bean 
awda for this purpoae; and

(c) If so, the details thereof?

THE MINISTER OF STATE IN THE 
M INISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) The dattb contained 
tattwbudgst proposals, being prsssntsdto 
ttw Parttaswnl today, awy ba awaked.

ftedwey Bne beHMM Hufefl end Kevwer

181. SHRI K.H.MUMYAPPA: WB ttw 
MMMer of RAILWAYS be piaaaadto state:

(a) whether any aunwyhaa bean con- 
ducmdtortheconMnjctfeonof ereilwey fine 
between Hubfi end Kenner; end

W  >ag the rtstaHt thereof?

THE MINMTER OF STATE IN THE 
M INISTRY OF RAILWAYS (SHRI 
MMJUKARJUN): N ) to (4 . Yaa, Sir. How- 
dttdL dip Kahsar̂ l̂fllttdB 8aa tor̂ da pid̂t df 
KetdtanRsHawya, ttp̂ d̂tiâ pad̂ taitid̂ d̂tattdy

(b) The cost of 1*4 km length of new BG 
Nnoie estimated at Rs. 236.8crows.

••Envtrowarent (Protoctlon) Act; 1988*

182. SHRI K.H. MUNIYAPPA: WM ttw 
MWsMof ENVIRONMENT AND FORESTS 
ba pleased to stafo:

(a) whether the Environment (Protec­
tion) Act, 1986 provides for impoaMon of 
penal foe on thoee who contravene its pro­
visions:

(b) if eo, the States which have en­
forced this taw so tar; and

(c) stops taken by ttw Union Govern­
ment to enforce ttw act throughout ttw 
country?

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) No. Sir.

(b) Doee not arise.

(<4 The Act extends to ttw whole of 
Indta.

[ irmrmmaon

Btactuaarkstlng o fTle M s

183. SHRI RAM BAOAN: W « ttia Min­
ister of RAILWAYS be ptaaaad to stale:

(a) whsttwr attention of ttw Qovsm- 
mant has bssn drown to the news Ham 
optioned TMmyTlcfcelon IQ ktaa basal* 
w m a k a  bi ttw aaddi 'Sunday Mad* on 
Jarawy 1P-2S,19S2;

tfentlw e ifn td in lw lte fln w mgMy v e e v i eei^e wnswwp̂ enwû p̂ee wry ee^^^meFw^weer

meet to etawk WettHMftMdlnii of mdney



Metals at MawMhtantf-OM M U  Rstasy 
Statons; and

fcp nit Q w M O iiiiipw ionB arrestee 
•otwlnthto rwgwrd?

THE MNI8TER OF STATE IN THE 
M INISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Y « ,  Sir.

(b) (9 To curb malpracticM regard­
ing Meek marketing of Rat­
way Metals at New Delhi and 
Old Delhi Railway Stations 
aurarisechaekakaidsMecon- 
ducted by the Railways in co-
a m l b a t a L M  u J a k  A* ■-—« — noraranon wui me local po~ 
Hce.

09 Under Raiway Act, 1969ttw 
puniehmenlfortouts and pas­
sengers who travel on 
unaulhortMdtickota has boon 
aubstwSMy increased.

(8) Pubic are educatecVexhortad 
through Press, T.V., Posters 
etc; not to buy tickets tom 

vnamtwilsod sources

(|w| Soedal oonrertert drftvos to 
check black marketing in rat­
way Ifchtts are also under­
taken atfeeet twice ayear dur­
ing summer rush holidays and 
PoojMDusaerMDiwali periods.

($  During the period Augusts to 
Januery‘8ginDaW awe. 10 touts Indulging 
In black msritaing of Metals were appre­
hended and proaeeulad u/s 142/143 of In-

dtanRaMway Act 

Medical Sub Centres In Rural Areas

184. SHRI RAM BADAN: WHI the Min­
ister of HEALTH AND FAMILY WELFARE 
be pleased to stale:

(a) the dtotrict-wise number of medical 
sub centres opened in rural areas of Uttar 
PradsshduringtheSevemh Five Year Plan; 
and

(b) the details of the steps taken so far 
to provide metical factities in these rural

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHF0MATI D X  THARADEW 
SIDDHARTHA): (a) The district-wise num­
ber of medtea! sub-centres opened in rural 
areas of Uttar Pradeeh during the seventh 
Five Year Plan is given in Statement-!.

(b) As per information received from 
Government of Uttar Pradesh, 20,153 Sub­
Centres, 3639 Primary I loalth Centres and 
229Community Health Centres have been 
estabiahed solar in rural areas of Uttar 
Pradesh. Preventive, promodve end cure- 
live medteal csro is being rendered through 
these unite SpeciaM services of medicine, 
surgery, obstetrics end Gynaecology, X- 
Ray, Pathology, Paediatrics and Dental are 
being provided by the Community Health 
Centrea Beeideslhis, 19aSAyurvsdic*Jnani 
Dispensaries and Hospitals and 870
Homoeopathic Dispensaries are Mao pro-»— - — ■ -—■»-* - » ^ .» ♦VKang mamcai rasar m rum areas si mss
respective Hekla.

STATEMENT

&  Mb. PtarfctOWfan N o.ofSubCUrm  GnmdTat*

1- Agm *4



S. No. DMrktfXv&on No.of Sub Centres GrandTotel

2. Aligarh 74

3. Etah 65

4. Firozabad —

5. Mainauri 93

6. Mathura 32

Total Agra Division 358

7. Allahabad 182

8. Pratapgarh 95

9. Fatehpur 68

Total Allahabad Division 345

10. BaraBy 100

11. Badaun 74

12 PBbhk 30

13. Shahjahanpur 90

Total BaraiNy Division 294

14. Banda 130

15. Hamirpur 114

16. Jaisun 82

17. —------1j n m 72

18 1 67

Total Bimdsfchsnd OMsion 465

19. Bahraich 147

20. BarabanM 108



S. No. District/Division No.of Sub Centres GrandTotai

21. Faizabad 100

22. Gonda 155

2a Sukanpur 100

Total Faizabad Division 610

24. Chamoli —

25. Dehradun —

26. Pauri Garhwal —

27 Tehri Garhwal —

28. Uttar Kashi —

Total GarhwaJ Division —

29. Almora —

30. Nanital —

31. Pithouragarh —

Total Kumaon Division —

32. Azamgarh —

33. Basil —

34. Deoriak —

35. Gorakhpur 210

36. Mahraiganj —

37. Mau —

38. Siddharth Nagar —

Total Gorakhpur OMsion 310

39. Etawah 80



5. No. D&ricVOMsian No.of Sub Centre* QrmndToua

40. Farrukhabad 125

41. Kanpur (Magar) —

42. Kanpur (Dehat) 115

Total Kanpur Division 320

43. Hardoi 105

44. Kheri 150

45. Lucknow 35

46. Raabareli 98

47. Skapur 156

46. Unna 71

Total Lucknow Division 815

48. Bulandshahar 105

50. Ghaziabad 65

51. Hardwar —

52. Meerut 75

S3. Muzzaffarnagar 91

54. Saharanpur 164

Total Meerut Division 500

55 Bijnor 85

56 Moradabad 193

57 Rampur 43

Total Moradabad Division 321

56. BaBa 93



AM "  - -­909 VwTmWn /UmWmM lltfi If* ■ l» *■-----   AMm m sm n A n sw e r*  *joo

&.No.............................. DM a/CHUon No.of Sub Centom GrandTotal

59. Ghazipur 40

60. Jaunpur 154

61. Mirzapur 83

62. Sonfahadra —

63.

Total Varanasi DMon

Varanasi 92

462

Grand Total 4500 4500

Modernisation of Hospital* in UP.

185. SHRI RAM BAOAN.
DR. RAMESH 

TOMAR.
CHAND

WH1 the Minister of HEALTH AND F AM- 
ILY WELFARE be pleased to state:

(a) whether there is any proposal tor 
modernisation end expansion of hosptais 
in Uttar Pradesh with the aid from the World 
Bank or any other agency; and

(b) if so, the details thereat, dttrict- 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND WELFARE 
(SHRIMATI O.K. THARAOEVI 
SIDDHARTHA): (a) and (b). Yes, Sir the 
Govt of U.P. have sent a proposal esti­
mated to cost Rs. 16.975iocs for setting up/ 
development of secondary level hospitals in
UP tor posing II to World Bank for assis­
tance. The dMricts covered in the proposal 
are, Jaunpur, SuManpur, Ghazlabad, 
Aligarh, Mathura, Ghazipur, Lett Pur, 
Hamirpur, Mirzapur. Shatfohanpur, Etawah 
Farroukhabad and Bata However, theWorld 
Bank has expressed Me InhaMky to accept

any proposal of such nature.

Apart from the above proposal, re­
quests have been received torn the Govt of 
UP for seeking foreign eeatetsnoe for the 
following projects:

(a) Setting up of a Muttidtsdplinary For­
est hospital at Haktwanialacost of Rs. 1280

(b) Construction of 500 bedded Hospi­
tal in Faizabad at a cost of Rs. 2300 lace.

(c) Construction of500bedded hoepkat 
at Bareity, at a coal of about 3000 lacs 
(approximately).

(<9 Establishment of a 300 beddad 
hospital in Skapur at a coat of about 2208 
lacs

In regard of aN these projects. Stats 
Govt, has bean asked to make adaquata 
counterpart budgetary praviaion In the altfe 
budget/plan outlay, before any action tor 
processing foam could ba Inltlatod. After 
completing the nacoasaiy tormalktoe the 
project wil be serf to the World Bank tor 
approval and fumflng.



Level Crot i lngi o v r  Shehgenj-Mau 
Section

186. SHRI RAM BAD AN: Will the Min­
ister of RAILWAYS be pleased to state:

(a) whether there is any proposal for 
construction of railway crossings on 
Shahganj-Mau railway line in North-Eastern 
railway:

(b) if so, the number of such crossings 
likely to be constructed on this line where 
roads have already been constructed; and

(c) the action being taken or proposed 
to be taken by the Government in this 
regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) to (c). Provision of new 
level crossings on eating lines is under­
taken by theRailways when the proposals 
therefor are sponsored by the State Gov­
ernment, duly consenting to bear the initial 
as wen as recurring maintenance expendi­
ture as per rules. There is no such spon­
sored proposal for Shohganj-Mau Section 
with the Railways at present.

Special Grant to Universities Conduct­
ing Computer Courses

187. SHRI CHINMAYANAND SWAMI: 
WHI the Minister HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

{a) whether the Government propose 
to sanction special grant to the Universities 
which have introduced separate computer 
training courses;

(b) if so, thedetaiJsthsreofand the time 
by which it is likely to be sanctioned; and

(c) If not, the reasons therefor?

THE MINISTER OF HUMAN RE­

SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). According tothe informa­
tion furnished by UGC, the Commission 
provides grants for introduction of various 
computer courses under its joint manpower 
development programme with Department 
of Electronics for a period of five years. For 
both Master and Diploma in Computer Ap­
plications, the Commission provides salary 
of prescribed teaching staff and working 
expenses on per student basis. In addition 
for the MCA programme scholarship @  
Rs.400/- p.m. for eligible students is also 
provided. UGC has so far approved MCA in 
44 and DCA in 58 Universities. The non­
recurring grants for equipment for all the 
above courses &re paid to a University by 
the Department of Electronics.

Vocationallsalion of Higher Educa­
tion

188. SHRI CHINMAYANAND SWAMI: 
Wilt the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government propose 
to vocattonalise the higher education in the 
country;

(b) if eo, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). According to informa­
tion furnished by UGC, the Commission has 
a scheme under which it provides financial 
assistance for restructuring of first degree 
level courses in Arts, Social Sciences and 
Sciences to link them with work, field and 
practical experience and productivity. The 
UGC has also appointed an Expert Commit­
tee to jderalfy Vocational courses to provide 
continuity of vocational stream at +2 level. 
Apart from the above, UGC is already ex- 
tendingsupport in Computer Sciences; Elec­
tronics, Home Science, Management and 
MSS-Media Communications which equip 
the students with vocational skills.

(c) Do not arise.



[EnglisH

Setting up of IIT in Aooem

189. SHRI PROBIN DEKA: Wfll the 
Minister of HUMAN RESOURCE DEVEL­
OPMENT be pleased to state:

(a) the progress made so far in setting 
up of the proposed Indian Institute of Tech­
nology in Assam;

(b) thedetailsofthefindingsoftheSlte 
Selection Committee appointed for this pur-

(c) the time by which it is likely to start 
functioning; and

(d) the steps taken to ensure the timely 
completion of the work of the said IIT?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). A site for Indian Institute 
of Technology at Guwhati approved by the 
Government of India has been acquired by 
the State Government and a camp office is 
established. The Government of India have 
reconstituted the Society and the Board of 
Governors of the Institute under the Chair­
manship of the Governor of Assam. The 
Board has decided to start the first aca­
demic session from 1994-95.

[Translation]

Speeding up of Janata Express

190. SHRI SURYA NARA1N YADAV: 
Wifl the Minister of RAILWAYS be pteaseu 
to state:

{a} whether the Janata Express (Deifti-

Howrah) runs at slow speed as compared to 
the opood prescribed lor it;

(b) if so, the reasons for the slow speed 
and fare bong charged asthat ofanaxprees 
train; and

(c) the steps proposed to be taken for 
speeding up of the train or to charge fare of 
a passenger train?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) No, Sir.

(b) Does not arise.

(c) At present, there is no proposal to 
speed up this train or to change its fare 
structure.

[En gm

Ticketless Travelling

191. SHRI KRISHAN- D U TT 
SULTANPURI: Will the Minister of 
RAILWAYS be pleased to state:

(a) the number of persons arrested for 
ticketless traveling during the lastsbc months; 
Zone-wise;

(b) the amount recovered from them as 
line; and

\u) the steps being taken to check 
ticketless traveling?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b). The details are 
asunder:-



(a) and (b). Ttw detala are m  under :•

-----rUPVfp̂
•

NuntbsrofTlckHass 
passangsrs 

appnhsndsd 
(In lakhs)

Excess charge 
realised 

(Rs. In lakhs)

*
Number of persons 

prosecuted
Judicial fine 

realised 
(Rs. b  lakhs)

1 2 3 4 5

Central 3.11 159.82 13,892 7.46

Eaatem 2.66 126.06 15,709 3.51

Northern 3.22 172.23 18,189 8.57

N.E. 1.60 76.99 8,946 9.19

N.F. fc.34 17.67 182 0.14

8oulhem 1.08 57.59 1,210 0.72

8.C. 1.41 71.10 8,230 3.43

8.E. 1.22 60.75 2,144 0.45

wm trn 2.73 140.01 17,961 4.64

Total 17.37 882.22 84,463 38.11



<c) Tlw  im mutm  taken to curb 
ikrlcBfhiiii travel inrli wtn iiirpilnAniiQiitnfinl 
chocks front time to Mam, pubiicfty cam- 
paigne through ̂ different kmkIi and dttif* 
rant penalties Incorporated in foe new Rail­
ways Act

Loaa of Booked Litgg*ge

192. SHRI KRISHAN DUTT 
SULTANPURI: WMI the Minister of RAIL­
WAYS be pleased to state:

(a) the number of cases of embezzle­
ment or looses of booked luggagesrepoited 
in various zones during the last six months; 
and

(b) the action taken against the erring 
officials?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) 232 cases of loss of 
booked luggage have been reported.

(b) Wherever railway staff is found 
responsible for the lapses, disciplinary ac­
tion Is taken against them. Such action has 
been initiated against 13 railway staff.

Challenges In the Field of Health

193. SHRI GEORGE FERNANDES: 
WHI the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the spread of AIDS, the 
continuing population born and the onrest 
among service doctors remained the insur­
mountable challenges in thefield of health in 
1991; and

(b) if so, the specific steps taken by the 
Government to meat such challenges in the 
near future?

at 3 later stage. So far as the unrest among 
doctors Is concerned, it can result only in 
dtolocation of medical services to the pa­
tients in a limited scale. However, it is true 
that the continuing population boom re­
mains a challenge in the field of heafth.

(b) In regardtochecking the population 
boom, the Department of Family Welfare 
has forrmilated an Action Plan for giving the 
requisite thrust and dynamism to foe Family 
Welfare Programme. The Action Plan has 
been unanimously endorsed in the Confer­
ence of the Ministers Incharge of Health & 
Family Welfare held on 6-7 January, 1992. 
This Action Plan highlights the need for 
evolving a national consensus in support of 
the Family Welfare Programme and to ob­
tain the willing Participation of all sections of 
the society, cutting across political, religious 
and cultural differences. Other key features 
of the Action Plan include, inter alia

- Improving the quality and outreach 
of family welfare services,

- special focus on 90 poor perform­
ing districts (Birth rate 39 per thou­
sand population and above as per 
the 1981 census)

- developing an innovative package 
of incentives/disincentives for pro­
motion of smaH family norm

- increasing the coverage of younger 
age couples through vigorous pro­
motion of spacing methods,

- introduction of new contraceptives 
and improving the quality of con­
traceptives,

- strengthening family welfare 
schemes in urban areas especially

• in slum pockets, etc.

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) The spread of AIDS is 
notam^orpifollcheakh problem at present, 
butfMsmay becomes major public problem

For prevention and control of AIDS, the 
activities undertaken so fare include:-

Prevention of infection through 
sexual transmission,



- Prevertion of transmission through 
blood and blood products,

- Prevention of transmission by In­
jection and skin piercing instru­
ments,

- Prevention of perinatal transmis­
sion,

- Management of AIDS/HIV infec­
tion.

A Comprehensive national project for 
prevention and control of AIDS has been 
prepared and sent to World Bank for ap- 
praisai and funding. The project involves an 
outlay of US $ 100 million and will be imple­
mented over a period of five years from 1st 
April, 1992. The International Development 
Association will be providing an assistance 
of US $ 85 million, both WHO and Govern­
ment of India will financethe balance project 
cost of US $ 15 million as indicated below:

0 Govt, of India • US $ 13.5
million

*) W.H.O. - US$1.5
million

Negotiations have been concluded re­
cently with the World Bank for funding the 
National AIDS Project for a period of five 
years begining April, 1992 involving an out­
lay of US $100 million (Rs. 270 crores 
approx.)

Misuse of UGC Grants

194. SHRIGEORGE FERNANDES: 
SHRI SHANKERSINH 

VAGHELA:
SHRI ATALBIHARI 

VAJPAYEE:
SHRI HARIN PATHAK:

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to

(a) whether the attention of the Gov­
ernment has been drawn to the newsitem

captioned "UGC to probe funds misuse” 
appearing in the 'Hindustan Times' dated 
January 19,1992; .

(b) if so, whether the Government are 
aware of the reports about misuse of grants 
of University Grants Commission by the 
Institutionsyindividuals;

(cj if so, the details thereof alongwith 
the particulars of funds misappropriated by 
the I nstitutions/persons during the last three 
years; and

(d) the steps taken by the Government 
In this regard to check the recurrence of 
such incidents in future?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (d). According to the infor­
mation furnished by the UGC the Commis­
sion received complaints regarding alleged 
misuse of UGC grants by the following 
colleges in Bihar:-

J.N. College, Madhubanl af­
filiated to L.N. Mlthila Univer­
sity : The complaint related to 
bungling in the construction of 
additional teaching accommo­
dation sanctioned by the UGC 
and purchase of sub-standard 
books. The complaints were in­
vestigated through the Vice­
Chancellor of the affiliating Uni­
versity. The report received by 
the Commission showedthat the 
building had been constructed 
according to specifications pre­
scribed for the same as per 
norms laid down in the estimate 
and plan and no cracks appeared 
in the buHding as alleged in the 
complaint. Regarding purchase 
of books, the report of the Vice­
Chancellor showed that an ex­
cess payment of Rs. 493.50 had 
been made to the supplier and a 
few books were of sub-standard. 
The Vice-Chancellor has been 
requested by the Commissionto



take suitable action against the 
college to avoid recurrence of 
such lapses in future.

2. Mahlla College, Darl-on-Son 
affiliated to Magadh Univer­
sity : The complaint related to 
purchase of books and equip­
ment. It has been referred by the 
Commission to the Vice-Chan­
cellor of Magadh University for a 
report.

3. S.B. College, Arrah affiliated 
to Magadh University : The
Complaint related to purchase 
of books and equipment. The 
complaint has been referred by 
the Commission to the Vice­
Chancellor, Magadh University 
for a report to the Commission.

National Policy on Education

195. SHRIMATI MARAGATHAM 
CHANDRASEKHAR: Will the Minister of 
HUMAN RESOURCE DEVELOPMENT be 
pleased to state:

(a) the salient features of the National 
Policy on Education;

(b) whether measures to curb the 
growing menace of violence in educational 
institutions have been Included therein;

(c) if so, the details thereof; and

(d) if not, the reasons thereof?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) The National Policy on Educa­
tion was adopted by the Parliament in May, 
1986. Copies of the Policy are available in 
the Parliament library.

(b) to (d). The Policy contains provi­
sions for 'making the system work* which 
included introduction of discipline into the 
system and insistence on observance of 
acceptable norms of behaviour, and also for 
value education which should help eliminate 
violence.

"Programme to Cheek Environmental 
Degradation”

196. SHRI MATI MARAGATHAM 
CHANDRASEKHAR : Will the Minister of 
ENVIRONMENT AND FORESTS be 
pleased to state:

(a) whether Government have evolved 
any programme to check environmental 
degradation;

(b) if so, the details thereof; and

(c) the steps taken to involve the 
educational institutions to prevent the fast 
deteriorating environmental scene in the 
country?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
Yes, Sir. Several programmes and activities 
related to conservation and survey, impact 
assessment, research, eco-regeneration, 
afforstation, wasteland development, envi­
ronmental education, awareness and train­
ing etc.. have been undertaken by the Gov­
ernment to check environmental degrada­
tion and to propagate environmental con­
sciousness among the people. In addition, 
several legislative measures through acts 
and regulations have been enacted for this 
purpose.

(c) Following steps have been taken to 
involve the educational institutions in the 
efforts to prevent the environmental degra­
dation :

• Participation of educational in­
stitutions in the National Envi­
ronmental Awareness Cam­
paign.

- Inclusion of environmental edu­
cation topics in the school cur­
ricula

- Teaching of environmental sci­
ences in 60 universities in the 
country besides offering facili­
ties for research in this field.



State GovammenufUnion Ter­
ritories have twan raquaatad to 
Include environmental sciences 
as a subject In diploma courses.

Expenditure Raductton By 
FCI

197. SHRIMATI MARAGATHAM 
CHANDRASEKHAR : Will tha Minister of 
FOOD ba pleased to atate:

(a) whether tha Food Corporation of 
Indta has Initiated any ateps to affact reduc­
tion in ts expenditure in general snd In the 
field of Its storage m particular;

(b) whether any study has baan con­
ducted so far to assess the feasibility of 
leaving the storage activity to the respective 
States;

(c) if so, the details thereof; and

(d) If not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Yea, Sir. Steps hava bean 
taken by way of reducing administrative 
axpendRure, as wal as affecting economiee 
in storage, handing, movement and distri­
bution of foodgraina. As regards storage in 
particular, between March, 1991 and De­
cember, 1991 a capacity of 9.81 lac tonee 
has been dehired.

04 No, Sir.

(c) Question does not arise.

(d) FCI, being tha designated 
organisation far procurement of foodgraina 
to meat the naada of Public Distribution 
System and Buffer Stocks, has to have 
sufficient storage of their own in addition to 
the hired godowne.

{T ra rtsta tkxH

Kendrfya Vldyalayas In the 
Country

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) the number and names of districts 
where Kendriya Vidyaiayas are functioning 
in the country, State-wise and the number of 
such Vidyaiayas functioning in each district;

(b) the number and names of districts 
where there is no Kendriya Vidyaiayas, State- 
wise and how many of them are likely to be 
provided with a Kendriya Vidyaiaya during 
1992-1993; and

(c) the stepe taken by the Government 
to ensure at least one Kendriya Vidyaiaya In 
each district of the country?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). There is no system of 
allocating Kendriya Vidyaiayas on a district 
wise or State-wise basis. The opening of 
new Kendriya Vidyaiaya depends upon the 
suitability of the proposal from the pre­
scribed user agencies, espedafly presence 
of a duster of Centnri Government/Central 
Government undertakings employees, avaN- 
attKyofphysicalfacMiee, financial resources 
and administrative considerations. A state­
ment indicating tha number of Kendriya 
Vidyaiayas in the country Is attached.

19a SHRI RAJESH KUMAR :
SHRI DHARAM PAL SINGH 

MAUK:
SHRIMATI SHEELAGAUTAM

MOHAMMAD ALI ASHRAF 
FATMI:

SHRI HARISINH CHAVDA: 
SHRI TEJ NARAYAN SINGH: 
PROF. PREM DHUMAL:
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STATEMENT

State wise Distribution of Kendriya Vidyaiayas in the Country

SLNo. Name of StatesAJTs No. of Kendriya 
Vidyaiayas as 
on 30.11.1991

No. ofKVs 
sanctioned 
during 1991-92

Total

1 2 3 4 5

1. Andhra Pradesh 39 01 40

2. Assam 43 01 44

3. Bihar 52 01 53

4. Gujarat 34 04 38

5. Haryana 20 01 21

6. Himachal Pradesh 13 02 15

7. Jammu & Kashmir 25 - 25

8. Karnataka 24 01 25

9. Kerai 21 01 22

10. Madhya Pradesh 70 03 73

11. Maharashtra 49 02 51

12. Manipur 05 - 05

13. Meghalaya 07 - 07

14. Nagaland 04 01 05

15. Orissa 22 01 23

16. Punjab 36 . - 36

17. Rajasthan 42 01 43

18. Sikkim 01 - 01

19. Tamilnadu 26 01 27

20. Tripura 04 - 04

21. Uttar Pradesh 106 05 111

22. West Bengal 45 - 45
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SL No. Name of States/UTs No. of Kendriya 
Vidyaiayas as 
on 30.11.1991

No. ofKVs 
sanctioned 
during 1991-92

Total

1 2 3 4 5

23. A & N Island, Portblair 02 - 02

24. Arunachal Pradesh 06 01 07

25. Chandigarh 06 - 06

26. Delhi 30 - 30

27. Goa, Diu & Daman 05 - . 05

28. Pondicharry 02 - 02

29. Mizoram 01 - 01

740 27 . 767

(a) whether the Government have 
received the recommendations of the Con­
ference of Association of Indian Universities 
held of Tiruvanathapuram on October 8, 
1991;

(b) if so, the details thereof and the 
steps taken by the Government thereon; 
and

(c) if not, the reasons for the delay?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). A National Seminar on 
'Decentralisation of Higher Education Sys­
tem' was organised at Tiruv anathapuram on 
October8,1991. on the occasion of the 66th 
annual meeting of the Association of Indian 
Universities. The Seminar arrived at the 
following consensus:

- Setting up of at least four regional 
offices of the UGC;

- Setting up of State Councils of 
Higher Education in each Stale 
expeditiously;

F.C.I. Office In Gaya

199. SHRI RAJESH KUMAR: WUI the 
Minister of FOOD be pleased to state:

(a) whether the Government have 
received any proposal from the Govern­
ment of Bihar for setting upof an office of the 
Food Corporation of India in Gaya;

(b) if so. the action taken thereon; and

(c) if no action has been taken, the 
reasons for the delay?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOt): {a} to (c). No such request has 
been received However, F.C.L already 
have an office at Gaya

Recommendations of Association of * 
Indian Universities

200. SHR! MRUTYUNJAYA NAYAK: 
Will the Minister of HUMAN RESOURCE 

/.DEVELOPMENT be pleased to state:



- students am required to be dr 
verted, preferably el the stagee of 
Class X and Ctaee XII towards
vocational streams;

- even distribution of enrolment 
across different regions so that 
benefits of higher education could 
be extended to all parts of the 
country; '

- suitable norms and formula to be 
evolved for determining the finan­
cial requirements of Universities;

- U.G.C. should do away with the 
matching grant system and pro­
vide 100 percent developmental
grants;

- Universities should be encouraged 
to mobilise revenues;

- safeguarding the financial au­
tonomy of universities.

Government has taken note of the con­
sensus arrived at the Seminar. Most of the 
points deliberated upon the already being 
implemented. For instance Ithe University 
Grants Commission has accepted, in prin­
ciple, to open regional offices. Andhra 
Pradesh has already set up State Council of 
Higher Education and some other States 
are in the process of setting up the Councils. 
Under the scheme of vocationalisation 
started in 1988, the Central Government 
have so far approved 10,316 vocational 
sections thus creating facilities for diversion 
of about 5.16 lakh studetns at +2 stage to 
vocational streams. Upto 1990-91, an 
amount of Rs. 199.96crores has been spent 
for implementation of the programme. As 
regards norms for determining financial re­
quirement, most universities have their own 
Finance Committee which approve annual 
budget keeping in view the requirement of 
funds consistentwithavaflabiRty of resources. 
UGC provides Plan assistance to aU eligible 
universities. For books and journals, equip­
ments, staff, women's hostels and library 
buildings, this assistance is on 100% basis.

Since most of ttieae universities have been 
set up by State Governments, their contri­
bution in some of the development 
programmes is considered necessary.

The Conference also emphasized the 
need for administrative autonomy within the 
universities. The Gnanam Committee on 
management of Universities have aboffiade 
similar recommendations, it would beforthe 
concerned university and {State Govern­
ment to take appropriate sfops to achieve 
decentralisation within the universities.

University for Engineers off 
Hardware and Software

201.- SHRI MRUTYUNJAYA NAYAIC 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government propose 
to open a University for the engineers of 
hardware and software in computer;

(b) If so, the details thereof, and
<• _

(c) if not, the reasons therefor?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) No such proposal is under 
consideration of the Government.

(b) and (c). Do not arise.

Opening of Navodya Vidyaiayas

202. SHRI MRUTYUNJAYANAYAK

SHRI NAWAL KISHORE RAI: 
SHRI V. DHANANJAYA 

KUMAR: *
SHRI BARE LALJATAV : 
SHRI JANARBAN MISRA: 
SHRI P.M. SAYEED:
SHRI R. JEEVARATHINAM : 
PROF. PREM DHUMAL: 
PROF. K.V. THOMAS :. t .

Will the Minister of HUMAN RE-
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SOURCE DEVELOPMENT be pleased to

(a) the number of districts covered 
under the Navodaya Vidyaiaya Scheme in 
the country. State-wise;

(b) the number of districts where 
Navodaya Vidyaiayas are likely to be set up 
during 1992-93, State-wise;

(c) the number of remaining districts 
which are not covered by the above scheme, 
State-wise; and

(d) the time by which ali the districts in 
the country are Hkeiy to be provided with one 
Navodaya Vidyaiaya each?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). A statement giving 
details for districts where Navodaya 
Vidyaiayas have been opened, proposed to 
be opened during 1992-93and the remain­
ing Districts, State-wise is enclosed.

(d) The Scheme of Navodaya 
Vidyaiayas envisages setting up of one 
NavodayaVidyaiaya on an average, in each 
district of the country. The Government 
aims, at present, to achieve this objective, if 
possible, during the neat three years, sub­
ject to the availability of resources and suit­
able proposals wfth requisite facilities from 
the State Government concerned.

STATEMENT '

Details of District whore Navodaya Vidyaiayas are functioning, proposed to be 
opened during 1992-93 and the remaining Districts

S.No. Name of the StateAJT No. of dist­
ricts covered 
so far

No. of dist­
rict propos­
ed to be 
covered dur­
ing 1992-93

No. ofdist- 
nets
remaining

1 2 3 4 5

1. Goa 02 -

2. Jammu & Kashmir 14 - . -

3. Andaman & Nicobar 02 -

4. Chandigarh 01 -

5. Dadra 8 Nagar Haveli 01 -

6. Daman &Diu 02 -

7. Lakshadweep 01 -

8. Pondicherry 04 -

9. Orissa 12 01 -

10. Karnataka 18 02  ̂ -

11. Manipur 07 01 -



S.No. NameoitheStateAJT No. of dist­
ricts covered 
solar

No. of dist­
rict propos­
ed to be 
covered dur­
ing 1992-93

No. of dist­
ricts
remaining

1 2 3 4 5

12. Andhra Pradesh 21 02 -

13. Haryana 09 02 01

14. Rryasthan 20 04 03

15. Kerala 11 01 02

16. Himachal Pradesh 08 02 02

17. Mizoram 02 02 -

18. Maharashtra 20 03 07

T9. Madhya Pradesh 30 10 -

20. Meghalaya 04 01 -

21. Bihar 26 02 11

22. Punjab 08 02 02

23. Uttar Pradesh 36 08 18

24. Arunachal Pradesh 05 02 04

25. Delhi 02 - -

26. Gujarat 09 02 08

27. Sikkim 01 01 02

28. Tripura • 02 - 02

29. NagMand 02 02 03

39 Assam * - 01 22

31. Tamil Nadu** - - 21

32. Weal Bengal** - - - 17

* Tha Stale of Aeaam opted for the schame recently.

** The State of Taoril Nadu and Woat Bengal have not opted for the scheme-so far.
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Conversion of Tracks

203. SHRI MRUTYUNJAYA NAYAK

SHRI BARE LALJATAV:
DR. LAXMINARAYAN

PANDEYA:
SHRI P.G. NARAYANAN.
DR A.K. PATEL:
DR DEBI PROSAD PAL:
SHRI CHANDRA JEET YADAV: 
SHRI PAWAN KUMAR BANSAL: 
SHRI BASUDEB ACHARIA: 
SHRI P.M. SAYEED 
SHRIMATI BASAVA-

RAJESWARI:
SHRI KODIKKUNNIL SURESH:

WU the Minister of RAILWAYS be 
pleased to state:

(a) whether the Government propose 
to convert afl the metre gauge lines into 
broad-gauge;

(t^ If so, the details thereof aJongwsth 
names of such knes and the total length to 
be converted;

(c) the time by which this work is likely 
to be completed; and

(d) the expencfture likely to be incurred 
thereon alongwith the per km. cost of con­
version?

THE MINISTER OF STATE IN THE 
M INISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b). Owing tocon- 
Strain of resources the gauge conversion

can be done only Inaphased manner. 8000 
kms are proposed to be converted during 
the VIII Plan. The details of lines proposed 
to be converted and taken up in the first year 
of VIII Plan are contained inthe book "Works, 
Machinery and Rolling Stock Programmes 
of Railway for 92-93" which will be made 
available at the time of presentation of Rail­
way Budget later today.

(c) Will depend on availability of re­
sources.

(d) Rs. 3500 crores of current prices at 
the rate of Rs. 50 to 60 lakhs per km.

AUeppey-Ksyankulam-Trivandrum 
Rail Una

204. SHRI A. CHARLES: Will the Min­
ister of RAILWAYS be pleased to state:

(a) the target date fixed and progress 
made in the completion of the Alleppey- 
Kayamkulam railway line and the doubling 
of the line from Kayamkulam to Trivandrum 
on Ernakulam-Trivandrum section of the 
Southern Raiiwa/;

(b) the amount so far spent for each of 
the projects and the amounts required for 
their completion; and

. (c) when those projects are likely to be 
completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) to (c). The details of 
the target datefixed and progress made are 
asunder:

Nameof Project Amount Amount Progress Target date
spent required fixed
Dec. 91
(in lacs of Rs.)

1. Afiappey-
Kayankulam new 4850.75 1044.00 86% 31.3.1992
BG rail fine.



Name of Project Amount 
spent 
Dec. 91 
(in lacs ofRs.)

Amount Progress Target date 
required fixed

2. Doubling between 1771.00 2446.00 30% Target will
Kayankulam depend upon
- Quilon. the availability 

of resources in
3. Doubling between NIL 7554.00 0% the coming

Quilon-T rivandrum years.

Upgrading of Forest Research 
Institute, Dehradun

205. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of ENVIRON­
MENT AND FORESTS be pleased to state:

(a) whether the Food and Agricultural 
Organisation and United Nations Develop­
ment Programme have offered assistance 
to set up an International Institute of Forest 
in India;

(b) if so, the details thereof;

(c) whether Government propose to 
upgrade Forest Research Institute, Dehradun 
as an international institute;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): <a) and (b). 
No, Sir. However, on behalf of the Consul­
tative Group for international Agricultural 
Research (CG4AR), the Australian Centre 
for International Agricultural Research 
(ACiAR), Canberra have oaHed for country 
statements to host the proposed Centre for 
international forestry naaoarch from several 
countries inckidingindia. India'swiUjngness 
to host the proposed institute has been 
conveyed to the ACIAR.

(c) to (e). The Forest Research Insti­
tute, DehraDun which is under the Indian 
Council of Forestry Research and Educa­
tion is already well known i nternationally and 
efforts to improve its research capabilities 
within ICFRE will continue.

Allotment of Railway out Agencies

206. SHRI BHUWAN CHANDRA 
KHANDURi: Will the Minister of RAILWAYS 
be pleased to state:

(a) the terms and conditions laid down 
by the Government for allotment of Railway 
out agencies to contractors;

(b) whether the Railways are getting 
adequate number of contractors to run such 
agencies;

(c) if not, the reasons therefor;

(d) whether it is proposed to revise its 
terms and conditions to attract adequate 
number of contractors; and

(e) whether the Government propose 
to strengthen the existing agencies by en­
larging their scope to reservation etc.?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Out Agencies are 
opened on public demand in the areas not 
connected by Rail head but with sufficient 
traffic potential. The contract for out agency 
isawardedtothe most suitable candidateon



merits by calling for competitive tenders 
through press advertisement

(b) and (c). Yes, Sir. However, where 
no suitable private contractor is available 
because of inadequate traffic offering, ef­
forts are made to runtheout agency through 
State Government Undertakings.

(d) No, Sir.

(e) Reservation quotes at some Out 
Agencies have been allotted based on the 
necessity, the traffic offering and the avail­
ability of reserved accommodation.

[Translation

Railway Out Agencies In U.P.

207. SHRI BHUWAN CHANDRA 
KHANDURI: Will the Minister of RAILWAYS 
be pleased to refer to the reply given to 
Unstarred Question No. 1775 on 6-8-1991 
regarding opening of Railway out Agency in 
Pouri and Chamoli districts of Uttar Pradesh 
and state the steps being taken to expedite 
the opening of additional out agencies in hilly 
areas of U.P.?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Efforts made for open­
ing of Railway Out Agencies in Pauri and 
Chamoli districts of Uttar Pradesh have not 
been successful due to the non-availability 
of suitable contractors to undertake the 
work of these agencies.

Further, Uttar Pradesh State Road 
Transport Corporation and Garhwal Mandal 
Vikas NigamUd. are also not ready to run 
these Out Agencies, as they are facing 
problems even with the existing out agen­
cies. Therefore, k isnotfeasibleto open new 
out agencies in hilly areas of Uttar Pradesh 
at additional locations.

Increase In Food Subsidy

208. SHRI NITISH KUMAR: Will the 
Minister of FOOD be pleased to state:

(a) whether attention of the Govern­
ment has been drawn to the news-item 
captioned "Food subsidy to increase de­
spite price hike” appearing in 'Indian Ex­
press' defied the January 3,1992;

(b) if so, whether the Government 
propose to reduce subsidy on food due to 
recent price hike of foodgrains during 1991­
92;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) Yes, Sir.

(b) The increase in central issue prices 
will reduce the quantum of subsidy.

(c) and (d). The amount of food subsidy 
depends upon the level of procurement, off­
take, food stocks and other factors like 
freight, interest charges etc. and procure­
ment/issue price of foodgrains.

Export of Wheat and Rice

209. SHRI NITISH KUMAR: WHI the 
Minister of FOOD be pleased to state:

(a) the total quantity of wheat and rice 
made available by the Food Corporation of 
Indiato various institutions for export during 
1991;

(b) whether losses In the FCI has 
increased as a result thereof; and

(c) If so, the details thereof and impact 
of the losses on food subsidy to States?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI) : (a) The total quant ity of wheat and 
rice delivered by Food Corporation of India 
to various institutions for export during the 
cafendaryaar 1991 was as under:-



(Qty. in lakh tonnes) (b) If so, the year-wise amount of
---------------------------------------------------------------- subsidy provided to each State during each

Wheat Rice Total of the last three years?

7.12 0.06 7.18

(b) and (c). No loss was incurred by the 
Food Corporation of India in the supply of 
rice for assort. However, wheat was sup­
plied by the FCI at the rale of Rs. 2150/-per 
tonne as against the Central Issue Price of 
Rs. 2340/- per tonne.

The impact on food subsidy as a result 
of supply of wheatfor export by the FCI does 
not affect the States.

Prices of Catering Items

210. SHRI NITISH KUMAR :
SHRI PARASRAM

BHARDWAJ:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the prices of almost all 
eatables andsoft drinks have been increased 
during the last month;

(b) whether these prices are much 
higher than the market price; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) The prices of tea/cof­
fee, meals and breakfast were increased 
during last month.

(b) No, Sir.

(c) Does not arise.

Pood Subsidy to States

211. SHRI NITISH KUMAR: Will the 
Minister of FOOD be pleased to state:

(a) whether the Government have 
made a constant increase in the food sub­
sidy during the last several years; and

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (a) and (b). Government of India 
does not provide any subsidy on foodgrains 
directly to the States. Food subsidy is paid 
Jo Food Corporation of India for reimburse­
ment of (i) difference between economic 
cost of foodgrains and their issue price, i.e. 
consumer subsidy; (U) carrying cost of buffer 
stocks. The food subsidy year-wise, paid by 
the Central Government to the Corporation 
during the last 3 years is as under:

Year Amount of Food Subsidy
(FIs. in crores)

212. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether there has beenan increase 
in the lepc*&y patients in several States and 
Union Territories;

(b) if so, the steps taken or propose to 
be taken by the Government to tackle this 
problem;

(c) whether any target date has been 
fixed for the eradication of leprosy; and

(d) if so, the detais thereof inducting 
thestepstakentoinfensHyworkloeracficafe 
leprosy?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY

1988-89 2200

1989-90 2476

1990-91 2450

* (including on sugar) 

lEngHstH

Leprosy Patients



WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a)NoSir.

(b) Does not arise.

(c) and (d). Government of India has 
launched National Leprosy Eradication 
Programme (NLEP) with an aim to achieve 
arrest of transmission of diseases by the 
year2000AD. For this purpose it is proposed 
to extendthe benefits of Multi drug treatment 
to ail the leprosy cases living in the 201 
endemic areas by the year 1995, inaphased 
manner. The strategy of the programme 
includes early detection of cases and their 
regular treatment with MDT. Health educa­
tion activities have been stepped up to in-

Telling and Smuggling of Trees'

213. KUMARI PUSHPA DEVI SINGH: 
Will the Minister of ENVIRONMENT AND 
FORESTS be pleased to state:

(a) whether the forest area is fast 
shrinking in Madhya Pradesh;

(b) if so, the details thereof;

(c) whether the Government are aware 
of the indiscriminate feliing and smuggling of 
trees in the State; and

(d) if so, the steps taken or proposed to 
be taken by the Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMALNATH): (a) and (b). As 
per the latest assessment of forest cover 
based on die interpretation of the lands at 
imageries carried out by the Forest Survey of 
India, Dehradun, there is no shrinkage in 
area under forest cover of Madhya Pradesh.

(c) Though there have been no reports 
of MtocrfminatefeHinginall parts of Madhya 
Pradesh, it is reported that in Bastar District 
alone during the period 1.4.89 to 15.5.90, 
about 97,600 trees were felled illegally.

(d) The various steps taken by the

Government to check illicit felling are:-

I) guidelines have been issued to 
State Government/UTs. to con­
sider banning green felling on 
mountaines/hills above 1000 
metres;

ii) forest protection measures are 
being intensified including 
strengthening of infra-structure 
facilities to curb biotic interfer­
ence in the forest;

iii) enactment of the Forest (Con­
servation) Act, 1980 to check 
diversion of forest land for non­
forestry purposes.

iv) on receipt of information of illicit 
felling in Bastar district, a Cen­
tral Team visited Bastar w.e.f.
6.1.92 to 13.1.92. The report of 
the Central Team is under ac­
tive consideration of the Minis­
try.

Warehousing Capacity

214. KUMARI PUSHPA DEVI 
SINGH :

SHRI R. DHANUSKODI 
ATHITHAN :

Will the Minister of FOOD be pleased 
to state:

(a) the details of the existing ware­
housing capacity in different States and 
Union Territories;

(b) whether the Government have a 
proposal to create additional warehousing 
capacity during the Eighth plan period; and

(c) if so, the details thereof, Slate- 
wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): (£̂  The main centre! agencies 
engaged in the construction of godowns/ 
warehouses are Food Corporation of India



(FCI) and Central Warehousing Corpora- posed expansion of storage capacity by 10
tion (CWC). State-wise storage capacity lakh tonnes and 12.5 lakh tonnes respec-
avaHablewith FCI and CWC as on 1.1.1992 tively during the 8th plan period (1992-97).
is given in Statement-1. State-wise distribution of additional capac-

* ity, as tentatively indicated by thetwocorpo-
(b) and (c). FCI and CWC have pro- rations, is given in Statement-ll.

STATEMENT-1

Statement Showing State-Wise Storage Capacity with Food Corporation of India 
(FCI) and Central Warehousing Corporation (CWC) as on 1.1.1992

S.No. State/U.T. F.C.I. atv.c.

1 2 3 4

1. Arunachal Pradesh ‘ * 0.15 -

2. Andhra Pradesh 19.56 10.80

3. Assam 2.80 0.43

4. Bihar 6,40 1.69

5. Goa 0.19 0.17

6. Gujarat 8.43 3.17

7. Haryana 16.16 2.26

8. Himachal Pradesh 0.28 0.05

9. Jammu & Kashmir 0.93 -

10. Karnataka 3.53 1.77

11. Kerala 5.40 0.70

12. Madhya Pradesh 11.48 5.80

13. Maharashtra 15.09 8.20

14. Manipur 0.12 0.003

15. Meghalaya 0.21 -

16. Mizoram 0.12 0.02

17. Nagaland 0.16 0.13

18. Orissa 3.72 1.25 .

19. Punjab 59.11 6.09
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.No. StaMJ.T. F.C./, C.W.C. .

1 2 3 4

20. Rajasthan 8.92 1.35

21. SHcldm 0.08 -

22. Tamil Nadu 6.86 6.37

23. Tripura 0.38 a24

24. Uttar Pradesh 25.34 9.25

25. West Bengal 12.72 5.80

26. Chandigarh 0.75 0.18-

27. Defti 3.90 1.67

28. Pondicherry 0.41 0.15

Total ° 213.20* 67.54

includes a capacity of 17.70 lakh tonnes hired from CWC.

STATEMENT-II

Storage Construction Programme Tentatively Proposed by Food Corporation of 
Inda and Central Warehousing Corporation During VIII Plan (1992-97)

(In VOO tonnes)

S.No. State/U.T. Capacity proposed 
by FCI

Capacity proposed 
by CWC

1 2 3 4

1. Arunachal Pradesh 5.00 -

2. Assam 5.00 54.60

3. Andhra Pradesh 195.00 20.00

4. Andaman A Nicobar Island - 3.00

5. Bihar 40.00 5.00

6. DeM 55.00 30.00

7. Gujarat 50.0Q 75.00

8. »*« — ■— ■ ■**— «_nsnacnai rraoesn 13.34 15.00
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(in VOO tonnes)

S.No. StateAJ.T. Capacity proposed 
by FCI

pmpnttnri 
by CWC

1 2 3 4

9. Haryana - 35.00

10. Jammu A Kashmir 20.00 5.00

11. Kerala 60.00 10.00

12. Karnataka 115.00 67.70

13. Manipur 10.00 5.00

14. Meghalaya 20.00 -

15. Mizoram 15.00 ' -

16. Madhya Pradesh 23.40 74.10

17. Maharashtra 60.00 153.00

16. Nagaland 10.00 5.00

19. Orissa 45.00 100.00

20. Punjab . - 20.00

21. Sikkim - 3.00

22. Tamil Nadu 40.00 33.00

23. Tripura 17.92 10.00

24. Rajasthan 57.91 35.00

25. Uttar Pradesh 94.31 58.00

26. West Bengal 78.34 180.00

1030.00 ~ 996.40 

253.60 *

1250.00

* Centres are to be identified. 

** Inclusive of spBlcver work.



Child Mortality Rata (d) The major initiatives to reduce child
mortality rate are:

215. SHRI GOPI NATH GAJAPATHI:
Will the Minister of HEALTH AND FAMILY (1)
WELFARE be pleased to state:

(Eg thechild mortality rate in the country 
State-wise;

(b) whether it is the highest in Orissa;

(c) if so, the reasons therefor; and (2)

(d) the steps proposed to be taken to 
reduce the mortality rate?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY (3)
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) State-wise child mortal­
ity rate is placed at the Statement attached.

(b) and (c) No Sir, as per information 
available from Sample Registration Sys- (4)
tern, the child mortality rate is the highest in 
Madhya Pradesh.

STATEMENT

Estimated Child Mortality

Major States Year

1984 1985 1986 1987 1988

Andhra Pradesh 28.1 29.0 29.1 27.0 27.0

Assam 40.6 43.1 40.4 36.2 37.2

Bihar 47.0 48.5 43.3 40.0 38.8

Gujarat 37.3 37.3 37.4 333 30.9

Haryana 36.4 29.8 29.1 28.1 29.4

Himachal Pradesh 26.4 26.5 27.1 22.3 23.7

Jammu & Kashmir 30.1 30.4 29.0 20.1 25.0

Karnataka 26.6 24.7 24.5 25.1 ' 24.1

Kerala 8.9 10.2 8.1 7.6 7.7

Universal Immunization 
Programme: to protect infants 
against Poliomyelitis, Tetanus, 
Diphtheria, Whooping cough, 
Tuberculosis and Measles and 
pregnant women against teta­
nus.

Oral Rehydration Therapy 
Programme: for controlling 
deaths due to dehydration 
caused by diarrhoea among chil­
dren upto the age of 5 years.

anaemia among children and 
prophylaxis against blindness 
among children due to Vitamin 
‘A* deficiency.

Acute Respiratory infection con­
trol programmetocontrol deaths 
due to pneumonia



Major states
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Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

INDIA

52.7 53.3 50V 49.5 51.0

27.2 23.3 20.6 21.1 22.3

47.9 46.2 43.9 47.6 37.2

24.2 26.3 24.1 20.4 21.4

50.2 45.5 41.4 40.5 , 51.8

27.4 25.6 25.1 23.2 21.4

64.0 54.0 54.3 52.0 46.7

31.3 27.3 25.6 24.3 22.4

41.2 38.4 36.6 35.2 33.3

Source : Sample Registration System

N ote : Child Mortality Rate is defined as the number of deaths of children in the age group 
(0-4 years) to one thousand population in the same age group.

Setting up of Medical Colleges by NRI

216. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether some Non-resident Indi­
ans have taken interest in the establishment 
of medical colleges in the country;

(b) if so, the States where NRIs have 
evinced interest to set up medical colleges 
and hospitals; and

(c) the places selected for establish­
ment of such hospitals and medical col­
leges?

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) to (c). Some Non-resi­
dent Indians have evinced interest in estab­
lishing medical colleges in the State of Kerala, 
Andhra Pradesh and Delhi. The Govern­
ment have not yet taken a view regarding

permitting NR to establish medical colleges 
in the country.

Promotion of Distance Education

217. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state:

(a) whether the Government have any 
scheme to promote distance education;

(b) if so, the steps taken in this regard 
so far;

(c) whether any specific plan has been 
drawn up for its implementation in Eighth 
Plan; ar.d '

(d) if so, the details thereof?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). The Indira Gandhi 
National Open University (IGNOU) was es­
tablished by an Act of Parliament in Septem­



ber, 1985 for the introduction and promotion 
of open university and dtetanoe education 
pattern of the country and for the coordina­
tion and determination of standards in such 
systems.

IGNOU introduced its academic 
programmes in1987and has solar launched 
16 programmes. Enrollments has grown 
steadily to approximately 1.50 lakhs stu­
dents. The University has established an 
extensive network of Regional and study 
centres in different parts of the country. In 
May, 1991 Doordarshan commenced tele­
cast of IGNOU’s programmes on the na­
tional network on 3 days a week. From 
January, 1992 All India Radio has also 
commenced broadcast of * IGNOU 
programmesIfom Bombay and Hyderabad.

Irt addition to performing the functions 
of a National Open University, IGNOU is 
also the apex body for coordination and 
maintenance of standards in distance edu­
cation throughout the country. For the 
performance of this function IGNOU has 
decided to set up a Distance Education 
Council (DEC) asastatutory authority of the 
University. Meanwhile, based on recom­
mendations of Visiting Committees, IGNOU 
has provided financial support to Andhra 
Pradesh Open University and Kola Open 
University for their development IGNOU 
has also been sharing its course materials 
with Stale Open Universities.

In Nov., 1989 Govt, established the 
National Open School (NOS) in New Delhi to 
provide opportunities for continuing and 
developmental education to prioritised cli­
ent groupsthrough courses and programmes 
in general and vocational education at the 
school stage by using a diversity of instruc­
tional strategies, including communication 
technologies. NOS shall also serve as an 
agency for dissemination of information on 
distance and open learning at the School 
stage. The NOS offers Foundation course 
corresponding to upper primary level of 
education for dropouts from the formal sys­
tem. This enables students to appear in the 
Secondary Examination (Standard X) con­
ducted by the School. Two years ago NOS

also introduce theSenior Secondary Course 
(StandardXII). About60,000students seek 
admission to these courses annually. Stu­
dent support services are provided through 
Accredited Institutions throughout the coun­
try.

(c) and (d). During the Eighth Plan, the 
distance education system is expected to 
expand and absorb a substantial portion of 
the additional enrolment in higher educa­
tion. IGNOU's major thrust would be on the 
introduction of non-traditional employment- 
oriented courses, strengthening of its stu­
dent support services and improvement of 
correspondence education. NOS is expected 
to diversify its courses, adopt a multi media 
instructional strategy and provide resource 
support to the Open Schools to be estab­
lished by the States.

[Translation

Total Literacy Scheme In Rajasthan

218. SHRI RAM NARAIN BERWA: Will 
the Minister of HUMAN RESOURCE DE­
VELOPMENT be pleased to state:

(a) whether the Government are aware 
that a scheme "Lok Jumbish" has been 
launched in Rajasthan to achieve hundred 
per cent literacy target upto year 2000;

(b) whether Swedish International De­
velopment Agency (SIDA) are likely to pro­
vide Rs. 300 crores as grants for the imple­
mentation of said scheme;

(c) whether the Union Government 
propose to im plement such scheme in all the 
States and providefinanciai assistance there­
for; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) and (b). Swedish International 
Development Authority (SIDA) had evinced 
interest in funding an innovative educational 
profect in Rajasthan entitled Lok Jumbish. 
The basic objective of the project is to



achieve education for all through people's 
mobilisation and participation. The project is 
in tha stage of negotiation with Swedish 
International Development Authority {SIDA).

(c) and (d). A similar project is under 
implementation in Bihar with UNICEF assis­
tance. The National Literacy Mission is sup­
porting total literacy campaigns in many 
States.

[EngBsti

Doubling of Pune-Kazlpet Section

219. SHRI DHARMANNAMONDAYYA 
SADUL: Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the project for doubling of 
Pune-Kazipet section on Centra! Railway 
has been approved;

(b) if so, the details thereof and the time 
frame within which the project is to be 
Completed; and

(c) if not, the reasons therefor?

* THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) to (c). Pune to Wadi on 
the Pune-Kaziprt line lies on Central Rail­
way. Of this, Pune-Daund, and Shahabad- 
Gutoarga section have already beendoubled

Forthe remaining sections doubling will 
be taken up in due course as per traffic 
requirements and availability of resources.

Bridges In Maharashtra on Cost 
Sharing Basis

220. SHRI DHARMANNAMONDAYYA 
SADUL: Will the Minister of RAILWAYS be 
pleased to state the total expenditure in­
curred by his Ministry towards sharing of 
cost of construction of new rail bridges with 
the State Government of Maharashtra dur­
ing the years 1989-90 to 1991 -92?

A THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): Rs. £3 Crores approxi­
mately.

"Pollution Control In Small Scale 
Industries**

221. SHRI P.G. NARAYANAN: Will the 
Minister of ENVIRONMENT AND FORESTS 
be pleased to state: •

(a) whether Small Scale Industries 
(SSTs) have been identified as priority ar­
eas for the purpose of checking pollution;

(b) whether there is any scheme for 
providing assistance or subsidy to SSI s or to 
clusters of SSIs;

(c) if so, the total amount of subsidy 
disbursed by the Government during 1990­
91; and

(d) the subsidy given to Tamil Nadu 
Small Scale Industries?

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMAL NATH): (a) and (b). 
Yes, Sir. An Industrial Pollution Control 
Project with World Bank assistance is being 
implemented to provide assistance for the 
construction of common effluent treatment 
plant (CETP) for clusters of small scale 
industries. The subsidy that can be given for 
any CETP proposal by the Central and State 
Governments is upto 50 per cent, with 25 
per cent for each, of the capital cost subject 
to a ceiling of Rs. 50 lakhs.

(c) Under the Central Sector Scheme, 
for promotion of clusters of SSIs, a sum of 
Rs. 4.91 crores was released during 1990­
91 towards central share of the subsidy.

(d) A total sum of Rs. 5.29 crores has 
been released between 1989-91 by Central 
Government as subsidy on CETP schemes 
for clusters of small scale industries in Tamil 
Nadu.

New Train between Guntakal and 
Waltair

222. DR. Y.S.RAJASEKHAR REDDY: 
Will the Minister of RAILWAYS be pleased 
to state: '
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MALUKARJUN): (a) Yea, Sir.(a) whether any final decision has been 
taken to introduce a new train from Guntakal 
to Waitair viaCuddapahand Renigunta; and

(b) if so, when it is likely to be intro­
duced?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) At present, there is no 
such proposal.

(b) Does not arise.

Sidings In Nalgonda and Krishna 
Districts

223. DR. Y.S. RAJASEKHAR REDDY: 
Will the Minister of RAILWAYS be pleased 
to state:

(a) whether he has received any repre­
sentation from M.Ps. regarding permission 
for railway siding to the existing Cement 
Plants in Nalgonda and Krishna Districts; 
and

(b) if so, the Government's decision 
thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) Yes, Sir.

(b) Sidings to serve these plants can be 
provided at the cost of the Cement Plants.

Conversion of Guntur-Guntakal 
Une

224. DR. Y.S. RAJASEKHARREDDY: 
Will the Minister of RAILWAYS be pleased 
to state:

(a) whether the Government have 
received representation for conversion of 
Guntur-Guntakal railway line into broad 
gauge; and ’

(b) if so, the action proposed to be 
taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI

(b) The line has been approved for 
conversion during the 8th Plan. *

New Platform at Yerragurjtala Station

225. DR. Y.S. RAJASEKHAR REDDY: 
Will the Minister of RAILWAYS be pleased 
to state:

(a) whether there is any proposal for 
construction of a second platform at 
YerraguntaJa Railway Station on South Cen­
tral Railway; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) No, Sir.

(b) Does not arise.

Special Grants to Colleges by UGC

226. SHRI DATTATRAYA
BANDARU:

SHRI CHETAN P.S.
CHAUHAN:

SHRIMATI RITA VERMA: 
SHRIMATI MEHENDRA

KUMARI:

Will the Minister of HUMAN RE­
SOURCE DEVELOPMENT be pleased to 
state:

(a) whether special grants are to be 
provided to some of the colleges by Univer­
sity Grants Commission;

(b) if so, the details thereof alongwith 
the names of such colleges and the likely to 
be given; and

(c) the criteria to be adopted for the 
selection of colieges for the purpose?

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) to (c). According tothe informa­
tion furnished by UGC, the Commission
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provides special assistance uptoRs. 20 15. Maharaja's College, Ernakulam
lakhstothe colleges which wereestablished 
during the last centrury and have completed

(Kerala).

100 years of existence to enable them to 16. The Zomamin's Guruveyurappan Col­
meet expenditure of capital nature like con­
struction of academic buildings as part of

lege, Calicut (Kerala).

their centenary celebrations. A statement 17. Govt. Victoria College, Palghat
showing the names of 36 colleges which 
have been provided such assistance is at­

(Kerala).

tached. 18. Govt. Brnen's College, Talicherry
(Kerala).

STATEMENT

1. Presidency College, Calcutta (West
19. Holkar Science College, Indore (M.P.).

Bengal). 20. Indore Christian College, Indore (M.P.).

2. Seram pore College, Serampore (West 21. M.LB. Arts and Commerce College,
Bengal). Gwalior (M.P.).

3. Scottish Church College, Calcutta 
(West Bengal).

22. Madhav College, Ujjain (M.P.).

23, Maharaja's College, Vizianagaram
4. St. Paul'sC.M. College, Calcutta (West 

Bengal).
(A.P.).

5. Bethune College, Calcutta (West Ben­
24. Nizam College, Hyderabad (A.P.).

gal).

6. A.B.N. Seal College, Cooch Bihar

25. St. Aloysius College, Mangalore 
(Karnataka).

(West Bengal). .

7. Midnapur College, Midnapur (West

26. Central College, Bangalore 
(Karnataka).

Bengal). 27. Maharaja's college, Mysore

8. Hooghly Mohsin College, Hoogniy
(Karnataka).

(West Bengal). 28. Patna College, Patna (Bihar).

9. Presidency College, Madras (Tamil 
Nadu).

29. T.N.B. College, Bhagalpur (Bihar).

10. Madras Christian College, Madras
30. Agra College, Agra (U.P.).

(Tamil Nadu). 31. Bareilly College, Bareilly (U.P.).

11. St. Joseph College, Tiruchirapalli 
(Tamil Nadu).

32. St Stephen's College, Delhi.

33. Kanya Mahavidyalaya, Jallundhai
12. College of Engineering, Gulndy, Ma­ (Punjab).

dras (Tamil Nadu). 34. HistOpCollege, Nagpur (Maharashtra).

13. C.M.S. College, Kottayam (Kerala).

14. University College, Trivandrum

35. Samaldas Arts College, Bhavnagai 
(Gujarat).

(Kerala). 36. Ravenshaw College, Cuttack (Orissa).



taken any action against the erring officials; 
and

(c) If ao, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN}: (a) The details areas un­
der-

Andhra Pradaah-16, Bihar-652, U.P.- 
204, Haryana-8, Assam-14, Maharashtra- 
107, M.P.-27, Rafaathan-55, Gujarat-67 and 
West Bengal-397.

(b) and (c). The number of employees 
taken up under Disciplinary and Appeal 
Rules is as under :-

Sde Numberof Staff taken up for ^

Major Penalty : Minor Penalty

ndhra Pradesh 8 8

esam 9 5

tear 112 524

ujarat 7 60

aryana 1

aharashtra 18 89

adhya Pradesh 4 23

ajasthan 6 49

tar Prddeah 51 153

eat Bengal 150 247

Workload of Children in Primary 
Classes

228. SHRI SANAT KUMAR MANDAL: 
WHI the Minister of HUMAN RESOURCE 
DEVELOPMENET be pleaaad to state:

(a) whether the Govemmant.appolntad

To curb malpractices in the bungling of 
ksts, frequent checks by the Commercial 
ci vigiiance Departments at eeneWve lo­
tions where maximum number of users 
me in contact with the RaOway Admittis- 
Oonare conducted. These araaa are book- 
j offices, reservation offices, parcel of- 
es. goods-aheds, platforms and trains.

227. SHRI DATTATRAYA 
BANOARU:

SHRI ANNA JOSHI: 
SHRIMATI KRISHNENDRA 

KAUR:

WHI the Minister of RAILWAYS be 
rieased to state:

(a) The number of cases of burgling of 
ickets by railway employees detected dur- 
ig 1991, state-wise;

(b) Whether the Government have



a Committee of educationist* to cut down 
the workload of children in the primary

(b) If so, the recommendations made 
by the Committee; and ■

(c) the steps takenby the Government 
to irrpiement them?

FEBRUARY 25.1992 StatL — ,,
to USO No. 414819. medical (a

to rural areas 
ing vigorous efforts through the mass media 
and inter-personal communication at the 
grass-root level These devices are made 
available to the acceptors, including those 
in the rural and tribal areas, through free 
dbtributkm and social marketing schemes. 
In order to further improve the accessbBity 
to contraceptive devices, the scheme for 
social marketing are being strengthened.

THE MINISTER OF HUMAN RE­
SOURCE DEVELOPMENT (SHRI ARJUN 
SINGH): (a) Yes, Sir. The Government is 
appointing a Committee under the chair­
manship of Prof. Yash Pal, Ex-Chairman of 
the University Grants Commsskm.

(t>) and (c). The Commttee is being 
requested to submit its report within six 
months.

Birth Control Devices

229. SHRI SANAT KUMAR MANDAL: 
W* the Minister of HEALTH AND FAMLY 
WELFARE be pleased to state:

(a) whether any nodal agency has 
been set upto monitorthe population growth 
particularly in the rural areas;

(b) V so. the detals thereof; and

(c) the measures suggested for popu­
lation the birth control devices in the rural 
and tribal areas particularly and the role 
assigned to the State Governments and 
Union Terriotires in this regard?

THE MINISTER OF STATE M THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDDHARTHA): (a) and (b). The population 
growth In the country is monitored by the 
Department of FamHy Welfare in the Cen­
tre. This task is assigned to the Stale Famly 
Wtfare Bureaus, the District Famly Wel­
fare Bureaus and the Rural Famly Wetare 
Centres at tyhe State, District and Block 
levels raspeottvely. .

(c) The wee of dMerent birth control

Leasing of Railway Land

230. SHRI SANAT KUMAR MANDAL: 
W1 the Minister of RAILWAYS be pleased 
to state:

(a) whether the Government have 
decided to sell or lease their surplus railway 
land alongside the tracks;

(b) V so, the area of surplus land likely 
to be sold or leased out zone-wise;

(c) whether in Bombay area, some arc- 
type biddings are proposed to be con­
structed on this surplus land across the 
raRway tracks;

(d) if so, whetherthe safety and opera­
tional aspects of the proposed structure 
have been checked; and

(e) how do the raflways propose to 
safeguard their ownership rights over such 
structures in case of leased lands and re­
sume the possession thereof, as and when 
the need may arise?

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) No. Sir.

(b) Does notarise.
(c) No, Sir.

(d) aod (e). Do not arise.

STATEMENT CORRECTING THE REPLY 
TO THE LOK SABHA UNSTARED QUES, 
TION NO. 4148 FOR 17TH DECEMBER, 
1991REGARDMG MEDICAL FACIUTES 

TO RURAL AREAS.



reply to USQ No. 4148 
of the reply given to Unstarred Question No. 
4148 for 17th December, 1991 regarding 
Medical facilities to Rural Areas.

Dueto oversight, in para (b) of the reply 
: the word 'Bihar* has appeared in the heading 

of the table indicating targets and achieve­
ments. The correct word may please be 
read as ‘Orissa'.

The inconvenience is regretted.

12.09 hrs.

The Lok Sabha re-assembled at Nine 
Minutes past Twelve of the Clock

[MR. SPEAKER in the Chaty

(tInterruption^

[Translation

MR. SPEAKER: I am on my legs to tell 
you as to what has taken place. You sit down 
please.

(Intenuptions/j

MR SPEAKER: The leaders of all the 
parties were present there. We had discus­
sions with them. We have discussed with 
the Hon. Minister and have tried to go 
through his file.

(Interruption#

SHRI RAM VILAS PASWAN (Rosera): 
First of all ask him to apologise.

(Engtisti

He has misled the House. (Memup- 
tiontij

[Translation

MR. SPEAKER: Let me complete first 
Alter Rstening me, you can say whatever 
you want to say. If you interfere, I wM not be 
able to express my views and there wil be 
confusion. Ifyou have any complaints after

to rural areas 
listening me then I wfll let you speakfor some 
time. Alter going through the files, It seems 
to me that whatever has been said against 
Shri V.P. Singh is not based on facts.

(iInterruptions!)

MR. SPEAKER: Please do not com­
ment in between. Please sit down. We could 
not go through the whole file within five 
minutes. I have expressed the impression I 
have got. Therefore, I am requesting the 
Hon. Minister that the whole matter should 
be inquired into and he may give a statement 
on the contents of thefile. If there is any error 
in today’s statement then tomorrow it should 
be duly amended. If he wants to say some­
thing, he must say, Ifthat is correct then ft is 
all right. Therefore, I am saying that tomor­
row the statement should be made after a 
complete inquiry. Many higher dignitaries 
are involved in ft. Keeping that in mind, 
nothing wrong should go against anybody. If 
something objectionable is there, then ex­
pressing apology will also not be wrong. 
{Interruptions) I am saying that if required, 
proper amendment should be made. 
Paswanji, I will say that mere talks wilt not 
help.. (Interruption  ̂All of your leaders have 
discussed it. I understand the feelings of the 
Prime Minister and other leaders, who are 
sitting here that nothing wrong should be 
said about anybody without any reason.

(Interruptions!)

[EngBsn

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): He can make the statement 
tomorrow. But now he has no withdraw what 
he has said. (Interruption^

[Translation

SHRI RAM VILAS PASWAN: Mr. 
Speaker Sir, he has knowingly saidit against 
the National Front Government and former 
Prime Minisler and theRailway Minister that 
their Government did not work. Now, it has 
been proved that It is not true. The National 
Front Government, the then Prime Minister
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and the Cabinet had ordered reinstatement. 
— (Interruption^*

[Engtisli

MR. SPEAKER: This is not going on 
record.

(Interruption^*

[Translation

SHRI RAM VILAS PASWAN: There­
fore, you may please ask them toapologise.

{English\

MR. SPEAKER: Let us consider it.

(Interruptionŝ

SHRI SRIKANTA JENA (Cuttack): Sir, 
you have adequately clarified the position. 
The Minister has deliberately misled the 
House, (iInterruptions) You are also going 
into the files.

MR. SPEAKER: I will come to the con­
clusion tomorrow.

(Interruption !̂

SHRI SRiKANTAJENA: The statement 
of the M inister is wrong; and the stand taken 
by the V.P. Singh Ministry in favour of 
reinstatement was rescinded. That position 
is very dear. But the question is, why the 
Minister has misled the House.

He must apologise to the House for 
that. This is my specific point.

MR SPEAKER: We wiN see that after 
going through all the files.

(Interruption !̂

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Sir, what about rein­
statement?

•Not recorded.

to rural areas
MR. SPEAKER: We will see that tomor­

row.

(Interruption !̂

SHRI CHANDRA JE E T YADAV 
(Azamgarh): Sir, I am on a point of order. 
(Interruptions) My point of order is this. It is 
not only question of a Minister made an 
allegation against a particular Member, but 
it is much more than that.

' (Interruptions)

[Translation

SHRI VILAS MUTTEMWUR (Chimur): 
Please give your ruling.

MR. SPEAKER: You please sit down. 
(Interruptions)

[Englisn

SHRI CHANDRA JEET YADAV: The 
Minister while replying wasalsoshowing the 
paper that this was the paper which has the 
dedsion of the Cabinet and said V.P.Singh's 
Government took a reverse decision. Then, 
Sir, you called the meeting and you knew the 
situation. Now, you are again leaving it to the 
Minister that he should come with a state­
ment. We do not know whether the Minister 
willcomewiththerealfactsornot. (Interrup­
tions) Sir, once you are ceased of the mat­
ter, I am after you observation whatever the 
Minister said was not the full truth. It was not 
the full truth. [Interruption^

MR. SPEAKER: I very carefully made 
that statement.

SHRI CHANDRA JEET YADAV: What 
did you say?

MR. SPEAKER: You do not ask me. I 
will reply to that.

SHRI CHANDRA JEET YADAV: You 
said that foil facts were not given. There­
fore, my request is that you may please 
appoint a Committee of the House. This Is
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a serious matter. Let the Committee go into 
this and come out with the tacts, before the 
House. Otherwise, it is a serious matter of 
breach of privilege and concealing thetacts.
I do not want to say that the President of 
India or anybody else is involved. This is a 
serious matter. (Interruption#

[Translation

SHRI RAM VILAS PASWAN: Mr. 
Speaker Sir, you have asked not to put that 
on record. Therefore, let me speak.— (/nfer- 
ruption#

MR. SPEAKER: You are speaking time 
and again. The whole country is watching 
you. You, please sit down.

SHRI RAM VILAS PASWAN: You have 
ordered not to record it; that is why I am 
compelled to speak.— (Interruption# Mr. 
Speaker. Sir, I would like to submit only this 
much to you that the Prime Minister is 
present here. Today, if somebody is Prime 
Minister today, he may not be holding that 
office tomorrow. The post of Prime Minister 
has some dignity. The Hon. Minister has 
said that the V.P. Singh Government had—  
(Interruption#. I am not saying anything 
unparliamentary. You piease keep quiet—  
(Interruption#

lEngUsn

MR. SPEAKER: Please sit down. The 
entire country and the people are waiting for 
the Budget. That is why,yestarday we wanted 
that it should be at 5 o'clock and you wanted 
it at 12o'dock and everybody in this country 
is waiting. But you are not allowing it to be 
telecast This is not correct Piease sit down.

(Interruption#

[Translation

MR. SPEAKER: First of all, please takes 
your seat.

(Interruption#

MR SPEAKER: You see, you are not
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realising that my ruling isa bit indined in your 
favour. You are not able to understand it. 
Then, what can I do about it?

(Interruption#

[Engtis#

SHRI TAR IT BARAN TOPDAR 
(Barrackpore): You are holding us respon­
sible for this. You cannot hold us respon­
sible.

MR. SPEAKER: Please sit down. This 
is too much...

(Interruption#

[Translation *

MR SPEAKER: Each and every word, 
that you utter, matters. You should keep this 
in mind...

SHRI RAM VILAS PASWAN: This is 
applicable to the Minister as well.

MR SPEAKER: Mr. Paswan, it is appli­
cable to both Members and Ministers. It is 
my request to you, as Shri Chandra Jeet 
said, the Privileges Committee is there, if 
something untoward happens. I shall look 
into It tomorrow, not today. Therefore, re­
garding that matter...

(Interruption#

MR. SPEAKER: If you speak onoata 
time, I shall respond.

(Interruption#

[Englisn

MR SPEAKER: Now, please under­
stand. Whatever you are doing is being 
watched by the country. We have fixed the 
time and all the stations of the country are 
waiting for the relay also. So, I wiH request 
you to allow theMidster to makethe speech.

(Interruption#



MR. SPEAKER: Railway Minister. 

(Interruption#

12.23 hra.

RAILWA t' BUDGET, 1992-93 

[Engtis#

THE MINISTER OF RAILWAYS (SHRI 
C.K. JAFFER SHARIEF): Mr. Speaker Sir,
I rise to present the Revised Estimates for 
the year 1991-92 and Budget Estimates for 
the year 1992-93 for the Indian Railways.

(Interruption#

Sir, we are living in momentous times 
and the winds of change are blowing all over 
the world. In the changed circumstances, 
people are in search of a new identity. There 
is a genuine craving for peace and prosper­
ity despite afew jarring notes obdiscardance 
and terrorism. In our own country, attempts 
at communal disharmony have posed a 
great challenge and people are once again, 
as ever before, displaying patience and 
democratic spirit to tackle the problems. The 
role of Indian Railways in the socio-eco­
nomic and political life of the nation as a 
unifying force is no mean achievement. 
Railwayman have always risen to the occa­
sion and kept the wheels moving and would 
do so in the years to come. They are con­
scious of their duties and responsibilities to 
the nation. I am confident they would re­
spond whole-heartedly to the President's 
Address to the nation and maintain indus­
trial peace in these tumultuous days.

Freight Performance, 1990-91

Sir, I shall briefly review the perfor­
mance for the year 1990-91. There was no 
prospect of achieving the revenue earning 
freight target of 325 million tonnes and a 
shortfall of 9 million tonnes was projected m 
the Revised Estimates. However, in the last 
quarter of the year, the Railways did make

up to some extent by loading more than a 
million tonnes a day, as a result of which the 
loading for the year aggregated to 318 
million tonnes, which was two million tonnes 
more than what was projected in the Re­
vised Estimates.

Passenger Traffic, 1990-91

The growth in passenger traffic was 
impressive. The number of passengers origi­
nating and the passenger kilometresin 1990­
91 increased by more than 5% over 1989­
90.

Financial Performance, 1990-91

The working expenses were under very 
heavy strain because of the increase in 
prices of petroleum products subsequent to 
the presentation of the Budget in February, 
1990, Gulf Surcharge in October, 1990 and 
a general increase in the cost of Railway 
inputs. However, the improvement in Gross 
Traffic Receipts and containment of expen­
diture by stringent financial control enabled 
the Railways not only to absorb the post- 
budgetary increase but also achieve a sur­
plus of Rs. 187.6 cr., as against Rs. 155cr. 
projected in the Revised Estimates. Be­
sides, it has been possible to augment the 
Pension Fund by Rs. 70 cr. and reduce the 
deferred dividend liability by Rs. 12 cr. For 
the sixth year in succession, Indian Rail­
ways showed a surplus after payment of 
dividend in fuH of«Rs. 926.1 cr.

Freight Prospects, 1991-92

In the Budget for 1991 -9?, the originat­
ing revenue earning freight traffic has been 
estimated at 335 million tonnes. I am happy 
to inform the House that the performance 
during the first ten months of the current 
year has exceeded the proportionatetargst. 
The revised estimate for the originating 
revenue earning freight traffic in the current 
financial year is now placed at 337 million 
tonnes, which Is 19 million tonnesmorethan 
the previous year's actuals of 318 mWon 
tonnes.
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Passenger Traffic, 1991-92

Tha growth in passenger traffic during 
the current year is estimated at about 5%.

Financial Prospect, 1991-92

Sir, in my last Budget Speech, I had 
mentioned about a detailed Action Plan 
being prepared to achievereduction in work­
ing expenses by cost control, cost reduction 
and economy measures and marketing strat­
egies to augment earnings. This Action Plan 
has been launched and is being imple­
mented in all earnestness by the Zonal 
Railways. The House will be happy to know 
that the Budget target of Rs. 9,222 cr. of 
Goods earnings is likely to be exceeded by 
Rs. 96 cr. Passenger earnings are also 
expected to go up from Rs. 3,493 cr. to Rs. 
3,647 cr., an increase of Rs. 154 cr. The 
revised estimates of Gross Traffic Receipts 
would be higher by Rs. 267 cr., compared to 
the budgeted figure of Rs. 13,319 cr.

The Ordinary Working Expenses for 
the current financial year 1991 -92 are now 
estimated at Rs. 9,205 cr. Numerous post- 
budgetary factors, such as, higher dearness 
allowance rates, impact of devaluation, in­
crease in electricity tariff, increase in cost of 
coal etc. have had a substantial impact on 
the Working Expenses. Thelndian Railways 
wH, however, be able to absorb most of the 
post-budgetary impact through judicious 
management Accordingly, only a meagre 
amount of Rs. 25 cr. over the Budget Esti­
mates has been provided for in the Revised 
Estknaiss of 1991-92.

The outgo from the Pension Fund is 
expected to be larger than what was esti­
mated at the time of framing the budget. I, 
therefore, propose to enhance the contribu­
tion to Pension Fund during 1991-92 from 
Rs. 1,050cr. toRs. 1,090 cr.

The Revised Estimates for the year
1991-92provide for asurpiue of Rs. 435cr., 
R a200cr.morethan the budgeted figure of 
Rs. 235cr., after meeting in full the dividend

liability of Rs. 1,039 cr. to the General 
Revenues and after providing an additional 
amount of Rs. 40 cr. to the Pension Fund. 
The House would be happy to note that this 
is an excellent and enviable performance. 
This is our humble contribution towards 
reduction of fiscal deficit of the Government.

Sir, the Indian Railways continue to 
receive demands for introducing additional 
passenger trains. It has not been possible 
to meet in full the growing demand for 
passenger services. Tne House, however, 
would be happy to note that by rationalising 
the use of available resources, it is proposed 
to introduce the following new services from 
1.7.1992:

1. Sealdah-Haldibari/New Cooch 
Bihar Express (triweekly)

2. Vadodara-Valsad Inter-city Ex­
press

3. Varanasi-Gorakhpur Inter-city Ex­
press

4. Guwahati-New Bongaigaon Pas­
senger

5. Bombay-Bangalore Superfast Ex­
press

6. Virar-Dahanu-Road Passenger

7. Secunderabad-Vijayawada Inter­
city Express

8. Madras-Bangalore Superfast Ex­
press

9. Vijayawada-Madras Inter-city Ex­
press

’ 10. A new train between Hyderabad 
and BkJar and Link Express be­
tween Bidar and Bangalore to be 
combined with Hampi Express at 
Guntakal.

11. Mysore-Tlrupati Express

12. Nizamuddin-Kota-indore Express



13. Thiruvananthapuram-Gandhi- 
dham Express (weekly)

14. Sikar-Loharu-Delhi Express

15. Bhadrachalam-Secunderabad 
Passenger

2. The run of the following trains will be 
extended:

1. A direct train service between 
Kumarghatand Guwahati by ex­
tending Lumding-Dharmanagar 
Passenger train up to Kumarghat 

' and linking it to Barak Valley Ex­
press at Lumding.

Samdari-Palanpur Passenger up 
toMahesana.

3. The frequency of Howrah-Jamalpur 
Express is being increased from three days 
a week to daily service.

In the last Budget session of the Parlia­
ment, I had mentioned about the feasibility 
of introducing a North-South Rajdhani Ex­
press. I am glad to inform the House that a 
weekly R^dhani Express from New Delhi to 
Secunderabad and Bangalore is proposed 
to be introduced in the year 1992-93. Based 
on the patronage of this train introduction of 
similar trains to Madras and 
Thiruvananthapuram and also increasing 
the frequency of these trains will be consid­
ered, depending upon the availability of 
special type of coaches and other inputs.

Passenger Amenities

Indian Railways are making a deter­
mined effort for improving the passenger 
services. The allocation for passenger 
amenities has been stepped up from Rs. 31 
cr. in the current year to Rs. 50 cr. in 1992­
93, an Increase of 61 percent

Service Improvement Groups

Indian Railways have asystem of moni­
toring the passenger amenities through the 
institution of Service Improvement Group

set up at the station, area, division and zonal 
levels. These groups also look into com­
plaints regarding telephone enquiries, food, 
cleanliness and reservation. These groups 
have been activated to effectively handle 
local problems relating to quality of service. 
To strengthen the machinery looking after 
the passenger amenities, senior officers 
have been* nominated to monitor proper 
upkeep of the passenger amenities at se­
lected stations and on trains.

Computerisation of Passenger Reservation

Computerised passenger reservation 
system was first introduced in 1985-86 and 
since then, the facility has been extended to 
a number of important stations. It Is pro­
posed to cover 12 new locations, viz, 
Mangalore, Tatanagar, Gwalior, Indore, 
Ludhiana, Tirupati, Biiaspur, Vijayawada, 
Ranchi, Jabalpur, Shimla and Chandigarh in 
1902-93. With the completion of these, nearly 
77 per cent of the train reservation on Indian 
Railways would be on the computer. It is 
also proposed to extend com puter reserva­
tion facilities for onward and return journeys 
between Secunderabad and Delhi and 
Secunderabad and Calcutta When com­
pleted, such a facility wiH become available 
between any two of the five computer cen­
tres located at Delhi, Bombay, Calcutta, 
Madras and .Secunderabad.

Catering

Catering Is a highly personalised and 
professional service. To improvethequality, 
we have taken a decision to privatise the 
catering services in phases. Zonal Raftrays 
have been instructed to entrust the catering 
services to only reputed and professional 
caterers so that wholesome food is served 
to the passengers. This, it is hoped, wll 
provide greater customer satisfaction.

Safety

Sir, safety is an area where there can be 
no compromise. Any train accident that 
occurs is a matter of greet concern and 
anguish to us. The safety performance of 
Indian Railways, judged in terms of train
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accidents, has been registering improve­
ment. The number of train accident came 
downfirom 717 in 1985-86to532in 1990-91. 
The incidence of train accidents per minion 
train Idlometres also improved from 1.3 in 
1965-86 to 0.66 in 1990-91.

The trend of improvement has been 
sustained during the first nine months of the 
current financial year. The number of train 
accidentsduringApril-Deoember1991 were 
410 as against 416 in the corresponding 
period of 1990-91. I however, assure the 
House that Indian Railways would continue 
to accord the highest priority to safety.

. Sir, there have been a few unfortunate 
accidents involving passenger trains result­
ing in deaths. Due to unprecedented rains, 
faNing of boulders on the track and poor 
visibifity, an accident took place on Banga- 
lore-Oharmavaram section and 29 persons 
lost their Rves.

Passengers travelling by Ludhiana- 
Ferozepur Passenger train were attacked 
by mlftants on 26th December, 1991 result­
ing in a lose of 52 lives. On 6th October, 
1991, there was a bomb blast in a Patrol 
Special train, resulting in the death of 8 
poBce personnel. On the 8th of this month, 
a bomb blast took place in Ferozepur- 
BorabayJanta Express on Jakhal-Jind sec­
tion in which 5 passengers were killed.

Sir, we on the Raflways pay our hom­
age to the departed souls and convey our 
hearfsft condolences to the bereaved fami-

Management of Technology and emerging 
trends

Sir, incian Railways have demonstrated 
time and again their capability to manage 
ttcmoiogicaicnanges, d o r  ininocrango* 
over of traction, computerisation of freight 
accounting and passenger reservations, 
inventory management, Introduction of new 
types of noting stock, adoption of opera­
tional strategies and so on. We are con-

sdous of the challenges that we are facing 
and would be trying to introduce technologic 
cal innovations as we go on.

Operational and Marketing Strateglee

The operational strategies should aim 
at belter asset utilisation and be responsive 
to market impulses. Accordingly, greater 
emphasis needs to be laid on marketing 
strategies to correct the imbalance of over­
dependence on low-rated commodities which 
are price-sensitive but cost-inelastic. Greater 
emphasis on inter-modal traffic and 
containerisation would be attempted to cap­
ture high-rated traffic by running point-to- 
point trains with guaranteed delivery. "Own 
Your Wagon/Own Your Container” schemes 
would soon be launched so that captains of 
industry, trade and commerce can transport 
their goods more economically by availing 
themseivesof attractivefreight concessions. 
This would also supplement the wagon fleet 
of the Railways which are facing financial 
constraints.

Management of Change

In keeping with the new economic phi­
losophy and policy of the Government, it is 
necessary to make the organisation and 
administration of the railways more respon­
sive to changes. This may need 
organisational and structural changes which 
can be brought about on the basis of a 
detailed study. Is intend setting up a com­
mittee of experts to make recommenda­
tions to bring about the change in manage­
ment ethos solhat rail transport becomes a 
way of business.

The Zonal Railways would be treated 
as proffi-dentres to generate surplus. Loss- 
making Railways would first aim at break­
even. Accountably for financial results by 
bottom-line management would be 
emphasised. Towards this goal, I have di­
rected the RaNway Board to formulate not 
only the Action Plan for1992-93but alsothe 
financial planning for the entire Plan period.

Sir, any reform has.to start at the top. 
The House would be happy to note that top
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pekj d]opdqo ^aaj h]è bknpdaBecdpd Mh]j,
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h]nca, Japna c]qca nkqpa gehkiapnao kn
01*2/7* nalnaoajpejc16# kb pkp]h nkqpa
gehkiapnao* ]na _kjoè ana` ] `n]c kj pda
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Land Management

An area for generation of resources is 
exploitation of air space in metropolitan 
cities and effective land management. This 
new potential area is yet to be tapped and I 
am proceeding with caution. I am in dialogue 
with the State Governments and would be 
seeking their co-operation to enable the 
Railways to find resources for infrastructual 
development in metropolitan cities and else­
where for betterment of the community. i 
have appointed an Expert Committee to 
study the various aspects of the problem 
including the kind of organisation required 
for better land use. Maharashtra Govern­
ment has evinced keen interest and with 
their active co-operation, we propose to 
Identify areas in Bombay city so that this can 
be a trendsetter for the rest of the country.

New Lines. Gauge Conversions and 
DoubSngs

The following new line projects and 
sections, totalling 277 km, are targeted for 
opening before the end of March, 1992:

1. Trichur-Guruvayoor

2. Amguri-Tuli

3. Alleppey-Kayankulam

4. Teiapur-Patancheru

5. Adilabad-Pimpalkutti

6. Satna-Rampur Road of'Satna- 
RewaprcSject

7. Gwalior-Panihar of Guna-Etawah 
project

8. Lakshmikantapur-Kulpi of 
Lakshmikantapur-Namkhana 
project

9. Jammu-Bajatta of Jammu- 
Udhampur project

10. Rampur-Bilaspur of Ram pur-New 
Haidwani project

11. DamanjodH t̂fcshmipur of Koraput- 
Rayagada project

Besides, the following new line projects 
and sections are programmed to be opened 
to traffic during 1992-93;

1. Ram pur Road-Rewa of Satna- 
Rewa project

2. Bilaspur-Lalkua of Rampur-New 
Haldwani project

3. Gwalior-Sanichara of Guna- 
Etawah project

4. Mathura-Deeg of Mathura-Alwar
project

5. Challakere-Rayadurg of 
Chitradurg-Rayadurg project

6. DindiguFMadurai ofKarur-Dindigul- 
Tuticorin project

7. Lakshmipur-Singapuram Road of 
Koraput-Rayagada project

8. Talcher-Angul and Sambalpur- 
Maneswar of Talcher-Sambalpur 
project

The new lines programmed for opening 
in 1992-93total to367 km. With the opening 
of these sections, three projects, Satna- 
RewS, Ghitradurq-RayaAM-g and Koraput- 
Rayagada would be completed.

Two new lines Dudhnoi-Depa and 
Migrendisa-Ditokchera, both in the north­
east frontier region, are proposed to be 
taken up in 1992-93.

Broad Gauge linesfrom H ubli to Ankola, 
NarkhertoAmravati, Pedapallito Nizaqmbad 
via Karimnagar and Raichur to Gadwal are 
proposed to bring about speedy develop­
ment of backward areas. The proposals are 
being sent to the Planning Commission.



Gauge conversions of Manmad- 
Aurangabad and Salempur Barhaj Bazar 
sections have been completed during the 
current year. 16 new projects of gauge 
conversions, totalling 3,352 km are pro­
posed to be taken up in the year 1992-93.

The following are the 16 new projects:

1. Daund-Baramati

2. Delhi-Rewari

3. Gurhwal-Sitapur

4. Muzffarpur-Raxaul and Sagauli- 
Narkatiagan]

5. Aiiahabad-Varanasi

6. Mankapur-Katra-Faizabad

7. New Guwahati-Lumding

8. Bangalore-Hubli

9. Dindigul-Trichy

10. Miraj-Londa

11. Hospet-Hubli-Goa

12. Guntur-Guntakal and Guntakai- 
Kalluru

13. Secunderabad-Dronachelam and 
Secunderabad-Bejaram

14. Katpadi-Pakala-Tirupati

15. Gondia-Chandafort

16. Rewari-Jaipur

Doubling of about240km of track will be 
commissioned during 1991-92. Another350 
km are proposed to be completed in 1992­
93.

Doubling of Khana-Sainthia section on 
Eastern Railway, Maksi-Bairagarh on West­
ern Railway and Kuppam-Whitefieid on 
Southern Railway are proposed to be taken 
up during 1992-93. In respect of the Khana-

Sainthia doubling, the work of land acquisi­
tion and doubling between Khana-Jhapter 
Dhal with afly-over at KhanawiU betaken up 
in 1992-93. The survey for doubling of Andal- 
Sainthia section is also proposed to be taken 
up in 1992-93.

Track Renewals

Sir, the House is aware of the stress 
being placed by the Railways to wipe out the 
arrears in track renewals, which, at the 
beginning of the Seventh Plan, stood at a 
staggering figure of 19,500 km. As a result 
of the accelerated pace of track renewals 
initiated from the year 1985-86, the arrears 
are expected to come down to 9,600 km at 
the end of the current financial year. The 
target for track renewals set for the year 
1992-93 is 2,950 km, including 2,300km of 
track which falls due for renewal every year. 
While a part of the overdue renewals will 
extend into the Ninth Plan, all efforts are 
being made to ensure that track renewals 
are current by the end of the Eighth Plan on 
the highdensity routes.

Railway Electrification

We have assigned a high priority to 
Railway Electrification to meet the national 
objectives of energy conservation and re­
ducing our dependence on scarce petro­
leum-based energy. In my Budget Speech 
for the year 1991 -92,1 had indicated that the 
Railway proposed to electrify about 3,000 
routekilometresduringtheEighthPlan. We 
now propose to step up the pace of electri­
fication and have set a target of3,500 route 
kilometres for the Eighth Plan.

I am happy to Inform the House that, 
with the completion of electrification of Itarsi- 
Nagpurr Durg-Nagpur, and Itarsi-Bhusawal 
sections, three more important trunk routes 
linking Delhi and Madras, Howrah and 
Bombay, and Delhi and Bombay via Central 
Railway have been completed. The sections 
Jolarpettai-Bangalore, Jolarpetta^SaJem- 
Erode, Nagda Bhopal, Diva-Panvel and sub­
stantial portion of Kazipet-Secunderabad 
section are also getting completed. Our 
target for the current year is to complete
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electrification of 675 route kilometres.

The following new electrification 
schemes, totalling 1,553 route kilometres, 
have been included in the Budget;

1. Ambaia-Moradabad

2. Renigunta-Guntakal-Hospet in­
cluding TornagaUu-Ranjitpura

3. Erode-Erna ku lam -C ochin  
Harbour-Terminus

4. Vijayawada-Visakhapatnam in­
cluding Samalkot-Kakinada

5. ChandH-Muri-Barkakana

6. Jamadoba-Mohuda

Indian Railways will also commence 
electrification of Jhajha-Patna-Mughalsarai 
section which, though sanctioned, was held 
in abeyance so far.

As the House is aware, the two sec­
tions, Esplanade toTollyganj and Dum Dum 
to Beigacnia, totalling 10 kmiiave already 
been commissioned. Unfortunately, the work 
on the remaining 6.5 km stretch between 
EspSafiadeandBelgachiacouldnot progress 
as per the schedule, mainly because of 
labour problems. These problems have 
since been resolved with the assistance of 
the State Government of West Bengal and 
the work is now progressing satisfactorily. It 
is hoped that the remaiding stretch will be 
commissioned in 1995.

In Bombay, the extension of railway line 
from Mankhurd to Belapur including the 2 
km long bridge across Thane Creek is pro­
gressing satisfactorily and the line is ex­
pected to be opened to traffic in 1992.

The RapidTransit system from Madras 
Beach to Luz is progressing. One sub­
section of this stretch, from Madras Beach

to Park Town has since been opened to 
traffic. The next sub-section from Park Town 
toChepauk is likely to be completed in 1993.

Production Units

The performance of production units 
has been satisfactory in the year 1990-91. 
Diesel Locomotive Works, Varanasi, 
achieved an out-turn of 147 diesel locomo­
tives, exceeding the original target of 140 
locomotives. Chittaranjan Locomotive Works 
produced 110 electric locomotives against 
the target of 100. It also produced 44 diesel 
locomotives. Integral Coach Factory, 
Perambur exceeded its capacity of 1,000 
coaches by manufacturing 1,013 coaches. 
Rail Coach Factory, Kapurthaia, produced 
600 coaches against the target of 500. 
Wheel and Axle Plant, Bangalore manufac­
tured more than 23,000 wheelsets. In the 
current year also, the production units will 
not only achieve the targets but some may 
do even better.

Sir, it will beourendeavourto modernise 
the manufacturing technology, improve 
designs, maximise indigenisation, 
strengthen value engineering and improve 
overall productivity.

Energy Conservation

Indian Railways attach great impor­
tance to energy conservation. Energy bill of 
the Railways constitutes about 20% of the 
working expenses. Bulk of the energy is 
consumed on traction. Of the three modes 
of traction-steam, diesel and electric-steam 
is the least efficient. 315 steam locomotives 
are likely to be withdrawn from service in the 
current year, leaving a balance of around 
2,500 steam locos. Of these 2,000 steam 
locos will be condemned during the Eighth 
Plan. Ourtargetisthatbytheyear2000 AD, 
no steam loco will be left in the system. 
Besides, I ndian Railways have been making 
vigorous and concerted efforts towardscon- 
8ervation of energy. A number of energy 
conservation measures and programmes 
involving technological changes have been 
identified and are being pursued.



Railway Fare and Freight Committee

Sir, I am glad to Inform the House that 
a. Railway Fare and Freight Committee 
headed by Dr. D.M. Nanjundappa, an emi­
nent transport economist, has been set up. 
The Committee will examine closely not only 
the modalities of pricing of various services 
but also costing of services and main com- 
ponentsof costs and makesuitable sugges­
tions. All sectors of the economy have to be 
cost-effective and the various factors of 
production should be deployed to the best 
advantage of the community and the nation. 
The key issues are greater productivity and 
quality of work for enrichment of the country.

Indian Railway Finance Corporation

An amount of Rs. 1,500 cr. has been 
raised by Indian Railway Finance Corpora­
tion in the current year. The funds raised by 
the Corporation form part of Railways' Plan 
and do not constitute an additionality. Sir, I 
am glad to inform the House that in 1990-91, 
the Corporation has madeaprofit of Rs. 114 
cr., compared to Rs. 16.5cr. in 1989-90, and 
declared a dividend of 10% amounting to 
Rs. 23.2 cr.

RaB India TechnicalandEconomicServices

Rail IndiaTechnical and Economic Ser­
vices registered a turnover of Rs. 54 cr. in 
1990-91 with net foreign exchange earnings 
of Rs. 8.6 cr. The Company earned profit 
before tax of Rs. 3.1 cr. and declared a 
dividend of 25% amounting to Rs. 25 lakhs.

Indian Railway Construction Company

Indian Railway Construction Company 
recorded a turnover of Rs. 246 cr. and 
earned profit before tax of Rs. 11.7 cr. in 
1990-91 and declared a dividend of 10% 
amounting to Rs. 49 lakhs. The Company 
has been selected by the Government for 
disinvestment of shares.

Container Corporation of India

Container Corporationoflndia recorded 
a turnover of Rs.33.5 cr. in 1990-91, regis­

tering a 40% growth over the previous year. 
During 1990-91, CONCOR commissioned 
three Inland Container Depots at 
Ahmedabad, Pune and Hyderabad, and two 
Container Freight Stations at Moradabad 
and Panipat.

Konkan Railway Project

Konkan Railway Project is very dear to 
allof us. Atthe outset, I must place on record 
my grateful thanks to the State Govern­
ments of Maharashtra, Karnataka, Kerala 
and Goa for their whole-hearted co-opera­
tion In the progressing of this project. Addi­
tional resources, keeping in view the antici­
pated increase in the cost from Rs. 1,043cr. 
to Rs. 1,604 cr., would be required. Market 
borrowing on a larger scale has to be re­
sorted to in order to fiB the gap. However, 
notwithstanding the difficult resource posi­
tion, I have allocated Rs. 50 cr. more for the 
Konkan Railway Project for this year as 
equity.

Industrial Relations

Industrial relations on the Railways 
during 1991-92 have remained cordial and 
harmonious. Sir, I would like to acknowf- 
edge the yeoman service by the raHwaymen 
to the victims of earthquake at llttarkashi 
and the flood and cyclone victims in the 
State of Karnataka

Sports

The performance of Railways in the 
field of sports isashining example, lam glad 
to inform the House that the Railways 
achieved an all-time record of winning 26 
national championships in 1990-91. in the 
current year, the Railways have alreadywon 
17 national titles. Three railway 
sportspersons were recipients of the cov­
eted Arjuna Award.

Hon'bie Members .would be happy to 
note that I intend to extend the facility of free 
pass to former eligible Members otParila- 
merit, in keeping with Prime Minister's de­
sire so that they can continue to play their 
active part in public life.
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[Sh. C.K. Jaffer Sharief] works out to Rs. 1,150 cr.

13.00 hra

Budget Estimates 1992-93

I shall now deal with the Budget Esti­
mates for 1992-93. In 1992-93, the Rail­
ways areexpected tocarry 17 milliontonnes 
more of revenue earning traffic over the 
level of337million tonnes likely to be reached 
in the current year. As regards passenger 
traffic, a growth rate of 5% has been esti­
mated.

Based on these projections, the Gross 
Traffic Receipts at current fares and freight 
rates are estimated at Rs. 14,518 cr., an 
increase Of Rs. 932 cr. over the Revised 
Estimates for the current year.

The Ordinary Working Expenses for 
the year are estimated at Rs. 10,460 cr., an 
increase of Rs. 1,255 cr. over the Revised 
Estimates for the current year. This in­
crease is primarily to cover the cost of inputs 
for the incremental traffic, additional lease 
rental payabletothe Indian Railway Finance 
Corporation, increase in prices of fuel and 
other inputs and additional payment of Dear­
ness Allowance.

It is proposed to stepup the contribution 
to Depreciation ReserveFundfrom Rs.2,000 
cr. in the current year to Rs. 2,300 cr. in
1992-93.

The contribution to Pension Fund is 
proposed to be increased from Rs. 1,090cr. 
in the Revised Estimates for 1991 -92 twRs. 
1,200 cr. in the next year.

A Memorandum on the rate of dividend 
payable to the General Revenues on the 
Capital-at-charge has been submitted tothe 
Railway Convention Committee constituted 
recently. Meanwhile, provision for dividend 
for the year 1992-93 has been made at the 
same rate as for the current year. On this 
basis, the dividend liability for 1992-93

The Total Working Expenses, compris­
ing Ordinary Working Expenses and the 
appropriationsto Depreciation Reserve Fund 
and Pension Fund, are thus expected to be 
Rs. 13,960 cr. After taking into account the 
Net Miscellaneous Receipts of Rs. 206 cr., 
the Net Revenue will amount to Rs. 764 cr. 
This would not be sufficient to meet even ttie 
dividend liability of Rs. 1,150 cr. Besides, the 
Railways need additional resources to sus­
tain an adequate Plan size.

Tariff Proposals

Sir, the House is aware that the Rail­
ways have a long tradition of absorbing 
costs and even rendering service below cost 
as a matter of public policy. This becomes 
counterproductive beyond a point and would 
be deterimental to nation building. The so­
cial costs have risen from Rs. 421 cr. in 
1980-81 to Rs. 2,202 cr. in 1990-91, and to 
an estimated amount of Rs. 2,227 cr. in 
1991 -92. Further, the input costs are going 
up and hence a certain adjustment in fores 
and freight rates has become inevitable.

Sir, I am deeply concerned and shall 
still strive to render service to the rail users 
at affordable prices by absorbing costs by 
internal economies to some extent. Accord­
ingly, I have decided to protect the interests 
of the common man, weaker sections of yur 
society residing in urban and rural areas and 
the farmers by not only continuing the exist­
ing low tariff but also exempting altogether 
the following essential commodities from 
either any increase in freight rates or step­
ping up of classification:

(i) Foodgrains and Pulses

(ii) Salt for human consumption

(iii) Sugar

(iv) Gur, Shakkar and Jaggery

(v) Tea



(Vi) Fruits and Vegetables

(vH) Edible OVs

(viii) Kerosene

<ix) Diesel

(x) Chemical manures

(xO Organic manure

Ixii) Oilcake

(xlii) Oil aoedp

(xiv) Livestock and

(XV) Fodder

There will be no increase in platform 
ticket. There will be no increase in the 
Second Class ordinary fares upto 10 
kilometres. There will be no increase in 
sleeper surcharge up to 500 kilometres.

The Hon'ble Members, Sir, would ap­
preciate that rail transport is the mainstay of 
the economy and infrastructure develop­
ment cannot be neglected. Investment is 
necessary to generate future income and 
that can be achieved only by generating 
resources internally now.

I, therefore, propose some changes in 
tariff and rationalisation in freight structure 
to be made effective from 1.4.1992.

It is proposed to increase freight rates 
of all commodities, other than the essential 
commodities mentioned earlier, by 7.5%, 
except coal where the increase will be only 
4%. The tariff increase on coal is being kept 
low in order to contain the inflationary pres­
sures in the economy.

I also propose to rationalise the classi­
fication structure of different commodities, 
other than the essential commodities men­
tioned earlier, by raising the trainload,

wagonload and smalls classification by one 
step.

■ Some rationalisation of parcel classifi­
cation and charge is also proposed to be 
effected. The minimum charge in respect of 
parcels and luggage is proposed to be re­
vised from Rs. 17 to Rs. 30, except forffesh 
fruits ancl vegetables where the revised 
minimum eharge will be Rs. 20.

My proposals in regard to passenger 
fares are as under:-

(i) The fares for upper classes, 
namely, Air-conditioned First Class, 
Air-Conditioned Sleeper, First 
Class, and Air-Conditioned Chair 
Car are proposed to be increased 
by 20% for all distances. The fares 
forthe Rajdhani Express, New Delhi 
Bombay AC Express and the 
Shatabadi Express trains are also 
proposed to be suitably increased.

(ii) The fares lor Second Class Ordi­
nary are proposed to be increased 
by 50 paise per ticket in the lowest 
slab, progressively rising to Rs. 5 
per ticket for distances beyond 250 
km. I do not, however, propose to 
increase the fares for passengers 
travelling up to 10 km.

(iii) The Second Class Mdil/Express 
fares are proposed to be increased 
by Re 1 at the lowest distance slab, 
rising progressively to Rs. 25 per 
ticket for distances beyond 1,300 
km. The fare a passenger has to 
pay between Jammu Tawi and 
Karvyakumari-a distance of 3,726 
km-will thus go up by only Rs. 25.

(iv) For&econd Class Monthly Season 
Ticket fares, the existing number 
of equivalent single journeys is pro­
posed to be increased by one in all 
distance slabs. A Second Class 
Monthly Season Ticket holder will 
now have to pay fare equivalent to



9 to 24 single journeys at various 
distance slabs against the existing 
range of 8 to 23 single Journeys.
The First Class Monthly Season 
Ticket fares wW be correspond­
ingly adjusted.

(v) The Second Class Sleeper sur­
charge for the distance slab 501 
km to 1,000 km wilt be revised to 

. Rs. 25 from the present Rs. 20.

The above proposals are expected to 
yield an additional revenue of Rs. 1,366 cr. 
In the year 1992-93.

Sir, change is inherent in the nature of 
things. The old organisations like Railways 
respond to changes slowly. In a dynamic 
world, there is a need for a change in 
management awareness, attitude and 
apititude to respond to public impulses. The 
organised sectors should realise that they 
cannot clamour for andappropriate to them­
selves the entire fruits of development with 
their collective bargaining power instead of 
sharing the benefits with the people and the 
nation Public need better service and faster 
trains and, I am sure, they are willing to pay 
for it. Sacrifice, therefore, is needed on the 
part of all today so that we can plan for a 
better and brighter tomorrow. Resources 
have to be raised for investment in technol­
ogy, human resource development and 
operational strategies by adopting cost-ef­
fective methods and economic pricing of 
services. Towards this goal, Sir, we shall 
proceed with the fullest confidence in our 
people, our institutions and our democratic 
traditions. Sir, I am indeed privilegedtohead 
the railway family of dedicated workers who 
are ready to meet challenges and I am sure 
that the nation can count on their dbiflty and 
capability to usher in changes. I am confi- 
dert. Sir, the Hon'ble Members ofthe House 
will unanimously support my proposals for a 
vibrant, vigorous and viabH railway system.

With these words. Sir, I now commend 
the Railway Budgetfor1992-93toths House.
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13.10 furs.

PAPERS LAID ON THE TABLE >

Annual Report of and Review on the 
Working of the Central Warehousing

Corporation tor the Year 1990-91

[EngBshl

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD (SHRI TARUN 
GOGOI): I beg to toy on the Table—

(1) A copy of the Annual Report (Hindi 
and English versions) of the Cen­
tral Warehousing Corporation for 
the year 1990-91 Mongwith Au­
dited Accounts under sub-section 
(11) of section 31 of the Ware­
housing Corporation Act, 1962.

(2) A copy of the Review (Hindi and 
English versions) by the Govern­
ment on the working of the Central 
Warehousing Corporation for the 
year 1990-91. placed in Library 
See No. LT-1297/921

Notification under Water (Prevention and 
Control of Pollution) Cess Act, 1977

THE MINISTER OF STATE OF THE 
MINISTRY OF ENVIRONMENT AND FOR­
ESTS (SHRI KAMALNATH): I beg to lay on 
the Table a copy of the Notification No. 
G.S.R. 14(E) (Hindi and English versions) 
published in Gazette of India dated the 3rd 
January, 1992 regarding amendment to the 
Schedule 1 of the Water Cess Act, 1977 
issued under sub-section (1) of section 16of 
the Water prevention and Control of Pollu­
tion) Cess Act, 1977. placed in library See 
No. LT-1299/921

Indian Nursing Council (PendorVFamity/ 
Gratuity) Regulations, 1969 and State­
ment showing reasons tor delay In laying 

theee Papers etc.

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRIMATI D.K. THARADEVI 
SIDOHARTHA): I beg to lay on the Table—



(T) AcopyofthelrKfianNursingCoun- 
dl (Pension/Family Gratuity) Regu­
lations, 1969 (Hindi and English 
versions) published in Notification 
Nix 2-1/75-1NC toGazstteof India 
dated the 30th December, 1989 
under sub-section (9  of section 16 
of the Indian Nursing Council Act, 
1947, together with a corrigendum 
thereto published in Notification 
No. 2-1/7S ÎNC in Gazette of India 
dafatfthe TOth August, 1991.

(2) A statement (Hindi and English 
versions) showing reasons for de­
lay in laying the papers mentioned 
at (1) ab0va. [Placed in Library See 
N 6.LT~13aW 92t

(3) (0 A copy of the Annual Report
(Hindi and English versions) 
of the National Board of Ex­
aminations, New Delhi, for the 
year 1969-90 dongwith Au­
dited Accounts.

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of 
the National Board of Exami­
nations, New Deftl, for the 
year 1989-90.

(4) A Statement (Hindi and English 
versions) showing reasons fordo-* 
lay in laying the papers mentioned 
at (3) above. [Placed in Library. 
See No. LT-129W92]

13.11 hv*.

ASSENT TO BILLS

[Grytef*

SECRETARY-GENERAL Sir, I lay on 
the Ihbfo three Blls passedby the Houses 
off Parffament during the last Session and 

t assented to slnoe a report was last made to 
thwNnuse on the 20th December, 1991:-

(1) The Family Courts (Amendment) 
Bil, 1991

(2) The DeM High Court (Amendment) 
Bil, 1991

(3) The Appropriation (No.5) BN, 1991

Sir, I also lay ontheTable copies, duly 
authenticated by the Secretary-General of 
Rajya Sabha, of the following seven Bite 
passed by the Houses of Parliament during 
the last session and assented to since a 
report was last made to the House on 20th 
December, 1991:-

(1) The Banking Regulation (Amend­
ment) Bit, 1991

(2) The Constitution (Sixty-ninth 
Amendment) Bill, 1991

(3) The Customs (Amendment) Bill, 
1991

(4) The Tea companies (Acquisition 
and Transfer of Sick Tea Units) 
Amendment Bid. 1991

(5) The Stock Industrial Companies 
(Special Provisions) Amendment 
Bid, 1991

(6) The Monopolies and Restrictive 
Trade Practices (Amendment) Bill, 
1991

(7) The Government of National Capi­
tal Territory of DeiN BUI. 1991.

SHRI BASU DEB ACHARIA (Bankura): 
What about the retrenched workers?

SHRI SOMNATH CHATTERJEE 
(Bolpur): What about tha dismissed 
railwayman? He has not said anything about 
IL Let him say something. (Interruption#

(Transfeffon)

SHRI HARIN PATHAK (Ahmedtibad): 
Mr. Speaker, Sir, this Railway Budget has 
no provision tor Gujarat There is no provi-



[Sh. Hahn Pathak]

slon for the States of Gujarat, Rajasthan and 
Madhya Pradesh in this Budget. This is 

. sheer injustice. If the Budget has been 
drafted on the basis of political consider­
ations than our approach too would be 
based on political considerations. (Interrup- 
fibns) If justice is not done to Gujarat, there 
would be an agitation in the State. The 
people of Gujara: would launch an agitation 
against this Budget. (Interruption )̂

[EngSsh)

Why are you giving a step-motherly 
treatment to the State of 

. Gujarat? (Interruption )̂ •

MR. SPEAKER: Mr. Pathak, you first sit 
down. You should first behave property.

(Interruption )̂

[Translator!)

MR. SPEAKER: You first listen to what 
I am saying. Please take your seat.

(Interruptions!)

SHRI HARIN PATHAK: Injustice has 
been done to us. (Interruption )̂

MR. SPEAKER: You please sit down
first.

(Interruption )̂

MR. SPEAKER: It is not going on record, 

(iInterruptiond)*

[Translation)

SHRI HARIN PATHAK: If newtrainsare 
not intrpduced from Ahmedabad then there 
would be an agitation in Gujarat and no train 
would be allowed to run in the State. The 
Government had approved the proposal for 
running the Sartiar Patel Express between 
Ahmedabad and Bombay, but this Budget is

*Not recorded.

silent on that proposal. (Interruption )̂ The 
people of Gujarat are peacefully demanding 
their rights, (Interruption )̂

[English)

MR.* SPEAKER: The House stands 
adjourned to meet at 14.15 hours.

13.14 hve.

The Lok Sabha then adjourned for Lunch 
till fifteen minutes past Fourteen of the 

dock

The Lok Sabha reassembled after Lunch 
at Eighteen minutes past Fourteen of the 

dock

[MR. SPEAKER in the Chaif) 

[English)

SHRI BASU DEB ACHARIA (Bankura): 
We wanted to know from the Railway Minis­
ter, when he finished his speech about the 
reinstatement of dismissed employees.

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): There is no response from the 
Finance Minister either.

SHRI CHITTA BASU (Barasat): What 
happened to the Statement to be made by 
the Finance Minister? It is not a simple 
matter. I think, this newspaper carries cer­
tain information. It says and I quote: "The 
Indian Finance Minister way back in Novem­
ber, 1991 said that India will deregulate the 
steel industry; that the scale of divestment in 
the profitable public sector units will be 
raised from 20 per cent to 49 per cent;..."

SHRI NIRMAL KANTI CHATTERJEE: 
More than that, he has specifically saidthat 
in the coming year, this will be (tone.

SHRI SOMNATH CHATTERJEE 
(Bolpur): What happened to my privilege 
motion? I have given a privilege motion.



SHRI CHITTA BASU: The Finance Min­
uter is hire. This is an important issue. For 
his benefit, I will again read out that portion 
of the statement. It says: "The Indian Fi­
nance Minister way back in November, 1991 
said that India will deregulate the steel in­
dustry; that the scale of divestment in the 
profitable public sector units will be raised 
from 20 per cent to 49 per cent; that priority 
sector lending by banks will be 
reduced..."(Interruptions)

MR. DEPUTY SPEAKER: Let us com­
plete matters under rule 377 first

SHRI CHITTA BASU: He should react 
to it. (Interruptions)

SHRI RAM VILAS PASWAN (Rosera): 
No. The Minister of Parliamentary Affairs, 
Shri Ghulam Nabi Azad told in the morning 
that he had talked to the Finance Minister 
and the Finance Minister said that he would 
come after the presentation of the Railway 
Budget and make a statement. (Interrup­
tions)

SHRI SOMNATH CH ATTER JEE 
(Bolpur): On two issues, we want the Gov­
ernment to react immediately: (1) on the 
reinstatement of the dismissed railway em­
ployees which issue was not completed and
(2) the Finance Minister responds if he has 
any ...(In terruptions)

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Mr. Deputy- 
Speaker, through you, I would like to know 
specifically if they would like to have a 
response from the Finance Minister on what 
has come out in the paper which is being 
referred to, then the Finance Minister Is 
willing to do it.

SHRI BASU DEB ACHARIA: And about

FEBRUARY 25,1992 Statt. by Minister Alleged 458 
% allowing of access to world bam to 
* union Govt.'s budget papers

reinstatement of the dismissed railway em­
ployees.

Mft,DEPUTY-SPEAKER: Now the Hon. 
Finance Minister wfll make a statement as 
per your demand.

14.24 hrs.

STATEMENT BY MINISTER 
Alleged allowing of access to World 
Bank to Union Government Budget 

Papers

[English]

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Mr.Deputy-Speaker. 
Sir, i very much regret that I was busy in the 
other House in the morning when this matter 
was brought up. I am grateful for this oppor­
tunity to make this short statement.

Hon. Members may have seen a report 
in one of the newspapers alleging that the 
World Bank has been allowed access to the 
Union Government's Budget Papers. The 
body of the Report deals wtth contents of a 
letter of development policy which I had 
written to the President of the World Bank on 
11th November, 1991 regarding Structural 
Adjustment Loan/creditfromthe World Bank, 
IDA, for a total amount of 500 million dollars. 
This is the normal practice followed by all the 
merhber countries when seeking such as­
sistance under Structural Adjustment Lend­
ing. ‘

Hon. Members who have taken the 
trouble to read the Press report in full will 
know that the report only refers to various 
elements of our macro-economic 
stabilisation, structural reform efforts initi­
ated by the Government and extensively 
debated anddtecussedinthis augustHouse. 
It is not proper for me, sir, to say at this stage 
anything relating to what is or what is not In



of budget propoeals to 
[Sh. Manmohan Singh]

tha forthcoming Budget. However, in order 
to let Hon. Members Judge for themselves, 
this letter of development policy will be 
placed in the Library of Parliament immedi­
ately after the Budget is presented. (Inter­
ruptions)

SHRI RAM VILAS PASWAN (Rosera): 
You are not denying the Press report. What 
appeared in the Press is true. So, I want to 
know, according to the Finance Minister, 
what appeared in the Press is true? (Inter­
ruptions!)

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): Has he not promised to World 
Bank that these things will be included in the 
Budget? (Interruption )̂

MR. DEPUTY-SPEAKER: The Opposi­
tion Members wanted the Finance Minister 
to make a statement. Now, the Hon, Fi­
nance Minister has made a statement. Let 
us close it here.

(Interruptions!)

14.26 hrs.

RE. ALLEGED DISCLOSURE OF BUDGET 
PROPOSALS TO WORLD BANK AND 
CONTEMPT OF THE HOUSE BY THE 

FINANCE MINISTER

[Translation)

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Deputy Speaker, Sir, I was 
among the Members, who had raised this 
matter in the House. Itisamatterof satisfac­
tion that the Hon. Minister of Finance made 
a statement in the House. But he is prepared 
to reveal the contents of his letter to the 
World Bank, only after the presentation of

of the house by the finance minister 
the Budget. Is it necessary to hide these 
matters from the Parliament, which can be 
revealed to the World Bank? What if it gets 
leaked from the World Bank and mind you, 
the Finance Minister is not in a position to 
obtain information about the goings-on in­
side the World Bank. The conditionalities 
put toward by the World Bank have ap­
peared In today's newspapers. Upon our 
suggestion, you agreed to place them be­
fore the House. Similarly, I request you to 
make the necessary clarification regarding 
this letter also. It is also requested that the 
House may be taken into confidence re­
garding the I.M.F. conditionalities and the 
letter, about which a mention has been 
made, may please be placed before the 
House, before the presentation of the Bud­
get. We are prepared to take the pains and 
go the the Library to read it.

SHRI RABI RAY (Kendrapada): Mr. 
Deputy Speaker, Sir, it becomes clear from 
the statement made by the Hon. Finance 
Minister, just now, in which a reference has 
been made to some countries although their 
names were not specifically referred that 
these are Latin American countries, which 
have got ruined due to borrowings from the 
World Bank. In my opinion, India doesn't 
come in the category of those countries, at 
the moment but from the manner in which 
this matter was presented in this House it 
becomes crystal clear that.

[English]

The Finance Minister is guilty of con­
tempt of the House.

[Translation]

because it is an open challenge to the 
sovereignty of the Parliament. Our sover­
eignty is in question. As Shri Atal Bihari 
Vajpayee correctly observed, the Finance 
Minister thought ft prudent to take World 
Bank officials into confidence but not the
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House. This Is a fundamental question.

Untill this question Is decided, the House 
should not take up any other business. This 
is the question of sovereignty/supremacy of 
the House. The manner in which the Fi­
nance Minister and Narasimha Rao's Gov­
ernment has be wi taking decisions by mis­
leading the Parliament, specially during in­
ter-session period, I say

[English]

FEBRUARY 25,1992 world bank A contempt 462 
of the house by the finance minister , 
is such a letter from the World Bank Presi­
dent to the Finance Minister in which the 
conditionalities have been laid. Twenty-five 
conditionalities have also been published in 
this newspaper. They are laid down in the 
World Bank President's letter. Not one word 
has been spoken by the Hon. Finance Min­
ister. It is being said that there are certain 
things in this proposal which will be in the 
Budget, but we are not being told about it.

The Finance Minister owes a responsi­
bility. He is accountable to the House.

[Translation]

Not only the Finance Minister but also 
Shri Narasimha Rao and his cabinet is re­
sponsible for it. I would like to say that the 
Privilege Motion moved by our Hon. Mem­
bers may be considered. The statement 
made by Hon. Finance Minister does not 
satisfy the House. He should assure the 
House as Shri Vajpayee has demanded that 
all the papers about the condionalities will be 
laid on the Table of the House today itself.

[English]

SHRI SOMNATH CHATTERJEE 
(Bolpur): Mr. Deputy-Speaker, the Hon. Fi­
nance Minister gave, what he calls, his 
reply. I do not know whether it is reply to the 
very important issues that have been raised 
here and also mentioned inthis report. I take 
It he has not dealt with some of the issues 
because he has no answer to them. He does 
not controvert them. This report refers to the 
letter of the Finance Minister dated the 11 th 
November, 1991 which he says he has 
written and it also refers to the letter of the 
World Bank President, Lewis T. Preston of 
November 12th. He has not said a word 
about that.

Therefore, should we take It that there

The country does not know about it. 
And it has gone to the extent of saying, even 
the Prime Minister has been kept dark about 
it. Sir, is this the way the Government of 
India is functioning? Such drastic policy 
changes are being made. According to us, 
it is subverting our economic sovereignty 
and it is giving up our commitment to self­
reliance. And even the Prime Minister is 
supposed to be not knowing about these 
things. These are very serious matters, 
which cannot be taken just casually. He 
gives an impression, 'Yes, I have got a copy 
of this letter in my pocket. I shall produce it 
whenever it suits me. The Finance Minister 
says that he will produce it after the Budget. 
And, therefore, it obviously contains some­
thing related to the Budget. Otherwise, there 
is no reason not to publish it before the 
Budget. But, It is not denied that that letter 
has been given to the World Bank President. 
Therefore, it is vital for the secrecy of the 
Budget so far as the Parliament Members 
are concerned, so far as sovereign Parlia­
ment is concerned. Sir, it is not a matter of 
secrecy so far as the World Bank is con­
cerned. Therefore, World Bank is supposed 
to know. The World Bank is laying down 
conditionlities, about which not a word has 
been spoken. Sir, where do we stand? 
Therefore, it is very vital what Mr. Rabi Rayji 
has said, whetherthis Parliament remains a 
sovereign Parliament any longer. Over the 
most vital part of our policy, namely our 
economic policies, economic independence, 
economic sovereignty, we must know. Sir, is 
the World Bank President - because he is



of budget proposals to 
[Sh. Somnath Chatterjee]

giving him money and we are not giving him 
money-more acceptable to him?... (Inter- 
ruptiond) Therefore, World Bank is more 
acceptable to him and is a very coveted 
company than the Members of 
Parliament... (Interruptions!)

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Mr. Deputy 
Speaker, Sir, at the moment they can ask 
wMyctortfications... (Interruptions)

SHRI SOMNATH CHATTERJEE: We 
are expressing our anguish. Do you not 
realise that? Sir, how do you like, how does 
the country like, how does today Indians like 
when we are told that the World Bank have 
an access to our Union Budget, and when 
the country does not know, the Parliament 
does not know, how does one feel? Is this 
not an independent country? Therefore, if 
our information is not correct, if the newspa­
pers report is not correct. I would have 
expected a fuller statement from the Fi­
nance Minister, not a casual response. 
Therefore, our suspicion - there is some­
thing related to the Budget proposals in that 
letter, which is in the com munication with the 
World Bank, which the Finance Minister 
cannot afford to disclose now at this stage to 
the Members of Parliament is deepened. 
Therefore, I support what Mr. RabiRayjihas 
said and it must be clarified before we 
proceed further with any other item of the 
Agenda... (Interruptions!) '

[Translation]

SHRI RAM VILAS PASWAN: Mr. Deputy 
Speaker, Sir, I was thinking that Hon. Minis-

**Expunged as ordered by the Chair.

of the house by the finance minister 
ter would contradict whatever had appeared 
in the newspapers. (Interruptions!)

[English)

SHRI RANGARAJAN KUMARA­
MANGALAM: What is this? They can only 
ask clarifications... (Interruptions)

SHRI RAM VILAS PASWAN: Sir, Mr. 
Kumaramangalam is not a Speaker. Sir, you 
are in the Chair...(Interruptions!)

SHRI RANGARAJAN KUMARA­
MANGALAM: After the Minister's statement, 
they can ask clarifications. You cannot have 
a complete discussion in this House like 
this... (Interruptions!)

MR. DEPUTY-SPEAKER: It cannot be 
a debate. One or two persons can ask 
clarifications... (Interruptions)

[Translation)

SHRI RAM VILAS PASWAN: Mr. 
Deputy Speaker, Sir, I hoped that Hon. 
Minister will contradict whatever has ap­
peared in Indian Express today. But I am 
sorry to point out that whatever the Hon. 
Minister has said is a proof of ...**

[English]

SHRI RANGARAJAN KUMARA­
MANGALAM: Sir, this cannot go on record. 
This sort of a statement should not be 
allowed. (Interruptions)

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Mr. Deputy Speaker, 
Sir, I take strong objection to this sort of 
insinuation.

[Translatioh]

SHRI RAM VILAS PASWAN: Mr. 
Deputy Speaker, Sir, I would like to say that
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what is going In India, we are the Member of 
Parliament... (Interruptions!)

[EngtisH)

MR. DEPUTY SPEAKER: Kindly re­
sume your seats.

(interruptions!)

MR. DEPUTY SPEAKER: Kindly re­
sume your seat.

(iinterruptions!)

SHRI RANGARAJAN KUMARA­
MANGALAM: How can he behave like this? 
Let him give a proper notice. Either he 
should apologize or he should withdraw, it 
cannot be part of the proceedings. I am 
sorry, Sir. Mr. Deputy speaker, Sir, this is 
going too far. It cannot go on like this. There 
is a procedure, (interruptions!).

SHRI RAMESH CHENNITHALA 
(Kottayam): I want him to withdraw It. It 
should not go on record.

MR. DEPUTY SPEAKER: If there are 
any unparliamentary words, they will be 
expunged from the record.

(Interruption )̂

MR. DEPUTY SPEAKER: Kindly re­
sume your seat.

(Interruptions!)

[Translation

SHRI RAM VILAS PASWAN: Mr. 
Deputy Speaker, Sir, I was saying that 
Government has the right to take loan but 
not to mortagage the country. (Interrup­
tion^ '

SHRI A. CHARLES (Trivandrum); You 
withdraw*.

"Expunged as ordered by the Chair.

of the house by the finance minister
SHRI RANGARAJAN KUMARA­

MANGALAM: That is even worse. This is 
equally, directly apersonal allegation against 
the Finance Minister. Let him give a notice 
under the rules. It cannot go on record.

[Translation)

SHRI RAM VILAS PAW AN: I am not 
levelling any personal allegation against 
Shri Manmohan Singh. (Interruptions!)*

[English)

SHRI MUKUL BALK1SHAN %BASNJK 
(Buldana); This is totally a derogatory state­
ment. He cannot make such a statment. You 
should tell him that he should not make such 
a statement (Interruptions).

SHRI RANGARAJAN KUMARA- 
MAGALAM: Let him give a notice. It cannot 
go on record.

[Translatiori)

SHRI RAM VILAS PASWAN; Nothing 
can be more shameful for the country than 
what has appeared in the newspaper. As 
Atalji has said that if the Government has 
courage and thinks that these conditionali­
ties do not mortgage the country then it 
should lay the relevent papers containing 
the conditionalities before the presentation 
of the Budget. Government has no moral 
right to mortsgage the country. We.strongly 
oppose it.

[English)

MR. DEPUTY-SPEAKER: Hon. Mem­
bers, you have expressed your feelings. 
The Hon. Finance Minister also has made 
some statement by which you are not satis­
fied and for which you wanted to have some 
clarifications. One or two persons have al­
ready asked some clarifications. Now, Shri 
Indrajit Gupta will ask the last clarification.

SHRI RUPCHAND PAL (Hooghly): Sir, 
it Is the question of privilege of this House.
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SHRI GEORGE FERNADES 

(Muzafferpur): Sir, the Finance Minister must 
lay that statement today.

[Translation

Mr. Deputy Speaker, Sir, please listen 
to me. We have surrendered the dignity of 
India in the hands of World Bank. How the 
Indian Express got this news, I do not know. 
But it has published this news. The Hon. 
Finance Minister has also admitted in the 
Housethatthere is such a letter. He has also 
agreed to lay that letter on the Table of the 
House after the presentation of Budget be­
cause it is related with the budget and a 
serious matter. The World Bank officials 
might be considering us, the members of 
Parliament and our country, as a laughing 
stock. They will say that this country is very 
strange as World Bank officials possess ail 
the documents while the elected represen­
tatives of the country will have access to the 
document only alter the Budget. So, Mr. 
Deputy Speaker, Sir, who is sovereign, this 
country, this Parliament or the World Bank? 
You have given the documents to them even 
before presenting them in the House. So we 
are not demanding any more explanation. 
We want that you should lay the document, 
which you had sent to the World Bank, 
alongwith the reply received from the World 
Bank on theTable of the House today itself. 
It should be done forthwith as there is no 
harm in it.

lEngksli

SHRI INDRAJIT GUPTA (MkJnapore): 
Sir, I think the Hon. Finance Minister wiN be 
the first to admit that but for this matter 
having been appeared in some form or the 
other in one ofthe leading dailies and on that 
basis so many Members brought up this 
matter this morning, we would never have 
known about this. On his own volition, the 
Finance Minister was never going to com­
municate to this House about the letter on 
public policy which he has addressed-ho 
admitted-tothe President of the World Bank. 
It is only because of the furore that took 
place that this matter has now come on to 
the floor.

of the house by the finance minister -
My first question is why should* belike 

that. My second question is that everybody 
knows that the Budget proposals- measure 
in the Budget - do not take place in a 
vacuum, they are connected with some 
policies. The Budget is an instrument in 
order to implement certain policies. This is 
what the Budget is meant for. I do not 
expect, in a letter which is addressed by the 
Hon. Finance Minister to the World Bank, 
that he win spett out all the Budget mea­
sures. He would never do it. I am sure. But 
is * a letter on public policy and if that public 
policy to be approved? In this case * is 
having to be approved by the World Bank 
because they are the paymasters. Unfortu­
nately, since we have gone to them for a big 
loan they are now in a position to dictate 
some kind of quid pro quo -alright, we will 
give you the money provided you do certain 
things.

Now the question is that here in this 
News report in the Indian Express some 25 
or 26 conditionalities laid down or stipulated 
by the World bank have been addressed to 
thehon. Finance Minister subsequent to the 
receiving of his letter on public.policy. Is 
there no connection between the two? Now 
those conditionaltties have to be accepted - 
I presume - by the Government because * 
says here, unless he denies this. I quote:

"Mr. LewisT. Preston, on November 12 
laid down 25 conditions which the Govern­
ment of India expected to meet by April-May 
this year that is, if ft wants the Bank to 
release the second tranche of the US$ 500 
million loan for structural adjustment".

Structural adjustment means carrying 
out a number of measures. Many of those 
measures havetobe translated into budget­
ary terms when the Budget comes. So, the 
point that isworryingus and worrying every­
body in thia House is that this letter which 
was addressed on 1 fth November by the 
Horv Finance Minister did tt or did ft not give 
them some general policy line of certain 
assurance thatwe are prepared to do the** 
thtoge in the name of restructuring or rer 
adjusting our policies and having received 
that ietter and being re-asm ired that you are
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going to follow generaBy that line, that the 
World Bank has responded fay giving you 26 
conditionalities which an eminent Finance 
Minister like you will be able to translate ail 
those conditionalities into budgetary terms 

. That is why, perhaps, you are saying that we 
can only see that letter alter the Budget is 
presented. But the letter is the clue to what 
is coming in the Budget; the letter is the due 
to the public policy. Public policy has to be 
fashioned with the help of the budgetary 
proposals. Budgetary proposals are not 
something in the air; they are not made in the 
vacuum, so, the letter which was written by 
Shri Manmohan Singh and the World Bank 
Letter, both these letters should be made 
available to the House. The Budget is still 
one week away and there is enough time 
before the Budget to study that correspon­
dence and see what it amounts to and what 
It means. Therefore, they should be made 
available to this House immediately.

Secondly, before piadng the letters he 
should teB us now as to what are the param­
eters of this quid pro quo. Are we supposed 
to make a statement about the public policy 
which we are going to follow in the name of 
structural re-adjustment? Then, on the ba­
sis of that assurance, the World bank will 
say, "that is fine, now you kindly carry out 
these 25 or 26 conditions; if you do not do it 
by April or May, then you may not get the 
second tranche of that loan." So, it Is quid 
pro quo. I do not blame the Government; 
having gone to the World bank for a hefty 
loan like this, they know, with their eyes 
open, that the pay master win tryto ring their 
neck and get something. AH people who give 
big loans try to do it always to the man who 
takes the loan and that is why, consistently 
we have been against this line of becoming 
dependent on foreign funding agencies for 
the development of our own country be­
cause ft is bound to be reflected in 
conditionNtiea, most of which may be against 
the basic interest of our own country. So, 
kMBy elucidate as to what this exchange cl 
letters actually means. Please do not go on 
saying that is nothing new, this is the old 
practice and we had always dona it In tha 
peat This time, ft is not like in the pest 
because you have begun from a position

of the house by the finance minister 
where, yourself, the Prime Minister and 
other had informed us that the country is on 
the verge of complete bankruptcy; we have 
no money; we cannot repay our loans and all 
that. You had also said that we are going to 
become defaulters in the eyes ofthe world 
and India win be defamed. The rupee had 
been devalued and the gold had to be 
shifted out of the country as a deposit for 
getting foreign exchange, all these things 
are not usual practices. These are some­
thing new which had happened on the heels 
of that comes this exchange of letters. There­
fore, we are seriously worried. If this does 
not concern our economic sovereignty, then 
what does? So, we want to be reassured 
that the Government is not giving any type 
of assurances to the World Bank which 
would amount to curbing and limiting the 
sovereignty of this Government to take its 
own independent decisions. We are not 
satisfied with the statement which has been 
made and the whole correspondence must 
be given to the Parliament immediately, 
(iinterruptions!)

SHRI AMAL DATTA (Diamond 
Harbour): Sir, may I say something?

MR DEPUTY SPEAKER: My request 
to the Hon. Members is that it cannot be 
converted into a debate. There is a limit. 
One or two members wanted to ask some 
clarifications and they have been allowed. 
Your co-operation is also absolutely neces­
sary tocondudtheHouse. Wecannot break 
the rules.

(interwptiond)

MR DEPUTYSPEAKER: We should 
not break the* rules for ail times to come, 
everybody wants to speakfor afow minutes.

If there are any new things you can ask 
for clarifications, then it Is all right.

SHRI SAIFUDDIN CHOUDHURY: 
(Katwa) Wearesurprisedthat even after so 
many interventions, the Finance Minister is 
not forthright. It proves what kind of respect 
he has for the House.
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SHRI AMAL DATTA: He has another 
explanation to give. In December last year, 
when the House was very much concerned 
about the IMF conditionalities, there was a 
debate on the economic situation is the 
country. The Finance Minister laid some 
documents ontheTable of the House on the 
basis of which the debate was carried out. In 
that only the conditionalities of the IMF and 
the exchange of letters between the Fi­
nance Minister and the IMF were placed. 
But much before that, the World Bank thing 
had taken place. That means, the Finance 
Minister even at that time had not told us 
(iInterruption )̂

[Translation)

SHRI MADAN LAL KHURANA (South 
Delhi): All the leaders have expressed their 
views. Now we want to know the response 
of the Government.

SHRI AMAL DATTA: It is, therefore, 
incumbent that not only he explains about 
this letter but also explain why he did not 
bring to the attention of the House at that 
time in December. Will you piease ask him 
to do that?

SHRI BASUDEB ACHARIA: Is the Fi­
nance Minister going to lay all the corre­
spondence on the Table of the House?

SHRI RAM KAPSE (Thane): Only the 
Budget papers are secret till the Budget is 
presented the letters have nothingtodo with 
the Budget. These letters of 11 th November 
and 12th November have nothing to do with 
the Budget. If we are in a position to read 
those letters after the Budget is presented in 
the Parliament Library, why cant we do it 
today? I want a decision from the Chair, 
asking the Finance Minister to present both 
these letters today only. Either he should 
agree to it or you please direct him to do it.
It is not a secret paper. (Interruption )̂

SHRI SAiFUDDINCHOUDHURY: What 
is intriguing is, after the intervention by the 
leaders of various Parties and pointing the 
incongruity in the pronouncement of the 
Finance Minister where he has said, he can
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of the house by the finance minister 
only lay the Papers on the Table after the 
Budget is presented, he is not forthcoming. 
We consider it to be an affront to this House. 
He has committed a breach of privilege of 
this House. It is an insult to the Members of 
this House. Do you understand that?

No self-respecting person can say like
this.

In the morning we gave the notice of 
privilege motion. You from the Chair has not 
so far given your opinion about our privilege 
motion. It is my opinion that if the Finance 
Minister fails to lay the papers, the letter that 
he has written tothe World Bank today itself, 
just now, then you please accept our privi­
lege motion, for the breach of privilege that 
he has com mitted. (Interruptions!)

SHRI A. CHARLES: The formal discus­
sion cannot take place now. It can take place 
only after presentation ofthe Budget. There 
are many matters in the Government that 
are kept confidential. It is unfortunate that 
some ofthe Opposition Members who had 
been Hon. Ministers earlier are seeking 
information that has to be kept confidential, 
at this stage. It will be placed only on the 
Table ofthe House only after the Budget is 
presented.

So, I request that this plea should be 
accepted.

MR. DEPUTYSPEAKER: Hon. Finance 
Minister, do you like to say something?

SHRI MANMOHAN SINGH: No.

SHRI ATAL BIHAR VAJPAYEE: I am 
on a point of order [Interruptions!)

MR. DEPUTYSPEAKER: ShriAtal Bihari 
Vajpayee is on a point of order. Let us hear 
his point of order.

[Translation

SHRI ATAL BIHARI VAJPAYEE: Mr. 
Deputy Speaker, Sir, if you go through the 
rules, you will come to know as to what type 
of documents, papers, information etc. can
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be or cannot be given by the Government to 
the House. The Minister of Finance has 
already accepted that he has written the 
letter. Ishe claiming thatthe contents ofthat 
letter. Is he claming thatthe contents ofthat 
letter cannot be revealed in the House in 
public interest, or in national interest? The 
information can not be revealed on the 
above ground only. But the Minister of Fi­
nance is not claiming it. He is stating that he 
has written the letter and he will disclose its 
contents but not today or till the budget is 
presented. It creates a sort of controversy. 
This has controted the entire dispute (Inter- 
ruptlondj In the circumstances if anybody 
draws the conclusion, I don’t know whether 
the Minister of Finance will like to draw this 
conclusion that there is some relationship 
between the letter written by the Finance 
Minister and the conditionalities imposed by 
the World bank in respect of forthcoming 
Budget. (Interruptions) I raised the point of 
order. I am not appealing to Minister of 
Finance, because hetumed a deaf ear to my 
appeals. His trouble is his own creation. He 
can neither convince the House not the 
country as to why the letter written by him 
can only be showed after the presentation of 
the budget and not before it? But I am 
pointing out to you that the Hon. Minister of 
Finance did not claim that it was not in public 
interest to show the letter. This letter cannot 
be concealed from the House and it cannot 
be avoided till the presentation of the bud­
get In this connection, we want your deci­
sion. (Interruptions) It is the Chair to decide 
it. Had he referred to public interest, even if 
it were wrong, you might have been help­
less, but he is not referring at all to the public 
interest. He merely says that he has written 
the letter, he will show it later on but not now. 
How can his argument be accepted?There­
fore, I am saying that my point of order is 
before you for your consideration and deci­
sion. He is making no claim that showing the 
letter is not in public interest. Therefore, 
please direct him to lay the letter on the 
Table of the House.

1500 hre

[English)

SHRI SOMNATH CHATTERJEE ^ r.

of the house by the finance minister 
Deputy Speaker, Sir, this is a matter con­
cerning the economic sovereignty of this 
country and that is why all the Members are 
agitated over this issue. It seems that the 
Finance Minister is unable to make up this 
mind. Let the Prime Minister come. It con­
cerns the sovereighty of this House, the 
prestige of this House and the sovereignty of 
the country. The Prime Minister should be 
hereandhemustrespondtothis. He should 
be here. (Interruptions!)

SHRI CHANDRA JE E T YADAV 
(Azamgarh): This point of order was raised 
by Shri Atal Bihari Vajpayee. When I stood 
up earlier, I also wanted to raise the point of 
order. I think that the Finance Minister was 
merely saying that he wrote a letter. But he 
did not say that he wrote a letter requesting 
theWorldBanktograntloantolndia Butthe 
letter is titled as the "Letter of Development 
Policy". It is npt an ordinary letter. It is not a 
request only to the World Bank saying that 
we need loan and we are requesting it to 
grant us loan. (Interruptions) Please just 
listen. But this is a letter of development 
policy of India Now, whatever reports have 
come to us through the newspapers, they 
give the impression one can reach this 
conclusion that before that, there was some 
kind of negotiations. On 11th November, the 
Finance Minister of India writes a letter. 
Just, the next day, the World bank replies so 
promptly..(Interruptions). Just listen. 
Mr.Lewis T. Preston replies to the letter 
initiating 25 conditions saying that you ac­
cept these conditions. The inference which 
has already been drawn by the public is that 
this letter also gives certain concrete hints to 
the World Bank that in our coming Budget 
we are going to take these measures. There­
fore, it amounts to leakage also. I repeat that 
it amounts to leakage also and the World 
Bapk has already been told as to what will be 
thS nature of the Budget that will be the 
nature of the Budget that will be presented 
in this country. That is why, the Finance 
Minister, while agreeing that he will placethe 
letter in the Library, says that it will be done 
so only after the 29th. There is a significant 
observation because he does not want to 
confirm officially what has been published in 
the newspapers because that will amount to 
leakage of the Budget. Therefore, as this



point of order has been raised. Sir, you have 
asked the Treasury Benches about this and 
nobody is prepared to come forward and say 
why this point of order should not be upheld. 
Therefore, we are not depending on the 
Finance Minister's reply. He has refused It. 
He says he will not do it; he has nothing to 
say now; he will do it after the Budget.

SHRI SOMNATH CHATTERJEE: 
Where is the Leader of the House?

SHRI CHANDRA JEET YADAV: Letthe 
Prime Minister come. Otherwise, we will net 
be satisfied. Please do not treat it as a 
simple issue as you said earlier. It is not that 
simple an issue. It is a serious matter. It 
amounts to placing our economic sover­
eignty to the World Bank. We have been 
consistently saying this for the last six 
months. Now, it hascome beforethis House 
aflti this House is not taken into confidence; 
the country is not taken into confidence. Our 
M tasters are becoming either the IMF or the 
World Bank. WHI this country tolerate this? 
Therefore, you must give your ruling. At 
least, we request youto get the letter placed 
on the Table of the House. We must get the 
letter. This is our request. Otherwise it is 
very difficult.

SHRI SOMNATH CHATTERJEE: Shall 
we get it from the Indian Express?

SHRI CHANDRA JHEET YADAV: We 
cannot also yield like this. We cannot agree 
to the view that the Finance Minister wHI do 
it according to his sweet wishes. He says; 'I 
WHI do it according to my own convenience.'
It cannot be so. This is all what I want to say. 
(Interruptiond)

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, I would fike to draw your 
attention to this important matter. We do not 
represent only IndMduale in this House. We 
do represent millions of people. Before we 
go In for the Budgetary exercise, It Is those 
mlfions of people who must knew what are 
the conditionalities which have been agreed 
upon by our Finance Minister. It is India
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which will protest in this regard. It Is time to 
protest. If the people's voice is not heard, 
then they will throw this Government out. 
Therefore, in the interest of those millions, it 
is very necessary that the letters be imme­
diately placed on the Table of the House. 
(Interruptions!)

SHRI CHITTA BASU (Barasat): I want 
to know what is your ruling. (Interruption )̂

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum): This letter was written before 
the Winter session. Since then many more 
such letters have been exchanged also. We 
want that all those bunch of letters also 
should be placed on the Table ofthe House. 
He should come out with all the correspon­
dence subsequent to that also. That is what 
he must do. (Interruptions)

MR DEPUTY-SPEAKER: Kindly re­
sume your seat.

(iInterruptions!)

SHRI CHITTA BASU: You have to give 
your ruling. (Interruption )̂

MR. DEPUTY -SPEAKER: Many Hon. 
Members have expressed their anguish and 
the Treasury Benches have also held it. 
Your demand is that you want the Hon. 
Finance Minister to respond to your..

SHRI BASU DEB ACHARIA: Not 
respond, (iinterruptions!)

SHRI NIRMAL KANTI CHATTERJEE: 
We want the letters to be placed on the 
Table of the House.

MR. DEPUTY-SPEAKER: You are quot­
ing certain information based on the news­
paper report...

(Interruption )̂

SOME HON. MEMBERS: No, sir. {In­
terruption^

SHRI BASU DEB ACHARIA: Why can­
not he place the \Mstl (Interruption^
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SHRI RANGARAJAN KUMARA­

MANGALAM: With due respect to so many 
senior leaders on the other side rising, I 
think, they should be aware that we have 
been conducting the House on certain rules, 
procedure and conventions, (tInterruption8} 
You cannot ask any Minister to lay any 
document on the Table of the House unlsss 
he has been referring to it. Your criticism is 
that it is a matter of leakage of the Budget 
and it is a question of privilege understand 
that they have already given a notice to the 
Speaker. Let the Speaker decide. He has 
not referred to the contents of the docu­
ment. He cannot be asked to place the 
document. Let us go by the proper rules and 
procedure. They cannot go Like that. If they 
say that it is a question of privilege, let them 
go to the speaker and let the Speaker decide 
about it. if it is not a privilege issue, they 
cannot force us to lay the document on the 
Table of the House. He will lay it when he 
wants. (Interruptions)

SHRI RAM KAPSE: rhe Minister has 
agreed to piacethe paper? in ihe library after 
29th. It should be presented today 
only. (Interruptions!)

SHRI SAIFUDDIN CHOUDHURY: Let­
ter has to come today. (Interruption )̂

MR. DEPUTYSPEAKER: The point is 
that the Hon. the Finance Minister has not 
quoted anything from the documents which 
are in his possession. (Interruptions!) You 
have relied upon the information published 
in the newspapers. (Interruptions) The Hon. 
Minister has not quoted anything from any 
document.

(Interruptions!)

SHRI BASU DEB ACHARIA: Sir, we do 
not allow the House to function like this.

15.11 hrs

At this stage, Shrimati MaJinl Bhattacharya 
and some other hon. Members came and

stoodon the floor near the table.

(Interruption )̂ -

ofthehouse by the finance minister
MR. DEPUTY SPEAKER: If you foel 

that the Hon. Finance Minister has not re­
sponded to you or if you feel that your right 
is infringed, then you can take this up in 
some form or other. Today is not the last 
day, any how. (Interruption )̂ Let us follow 
the procedure. \

(Interruptions!)

SHRI SAIFUDDIN CHOUDHURY: What 
is the procedure? (Interruptionŝ

MR. DEPUTY SPEAKER: you can take 
up this matter in some form or the other 
later. Now, kindly resume your seats.

(Interruption )̂

MR. DEPUTYSPEAKER: I understand 
your feelings and there is no doubt about it. 
Please resume your seats now.

(Interruptions!)

MR. DEPUTYSPEAKER: Now, the 
House rtands adjourned for fifteen minutes.

15.22 hrs.

The Lok Sabha then adjourned titi thirty 
seven minutes past fifteen of the Clock.

The Lok Sabha re assembled at forty
minutes past fifteen of the Clock.

[MR DEPUTY SPEAKER/n the Chaii).

RE. ALLEGED DISCLOSURE OF BUD­
GET PROPOSALS t o  w o rld  bank 
AND 0 OT MPT OF THE HOUSE BY 

u-F.  ̂ N VvCE MINISTER-COA/7D.

(Interruptions!)

[English]

SHRI SAIFUDDIN CHOUDHURY 
. (Katwa) Sir, what happened? Where Is the 
letter?
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(Interruptions!)

SHRI BASU DEB ACHARIA:(Bankura) 
Where are the letters? We want the letters 
to be placed here immediately.

MR. DEPUITYSPEAKER: Leaders of 
various parties etre discussing the issue 
inside the chanber of the Hon. Speaker

(Interruption )̂

15.40 hrs.

" At this stage, Shri Anil Basu and some 
other Hon. Members came and stood on the 
floor near the Table."

MR. DEPUTYSPEAKER: the leaders 
of various parties are sitting inside and 
discussing this matter. Therefore, (think, we 
should allow them to discuss.

(Interruptions!)

[Translation)

SHRI MADAN LAL KHURANA (South 
Delhi) You piease adjourn the House (inter­
ruptions!)

[English)

MR. DEPUTYSPEAKER: The House 
stands adjourned to meet again at 4 PM.

15.41 hrs.

The Lok Sabha then adjourned till sixteen 
. of the clock.

The Lok Sabha re-assembled at six 
Minutes past sixteen ofthe Clock

[ MR SPEAKER - in the Chair J

RE ALLEGED DISCLOSURE OF BUD­
GET PROPOSALS TO WORLD BANK 
AND CONTEMPT OF THE HOUSE BY 

FINANCE MINISTER -CONTD.

(Interruptions!)

of the house by the finance minister 
[English)

SHRI SOMNATH CHATTERJEE 
(Bolpur): This is a matter which is agitating 
the entire Opposition Members. We feel that 
the matter is relating to our sovereignty, the 
country's sovereignty, the prestige of the 
Parliament, it is the right of the representa­
tives of the people to know as to what is 
really happening in this country.

Now, it appears that the inance Minis­
ter is not disputing the existence of the 
document, is not disputing the relevance of 
this document. The right of the Members to 
know, he is choosing his own time he says, 
only after the Budget.

It seems the newspapers can have 
access, but we cannot have access. There­
fore, I say that this is a matter where the 
sovereignty ofthe House is involved, let the 
Leader of the House come and let his coun­
sel be also there. We want to hear him on 
what basis he is opposing, if he is at all 
opposing? I do not want to make it between 
me and the Finance Minister. This is a 
question of the sovereignty of this House, 
the right of this House to know, our right to 
information is beihg denied. Therefore, Itthe 
Leader ofthe House come and let us find out 
what is the real objection?

[Translation!)

SHRI MOHAN SINGH (Deoria): Sir, 
Shri Vajpayee raised a point of order. The 
point of order was that the Government 
cannot hide any issue in this House without 
taking shelter of national interest. You have 
to give your ruling on it.

MR. SPEAKER: I will give my ruling.

SHRI MOHAN SINGH: Mr. Speaker, 
Sir, the point of order here is that this 
Government had dedicated its previous 
budget to late Shri Rajiv Gandhi, this time it 
has to write a sentence "dedicated to the 
World bank.” There is no question of se­
crecy. Therefore, the letter should be laid 
before the House, otherwise, the entire 
country will have an impression that this 
Government is not responsibletothis House,
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rather t  Is more responstrie to the Worid do not know thsconlentsol that letter, as he
Bank.ThtfGovemmentdoesnotconsiderR eo confidently said, that 11 am to see It I
to be Is racponsttflfiy to produce this letter would feel re-assured that there has been
in the House. . no Improper conduct on the part of the

• Government or anything of that kind. He
[Engfcfy may be perfectly right. But In the present

. sRuallon he does not daimlhe privilege. In
SHRI LAL K. ADVANI (Gandhi Nagar): . the present stuatlon he offers totlay the

Mr. Speaker, Sir, unfortunately, I was not paperontheTabieofthe House, but Only on
herewhenthisentireissuearDse.But.inthls the 29th, or after the 29th. This certainly
morning’s newspaper. The frxrtan Express, strengthensthe misgivings which I amsure
the story of it was published. The substance he did not have the intention to strengthen,
of ih^toryis that the contents of the Budget But let me say. I would plead wkh him not to
that is to be presented to the House on the react to Rina personal plane but to view the
29th, certain provisions of R, are known to matter objectively and try to allay the misgiv-
the world; whereas the House is in the dark; ings of everyone and to see that things come
the country is in the dark. to an end. This is my humble plea:

This is a sRuation with which no Mem- MR. SPEAKER: Wouldyouto respond?
ber of Parliament can reconcRe; the country
cannot reconcile. R is this that evoked a The Minister of Finance
reaction in the House. And I would say. in aN '
humility and with respect to the Finance SHRI MANHOAN SINGH: Shri Lai K.
Minister, that this is not a personal matter at Advani was taking about the sanctity of the
all. if he were to view R with less subjectivity Budget. I wish to assure the House that the
because, in the course of this displayed sanctRy of the Budget has been fully pre­
anger certain things may have been said served,
which may have been directed against him -
personally with which I would not agree SHRI SAIFUDDIN CHOWDHURY
because, J am sure, whatever the Finance (Katwa): This is not the answer.
Minister is doing is the attitude of the whole (Interruptions)
Government. R is not the Finance Minister
alone who is responsMe for whatever is * SHRI INDRAJIT GUPTA (Mldnapore):
taking place. And therefore  ̂the options The Hon. Finance Minister has been sitting
before him were either to deny that report or here and Bstening for a considerable time
to say that that report is not true and the now. This has been going on for quite some
sanctRy of the Budget has been preserved, timeandmanymembersincluclingthelead-
and that there is no violation of the sanctRy ers have spoken on the same point. There
of the Budget I am sure thatthe matter is nothing new that is being said now. If he
would have ended, then R would have been now says, as he'has just now said, for the
the M ian Express-word against him. and first time he has mads a very categorical
particutarty what he said was that he did not statement, that he assures the house that
deny the fact that a certain latter had been the sanctRy of the Budget has not been
written to the Worid bank. That is the basis violated in any way through the correspon-
of the report and he couid have also pleaded dence he has had with the World bank, if that
that R is not a practice of the Hduse that al is so, then why is he (nsjstthg on those
syr?i letters be placed before the House and papers being sUbmRted to the House only
ÎcandaimprivRegethatRwMnotbeplaced after the budget, if the sanctity is not violated,
before the House.* But what ha said was I want to repeat-earlier you were not in the
thathewaswiiingtoplaoethattetterbutonly Chair then - that the proposals, specific
after the 29th. . proposals, financial proposals which are

contained bithaBudget may be those are
Now, Iwoutd plead wRh him, because I not̂ contained in that way which he hat



writtentotheWorld Bank. Or, I donotknow;
I have not seen the latter, but the point lathe 
Budget proposals are connected with cer­
tain policies. They are not something in the . 
abstract, it is the budget, which is an instru­
ment in order to implement certain poBciea. 
So, that letter whicn he has written, which is 
a question of public policy as he says, 
indicates to the World bank certain broad 
policy measures which the Government is 
thinking of or is about to take and on that. 
basis the World bank has laid down some 
conditionalities, some twenty-six of them, 
according to the Indian Express. This whole 
thing, this exchange of letters, is a sort of 
quid pro quo - you give some policy assur­
ances and we wiil give you some condition­
alities, which you are expected toimplement 
by April or May. it is only out ofthat, concrete 
specific Budget measures come out. There­
fore, if he says that what f am saying is 
wrong, then there is no reason for him to 
withhold these letters until after the Budget. 
What is the connection? He should tell us as 
to what is the connection between hie letter, 
the World Bank's reply and the forthcoming 
Budget. I am not asking him to sped out the 
Budget measures here. What is the connec­
tion between all these things if there is no 
connection, why should he be chary d  
laying those papers on the Table of the 
House immediately if there is some connec­
tion, then he should say so and then it is a 
very serious matter, on which we have been 
expressing our apprehension the whole 
d ^  JJntstTjptiondl He is caught in a kind of 
self contradiction now. He should explain 
what it means...(Interruptions!)

MR SPEAKER: We have discussed 
this issue for a pretty long time before the 
Budget is presented. The Hon. Members 
are going to have enough time to discuss the 
principles involved in the Budget and the 
Demands.

(Interruption )̂

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum); This is too serious a matter. He 
cannot explain the connection. .(Interrup­
tions!) *
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MR SPEAKER: please taka your seat.

(Interruption^

MR SPEAKER: This is not helping 
yourself, at least let me complete what I 
have to say. Before I complete, if you jump 
up and speak, then it wiU be very difficult for 
me to articulate what I have to say. I was 
saying that before the Budget is presented, 
we have discussed this issue for the whole 
day. I was going to say that I am going to 
allow one ortwo Members to speak. Do you 
wish that everybody should be allowed to 
speak on this?

(Interruptions!)

MR SPEAKER: You do not hear and 
you do not allow others to speak.

(,Interruptions!)

MR SPEAKER: I have to regulatetfhe 
house. If you do not want the House to be 
regulated, it is your wish, I can say that the 
house is probably not wanting to discuss 
this.

(iInterruptions!)

[Translation)

SHRI GEORGE FERNANDAS 
(Muzaffarpur); Mr. Speaker, Sir, we accept 
it that you have to regulate the House. We 
have respect for you. (Interruptions!)

[iEnglish)

MR SPEAKER: Please let me know as 
to how I should go about this.

(<Interruptions!)

SHRI SAIFUDDIN CHOPUDHURY 
(Katwa); Why can he not place that 
letter?..(/nfemipffons}

[Trsnslatkxi)

SHRI GEORGE FERNADES: Mr, 
Speaker Sir, You should also take into ac-
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count the dignity of this House as wed as the 
dignity of the country (Interruptiond) '

[English

MR. SPEAKER: I wiH allow you to speak.

SHRI GEORGE FERNANDES; Excuse 
me Sir, you are evading the issue. (Interrup­
tions) it is not an ordinary thing, you should 
think about it. This issue would not have 
been raised if the Indian Express had not got 
the papers. (Interruptions!)

{English) ,

MR. SPEAKER: Would you take the 
responsibility as to what has appeared in the 
tndian Express is correct?

(Interruptions!)

SHRI INDRAJIT GUPTA: Mr. Speaker, 
Sir, you are unwittingly creating another 
contradiction. You are asking some Mem­
ber here, whether he is willing to take the 
responsibility of vouching for the veracity of 
the Indian Express report. If the Indian 
Express report according to the Govern­
ment or the Finance Minister is not correct, 
is not true, then let him say so.. (Interrup­
tion^

MR. SPEAKER: Has he said that it is 
correct?

(iInterruptions!)

SHRI MANMOHANSINGH: IthinkHon. 
Members must know that every day news­
papers publish that certain taxes are going 
to be taken; certain taxes are going to be 
remitted. Now, if the Finance Minister of the 
country was to deny before the Budget any 
such thing, I do not think you can really run 
an orderly Budget proposal. Therefore, if I 
admit, I would be harming the process of 
Budget preparation and if I deny, I would be 
harming the Budget. ,

— t . t — *[iransmoon)

. SHRI GEORGE FERNANDES: Mr.

of the house by the finance minister 
Speaker, Sir, it is between you and I If this 
issue had not been ventilated through the 
newspaper and the Hon. Finance Minister 
had not made the statement in the House. 
We have not raised this matter at 
all.(/nfem/pdbns) Please listen. (Interrup­
tion*)

MR. SPEAKER: I shall listen one by 
one. Please sit down.

SHRI GEORGE FERNANDES: Today, 
the news has reached Washington that this 
issue, has been raised in Indian parliament 
and the Government have denied to lay the 
documents In the House. It has caused a 
great set back to the prestige ofthe country 
as well as of ours. We have sold our honour 
to the World and the World bank. Therefore, 
you have to maintain the dignity of this 
House as well as the dignity ofthe country. 
Please donl leavethis issue in this way. Tell 
him that he should give these documents to 
us. he has already accepted that he had 
written a letter. Today, Shri Somnath said in 
the House that Washington had also sent 
the letter and the Hon. Finance Minister also 
did not deny it. The letter ofthe Hon. Finance 
Minister written on 11th November and its 
reply sent by Washington on 12 November 
should immediately be laid on the Table of 
the House, otherwsie the proceedings can­
not go on.

[English)

SHRI SAIFUDDIN CHOUDHURY: You 
should also be concerned as we are. it is the 
question ofthe sovereignty of this House. It 
is the question of the respect ofthe House. 
The Finance Minister has admitted a little 
while ago that he had written a letter. We 
wanted that he places that letter in the 
House. Now, he is saying that he wili not 
place it and hewiNdo it after the presentation 
of the Budget. What is the connection with 
that? It is disrespect of the House.

SHRI INDRAJIT GUPTA: If this matter 
had not been ventilated through the press 
and then taken up here, it would have bean 
a different matter. But, since It has comeout 
and come out so prominently and being
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[Sh. Satfuddto Choudhuy] "

dfocuaead here and now If ttw dackto that 
they wll not lay ttw papara t* ttw 29th 

, Fabruaiy, Today tt la 2Stti February and 
thafaar»atUe4ofSdayatogoa>arthtathlnB 
haa appeared In ttw Prags, now If delay 
takee place, there would be tremendoue 
■peculation .throughout the country and all 
typps afrumora art stories and aN thatwM 
run riot for the naxt four-five days, la that • 
desirable? la that In ttw' Maraat of the 
country? You pleeee consider that.

SHRI SOMNATH CHATTERJEE: It la 
not good for the whole country.

SHRI RUPCHANDPAL(Hooghly),You 
are ttw cuatotflan of tttia House and you 
have to prated the honour, prestige and 
sovarigtgy of this House.

8HR! SAIFUDDIN CHOUDHUHY:lt has 
a connection with tha Budget and the way 
the Rnanoe Minister is behaving only con- .. 
firms that K has a link wfth the Budget But, 
Budget or no Budget, ttw question la that 
something has come out In the Press. We 
raised that in the House. HehseadmUedto 
that He had written a letter, we want that 
latter to be placed on the Table of the Houae 
for our information and perusal. How can ho 
deny tha tetter that is in possession of 
somebody else can this House and ItsMem- 
bers be denied the right to see that. Is that 
not insulting?

*- -* » ■ (ilin fM M g
SHRI MAQANIAL KHURANA (South 

DaihQ.Mr. Speaker, Sir, we would Hketo ask 
only one question. PlaaaetaCuswhy doyou 
want todottafier 29th and why not today?

. Either taB that the latter Is not avaBabla and 
tttlsavsilable, we would ika to seat. The 
Houae fedamamflng A Why are you Insist­
ing to place It after 29lh? What are ttw 
reasons? Etthergfos a convincing raply or 
place the letter before the House and If you 
canlsadatyua, wo wSteke i thal whatever 
ttw come In the newspaper, irlrue. It is a  
quaattonofthesowarieignty of the country. 
Therefore, my submission is that other you
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produce I today In ttw Houaa or wqitain tha 
reasons of not producing tt.

SHRI RABi RAY (Kendrapada); Mr. 
Speaker, Sir, today when Ate|l raised this
tamtrr

MR SPEAKER: I was hearing tha De­
bate.

[Translation]

SHRI RABI RAY: You were present in 
the House when Ata# raised this issue dur­
ing the question hour, but later on you were 
not there. Later on, when we raised this 
issue in ths House, the Hon. Financs Minis­
ter came end gave a written statement. In 
that written statement he stated that it was 
s letter but he would dtecfoseftafter 29th. In 
this respect I would Nks to say that now It is 
upto you aa to what decision you take 
because It is an Issue relating to the honour 
of die House. It relates to your dignity also. 
Ths Hon. Financs Minister has accepted 
that the fetter written to ths World Bank is 
available.

I am simply asking you whether you 
have no right to dkrect ths Government that 
the latter written to tha World Bank should 
be produced before you and through you K 
ehouldbe laid on theTable ofthe House. In 
this respect you have to take this decision 
on*y.(/ofemrptians)

I& 0 M )

MR. SPEAKER: I wMmplain ttw poai- 
tton of ttw rate. Tfw legal position to if ttw 
Minister quotes 9am a Mar, than I can 
compel Mm to toy ft.on ttw Table of ttw 
Houaa, but if ha dose not quota from ttw 
tatter, I cannot compel him.

[Transtetforl

SHRI RAM RAY: Sir, k would «ka to 
•late that ttfo la anextra ordinary situation 
ttwt ttw Hon. Fbwnoa MMiter can dfodoaa
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the tacts to the'World Bank, he can also 
explain it to the House as well.Nowyou have 
to take decision in this regard. (Interrupt 
bond) You have to take decision in the light 
of the dignity ofthe House.

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): Mr. Speaker, Sir, there is no 
need to compel the Finance Minister. He is 
prepared to give information but only after 
29th. We could not understand the reason. 
The Finance Minister witt appreciate this fact 
that this defey on his part wttl give rise to 
complications, suspicionsand unnecessary 
allegations. -

Mr. Speaker, Sir, you please prepare 
the Finance Minister to put an end to this 
deadlock if the proceedings ofthe house are 
to run smoothly because this is the only one 
way left to solve this matter. The Finance 
Minister should adopt a flexible attitude and 
should not take the allegations levelled on 
him by Members seriously. He is new in 
Parliament and in politics, as such he should 
bethick skinned Weareexperienced people 
in this field. One should not take an issue 
seriously and adopt prejudiced attitude which 
may not be fit in a democracy rather one 
should on c&rtain occasions adapt a flexible 
attitude and accept things against one's 
wishes. Hence he should also agree.

[Engksti

SHRI LOKANATH CHOUDHURY 
(Jagatslnghpur): Sir, you have quoted the 
rule but I think when the rules were framed, 
they had definitely not taken into consider­
ation that there wili be such a Finance 
Minister which wiil say that he has written a 
letter but he wHI place it alter the Budget, 
thereby linking it up wtth the Budget. So, ft is 
notwe, fttatheFinancellinisterhirnsetfwho 
has created this poaftfion. The rules were 
written perhapswhen such Finance Mthater 
were never these in* this country or in the 
history of anywhere kittle work! The Budget 
proposals have to be kept secret. So, ft 
concerns our independence, it concerns our 
sovareighty. We are here to protect the 
privileges oi the House and the country but 
iftherewsochaMintsterwbosayothat it wiM

oflhe house by the finance minister 
be placed only after the budget, then that 
createsacondition which hurts everybody's 
sentiments and emotions not only emotions 
but their partriotism also. So, the whole 
House must know It before the budget is
plfjfTftff

MR. SPEAKER: But would you not be 
able to decide on 29th?

(Interruptions!)

[Transtattorl)

. SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, please direct your question 
towards him instead of directing towards us.

MR. SPEAKER: It will be done later on.

(Interruptions!)

SHRI PIUS TIRKEY (Alipurduar): Mr. 
Speaker, Sir the Hon."Minister has said that 
a letter has been written. It may be a love 
letter, private letter or family letter, I want to 
ask as to why so much recognition is being 
given to this tetter. The Hon, Minister says 
that the information cannot be given before 
a stipulated date but he has disclosed the 
same elsewhere. By doing so he has vio­
lated the sanctity of the budget and the 
House. Outsiders would come to know the 
details of our budget as to which items are 
being taxed and which are being spared but 
the House is not aware of it. It is unfortunate 
for our country, as such ail the Members of 
this august House demand that the letter be 
placed before the House prior to the budget 
to enable everyone to know about it.

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, it is not a question of letter, 
it is a question of sovereignty ofthe House 
and the dignity of Parliament. As such ft is 
necessary to present this letter kitheHouae. 
Had the Hon. Minister said thaj presenting 
this letter in the House would be detrimental 
to national interest and public interest we 
would have accepted that but he never said 
suchathing? These are the only two clauses 
which can be used by the Government as a 
shield but when these two things are not



there why this letter is not being presented 
in the House.

Mr. Speaker, Sir, I understand that 
Parliament is supreme and you are the 
custodian of its dignity and sovereignty. It 
cannot be said that presentation of this letter 
in the House would be against the national 
interest. This fetter has written to I.M.F., it is 
your duty to furnish it before the House at the 
earliest. If the Government has made it 6 
prestige issue that the letter will not be 
presented in the House before 29th then we 
can also make jt a prestige issue.

Mr. Speaker, Sir, as such it isaquestion 
of tne Parliament's sanctity and sovereignty 
and we should be immecJiatety informed 
about it.

[English)

MR. SPEAKER; I will allow each one of 
you. It seems that you are interested in 
making points on this point.

SHRI CHITTA BASU (Barasat); Sir, I 
seek to reply to your question.

MR. SPEAKER: Please do not do that.

SHRI CHITTA BASU: Sir, You have 
said that what is the harm if we wait til! 29th 
I want to reply to it.

MR. SPEAKER: So it is a question 
answer between you and me.

SHRI CHITTA BASU: Hon. Finance 
Minister has not denied either the existance 
ofthe letter or the contents of it.

.SHRI MANMOHAN SINGH: Not the 
contents. (Interruptions)

SHRI CHITTA BASU: He should also 
have said on this issue. He has not denied 
that the letter exists. It is on the basis of a 
particular circumstance. He has not denied 
it He has neither denied the existence of it 
nor tbe nature of the letter.
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Secondly, he has not said and even 
now he does not say that it cannot be placed 
on the Table of the House In publi£ interest. 
He was not saying that even after being 
referred to you about the legal position ofthe 
subject and even alter suggestion coming 
from you.

Apart from this many vital issues have 
been raised by Hon. Shri Rabi Ray. He says 
that it does not relate only to two particular 
letters but it relates to the privileges, rights 
and the fundamental basis ot our constitu 
tion, that is this House. Tnis House is 
sovereign. He has raised the question ofthe 
sovereignty of the House. It has also been 
said i have at sc said that what you can tell 
to the I. M. F., to the World Bank, to New York 
and to Washington and to Pentagon, cannot 
be toid to us here who have beer»elected by 
the people of this country in the exercise of 
their sovereign rights.

Sir, in all humility. I would submit that 
the Finance Minister should not assume 
such an attitude which would affect the 
dignity, privilege and the rights of the House

MR SPEAKER: Basuji, probably, it 
seems that his difficulty is, he has to present 
the Budget on 29tn.

SHRi CHITTA BASU: Sir, it is he, who 
assumes tliat is related to the Budget.

MR. SPEAKER: in certain cases, if you 
say yes', one inference can be drawn; if you 
say 'no' another inference can be drawn and 
the same thing can be used to manipulate 
the economy.

SHRI CHITTA BASU: He has agreed in 
an indirect way that these letters have got 
nexus and relation with the Budget propos­
als Therefore, he is to explain as to why he 
has revealed the Budget proposals to some 
other agencies. So, immediately it should 
placed before the House.

SHRI CHIRANJI LAL SHARMA 
(Karnal): Mr. Speaker, Sir, at the outset, 
some Hon Members from the Opposition 
have given notice of breach of privilege
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stating that something had appeared on a 
particular paper. They wanted the Finance 
Minister to be present here; they wanted 
him to make a statement . The Fnance 
Minister was busy in the other House and it 
was stated by one ofthe Minister that imme­
diately afterthe Finance Minister isfreefrom 
the other House, he will come and make a 
statement. As per tt commitment the Hon. 
Finance Minister turned up in the House and 
made a statement. The Finance Minister 
has categorically admitted that he addrssed 
some letter, without stating the contents of 
the letter and after hearing the Hon. Leader 
of the Opposition, Shri Advani, the Hon. 
Finance Minister put a permission of confir­
mation on the stand that it does not, in any 
way, affect the secrecy of the Budget The 
House will decide when the Budget comes; 
the House will decide when the letter comes. 
The Finance Minister will be presenting the 
Budget on the 29th. The hands of the clock 
cannot be put back. This is a letter which 
causes him to the contempt, this is ai letter 
which has been addressed abroad: This 
cannot be changed ar d Heavens will not fall 
if this letter is not placed before the 29th.* A 
huge responsibility devolves on in the job of 
the Finance Minister and he knows his job. 
He has categorically stated that he will place 
it, but not before the presentation of the 
Budget, it might be having some direct or 
indirect'relation with the Budget. (Interrupt 
tions)

SHRI SAIFUDDIN CHOUDHURY: Sir, 
the Finance Minister has stated that the 

' letter is not connected with the Budget and 
so he cannot bring the question of 29th into 
the picture. It is a letter which is written to a 
foreign agency and we have the right to 
know what has been written. We demand 
that it should be placed before the House 
today itself, [Interruptions)

SHRI CHIRANJILALSHARMA: When 
the Hon. Members from the Opossition 
spoke, I did not interrupt thenv

MR. SPEAKER: Please do not reply to 
their questions; you just make your points.

SHRI CHIRANJI LAL SHARMA: I am
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within my right to speak, They cannot gag 
my mouth. They cannot usurp my right. 
They may not agree with me but I have the 
right to be heard. I have the right to speak.

My submission is, the position is simple. 
One ofthe Hon. Members has said that the 
Prime Minister must come and hear it. How 
does the Prime Minister come into the pic 
ture at all, when the Finance Minister is 
answerabie to the House. He is present 
before the House. The Minister cannot be 
forced to place the documents on tneTabie 
of the House

SHRI RAM KAPSE: (Thane) There are 
two statements made by..

% SHR! A. CHARLES fTrivandium): On 
tills, it is fifth time he is speaking, (interrup 
tions)

SHR! RAM KASPSE: 
arithmetic is wrong.

It is not so. His

There are two statements made by the 
Finance Minister. One is, he is willing Jo 
place before this House this letter after 29th 
of February. Another statement which he 
has just made is, the sanctity of the Budget 
is maintained. In that case, the non-disclo­
sure today will create a problem unneces­
sarily. The nexus between the letter and the 
Bidget wHI be established by his stand. I 
agreethatthe heavens will not fall if the letter 
is disclosed on 29th. But at the same time, 
the heavens will not fail if the letter is dis­
closed today because there is no nexus 
between the letter and the Budget. That 
means, in a way, he helps the nation by 
laying this letter today.

SHRI NIRMAL KANTI CHATTERJEE: I 
merely want to help the Finance Minister. It 
does happen sometimes that one gets into 
the mind set and if one does not get help 
from &Jtside( he cannot extricate himself 
from that mind set. It is with that aim in view, 
I am trying to address him through you.

He has already agreed to the point of 
view that it has no nexus with the Budget. 
That clears him from presenting the two
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letters on the Table of the House. Even if he 
is heeftant, he must be aware that in the 
course of the next four days, these two 
letters cannot be changed even In collabo­
ration with the World bank. If he agrooe: 
reaty that these two letters cannot be 
changed in the course ofthe next four days, 
then I boMevo there is no barrier In placing 
those two letters on the Table of the House 
immediately. I want him to ponder over this, 
because he cannot takethe positionthatthis 
is not connected* with the Budget yet he 
would net place it before F eburary 29.

He «  a reasonable person and he can 
see contradictions as obvious as these are. 
There is only other apprehension that the 
Members of Parliament have and that is, 
seeing this contradictory position, one will 
explore the possibility of whether or not 
these two letters can really be changed. We 
believe In his honesty. Therefore, we think, 
there is no such attempt either on his part or 
on the part ofthe World Bank.

Onthisbasis, I request him, as airland 
of mine, to place the latter on the Table. 
Otherwise I am afraid ofthat side because 
what they will do is, theywQI pinpoint on him 
onfy and they will sacrifice him. This has 
happened in the Congress party history 
over the last 40 years. Shri Nirmal Kanti 
Chatterjee contd Instead of he being 
guUotioned, If occasion arises, let the entire 
Government fall. That is what I am submit­
ting to youThank you [Interruptions]

SHRI PAWAN KUMAR BANSAL 
(Chandigarh): As per ths prindples govern­
ing tfte business of ths House, there Is no 
dtaputs about the functioning of the House 
end there can be no dispute about the 
supremacy of this House in Us own sphere. 
But, at the same time, we cannot ioab sight 
ofthafactthatitisafootheprerogadvaofthe 
Government to addrsea any communica­
tion to anybody. Every such correspon­
dence slioidd not be caNed for by fha Houaa

(Interruption )̂

Shri Nirmal Kanti Chatterjee, I know, I 
said ft once, eerier that ydU intelligence is 
greet I acknowledge ft. But your opinion of 
yourself Is grater and that tends to overtake 
theformer sometimes. Please bear with me. 
I, with al humility, do wish to submit that it is 
the progrogettve of the government to ad­
dress any communication to any authority 
within the country or outside the country.

Here a question has arisen as to what 
are the contents of the letter which has been 
written by the Finance Minister to an agency 
outside the country. Something has ap­
peared in the press. Our friends, as we often 
see are given to exercise their Judgment 
fcastly. They are er̂ oying themselves in 
reaching certain conclusions which may not 
be based on the contents of that letter. 
(Interruption )̂ The Hon. Finance Minister 
stood up to say that he has written a letter. 
But he has not even adverted to the contents 
ofthe tetXer.(lnterruptionsl) Piease bear with 
me. We cannot overlook the fact that what 
has appeared in the press might be quite 
contrary to what has been written in the 
letter.

If there is admission or denial or even 
reference to the contents of the letter by the 
Hon. Finance Minister today ft wilt lead him 
to the position which the Hon. Members are 
accusing him of at this moment?

If he had referred to the contents of the 
letter, only then he could be forced to lay ft 
on the Table. I do not undersatand how he 
would be gutty of breach of privilege of this 
House. And til the day the Budget is 
presented, it is in fact his duty not to refer to 
anything that he had written to anybody.

We are not denying the right to him but 
ft is his duty not to refer to of the contents of 
the fetter because thafwould create only 
uproar in the country. Thatcoukf only leadto 
a sort of speculation about the Budget.

AsaprincipJe, as I have said, their is no 
dispute about the functioning ofthe House 
arfortiera»rx> dispute abo>Jtlhesup>emacy 
ofthe House But we cannot overstretch 
that principle. If in the process we ny to
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overstep on that p rln c^ to order to gain a 
debating point, we wfll be doing harm to the 
sanctity of the House, to the sanctity ofthe 
process of preparation of the .Budget and 
also to the economy of the country. That Is 
what dearly we hava to think of.

SHRI GUMAN MAL LODHA (Pali): I 
want to suggest a way out. Either the Fi­
nance Minister ptfs the papers before the 
House now or, what I suggest to the Hon. 
speaker is that he should apply hie mind with 
the leaders of the House, to decide whether 
it is against national interest to put it before 
the Budget is published. Then and then only 
there can be some case for withholding it 
from the House. Otherwise, there is no case 
and you must place it right now.

SHRI PETER G. MARBANIANG 
(Shillong): The precious time of almost one 
hpur and 40 minutes ofthe House has been 
wasted on this issue. The House has been 
held to ransom on this issue. The houss to 
tobegukfed by the specified Agenda and we 
cannot waste the time of the House on 
matters which are outskfethe purview ofthe 
Agenda

The Finance Minister had given a state­
ment and ifthe letter written by him amounts 
to a breach of privilege, my Wends can make 
use of the rules of the House and bring a 
privilege motion against him. The Hon. 
Speaker will dedde the breach of privilege.

The Business of the House should con- 
tinueasspedfiedinthe List of Business. Let 
us not hold the House to ransom in this 
way. (Intenvptlond)

SHRI A. CHARLES: What ishappening 
to very unfortunate (Interruption )̂

SHRIMATI GEETA MUKHERJEE 
(Panskura): Mr. Speaker, Sir, I presume 
that you must heard the debate which went 
on before.

MR SPEAKER: If you have spdken, 
piease do not repeat IL

SHRIMATI GEETAMUKHARJEE:That

of the house by to* finance minister 
to why I want to know whether you hove 
heard the debate.. If you have not hoard it, 
thenlwanttoaxpiainwhathaaboonapokon 
•artier. I cannot be an exception.

MR SPEAKER: Please do not do that.

SHRIMATI GEETA MUKHERJEE: With 
all humlfty, I would Kketo submit that I donot 
think that I am an erudite person or a well 
versed personality In all these matters. Tha 
only thing to that I possess a tittle bft of 
common sense. From that angle, I fast that 
this debate can be resolved only by the 
people. They would judge whether thtodoeu- 
ment was related to the Budget or . not 
related to the Budget

MR SPEAKER: That would be doneon 
the 29th. •

SHRIMATI GEETA MUKERJEE: Why 
does he not make us understand in the very 
begining itself. That is my point.

MR SPEAKER: Now, Shri K.P. Singh 
Deo to speak.

SHRkMIRMAL KANTI CHATTERJEE: 
Shri K.P. Singh Deo, do not try to defend 
him,

SHRI K.P. SINGH DEO (DhenkanaQ: I 
am not trying to defend anybody. I am trying 
to defend you only. I am going to quote 
something which wiH have retavanoe to you 
Sir, a report has appeared in a newspaper 
purportingto have been a quotationfvom the 
Hon. Finance Minister's fetter to the WbrkJ 
Bank. This paper report has not been au- 
thenticated’by anybody; neither ft has been 
done here.. (Interruptions!) may I have my 
aay? I have not contradicted you when you 
spoke. I cannot go by what you want me to 
say. He has confirmed nothing; he has 
authenticated nothing. This articfe or this 
quotation has not been authenticated by 
anybody in this House. .Sir, even after you 
have asked the Hon. Member Shri Geroge 
Fernandes to do so, It was opposed by Shri 
Indraft Gupta. Neither, has ft biren authen­
ticated by the Hoa Finance MinisAr claim­
ing that those words were his. He just men­
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letter he has written, he has not mentioned 
a single word of it. He only gave the 
Information that on certain structural and 
micro economics, he had written or ad­
dressed a com municationtothe World Bank.

SHRI SOMNATH CHATTERJEE: He 
said 'macro*

SHRI K.P. SINGH DEO: I think he said 
'micro'. If I have heard myself correctly,, he 
said 'micro'. Anyway, we will go through the 
debate. If I have to correct myself, I will 
correct myself tomorrow.

Coming to the point, I would like to say 
that this will be a very dangerous precedent 
if we have to compel the Hon. Ministers to 
lay on the Table of this House documents 
and communications from the Government 
based on report in newspapers which are 
not authenticated; which are not sought to 
be authenticated by anybody in this House.

Secondly, if I may be impertinent, to 
say, you have also had a chance to be in the 
Ministry of Defence as a Minister. Inthepast* 
we had seen that just in the Budget Session, 
a lot of such inspired stories had come out 
in which they had tried to gett the hon. 
Ministers either to deny or confirm It. I must 
agree with the Hon. Finance Ministerfor not 
succumbing to their temptation of either 
denying or trying to corroborate or to au­
thenticate it I would only like to tell my friend 
Shri Nirmal Kanti Chatterjbe that there is a 
very old wise saying which is:

* Do not be afraid of the enemies who 
attack you. But be afraid of your friends who 
flatter you. This is aN I want to say.

SHRI AHAMED. (ManjerQ : Sir, since 
this morning I am of the view that our Hon. 
Members of theOpposition have been chas­
ing a crooked shadow. It is true that every­
one In this House is very muph concerned 
about the sanctity and also the privileges of 
the House. I am also of the view that the 
Hon. Finance Minister shoukfjjgye taken
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the House into confidence; taken the people 
Into confidence whenever he deals with very 
sensitive matters like the IMF loan. But at 
the same time we must also be aware ofthe 
factthat it isthe duty of this Houseto help the 
Finance Minister in the process of prepara­
tion of his Budget. By all the honesty he 
came and admitted “It is true that he has 
written a letter to the President ofthe IMF or 
the World bank" It Is quite natural for a 
Minister to consult with the many agencies 
outside the country as well as inside the 
country. And if we ask the Finance Minister 
or any other Minister to bring ail the docu­
ments and place them before the House, I 
do not think It will be a correct proposition. 
But at the same time, I fully agree with the 
opposition is ofthe concerned of Parliament's 
privileges but if the opposition ofthe opinion 
that the Government have mortgaged the 
sovereignty of this country to the World 
bank, it is their duty to see that the Govern­
ment is to be voted out. If the Finance 
Minister has committed any breach of privi­
lege of the House, it is the duty of this House 
to bring him before the Privileges Commit­
tee. And It is also the duty of this House to 
help the Finance Minister in the process of 
preparation of the Budget. Who will decide 
whether it is, in the best national interest, to 
be divulged or not. Therefore, in view ofthe 
import ofthe matter ofthe preparation of the 
Budget and the secrecy of the Budget, we 
should for the honesty he has admitted the 
existence of a letter he has addressed to 
also agree with the Finance Minister and 
wait till 29th. If there is something wrong, we 
can very well proceed against him. Chasing 
the crooked shadow line this is not the best 
In the interest of this Parliament. (Interrup­
tions)

SHRI SYED SHAHABUDDIN 
(Kishnanganj). Mr. Speaker, Sir, this is to 
assur you and the Hon Members from the 
other side that we are nor chasing a shadow. 
We are chasing a substance of which 
sovereignties are made, of which national 
dignity is composed. Therefore, we have a 
point of order pending for your direction.

MR SPEAKER: What is that point? I 
have already given a ruling on that.
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can be drawn one way or the other. In fact,
I would noMike to dwefl upon this point very 
much myself. I would rather ask the Finance 
Minister because many of the Hon. Mem­
bers have spoken,, somebody, It was said 
has spoken five times, which shows their 
anxiety and that has to be appreciated. I can 
understand that It is very good for the Fi­
nance Minister not to speak on the eve of 
presentation of the Budget to the House. 
But, I would request the Finance Minister to 
be a little more elaborate in giving what are 
his difficulties in such matters and at the 
same time assuage the feelings of the 
members also. He has also appreciated and 
he has said that the Members are weli within 
their rights. He has some difficulties. Let him 
explain, let him assuage the feelings ofthe 
Members. On the one hand, you are very 
weft within your rights to protect the sover­
eignty of this House and on the other hand, 
he is very well within his right to be cautious 
ontheeve ofthe presentation ofthe Budget 
and not to speak out too much because the 
things can be read. The outside people are 
very intelligent and they can read the things.

May I request the Finance Minister to 
explain alfttle as to his difficulty and assuage 
the feelings of the Members 

{ interruption^

SHRI MANMOHAN SINGH: Mr. 
Speaker, Sir, certain things appeared in the 
press and on the basis of that statement vile 
charges have been made. Today, I am not 
in a position to comment on these things, I 
am inhibited because three or four days 
later, I will be able to present to this House, 
the Budget and I think what I am going to do 
in the Budget would be a proof of what I am, 
what I have been doing and what I will be 
doing. Today, my lips are tied. I want to be 
judged by this House, by the people of this 
country and by history on the basis of what 
I will do (iInterruption )̂

MR. SPEAAKER: Mr. Finance Minister, 
we are all human beings and sometimes I 
feel hurt when some allegations are levelled 
against me. And moreover, you are working 
under lotbf pressure and you have to attend 
to the Parliament, prepare the Budget and
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do so many other things. At the same time, 
let us leave that thing. Wedo appreciate and 
I also fsel the same way as you are feeling. 
You are Nke anybody else. But If you have 
some difficulties, you may please explain 
those difficulties.

SHRIMANMOHAft SINGH: This is the 
difficulty. I have stated that I cannot either 
deny the existence of any press report or 
comment on it one way or the other because 
hundreds of newsAtems have appeared in 
the last one month on what is going to be 
there in the Budget, what is not going to be 
there in the Budget and so on. If I am going 
to commentton that, that will be total viola­
tion of the Budget (iInterruptions!)

SHRI SAIFUDDIN CHOUDHURY: We 
are not asking for the Budget papers, we are 
asking for the letter. (Interruptions!)

SHRI SRIBALLAV PANIGRAHI 
(Deogarh): We should not try to put words 
into the mouth of the Finance Minister. It is 
good of him to maintain his cool inspite ofthe 
pressure from the other side. We should 
appreciate that he has not taken the plea of 
public interest. He has assured that he will 
present the papers on the 29th. A lot has 
already been said on this. We should now 
close this. He has also said that he is not in 
a position to either deny or accept the 
contents of the newspaper report. He has 
not quoted from the report either. So we 
should close the issue now. (Interruptions!)

SHRI RUPCHAND PAL: I am on a point 
of order Sir. The question is that some 
docqments.. (Interruptions!)

SHRI SRIBALLAV PANIGRAHI: There 
should be a closure to ail these things.a„

SHRI RUPCHANQ PAL I am on a point 
of order and I seek your ruling Sir.

MR SPkAKERrWhat is the point of 
order?

SHRI RUPCHAND PAL: The World 
bank officers are in possession of some 
letter. A section ofthe Indian Press also is in
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possession of that letter. But we, the unfor­
tunate Members of Parliament, do not have 
accees\othat...(lnterruptlond) ..I seek your 
ruling. Does it not affect the sovereignty of 
this House? Does it not denigrate the pres­

. tige and honour of this House? You are the 
custodian.

MR. SPEAKER: Please tell me under 
what rule I can do it?,

SHRI RUPCHAND PAL: You are the 
custodian of this House. You should protect 
the prestige and honour of this House. Is it 
not the denigration of this House? You must 
give the ruling.

SHRI GEORGE FERNANDS 
(Muzaffarpur) : You have taken the oath to 
uphold the Constitution of India That is the 
point You are all powerful. You should abide 
by the Constitution.

MR. SPEAKER: Please do not ma*c 
me all powerful. That is a dangerous thing. 
Supposing there is a rule, there is a consti­
tutional provision, show it to me and I will 
abide.by it. Supposing there is no provision, 
don't shower me with the power.

SHRI GEORGE FERNANDES: Do you 
think there is anything more important than 
your oath to uphold the Constitution?

SHRI RAM VILAS PASWAN: You can 
ask the Finance Minister to produce the 
letter.

MR. SPEAKER: You are asking me to 
ask the Finance Ministerto do it. I take it that 
you are asking me to tell you something and 
you will abide by it.

(Interruptions)

SHRI RUPCHAND PAL: You have taken 
the oath to protect the prestige and honour 
of this House. You are the 
custodian. (Interruptions!)

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, you have asked him to explain his
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difficulties. Has he explained that? (Inter- 
ruptiond)

SHRI SRIBALLAV PANIGRAHI: The 
Finance Minister has already stated that the 
sanctity ofthe Budget is intact. On the 29th, 
he has to present the Budget and how can 
he deny or accept ft? (Interruptions!) -

MR. SPEAKER: Please take your seats.
I am not going to allow anybody to speak 
now.

SHRI NIRMAL KANTI CHATTERJEE: 
You have asked him to explain. Did he do 
that? If is most unfortunate.(Interruptions)

MR. SPEAKER: That is rity difficulty. 
Please take your seats ! am on my legs 
when I am standing, you have to sit down. 
What is it going on art the time?

(Interruptions}

AN HON. MEMBER Are you angry,
Sir?

MR. SPEAKER i am not angry on 
anybody. I have to show that i am angry. 
That is all. Otherwise, you would not sit 
down.

Please understand the situation and I 
am now giving my final ruling on this. (Inter­
ruptiond) I think he has to.be cautious and he 
does not want to speak too much.

(iInterruptions?)

SHRI INDRAJIT GUPTA: Sir, are you 
satisfied with his remarks? You have asked 
him to explain his difficulties.

MR. SPEAKER: I will explain.

SHRI INDRAJIT GUPTA: He is sug­
gesting that that letter contains some clues 
to what may be in the Budget.

MR. SPEAKER: I will say what I have to
say.

SHRI INDRAJIT GUPTA: If it contains



no clues to what may be in the Budget, then, 
there is no harm in laying it before the 
Parliament.

MR. SPEAKER: I am saying all these 
things. This will be the final ruling on this and 
beyond this, let us not continue this discus­
sion. I have already said that you have tried 
to put before tfti$ House certain points of 
view which you have in your minds and the 
Hon. Finance Minister has put for the points 
which he had in the mind. When you do not 
expect anything from each other, you ex­
pect the Speaker to decide. That is also 
sometimes, not very good and you give lot 
of powers to the Speaker also, which the 
Speaker does not want. You better enjoy 
your own power

The point is that if he had not to present 
the Budget on the 29th ,you can rest as­
sured ’ would have askecj him to lay those 
papers on the Table ofthe House. Now that, 
he has to present the Budget on the 29th, I 
do not think that his caution is misplaced.
(Interruptions?) That is why, I am saying that 
the Budget and the paper should be laid on 
tha Table ofthe House on the same day, at 
the same time, so that the Members will 
have the opportunity to discuss it thread­
bare. In the interest of maintaining the se­
crecy ofthe Budget, I would not like him to -
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of the house by the finance minister 
say or *no' on the points which have 
been raised by you.

(Interruptions!)

MR. SPEAKER: Now, the matters un­
der Rule 377.

(Interruptions!)

SHRI SRI KANTA JENA (Cutttack):This 
wilt not be possible.

(Interruptions)

At this stage, Prof. Susanta Chakraborty 
and some other Hon.Members came and

stood on the floor near the table

(Interruptions)

MR. SPEAKER: Not like this. (Interrup­
tions) You should under/and. (Interrup­
tions) If you do not want,! will adjourn the 
House. (Interruptions!) You wail for two days. 
(Interruptions) I adjourn the House to meet 
tomorrow at 11 of the clock.

17.16 hrs

The Lok Sabha then adjourned till Eleven 
ofthe Clock on Wednesday, February 26, 
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